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i

LOK SABHA

'rxday, April 27, 1979/Vatsafcha 7, 
1901 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[M r . D e p u t y  S pe a k e r  vn the 
Chair]

ORAL ANSWERS TO QUESTIONS

^ fin? *rtn

* 9 0 8  m iw  wijfm  : W !
*#aft 3t t r

«l?r yqr T̂ flr fT :

t )  w t  t f t w r r t f i n  T t f o r  #  jtt»t #  fc
r  i»t  TTsjfa frg^rrfrrT srratr Tt ftwfira' tt 
T#,

w) qfo t̂, eft *rttt 5to w  m  * m  
iw f tit WTT& f ?

wifwj, vnfrit <gf?i fftr Ĥ rrfun *hnw ^ 
nwr *Wt («ft »wt thu  iffcm) ( t ) . *rot 
vetft 3 9 # i i  *rw, 1979 vt gf *rnstf 
qrcffto «?rr(t «frrf*T # faranftsr titjl fv tjT 
Tn̂ hr mvN' fsprw fr*n 'str >sfr w _ 
t t o  y ytsnr t  t o  tt *nsm t t  *frr 

flftfftrcrt Tt Trafarr % p̂prr
*ft* v  ftn? Tnrat tt $nrc * t

(«r) TUgta WRfm- ftfw  wmr «
*fliw ift httk  ife f w mft* g 1 
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iftgnwrmjran n m h r  **nwnr aft,
4 «H<A4 f̂t *t *T[» STFRT fT 3TST '3T<P1T 
% «mr Tnsfhr wnfhr ^  t t  frsrrT w  t$t % 
*ftr w  jh rtr  w  $  r^Kitnnr $, ?ft «prr *ttttt
# fwifa *rnft*r v t  S# fir# ?pt f«p# 
? fan *rr ̂  wfnr fjrTR fvrn tt ¥% *ftr % 
^  *r $ ’

W t |?T0T y«T TT < fh m  #?TT f T  S ’f l T  #  T ? T  $  
f r  jh? srpfrr «rt#  t t  srer fa^rrrrcfta ^ »rtT 
% t  f r  *TFnfta ?r??*r srra# # f r  1979  #
tfgTTTt UTRfteTfT WT# 7 5 «Pf ^  TT shlT, ^

t  *r*PT #  5»r r̂psrt^R t t  t  
tt#  Jnrrr f«rr  ̂ 1 ^ TnSt ‘nft ?nr̂  ^
^ P f ? ^  8 «mry R̂Tfir w  t  ar̂  t
?»T T  ?TT«r f t  m  T f  S P T W t f  vft t ,  f t r ^ T T
’ht̂ o t ^ srtc *r?rrfT?rr tt smrr f*rr
f*TTRT fJ*JT f ^  f  AT STTTT TT faTTST
|m  I  ftr jpf tt̂ t q^Tif Tffr Tlr \ fe  % Trrt
m f « j  1 t $  tt® *t ffffTrf^iTT
* i f t % fwrftrer ?^t jft tt̂  ir a i  Tiroft
Tt «ft3T TT̂ r f% *RT TnW $ fT *TTTrT £

wnr tt# ^ *rcr t(t ^Trfrfn tT yfe %■ 
fwPwr n^r 3 P̂TfsrJT w   ̂* x*r w *rrV *rr«r 
^*ftrrr3*rr  ̂ ?r̂ rfT?n Tt ffej % tr*r 
STTK T HtZF® ff<1 ¥*r V* fV^TT T rfrr 1
^T'rirflT TT «4l*ft ffprt «JT TTT 5FTT f ^ T  TflTT
r̂rt» w  «r fir̂ R: t^tt 1 1 v art fvar f̂ sr

f  TT far̂ F TT# T fw rq- STWtJT tit
wmsrr TT# T W HWR fâ fT ^rxft
t  I

g«rro W7|*̂ f irrrrhi Tn̂ rer 
^ t r r ,  *r? »r^t % f r  *r?Trf»-fn «rr^t^r uwN- 
wsfr # srfar ?tRit fsrTf̂ -r st ^ttt % iftr w  
t  TTtw srra ^fnr ^ r t  f  ? *TgrrfT?rT «rT??>5R 

75^rwt^?rT?T|i m t^?nrfir 
«rnr tft swrrr ht?jtt ̂  *r?f*rT<m 5fF?t^r
t  srf?r isrftrww Tt Kmrn «rnr T^t ^ 1 t»t t t  
tfw  ̂ fT ^ n f̂ rr »iR m  ^ wflf?rarr 
t t  WHifû ii < 1 th *rrft writ *rr
f*RTT t t #  t  f w  «rrarr*r t i  vftar vz* 
tht ST ft wfrn v

«ft P™t Tmr ifttiw "̂ rnj <frrr fT ## 
t ? t  f r  ^Trrorr #  si% irfarwrRr t' #fT?r r r  
*t <ft trrr 5fift fT̂ T ̂ r ̂ arr ̂  ftr tr«rr ar*r ̂ nr 
^  ^rmrfsrT wV uiIVt qrfV̂ rdJT ?Tr̂ rr 
?̂it F̂ Trf7<t7 trr*mvrv $■ 1 *nr wftrwnr
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*T *TR>T Wtf«TF| *TT# qT fMT *>r r7
£ 1 «tth *p?r, T̂ar-
sfVfop *f«e 3r 11  ss f % ifr ?w
?<nq5TT «?T fâ TTT «PT rf | |

*ft unftn «wrc : w*r*ft*r *r?ft sft % 4 
j  fa; fro# *n*fT * grgwfcn 

WTtvnr *r irivfinrr *T3T j f  $ V̂Tfk?rr
#  w h t h t -

f a a f t T r * f l r v t  w n r j j ^ ^ f a ^ T m ^ ^ r B T *

r r, ^ r  % nrfor wnft vt, fw*fr *t, srrcr wr 
ffw ft <ftt mftrcrftrtft «rr w m  gw, 

fft <rtT <ra *r*fr*i *rfsn T̂t*tt aw wir  ̂fara 
*?r ̂ 't «p> «ft o t * snr* Tsrr arrtm m 
^ T « T T  V 5 T T *fV  3 T R * f V  f a R T  f a r  a f t  $  * n p r f g 7 T T  

^T f  *> Q̂Ttr 3TT ’

«ft fw rjtm  «tom . N̂tt% srmw 
^  v s t  f a r  m x  s n w  * r e * F P r  $  * t t * h  £  f a r  

3f«n̂ T sFT̂   ̂ <flTK '•ft ŷ *(irfX<5l Wift’ER fan? 
*rfa % snpr «rr, fam̂ t farem er>fr *
ra $ srfa rt̂ rr mfjtf t̂ *r* «Rfr ?ifV ?“r qi*n P, i 
H^t^fe%f»PTR5tT5r|'i ^rftenpT^ mm 
^  * n $ v r h T i T  u p s t v n T  %■ w w n r  v t  * p = ^ ? j

TTWft ?r *ft$ *rnrfHRr 11 %* *ft A $r$m a w t  
s f t r  w  w f t t T  $  * r * p t f  * r r  * f r  i n w  n rrc rr  |  

* j \ r  w . t i w t  * f t  * m r r  |  f a r  f a * r  s r a r r e  %
« r t  *rftr s p s ih  v r  'snif i 

qv unrito w w  . *rs«FTfon w*m«i 
af̂ srnr tft 9|ct g«rr t  <

•ft f w  firrc wftnw : *rTĤmr ĝ rrwrw 
v ^ h m ,  ^  w r ^ f t i f  w w  v t  w  ' * r w * T T  %  H g v i r  

srft f  f̂ r «rf *rrfpr jitt  ̂ i strsr ?*rrt im H 
*Ft ^ v$ SPfHT $ tM*RC t  3*

% Twt «fk %ttow, sfr f% JT ^?r $*r % W'zx 
w%p iti7?n^cr tsrer 3 *ft «qrf?r snw ̂  fr i 
»nfr % fsrt ^  qtnr i
tffVsfe ?r wR'm ^  fsnqsnr qr ftr̂ R ^ 
t  i ifa af̂ ?r *raw *rtr f<i«rnr f  f5w  «t 
ffgyrfrai1 & n̂rsFsr $■, w  wr «rt fawnrr f̂ npt 

7 7 T  (  ? f h  faparrr j n  s r r tn r , 
w  ?r*̂ a' # vrjhnft !*n#*{t i

«ft wî a» • gintim Tr^r, ^̂ vifrarr 
s r r ^ f t o R  v t  < ? r r  ,« n w  ^  t * r e f t  h  
« r f  f i f t  a i m m  %  t ^ r  v  g n  ^  s r t  « r n f m  t S ^ f T

O T  * T  W T  F P IT , i f^ r  ^ T  ^ r f  P T O  
V T J T ^ T  ^>n f3p f^?R ^ WRfT ^  ’tPRT 
*PW Jtr #ITT ?

•ft «mv jpnr iftwr Pr*hw
f5|WT |  ftt *FT fVrff-fRW *T?TMJff %

*TRF«r f  i is-rsr r̂r *ftaT wx**® ffq *??rrH*r 
% 11 ^  trr fa r̂e f W  f w  r̂r ^r | far

^ r  %  f«r«n«T *it  f  #  »rt?r
^  % to  # «# sw ^  «rtr w  wtf t  
f5T»T ̂  far mUTX «R Û>?R ̂  f̂ f«RT ft t 
Z€ *Tf «rc nwrr farni t?t | , santr̂ r ?t Tjft J 
%> w yrgTTj^ 7?T t I TST fWP̂ ft ^ wnr iik 
far̂ TT f̂ RTFT T T̂? 3R nsp HT q'tlRT *mTST
icrrjsntnt «n*fr*r ^  «rmr <rc M*r f w  

i #f?R- ftngRr r̂qr % ^  ct?t f w  w  ft 
fa* r̂rsr vr f»Tf?r v »̂r srrrr «sr srwm 
ar̂TTfiT ’crrarw* |  i

Decline in import of Raw Casliewnuts 
after Canalisation

*909 SHRI AHSAN JAPRI: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether import of raw cashew- 
nuls declined after canalisation; if so, 
what are the reasons thereol and 
what arrangement Government have 
made for importing raiw Cashewnu4 
iu larger quantities in the interest 
the indigenous Industry;

(b) whether producing countries o 
Africa are supplying raw cashewnuts 
to other countries; if so, what are the 
reasons that the suppliers have divert
ed their exports in larger quantity 
from the traditional buyer-lndia,

(c> whether annually 2 lakh tonnes 
were being imported by the Private 
Sector before canalisation of Raw- 
Cashewnuts; and what are the rea
sons for decline of this import to 
57122 tonnes to date after canalisa
tion; and

(d) whether other importing coun
tries from the same source have in
creased their offtakes considerably; if 
so, why Union Government are not 
taking appropriate action in increa*- 
ing their quantum of imports?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) to 
(d). A statement is laid on the TaWe 
of the House,
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Statement

(a) Due to increase in the proces
sing facilities and lower collection in 
the countries which have been our 
traditional suppliers as well as entry 
of new countries in the field of proces
sing of cashew, thers h%.$ been a dec
line in the import of raw cashew 
into India. Steps ta'cen to arrest the 
declining trend injJurte entering into 
’ong-term commitments for pur
chase of entire exportable surplus
ven by paying higher prices and tap

ping new sources of supply.

(b) Pursuant to the policy of diver
sification of their exports, certain pro
ducing countries have diverted part of 
their available exportable surplus tc 
other countries.

(c) The quantity of cashew im
ported in the year immediately pre
ceding canalisation was 1.63 lakh ton
es. The import in 1970*71 was 1.69

, ;h tonnes and the import steadily 
•reased thereafter to 1.98 lakh 
nnes in 1972-73. Import started 

declining thereafter due to reasons 
mentioned in reply to part (a) above.

(d) There has been an increase in 
the off-take of raw cashew by other 
importing countries from our tradi
tional sources. Negotiations were con
ducted at Government i^vel w th our 
traditional suppliers for a stabilisation 
in supplies.

SHRI AHSAN JAFRI: Previously
also many questions had been 'isked 
and ready made answers had been 
given.

The main object of the question is. 
after the canalisation of the raw 
cashew imports, has there been any 
decline or not? The object of the ca
nalisation policy as given by the Gov
ernment was to arrange regular 
timely adequate import and to ar
range import at a competitive pric*\ 
In replv. it has been stated that wo 
are trying to get it even at a higher 
price. Another reason for the decline 
in the import of raw cashew is that 
they have changed the way and they

have also established their own pro
cessing plant and they do not want 
to go on exporting their products to 
India only. With the canalisation, 
the import had gone down. Previous
ly import to India wa.s 50 per cent 
m 1977. In 1972, it was 45 per cent. 
The total export of the raw cashew 
nuts from the producing countries— 
Brazil, Kenya and others was 43 
per cent in 1974. In 1977 it was 21 
per cent. The reasons given are not 
. atisfactory. There is a continuous 
decline in import. The reasons men
tioned are not satisfactory.

MR. DEPUTY SPEAKER: You put 
the question

SfHRl ASHAN JAFRI: Before I put 
the question, I would like to point out 
that our export to China and Brazil 
has increased from 50,000 tonnes to 1 
lakh tonnes. When we are ready to 
purchase at a higher price, why our 
imports of cashew nuts are going 
down day by day?

vrfro wrf. sfrtTPr, ftp 
H f r  q’T ^ 'T T ^ J P r  ^  W  apr fll + T

i W  fa wot
1 fFRTRR, 1470 VtfOTIT WT I «fVT 1970-  
71 WT *TT*PS SPS «TT, 1 9 7 0 -7 1  *  S*TT*T 
Si*fT£*»T5r£ 1 64 iTT «rr 1972- 7.1
^ are i qnHraCTKtTOiwffswS 
fa n f*nr % i **r
ot rr fc fa fsprstfiit&sr for

d rn- vr innzn ott xfrr 
 ̂ersT <rr srmfmr Jjfor faq f, i

* m i f t  * T * r  ^  *rnr??T % art ^  *  s rn rafa- 
fimhw'fiffrr k fftrrrxviti* <r»-3-*rOT swrar
TsT £ I

SHRI AHSAN JAFRI. This i* not 
correct that their production ha>? **one 
down. I have mentioned that ex
port to Brazil and China has cone 
up from 50,000 tonnes to 1 lakh ton
nes, Their production has gone up. In 
previous answers it has also been 
mentioned that we are going to set 
up ind genous industries in the count
ry and correct and help it by our 
own indigenous production. I would
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like to know since we have come to 
the conclusion that we have to pro
duce our cashewnuts here and our 
own plantation We have to establish 
here, what steps have been taken in 
this regard. One plantation can give 
production alter seven years. Till to
day, what have they done?

THE MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI MOHAN DIIARIA)- A« 
the House is well aware, the cashew 
nut producing countries have started 
their own processing and naturally, 
they are reluctant to give *nore 
cashewnuts to any country. Sec
ondly, for the information of the 
House I can say that production in 
foreign countries has also gone down. 
In Tanzania from 1,14,000 tonnes in 
1970-71, it has come to 70,000 

tonne*

In Mozambique, from 1.78 lakh ton
nes in 1970-71 it has come down to
65,000 tonnes. Similarly in Kenya 
from 19,400 tonnes it has come down 
to 7,000 tonnes. These are the tradi
tional countries from which we u->cd 
to import

So far as Brazil is concerned, the 
transport cost is too high and under 
the circumstances, we have also to 
take care that we are competitive So, 
our imports have come down fiom 
1.89 lakh tonnes to hardly 20 to 25,000 
tonnes. Under the circumstances, the 
only way is to have our indigenous 
production and therefore, the Cashew 
Corporation of India has taken a lead 
in this matter. We have requested not 
only the traditional areas of the State 
Governments but also Orissa. Madhya 
Pradesh, Karnataka, Maharashtra, 
Tamil Nadu, even Tripura and As
sam, all over the country wherever 
cashewnuts could be grown, to grow 
cashewnuts. We have prepared our 
own schemes. We are discussing with 
them. Some of the schemes have been 
approved also. We are well aware 
of this problem and all the possible 
emphasis will be given in producing 
cashewnuts in our own country.

SHRI SUBHASH CHANDRA BOSE 
ALLURI: Regarding the plantation of 
Cashewnuts and imports, is there 
any coordination between the Civil 
Supplies Ministry and the Agricul
ture Ministry? What is the price they; 
are paying to the farmers and what 
is the price at which they are im
porting cashewnuts. Prevou&ly, the 
farmer was getting a much higher 
price. Now it is not the remunerati- 
ves price that the farmer is getting. 
What will be the coordination bet
ween th<» Civil Supplies Ministry and 
the Agriculture Ministry in order to 
see that after a few years at least, 
we should be in a position to export 
our cashewnuts to other countries 
rather than importing it?

SHRI MOjtfAN DHARIA: There
should be no misaprehension

What we import is the raw cashew- 
nuts What we export is the pro
cessed cashewnuts. Again, please do 
not forget that if we import 25 per 
cent, there is an obligation on the 
processor lo export nearly 75 per cent 
more. That sort of arrangement is 
there. It would not be correct to say 
that we are importing raw cashewnuts 
for consumption within the country.

We are well aware of the point of 
bettor coordination. In this context, 
we have taken up the matter with all 
the State Governments and we would 
very much like to take up massive 
programmes. You know, fortunately 
for cashew plantation, it could be a 
programme of afforestation also. So, 
it could be clubbed with the planta
tion plus afforestation. It is on these 
lines that we have requested Ihe 
State Governments to go ahead. In 
some areas, there is some difficulty. 
There also, so far as afforestation is 
concerned, there are lands with the 
State Governments reserved and I 
have told them to give priority to 
afFotrestation-oum-cashew plantation 
wherever possible.

SHRI SUBASH CHANDRA BOSE 
ALLURI: What is the price the
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farmer is getting and what is the 
price of import?

SHRI MOHAN DHARIA: I do 
agree that the prices should be re
munerative and to that extent, we 
shall maintain the party.

SHRI SUBHASH CHANDRA 
BOSE ALLURI. I wanted to know 
the difference between the two pri
ces?

SHRI MOHAN DfHARIA: By and
large- it is the same a bit lower.

SHRI K MALLANNA; The second 
part of this question has not been 
answered clearly. The question is:

“Whether producing countries of 
Africa are supplying raw cashew- 
nuts to other countries; if so. what 
are the reasons that the suppliers 
have diverted their exporti in lar
ger quantity from the traditional 
buyer—India?”
So, it is not the question of grow

ing cashewnuts by foreign countries 
but it is the question of diverting 
their exports. The answer given
is:

“Pursuant to the policy of diver
sification of their exports, certain 
producing countries have diverted 
part of their available exportable 
surplus to other countries.”

May I know from the hon. Minister 
the reason for the diversification of 
these exports from India to other 
countries? Are we not giving them 
a remunerative price?

SHfel MOHAN DHARIA: No count
ry would like to depend only on 
one market. Naturally, we are also 
making efforts for diversification so 
far as our products are concerned.
So, there is nothing unnatural. We 
are trying to give them good price 
but we cannot be un-competitive in 
the world market.

The House is well aware that there 
is a crash of prices of cashewnuts in

the international markets. Even so 
far as the export of cashewnuts are 
concerned, the fall in prices is 40 per 
cent as compared to last year.

SHRI K. A. RAJAN: In regard
to cashewnuts, what has been stated 
in the reply are the real facts which 
we are facing because of the develop
ment in the exporting countries and 
because of their own processing iac- 
tories. Th.s question can only be 
solved by having our own plantations 
on a very high scale.

I would like to ask the hon. Minis
ter whether the Government 
of Kerala has submitted a massive 
scheme of this plantation of cashew and 
has sought the aid. and whether any 
steps have been taken on that matter.

SHRI MOHAN DHARIA: Sir, the
Government of Kerala have sent 
their scheme of having plantation in 
about 12,000 hectares of additional 

.land, but unfortunately it has not 
been possible for them to have the 
physical possession of the land and 
it has been possible only to have 
about 2500 hectares of land and to 
extent they have revised the sche
me and we are processing it very 
fast, but at the same time I would 
like to say to this House that the 
polices of some of the State Govern
ments have also done great harm to 
this whole export trade of cashew.
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Penalty imposed on Rourkeia Steel 
Plant by Collector of Central Excise, 

Bhubaneswar

*910. SHRI MANORANJAN BHA- 
KTA: Will the DEPUTY 1‘RIME MI
NISTER AND MINISTER OF FIN
ANCE be pieabed to state;

(a) whether the Collector, Central 
Excise, Bhubaneswar, has imposed a 
penalty of Rs. 10 lakh? on Rourkeia 
Steel Plant, a Unit of Steel Authority 
of India, for supply of duty paid steel 
sheets cut to different .sizes to De
fence Department,

(b) whether the said Collector has 
also imposed heavy penalties on the 
Rourkeia Steel Plant. Government of 
Orissa Undertakings for imports of 
goods through Paradeep Port; and

(e) if 50, what is the loaction of 
Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATIS11 AGARWAL)- (a) to 
<c). A statement it. hud on tne 
Table of the House.

Statement

(a) It ib a fact that the Collector of 
Central Excise, Bhubaneswar has im
posed a penalty of Rs. 10 inkn* on 
Rourkeia Steel Plant, a Unit of Steel 
Authority of India, under Rule 173Q 
of the Central Excise Rules, 1944, in 
respect ol clearance of gas cut, ma
chined and otherwise finished .special 
armoured steel plates manufactured 
in the Special Plate Mills of the 
Plant held by the Collector aa <la- 
siflable under item (>8 of Central Ex
cise Tariff but cleared In the Rour
keia Steel Plant without payment of 
duty and compliance of other Cen
tral Excise formalities and sent to 
the Armoured Vehicles Facforv, 
Avadi, Madras, for use in the pro
duction of Armoured Fighting Vehi
cles These ‘machined an.1 finished’ 
plates were held by the Collector as 
eomoonents parts of armoured vehi

cles. These plates were alleged to 
have been manufactured in accord
ance with the drawing and design 
specifications for armoured vehicles 
and were suupplied m a set of 128 
pUates. The Collector held that a 
dilferent product distinct from the 
original steel plate on which duty 
had been paid was manufactur
ed and as such was liable to duty 
under item 68 of the Central Excise 
Tariff) The Collector held that the 
Rourkeia Steel Plant did not give 
the material facts and furnish infor
mation regarding the roal nature of 
the goods in the Central Excise Class 
ification List and, as such, violated 
Rule 173Q of Central Sxcise Rules. 
The value of these plates cleared 
during the period from 1.3 75to 31.3.77 
which were considered by the Col
lector a.s component parts of armour-
• d fighting vehicles wis Rs. 15, 16,
51, 373 45 and the duty involved was 
Rs. 15, 16, 513.74 at a rate of 1 per 
ccnt ad xudorem.

( d) The Collector has'not imposed 
any penalty on the Rourkeia S*«?el 
Plant or any Government of Orissa 
Undertaking tor import of ?oods 
throuhg Faiudeep Port.

Tlie order passed by the Ool- 
Hecior ol Central Excise, Bhubaneswar
i.s under appeal to the Central Board 
of Excise and Customs and the ap
peal is be ng heard at Calcutta today. 
Since the matter is under appeal, 
Government would not like to ex
press any views on the merits of the 
Collector’s order.

SHRI MANORANJAN BHAKTA: 
Mr. Deputy-Speaker, Sir, the state
ment made by the hon. Minister here 
reveals a very serious matters that 
many of the public undertakings are 
not following the Excise rules faith
fully and it is a very serious affair 
since a large number of public under
takings are working in the country. 
So, I would like to know particularly 
from the hon. Minister whether he 
would like to inquire into the matter 
of public undertakings about excise 
matters and whether he would like to 
study the whole matter or not.
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SHRI SATISH AGARWAL: Mr.
Deputy-Speaker, Sir, the laws of the 
land are applicabale to all including the 
public sector undertakings. In this 
particular case it was found out by 
the Collector that the Rourkela Steel 
Plant had sold certain articles during 
the period 1975—1977 without main
taining any records, without paying 
duty, and the goods geared were to 
the tune of Rs. 15 crores on which a 
duty of one per cent under item 68 
was charged. That comes to Rs. 35 
lakhs and that is why a penalty of 
Rs. 10 lakhs was also imposed. So 
we do not differentiate in between 
this sector and that sector, whether 
private or public. The appeals of this 
Rourkela Steel Plant are pending be
fore the Central Board of Excise and 
Customs and I am told that they are 
being heard today at Calcutta. So, 
it will not desirable to say more on 
the merits and dements oi *hi* c<ibes

SHRI MANOR AN JAN BHAKTA: 
Sir, the thing is whether he is going 
to inquire into the a IT airs of the pub
lic undertakings in view of this, which 
came lo light.

MR. DEPUTY-SPEAKER; Now, 
you come to the second Supplemen
tary.

SHRI MANORANJAN BHAKTA: 
My second Supplemental y is this. 
Considering the large number of 
complaints about the Bhubaneswar 
Collectorate of Central Excise—and 
the Minister is very able and he has 
taken a lot of measures to improve 
the Central Excise matters—I would 
like to have an assurance from the 
hon. Minister to set right the affairs 
there in the near future.

SHRI SATISH AGARWAL: Sir, so 
far as the affairs of the Collectorate 
of Bhubaneswar -ire toncerncd, I 
have myself visited thip Collectorate. 
The Collector there is Mr Thang. He 
is a Scheduled Tribes member. He 
hails from the north-eastern region.

14
There are no specific complaints 
against him and if there are any com
plaints regarding the functioning of 
that Collectorate, I assure the hon. 
Member that I am prepared to listen 
to them and if need be, go to Bhu
baneswar myself.

MR. DEPUTY-SPEAKER: Ques-
lon No. 911— Mr. Perias^mv. I think 
we can take up Question No. 911 and 
also Question No. 915—Dr. Karan 
Singh’s question— together because 
they are similar.

Report of Committee on Congestion 
in Airports

*911. DR. P. V. PERIA3AMY: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state-

fr.) the action taken by Govern
ment on the recommendations con
tained in the interim Report of Com
mittee on Airports Congestion headed 
by Shri P. C. Lai; and

(b) by what time the final report of 
Inc Committee is expectcd to be made 
available?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): (a) I lay a
statement on the Table of the House 
indicating the action taken so far on 
the main recommendations of the 
Committee.

(b) The Committee will monitor 
the progress of the various measures 
to be taken. Therefore, It will sub
mit only periodical reports on the 
implementation.
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M ain lecommendations Action taken so far Remarks

Bombay Airport

Delhi Airport

(1) I  se of domcstii hold
ing an a for handling 
international passen
gers.

(ii) Constmction o f  tetn- 
po»ar\ (iii 11 terminal 
by converting the 
existing heavy caigo 
sheil

(3) Construction o f thr 
2nd module of Intoi- 
national tei initial 
complex

The Commute dui ing its 
visit lo tlit* sue on 17th 
l'cbm aiy, 1979 ob

served that sliuctural 
altciations and a budge 
over the conveyor belt 
would be icquiied.
Hem e it was not found 
IVdsililr to use this area 
loi handling interna
tional passengers.

Conversion o f the Caigo This work is likely to be
shed into a tempoiary completed h) O c lob e i,
G u lf temtinal is in 1979. u
progress.

The pi oposa 1 is being 
submitted to the Pub
lic Investment Boaid 
shortly.

A  drtision is expected by 
the end o f  M ay, 1979.

(1) Extension o f  the In
ternational arnval 
hall after removal o f 
old control low ei.

This woik is expccted 
to be taken up in 
phases during October, 
1979 after the old struc
tures are vacatcd.

(2) Construction o f new The proposal is being A  decision is expected by 
International building. submitted to the Pub- the end o f  M ay, 1979, 

lie Investment Board 
shortly.

General (1) Full manning o f  the Ministry o f  Hom e Affairs
immigration counters. have been requested to 

take necessary action.

(2) Repositioning o f  the This was not found pos- 
officers o f the Protec- sible. Alternate me-
torate o f  Emigrants thods to facilitate free
outside the terminal flow o f passengers are
building. being explored.

(3) Abolition o f  health 
checks.

(4) Prescribing slot tim
ings for operations 
o f  airlines.

T he mattei has been dis
cussed with the Health 
Ministry in order 
to  reduce the delay in 
health checks.

A study by International 
Airports Authority o f  
India is in progress to 
work out in detail slot 
timings for operation 
by various airlines 
without affecting 
operations o f  the na
tional carriers.

There arr no chances o  
the abolition o f  Health 

checks.



New Air Terminals at Delhi ami 
Bombay

*915. DR KARAN SINGH: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state;

(a) whether due to increased air 
traffic and tourists arrivals, the con
gestion at our international airports 
has reached unmanageable propor
tions;

(b) whether detailed proposals for 
construction of new air terminals at 
Dtlhi and Bombay were prepared 
many years ago but have not yet been 
implemented; and

te) the steps Government are taking 
to ensure that our airports will be 
able to meet the present requirements 
as well as cope with the increased 
traffic expected during the next ten 
years?

THE MINISTER OF TOURISM & 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) to (c).
There is congestion at Delhi and 
Bombay airports due to the fact that 
passenger traffic has increased during 
the last five years on account of Gulf 
traffic. To ease the situation, interim 
measures like modification/expansion 
of the existing terminals is being 
done, to the extent possible.

Government has approved the 
construction of a new international 
passenger and cargo terminal comp
lex (Phase i) at a revised cost of Rs. 
16.79 crores at Bombay airport in 
order to meet the immediate traffic 
demand.

Plans for the construction of a new 
international passenger and cargo ter
minal complex (Phase I) at Delhi air
port at an estimated cost of Rs. 42.01 
crores and international terminal com
plex (Phase II) at Bombay airpart at 
an estimated cost of Rs. lfi.04 crores 
are under consideration.

DR. P. V. FERIASAMY: I have 
gone through the statement given.

j -j Oral Answers VAISAKHA
But the Committee has not looked in
to the matter oX congesion ct Madras 
and Calcutta airports. Does that mean 
that these airports do not need any 
re-modermsaion? I would like to 
know from the Minister whether the 
Government on their own will under
take the remodernisation of Madras 
and Calcutta airports. If sot when?

SHRI PURUSHOTTAM KAUSHIK: 
So far as Madras airport is concern
ed, there is a proposal before the 
Government to construct a separate 
domestic terminal so that the existing 
domestic terminal can be utilised ex
clusively for the international traffic 
as an international terminal and a 
separate domestic terminal id under 
construction at Madras. As regards 
Calcutta airport, there is a proposal 
before the Government to construct 
a domestic terminal.

DR. P. V. PERIASAMY: I have
come from Madras day before yester
day. A news item has appeared that 
Delhi Airport is being remodernised 
to meet the air traffic requirements 

' of the 21st Century. I would like to 
know the investment tha* the Gov
ernment propose to make for this pur
pose and when this project will be 
started.

SHRI PURUSHOTTAM KAU
SHIK: So far as Delhi is concerned,
the proposal is going to the PIB and 
as I have already stated by the end 
of May the Government will be able 
to take a decision on the project. The 
total cost of the Delhi Project is about 
Rs. 41 crores and that is going to 
handle about 2,300 passengers at peak 
hours.

DR. KARAN SINGH: It needs no
committee to find out that there is 
congestion in our airports. I am 
afraid, our international airports re
main among the worst in the world. 
I am surprised that the hon. Minister 
i8 saying that these now internation
al terminals are still under construc
tion. In 1978 the plans for new in
ternational airports at Delhi and 
Bombay had been prepared, had been
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already placed before the Govern
ment. Six years have lapsed. The 
traffic is growing despjte what the 
Minister is doing. It is not because 
of what he is doing, but despite that 
More and more people are coming to 
India. But they have not even star
ted the construction of these termi
nals. In eighties, it will be impossi
ble to move in any ot our major 
international airports. Will the Mi
nuter assure the House that theie 
is some sense of urgency m this 
matter and will he explain why it 
has tahcn six veas 10 take up tin* 
matter before the PIB?

SHRI PURUSHOTTAM KAUSHIK: 
The hon. Member can very well ex
plain to the House what happened 
upto March 1977. I know that when 
Dr. Karan Singh was the Minister of 
Tourism and Civil Aviation, hr set up 
the Tata Committee in 19C7 to go mto 
the requirements of the four inter
national airports That Committee 
submitted its report in 1969. But, 
however, no execution or implementa
tion of the recommendations of that 
Committee was ever *akon uo during 
the previous regime. I hopo Dr. 
Karan Singh himself, hs the Minister 
of Tourism and Civil Aviation, might 
have taken up the matter with the 
then Government.

DR. KARAN SINGH: Mr. Minisler
the plans were ready.

SHRI PURUSHOTTAM KAUSHIK: 
In spite of that, but for Bonibav intet- 
national terminal complex, which 
was approved in 1976, so far as other 
projects are concerned, no action was 
taken by the Government. It is only 
after this Government came to power 
th/it not only the first and second 
phase of Bombay Terminal Complex 
have been taken up but we are also 
proposing to take uo the third phase 
of Bombay Terminal Complex simul
taneously.

So far as Delhi is concerncd, r.s I 
said, by the end of next month, the 
Government will be able to take a de
cision a*** immediately the construc

tion will start. We ire aisc propos
ing to take up the second phase of 
Delhi Project immediately after that.
I have already stated about Madras 
and Calcutta airports. I hope that 
during the Sixth Five Year Plan, we 
will be able to complete the first, 
second and third phase of 
Bambay and also the first and 
second phase of Delhi. As I have al
ready stated there is « proposal for a 
separate domestic terminal ccmplex 
at Madras and Calcutta.

DR. KARAn  SINGH: The Minister 
in his statement has plated that new 
international air terminals at Delhi 
and Bombay are Likely to cost a total 
of just under Rs. 60 crores. The cost 
of one Jumbo jet is roughly that. 
Will the Minister please try and 
understand and assure the House that 
it is important to keep buying new 
aeroplanes? If you do not provide 
ground facilities for these aeroplanes, 
your carriers are getting a bad name 
and India is getting a bad' name. In 
the Travel Agents’ Association in 
Kathmandu, if you take a poll, Indian 
airports are among the worst m the 
world. I am afraid, the way the Mi
nister seems to be > answering the 
question, I do not think that he 
has got any awareness of thr prob
lem

SHRI PURUSHOTTAM KAUSHIK:
I do not undermine the seriousness of 
the whole thing. We are giving all 
priorities to see that !nes0 interna
tional ariports comc up to the stand
ard. j may also point out to the hon. 
members that during 1976 when the 
proposal for the first phase of Bom
bay Terminal Complex was submit
ted, the necessary equipment such as 
aero-bridges and escalators were not 
provided for. After giving a second 
look, we have provided for all these 
things and we have prepared a revis
ed estimate providing for escalators 
and aero-bridges and other necessary 
equipment.

SHRI SOMNATH CHATTETWT5E: 
The tvrobiern of rongpstio ■> in Bombay 
and De^i airports is engaging the at
tention of the hon. Minister now. 
That is good. He has got the legacy



21 Oral Answers VAISAKHA 7, 1901 (SAKA) Oral Answers

to bear. I can understand that. But 
bo far as the congestion as Bombay 
and Delhi is concerned, Uiat can be 
substantially met if a little fair atti
tude is taken towards Calcutta and 
Madras airports.

PROF. P. G. MAVALANKAR: And 
also Ahmedabad!

SHRI SOMNATH CHATTERJEE: 
First let us have at least Calcutta and 
Madras lor the time being. Ahmeda- 
bad is in the row. So niany interna
tional flights are discouraged from us
ing Calcutta and Madras. I would 
like to know from the Minister, why 
no attempt has been made to yec that 
at least tin* flights from East Asia are 
encouraged to use Calcutta and Mad
ias airports. Instead of giving all 
these grandiose schemes, which will 
go on for years and years—where the 
money will come from, I do not know; 
by increasing the lev/ on kerosene, 
how much you can realise, I do not 
know—let us have a proper utilisation 
of Calcutta and Madras airports. I 
would like to know whether the Gov* 
emment is thinking in terms of this. 
Don’t go by DGCA alone. I would re
quest you to apply your °wn mind.

SHRI PURUSHOTTAM KAUSHIK: 
For the information of the hon. mem
ber, I may say that we are not only 
interested in just making piovisions 
for the growing traffic at Delhi and 
Bombay, but we are also making all 
effors to divert the international tra
ffic to Madras and Calcutta airport*. 
In so far as landing facility is concer
ned, we are not only providing it but 
it is also under the consideration c£ 
the Government to levy just conces
sional landing charges. This is under 
the consideration of the Government 
whether any concessional landing 
charges could be levied at Calcutta 
and Madras Airports as an irvvntive 
to fore.gn carriers to shift I hoi” ope
rations from Bombay and Delhi. This 
is being examined.

SHRI SOMNATH CHATTERJEE: 
I would request him to please expe
dite it.

SHRI PURUSHOTTAM KAUSHIK: 
In addition to that, we have decided, 
as far as possible, not to allow any 
additional site to land at Bombay.
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SHRI K. LAKKAPPA: Mr. Depu-
ty-Speaker, Sir, I am not interested 
in the clash between the previous 
Government Civil Aviation Ministei' 
and the present Government Civil 
Aviation Minister. The hon. Mem
ber, Dr. Karan Singh, has specifically 
stated that the Committee on Airports 
congestion had given its interim Re
port and the previous Government 
had already envisaged certain sche
mes according to the report. Now, 
th© condition in the airpoits has 
reached a stage that people -ire put 
to a lot of difficulties at 
the Airports. Yesterday, vcu 
know what happened at Mad
ras Airport. No proper facilities 
are provided at the Airports and there 
is no modern device provided fol the 
passenger safety. I would like to 
know from the hon. Minister whelher 
at any point of time the recommen
dations given by the Committee on 
Airports Congestion headed by Shri 
P. C. Lai as also the plans envisaged 
by the previous Government have 
been considered by the present Gov
ernment. You have to give them re
lief from this congestion and pxovide 
facilities including terminal facilities, 
safety, accommodation and also land
ing throughout the country at major 
airports. I Would like to know when 
you will assure the House that all the 
suggestions of the hon. Members are be
ing taken into consideration and they 
are being implemented by this com
mittee or, if necessary, by an expert 
committee. I would like to know by 
what time you will inform the House 
that these airlines are providing all 
these facilities to the passengers— 
within three months or six months or 
one year. There is not only one con
gestion; but 100 congestions.

SHRI PURUSHOTTAM KMJSHIK: 
Looking to the immediate problems of 
congestion, a committee headed b3r 
P. C. Lai wa3 appointed in December
1978 to take urgent measures. Mea
sures can be taken to remove the con
gestion at least at the international

airports. Major recommendations 
have already been siated in the state
ment that is laid on the Table of the 
House. We are going to convert the 
cargo shed temporarily for the cargo 
traffic as passengers cargo traffic which 
is likely to be completed by Octo
ber 1979. Apart from that, some in
ternal modifications have been done 
in the existing buildings at Bombay 
and Delhi also thereby making an ad
ditional space measuring 372 sq. me
tres.

(Interruption)
Whatever is possible. Wo are trying 
to provide additional facilities a«, far 
as possible within the existing spacc. 
That is what we are trying to do. 
Similarly, in Delhi, we are taking 
steps to provide add'tioral space mea
suring 2633 sq. metres by miking mo
difications in the ex.sung building. By 
1982-83, in Delhi, the first phase of 
international complex will be comple
ted. This is all that I can hope foi.

Decision to stop Export of Natural 
Rubber

*912. SHRI C. K, CHANDRAPPAN: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state;

(a) whether it is a fact that Gov
ernment have decided to stop the ex
port of natural rubber,

(b) if so, the reasons thereof; and

(c) how is it going to affect the 
rubber economy?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR GO- 
YAL): (a) Yes, Sir

(b) and (c). As a result of short
fall in production of rubber during 
1977-78, there was an abnormal in
crease in the prices 0f rubber in the 
internal market since April, 1978. No 
exports have been effected since
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1 April, 1978 with a view to meet the 
domestic demand.

The decision to s4op rubber exports 
has not affected the economy of the 
rubber growers in view of the remu
nerative prices they get for their pro
duce.

SHRI C. K. CHANDRAPPAN: The 
hon Minister has said in his reply 
that there was an abnormal demand 
for rubber in 1978; and it was due to 
shortage of rubber. I would like to 
know whether it is not a fact that 
some industrialists had tried to amass 
rubber and created an artificial 
shortage when there was a re?l prob
lem in regard to the availability of 
rubber. Whether the Government has 
taken note of those things. I would
like to know also in this context 
what is the criterion which the Gov
ernment has adopted for exporting
or not to export rubber. Whether you 
take into account the total pro
duction an<3 the total industrial re
quirement of the rubber in the coun
try. In that case, what was the pro
duction of natural rubber and what 
was your requirement for the last 
three years?

«rt fmr nfero : *rt*rc, irm h r  
wfw n aft mflsfafwr arr*

mgm far 1 9 7 2 -7 3  «p sft fcp s r
T3T *PT VUWr* *  «TT m 1 4
frame 28  «rr, art 1 9 7 3 - 7 4  *  1 *rnsr
30 |T3rTT 302 5PT f«nr sfft: 1 9 7 4 -7 5  *
1 3 2  ararrr 6 0 4  §*rr 1 j g r y

farfar 3 1978-79 § *t nyfrJr̂ sr 
«nr 1 «rrar 6 5  j m x  fc 1 

^sr snvrr f»r ?rr nra  sfi*«w«T v
* 9? v[ WflT 3IT I  «
w r v s f  it aft srtrw T  $  ^  w
1 9 7 2 - 7 3  ^  w  1 frrar 1 2  fFffrt 3 6 4  

w  «rr, srtr  1 9 7 8 - 7 9  A  ^  1 grrsr 
3 5  | w r  fc 1 ?rt ir h m n r  $
^ arrr fr 1 srfsv
»mr w  JPfrrt *pt m  fa t  vr%

’F 5P R nr aft w  «rr t ? r t
5t  ^  yft wnr $*rr % 1

SHRI C. K. CHANDRAPPAN: He
did not answer one point—were there 
some industrialists—big industrialists

—who tried to amass natural rubber 
and created really the scarcity in the 
market? That point was not answer
ed. I hope that will be answered.

My second question is—now the 
Minister has said that in the rubbtr 
economy the agriculturists will have 
no problem because the remunera
tive price has been offered. It is a 
well known fact that in Kerala where 
most of the rubber is produced, *he 
rubber growers are demanding it and 
the Kerala Government is also sup
porting their demand. They repre
sented to the Minister repeatedly that 
a minimum of Rs. 1,000 should be the 
price the Government should fix. The 
Government fixed a price much lower 
than that. What are the criteria, 
while taking a decision in regard to 
the remunerative price, do you really 
think that the price that you offer is 
remunerative and the rubber growers 
are quite happy with the Tioney that 
you offer?

THE MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI MOHAN DHARIA): The 
support price of rubber which was 
Rs. 550/- per quintal was raised to 
Rs. 650/-. When it was raised to Rs. 
655, the representations were verv 
much there. I have got all the writ
ten representations. Then the de
mand was for about Rs. 725 to Rs. 750 
by way of support price.

I am speaking of the facts just prior 
to U years and 2 years. We have 
taken int0 consideration all cost es
calations. As against Rs. 550 support 
price which prevailed when we took 
charge we have given support price 
of Rs. 825 per quintal. We want lo 
give remunerative price to al] the 
growers. By and large, I am told, 
perhaps for political reasons it may 
not be possible for hon. members to 
concede that way. But I am told that 
this is the fair price fixed by the Gov
ernment. I can assure the House that 
even though this is the support price 
that was fixed, which should be by 
and large the remunerative price, if 
it is Rs. 825/-, naturally the price will
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rule a bit high and not less and to 
that extent we shall take all possible 
care.

Secondly, the hon. members will 
please appreciate, as was indicated by 
my colleague, the consumption of na
tural rubber has gone to nearly
1,65,000 tonnes as against the produc
tion of 1,80,000 to 1,35,000 ton
ne®. Under the circum
stances it will not be proper to export 
rubber. But we have taken up mas
sive rubber plantation programmes 
not only in the traditional areas but 
all over the country including Tri
pura, Assam, Maharashtra, Karnataka, 
Goa, wherever it is possible and we 
would very much like to have these 
plantations to come up so that the 
country takes all care to meet the de
mand of our consumption here and 
also if it is possible for us to export, 
to do that too.
Guidelines in respect of New Distri

bution System
*913. SHRI AMAR ROY PRA- 

DHAN: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Central Government 
have framed the guidelines in respect 
of the new distribution system to be 
«?ent to State Governments for imple
mentation;

(b) if so, the details thereof; and
(c) if not, the reasons therefor9

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR)- 
GOYALr (a; to (c) A stalemen. is> 
placed on the Table of th<* b«.ibh.i

Statement
(a) Guidelines indicating th<‘ step- 

to be taken to implement the Pioduc- 
tion-cum-DistribuUon Scheme for Es
sential Commodities have been fram
ed and sent to the State Govern
ments.

(b) The important points on which 
the State Governments have been

requested to take action are as fol
lows:

(i) First of all an immediate re
view has to be made about the pre
sent number of fair price shopj al
ready in existence in the Stale and 
the additional retail outlets that 
would be necessary to provide co
verage as envisaged under the 
Scheme. While reviewing, it may 
be necessary to keep in view the 
distribution and location of shops in 
rural and urban areas and particu
larly inaccessible areas where at 
present such facility is not avail
able or not adequately provided.

(ii) If any of the fair price shops 
are not functioning properly, steps 
may be taken to replace such shops 
by either cooperatives or other 
agencies willing to undertake the 
work in accordance with the rode 
of discipline.

(iii) Where new fair price shops 
have to be opened the State Gov
ernment should consider eneouiask
ing, inter alia, the cooperatives to 
open the outlets particularly in 
the rural areas ?nd inaccessible 
areas.

(iv) A review of the existing co
operative fair price shops may also 
be undertaken to improve their 
functioning.

(v) The Scheme as envisaged 
will initially cover wheat, rice, 
coarse grains, edible oils, sugar 
(may not be necessary at present), 
controlled cloth, kerosene oil. A 
few other selected manufactured 
items required by the farmer3 such 
as agricultural implements, bicycle 
parts, salt, tea, coffee, matches, 
washing soaps, toilet soaps, yarn, 
spices could be included in course 
of time.

(vi) The State Government 
may nominate suitable public 
agencies which will be responsible 
for procurement of essential com
modities in bulk and for their dis
tribution through the approved
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retail outlets. These agencies 
could also be utilised to the ex
tent possible, for supply of in
puts like fertilisers, seeds, pesti
cides, cement, etc.

(vii) Emphasis have to be 
given to the establishment and 
development of effective produc
tion base for which priority must 
be given to the production, pro
curement, strorage, transport and 
distribution of essential com
modities. These aspects have to 
be emphasised and adequate 
provisions made therefor in the 
Annua] Plan of the State 
Government.

(viii) While planning pro
curement, storage and distribu
tion steps may be taken to locate 
storages closer to the areas of
consumption, so that transporta
tion cost could be kept to the 
minimum by avoiding unneces
sary movements.

(ix) In order to make the
retail outlets function efficiently,
consumers' advisory committees 
may be constituted for fair
price shops comprising promi
nent residents social workers and 
consumers including card holders 
who lhave no direct or indirect 
interest in these shops.

(x) At the State level a com
mittee may be constituted under 
the Food and Civil Supplies 
Minister along with other con
cerned Department and repre
sentatives of State level coope
rative insitutions t0 coordinate 
and review the functioning of 
the Production -cum -DistJr ibu t i on
Scheme periodically.

(xi) A monitoring unit may be 
set up in the Department of Food and 
Civil Supplies to obtain informa
tion from the field aeas regarding 
the functioning of the fair price 
sfcops and other related matters

and a suitable reporting system 
evolved, to ensure timely action 
in o' ̂ rational constraints that may 
devciup from time to timo.

(xii) As regards pricing of es
sential commodities based on Cen
tral issue price, consumers pricf* 
at the fair price shops may be 
fixed at reasonable levels by reduc
ing burden of administrative over
heads, taxes and other levies to 
the extent possible.

(c) Does not arise.

SHRI AMAR ROY PRADHAN: I am 
sorry to say that the fate of the new 
distribution system is still unclear. 
The new distribution system will be 
launched on 1st July, 1979 with 
three objectives—to increase produc
tion of essential commodities, proper 
distribution and to bring uniformity 
of prices all over the country. Though 
the Chief Ministers’ conference was 
held on 5th January, 1979, the guide
lines were sent so late that some of 
the State Government are unable to 
work out the fremework and expendi
ture involved in this system in their 
Budgets as published in the news
papers. On the other 'hand, the prices 
of essential agricultural implements, 
bicycle parts including tyres and 
tubes, salt, kerosene oil, edible oil, 
sugar, soap cotten yarn, spices and 
pulses are rapidly going beyond the 
capacity of the poor people’s pur- 
chasig power.

Under the above circumstances, I 
would like to know from the hon. 
Minister (a) the exact date when tho 
Government sent the guidelines to 
the States so that they may be able 
to introduce new public distribution 
system; and (b) due to increase in the 
prices of essential commodities, 
whether the Government will take 
over the entire wholesale tiade in 
foodgrains, sugar, pulses, salt, edible
oil, etc. immediately?

§twi y*rpr iftnw : sft
vt toft 'forr fo
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*r wmrn t o t  fc, A  % in v fa r
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*nTff ^sr *r$ <f)r i fanr st«ptt
•ft Jfig ftr&pr |, 3 *p? ^ t t
%  «tfs?np faft^Hpr* ^ fm  &rnft
^  t .  ^  ^  t  i #  aft
f i r w  f w  t o t  t .  m  «rr% * r m  smrm £
ftr uftr h^5t sNsr tt
«wt frnfT*TT f t  r f t  % i p r  >pt4  *rt $ tt 

*r ftw  arv f a n  ftrsrc arr r$\ % 
% TTSJft $ w  smffr nn's f, 
tjfans: qroft $, ftr?nt wqsrsft t , xtr*.
«fr«nc srnrfr i r r o  t ,  fareffft sfflf<*i
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if W tt vtf Pwtt ftr̂ rr t̂ ^vrr i
SHRI AMAR ROY PRADHAN; The 

distrubiton of essential commodities 
cannot be successful without the co
operation of people in general and 
consumers in particular. So, I would 
like to know from the hon. Minister: 
how many States have already con
stituted the consumers’ committees 
from State level to Panchayat level 
and *n different States how the MPs, 
MLAs, Panchayat members and co- 
operators have been included in these 
committees to make the distribution 
system a success?

SHRI MOHAN DHARIA: As was
pointed out by my colleague, we had 
discussed this matter threadbare in 
the conference of the Chief Ministers

where several Civil Supplies Minis
ters were also present. At
that time itself we had given
them all these guidelines oa
the basis of which this matter 
is being pursued. I have been per
sonally discussing with the Chief 
Ministers. Simultaneously, we have 
constituted a cell in our Ministry. My 
colleague and the Secretary will be 
touring the country, going to impor
tant centres, to give more informa
tion and to take the State Govern
ments into confidence with a view to 
implement the scheme. I have two 
days back addressed an important 
letter to all the Chief Ministers 
suggesting what are the points of 
action which also include the involve
ment of the people in the implemen
tation of this scheme. And when I 
said ‘involvement of the people’ I 
have also said that the Members of 
Parliament and the elected represen
tatives should also be included in this 
whole operation. Sir, I know it is a 
very massive operation. The public 
distribution system is not as if it is 
absolutely new tor the country, but 
what we are trying is t0 create a 
permanent system to take care of the 
essential commodities and articles and 
this is not only a distribution plan, 
but right from production, procure
ment, storage, transport and distri
bution, there are various operations 
and here without the active involve
ment of alj sections of society it will 
not be possible for us to implement 
the scheme and therefore, we would 
like t0 have this involvement of all 
sections, and I would like to say that 
several vested interests are very much 
disturbed. They are just to see that 
the whole scheme is disrupted and 
therefore, as a House we should say 
to the country that this is a national 
decision and keeping aside these 
vested interests, we shall see that this 
is implemented.

«nmi# : tflfftrar % wrt *tr-
%  $ tfr (ii) $ wmrn ft far w
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w t r  3ft » F t f  $ *n c srnpr vrrc- ^ s n f u r  
<r«®t wt? % wmr fnfr sfc tfkm
tsr ftirr *T*«rTi *rs: *m r ff ftr
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SHRI M. RAM GOPAL REDDY:.
Mr. Depu ty-Speaker, Sir, there is a 
proverb that you can take thousand 
horses to water, but you cannot make 
the horses drink water. The Minister
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may do anything. Suppose the States 
do not implement it, what is the other 
alternative proposal with the Minister 
to implement the scheme?
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SHRI MOHAN DHARIA: This
House should be happy to know that 
on the 5th of January when I had 
the Conference of the Chief Ministers, 
all the Chief Ministers have given 
their consent and they have agreed 
to participate in the implementation 
of the scheme. There is no such 
doubt whatsoever in my mind.

MR. J>EPUTY-SPEAKER: Ques
tion Hour is over. Now Papers to be 
Laid on the Table.

W R IT T E N  A N S W E R S  T O  Q U E STIO N S 

increase in Fares by Air India

*914. PROF. P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that at the 
International Air Services meeting in 
Geneva recently it was decided to in
crease the fares for all international 
travels;

(b) if ao, facts thereof; and
(c) when are Government accord

ingly increasing the Air India fares 
and by how much?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): <a) and (b) 
At the International Air Transport 
Association Composite Passenger and 
Cargo Traffic Conference held in 
Geneva from 28-3 1979 to 3-4-1979. it 
was resolved that in view of escala
tion in the cost of fuel prices, all 
fares and cargo rate; (With some ex
ception) be increased with effect from 
1-5-1979 by 5 per cent to 10 per cent 
subject to the approval of the Govern
ments concerned. It was also resolv
ed that in respect of passenger trans- 
poration the increase will be made
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applicable for travel commencing on 
or alter 1-5-1979, only in respect of 
those tickets which have been issued 
on or after 9-4-1979 In so far as 
iouieh operated by Air-India are con
cerned, the increase is 7 per cent.

(c) Government have accordingly 
approved An-India's proposal to in
crease with effect fiom 1-5-1979 all 
its tares (ixceptmg USA/Canada 
lndra-US A/Canada excursion fares 
and USA/India special one way fares, 
the increase m respect of which is 
still undei consideration) and cargo 
rates by 7 per cent subject to the 
following conditions-

(I) In jespect of passenger trans
portation the increase will be made 
Applicable for travel commencing on 
or after 1-5-1979, only is respect of 
those tickets, which have been 
issued on or after 9-4-1979.

(II) In respect of cargo tians- 
portion the increase will be made 
applicable 15 days after Air-Lncffa 
have received advice from interna- 
tional Air Transport Association that 
approval of all Government? have 
been cbtained.

Unsatisfactory arrangements at Air
ports

'918 SIIRI EDUARDO FALfcIRO 
will the Minister of TOURISM AND 
CIVIL AVIATION bc pleased to 
state:

(a) whether attention of Govern
ment has been drawn to complaints 
that arrangements of our airports are 
highly unsatisfactory and the emp
loyees m charge of these arrangements 
lack ordinary norms of public rela
tions; and

(b) if so. steps taken by Govern
ment to improve this state of affairs?

THE MINISTRY OF FINANCE 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a)
and (b) Government is aware 
of the complaints about the short

comings in the arrangements and 
behaviour of the staff at the airport.

Arrangements at airports lor the 
convenience of passengers and visi
tors are constantly reviewed and im
provements are made depending up
on the need, constraints of space at 
.iirpottb and the availability oi res
ources complaints against any short
comings ?re looked into and reme
dial measures are taken Air port 
Advisory Committees have been set 
up al the international airports and 
at six major domet.ti.ci aerodromes 
namely, Hyderabad, Ahmedabad, 
Trivandrum. Bangalore  ̂ Gauhati and 
Patna to bring about improvements. 
Various users’ interests arc given re
presentation on these Committees

The stall at he airporl? have been 
>ii6tructed to extend all courtesies 
to tne public and air passeng'ers. 
Specific instructions have been issued 
impressing upon the staff the need 
to maintain high standard of public 
relations

Recommendation of Committee for 
Boosting Kandla Port and Kandla Free 

Trade Zone

*<H7 SHRI F r  GAEKWAD: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be
pleased to state

(a) whether it is a fact that the 
Central Government have appointed 
two Committees both under th* 
Chairmanship of the Additional Sec
retary of the Ministry of Commerce 
(Shri P. K. Kaul) to recommend ways 
for giving a boost to the Kandla Foit 
and Kandla Free Trade Zone;

(b) whether the said Committees 
have submitted their reports to Gov
ernment;

(c) whether it is a fact that these 
Committees have made lar-reaching 
recommendations to overcome the 
factors inhibiting the growth of the 
Port of Kandla and the Free Trade 
Zone; and
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(d) if so, whether Government 
have accepted the recommendations 
of the said Committees in the interest 
of the greater growth of this region; 
if not, the reasons therefor’

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) Yes, 
Sir.

(b) to (d) The two CommiUecs 
have submitted their Reports and 
their recommendations arc bei«v, 
piOv essed

wt mg «mnr f**m *r 
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Pillai Committee Recommendations

*‘>10 SHRl A. R. BADRINARANYAN
SHRI M. V. CHANDRA

SHEKHARA MURTHY:
Will the DEPUTY PRIME MINISTER 
AND MNISTER OF FINANCE he 
pleased to state:

(a) whether the Pillai Committee 
recommend at ions pertaining to the

standardisation of salaries and other 
benefits for officers of public sector 
batiks have been accepted by Gov
ernment;

(b) if so, whether there was a 
tussle between the officers and the 
managements of the banks over the 
last two years;

(c) if so, what was the dispute and 
Low that has been resolved;

(d) what -’re the other recommen
dations made by the Pillai Com
mittee; and

(e) how many of them have been 
accepted and are under implementa
tion?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHFI ZIJLFIQURULLAH):

(a) Yes, Sir, with some modifica
tions, including those suggested by a 
Group of Bankers who were asked 
to examine the original report

(b) & (c): Officers’ federation
had raised a few points of disagree
ment on such issues as DA. formula 
ceiling on haisc pay and DA , Allowan
ces for probationary officers, house 
rent allowance. retirement ar? etc. 
The^e have been under discussion.

(d) The recommendations of the 
Pillai Committee broadly cover re
vision of pa> scale and their standar
disation, abolition of certain allow
ances like Post allowance, personal 
allowance, allowance to senior 
management personnel etc, and 
abolition of certain prequisitie? like 
free house, free conveyance, conces
sional loans etc.

(e) The recommendations of the 
Pillai Committee, as modified by the 
Group of Bankers and as a result of 
discussions with the officers organi
sations are to be implemented.
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Setting up of Air Safety Board 
*920. DR. BIJOY MONDAL:

SHRI MUKHTIAR SINGH 
MALIK:

Will the MINISTER OF TOURI
SM AND CIVIL AVIATION be 
pleased to state:

(a) whether Government of India 
have taken a decision regarding set
ting up of Air Safety Board in the 
country on the lines of advanced 
countries; and

(b) if not, the reasons for delay?
THE MINISTER OF TOURISM 

AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). The question of set
ting up of Air Safety Board has once 
been examined and a decision was 
taken not to set up a separate Agon- 
cy to investigate into aircraft acci
dents. The matter is> however, being 
reviewed by the Government.
Projects for Increasing Production of 

Cashewnut

*921. SHRI K RAMAMURTHY- 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether the projects from 
Kerala, Andhra Pradesh, Karnataka 
and Orissa for increasing the produc
tion of cashewnut have been approved 
by Government;

(b) if not, the reasons for the 
delay; and

(c) the reasons for more than 80 
per cent fall in the import of raw 
cashewnut from Tanzania, Kenya 
and Mozambique?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG):

(a) and (b). The project Reports 
on Kerala, Andhra Pradesh, Karna
taka and Orissa for increasing cash
ew production have been scrutinis
ed by tlie Screening Committee which

has submitted its report. Assistance 
from Cashew Corporation of India 
for one project of Orissa and on* 
project of Andhra Pradesh has been 
committed on certain conditions.

(c) The fall in imports of raw 
cashew from Tanzania, Kenya, Moz
ambique is due to several factors 
like crop failures, lower collection!, 
installation of processing facilities 
in exporting countries and entry of 
other countries into cashew process
ing and exporting trade.

Indian Banks Abroad
*922. SHRI D. D. DESAI: Will the 

DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE te pleased 
to state:

(a) whether Government has seen a 
report in the Economic Times of April
2, 1979 that Indian Banks abroad are 
not strong enough to withstand foreign 
competition; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARLLAH): (a> Yes. 
Sir.

(b) The Capital Fund Ratio of 
Indian Public sector banks is low 
compared tc, international standards. 
The decline in the ratio in recent* 
years is due to th© fact that accre
tion to capital has not kept pace with 
growth of deposits. Some proposals 
are under consideration of Govern
ment to improve tho ratio. The matt
er is kept continually under review 
by the Government and the Reserve 
Bank of India.

Survey regarding Sick Companies 
borrowing Money from Public

*1)23. SHRI SARAT KAR: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be yleased 
to state:

(a) whether any survey has been 
conducted by the Reserve Bank re*
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garding the sick companies which 
have borrowed money from the Pub
lic, from Banks and in addition to that 
from small scale units;

ib) i£ so, the details thereof; and
(c) the action that has so far been 

taken or proposed to be taken to re
cover this amount?

THE MINISTER OF STATE IN HIE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to (c).
No survey has been conducted by the 
Reserve Bank of India regardin'; sick 
companies which have borrowed mon
ey from public, banks etc. However, 
the Reserve Bank of India collects in
formation periodically in respect of 
advances 0f scheduled commercial 
banks to sick industrial units enjoying 
aggregate credit limil oi Rs. 1 crore 
and above. As at the ?.\c. of June, 
1978, there were 325 sick units enjoy
ing credit limits of Rs. crores.
As rp^aras units, which, thouch sick, 
are v.ab e, banks along with term- 
lending institutions, where necessary, 
undertake nursing programmes in the 
interest of production and employment 
Such a programme .includes rephasxng 
c\f repayment schedule, fundine o£ 
arrears of interest etc In other cases, 
banks take appropriate steps, includ
ing legal meausres, to recover amounts 
due to them.

<ST?«r r t t  w- jftfir 

*924. fft Tl»r filHW WWW : <PTT
urn fiwww ^
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(« ) vn fteff 5?r •■srefire
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3 «!#r tot ’
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wfa *nnr ffunw 
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Palm Oil rotting at various Port ware
houses

*926. SHRI S.R. DAMANI; Will tht 
Minister of COMMERCE CIVIL 
SUPPLIES AND COOPERATION 
be pleased to state:

(a) whether it is a fact that 50,00*0 
tonnes of palm oil valued at Rs. 30 
crores are rotting at various port 
•warehouses for the last three months;

(b) if so, the reasons thereef; and

(c) the steps being taken to dispose 
of the same?

TIIE MINISTER OF STATE' IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
SHRI KRISHAN KUMAR GOYAL):
(a) to (0). No palm oil is rottmg at 
Port Waiehouses. However, at Mad
ras P consignments of a !o*al quantity 
of only .719 tonnes are pending clear
ance at the port. Of thcs?, in five 
cases, the licences have not been pro
duced by the importers and proceed
ings for contravention of Impori Con
trol Regulations have been initiated 
by the customs authorities. In two 
cases, test results are awaited These 
consignments are also subject matters

of writ petitions in the Courts. The 
8th consignment, actually meant for 
Bombay, had been off-loaded at Mad
ras, and is to be re-shipped to Bombay,

Requirements of edible oils of Kama* 
taka State

*927. SHRI K. S. VEERABHAD- 
KATPA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the requirements of Karnataka 
State of essential commodity like edi
ble oils and the actual allocations made 
during the year 1978;

(b) the reasons for not meeting the 
full requirement of the State in this re
gard;

(c) whether it is in the knowledge of 
Government that the price of this 
commodity in the State is rising; and

(d) what steps Government have 
taken to bring the price down?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GCYAL): (a) and (b). The Central 
Government allocates rapeseed oil to 
the various State Governments, as re-  ̂
quirecl by them for distribution 
thrrugh the Public Distribution sys
tem. Early in 1978, Karnataka State 
Government made a demand for an 
insignificant quantity of 10 tonnes of 
Ear. ŝeed Oil, which too they subse
quently withdrew. Karnataka Gov
ernment did not indicate any re julre- 
mtnt 0f this oil during 1973 nor did 
it ask for its allocation.

(c' and (d). 'Government is aware 
that prices of certain edible oils have 
recently risen in Karnataka. The 
•ituation is being kept under constant 1 
watch for such remedial measures as 
may be considered necessary and 
feasible.
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Natioiialisalion of Multinational 
Companies Dealing with Edible Oils

8801. SHRI AMAR'SINH V. RATH- 
AWA: Will the M inister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) the names of the m ultinational 
companies which a r e '  dealing w ith 
edible oils; and

(b) whether Government are consi
dering to nationalise them?

T-h e  m in is t e r  o f  s t a t e  in
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) As per available in- 
fot-niation Messrs. Hindustan Lever 
Ltd., Bombay is the company having 
multinational links, which is engaged 
in the manufacture and sale of Edible 
Oils.

(b) No, Sir.

Short-Fall in Export Sugar

8802. SHRI MADHAVROA SCINDIA: 
Wi]l the M inister of COMMERCE, 
CIVIL SUPPLIES a n d  COOPERA
TION be pleased to state:

(a) whether it is a fact that there has 
been considerable short-falls in the 
export of sugar during the last one 
year as a result Government have suf
fered loss in its earnings;

(b) if so, actual loss suffered during 
the period; and

(c) reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA- 
TICN (SHRi ARIF BAIG): (a) Under 
tha International Sugar Agreement In
dia was allocated a quota of 6.5 lakh 
tonnes for export of sugar  ̂during 
1978. The total export of sugar from 
India during that year was 6.42 ton
nes valued at about Rs. 114 crores.

(b; and (c). The actual loss sulTor- 
ed during 1978-79 was Rs. 2.3.25 cror- 

because of the dechae in the prices 
of S;!gar in  the foreign market.
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Pro-Condi tion for Utilisation of World 
Bank Aid

8804. CH. HA&I RAM MAKKA-
SAR GODARA* Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OP FINANCE be pleased to state:

(a) whether it is a fact that there is 
a pre-condition in the utilization of 
the World Bank aid since the money 
on projects is to be spent first and 
then asked for reimbursements;

(b) if so, whether it is also a fact 
that most of the State Governments 
find it difficult to fund the projects and 
due to delays in execution etc., and on

account of their lean budgetary provi
sions the costs of the projects in hand 
escalates; and

(c) if so, his reaction in the matter?

THE MINISTER OF STATS IN 
TuE MINISTRY OF FINANCE tSIIRl 
Sm SH  AGARWAL): (a; Yes, S.r, 
the aiticle3 of Agreement of the In
ternational Bajnk for Reconstruction 
and Development (IBRD) and the In
ternational Development Association 
(IDA) provide that the Bank and tbe 
IDA shall make arrangements to en
sure that the funds may be 'withdrawn 
only to meet expenses in connection 
with the projects as they are actually 
incurred.

(b) and (c) State Governments 
pose projects ioi World Bank Group 
fiuicing m acordanco wilh th^r 
plan priorities and agree on scheJiues 
,! expenditure in the co„*n» of pio- 

jeit appraisal/negotiation after satis
fying themselves that they would be 
in a position to make full provisions 
therefor; m their plans. Mostly, the 
State Governments make appropriate 
budget provisions though instance* 
have been noticed ‘where this has not 
been done. While lack of adequate 
budget provisions can adversely affect 
project execution resulting in cost in
creases, more often delays occur on 
account of a variety of other reasons 
such as organisational deficiencies, in
adequacies of detailed planning, im
plementation and monitoring, difficul
ties relating to land acquisition and 
procurement, ineffective inter-institu
tion co-ordination, etc.

Number of Persons convicted lor 
Violating Essential Commodities Act

8805. SHRI JANARDHANA POO- 
JARY: Will the Minister ol COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) what is the number of persons 
convicted for violating the Essential 
Commodities Act during 1978; and
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(b) the quantity of foodgraifts and 
other essential commodities seized?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) Based on available in
formation, 1,068 persons were convic
ted during 1978 for violation of orders 
issued under the Essential Commodi
ties Act. In addition, convictions 
were secured in 828 cases in sum
mary trial under the provicions of 
the Act for violation of control 
orders relating to foodstuffs, edible 
oilseeds, edible oils, drugs, textiles etc.

(b) 2,37,019 quintals of foodgrains 
and other commodities were seized 
during the year 1978,

Boeing Service from Delhi to Bhuba
neswar and its Extension

8806. SHRI MANORANJAN BHAK- 
TA: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to' 
£.tate:

(a) whether Government are aware 
of heavy demand for a Boeing Service 
from Delhi to Bhubaneswar; if 
what is the reaction of the Govern
ment;

(b) whether Government will consi
der to extend the service upto Port 
Blair as Delhi-Bhubaneswar-Port Blair 
and back to facilitate tourist influx in 
our beautiful Islands; and

(c) whether Government have any 
comprehensive plan for Tourism Deve
lopment in Andamans; if so, state de
tails?

TEE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU
RUSHOTTAM KAUSHIK): (a) Indian 
Airlines will consider such a service 
as soon as the runway work is comp
lete and replacement aircraft for the

one lost in accident at Hyderabad in 
December last, is available.

(b) There is no plan to provide an 
airlink between Bhubaneswar and 
Port Blair.

(c) Keeping m view the flow of 
tourist traffic into Andaman and Nico
bar Islands steps are being taken 
to augment hotel accommodation in 
the Islands. There are Tourist Home 
(32 beds) and Megapod's Nest {12 
beds) constructed by the Islands Ad
ministration and in hotel m the pn 
vate sector with 32 beds at Corbyn’s 
Cove Beach. There is also a proposal 
from a private party to put up a 108- 
room hotel at Port Blair, and the Is
lands Administration proposes to ex
tend the Tourist Home by adding 25 
beds. In addition, a Youth Hostel is 
being constructed flt Port Blair by the 
Central Department of Tourism.

Amount under P.L.-480

8807. SHRI K. PRAD1IAN1: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) what are the details regarding 
the total amount of PL-480 rupee fund 
available with the Government of India 
as at the end of each of the last three 
years; and

(b) how and for what type of projects 
this money is utilised?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) There are
no PL-480 rupee funds available with 
the Government of India. The U.S. 
Government made a grant of their 
PL-480 rupee holdings to the Govern
ment of India in February, 1974 and 
the said funds were extinguished by 
that grant.

(b) Does not arise.
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Tourist Facilities at Cherrapunjee

3808. SHRI P. A. SANGMA: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state what 
steps the Government propose to take 
to beautify and increase touri&t faci
lities at Cherrapunjee?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): Due to
constraint on financial resources and 
relative priorities, necessiating a selec
tive approach, it is proposed to con
centrate initially on the development 
of tourist facilities at Shillong in Me
ghalaya m the Central Sector.

Technical Assistance Agreement bet
ween India and Indonesia

8809. SHRI PABITRA MOHAN
PRADHAN: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state 
whether there has been a technical 
assistance agreement regarding Indian 
Banks Foreign Collaboration between 
India and Indonesia in the near past 
four months or so?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): Yes, Sir. Re
cently the Indian Bank, one of the 
nationalised banks, entered into an 
agreement with the P.T. Bank Rama- 
yana, Indonesia for providing techni
cal, managerial and advisory assis
tance.

Loans given by Financial Institutions 
to Paper Industries

8810. SHRI SURENDRA BIKRAM: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) how many loans have been given 
by IFCI, ICICI. LIC, IDBI and other 
Financial Institutions to various paper 
Industries being erected in the country 
for the last three years;

(b) what checks Government have 
enforced to ensure that these Projects 
are properly using this loan money and 
that the finances of Institutions are 
safe, and

(c> which of these projects are able 
to pay back the loans in time and which 
of these are delaying on various 
grounds and what action Government 
is taking against such defaulter paper 
Projects?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) to (c).
Information is being collected and, to 
the extent available, will be laid on 
the lable of the House.

Instruction to State Governments to 
Cut Down Wasteful Expenditure on 

Administration
8811. SHRI S. S. LAL: Will the

DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased
to state:

(a) whether instructions orders have 
been sent to the State Governments to 
cut down the wasteful.expenditure on 
administration so as to plough buck 
the resources for development pur
poses; and

(b, if so. the reaction of the Govern
ments in the Slates thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) In the
letter addressed to the Chief Ministers 
of the States on the 20th March 1979, 
concern has been expressed over pro
liferation of the staff and multiplica
tion of agencies and the growing 
volume of Government expenditure. 
The State Governments have been ad
vised to carry out a comprehensive 
review to identify the areas in which 
economy can be effected without 
affecting growth or impairing effi
ciency.

(b) Reaction of most of the State 
Governments to the letter is awaited.
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Setting up of Regional Offices of 
Coffee Board in European

• Countries

8812. SHRIMATI MOHSINA KID- 
WAI: WiU the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Government are consi* 
rtoring of setting up regional offices of 
Coffee Board in the European count
ries in order to pooularise the Indian 
Coilee,

(b) if so, where the offices are likely 
to be set up and when; and

(c) whether some offices aie already 
working abroad and how are their func
tioning?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRi KRISHNA KUMAR GO- 
YAL): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

Amount Spent on Employees of RBI, 
Bombay under Bank Medicine Scheme

8813. SHRI ANNASAHEB GOT* 
KHINDE: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN
ANCE be pleased to refer to the reply 
given to Unstarred Question No. 1902 
on 1st December, 1978 regarding 
amount spent on employees of RBI 
Bombay under Bank Medicine Scheme 
and state:

(a) the total number of employees of 
the R.B.I., in Bombay in the last three 
years, yearwise;

(b) the number of employees who 
have taken the benefit under the 
scheme, during the said period, year- 
wise; and

(c) the average amount spent per 
benefit-taking employee, during the 
said period, yearwise’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a)

(a) As on 30th June

1976 1977 1978

9288 9738 9652
(b) 1975-76 1976-77 1977-78

2,67,713 2,57,292 2,66’504
(As the record is maintained, these 
figures include repeat cases, during 
the particular year, of treatment ex
cluding hospitalisation of employees 
and their family members).

(c) 1975-76 1976-77 1977-78

Rs. 163/- Rs. 170/- Hs. 169/-

Maintenance of ‘Neer Mahal’ at 
Tripura

8814. SHRI KIRIT BIKRAM DEV 
BURMAN: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state;

(a) whether Government have since 
received any confirmation or otherwise 
about the inadequate maintenance of 
“Neermahal” and other palatial build
ings handed over by the former Maha
raja of Tripura to Tripura Government 
for development and maintenance as 
tourist attractions;

(b) if so, whether it is a fact that 
parts of these tourist attractions are 
crumbling down for want of proper 
maintenance; and

(c) the total estimated value of these 
buildings as per current price level and 
the annual maintenance cost incurred 
since the same were taken over by 
Government and what steps are being 
taken for proper maintenance of these 
as tourist attractions?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK): (a) to (c).
Neer Mahal and Ujjayanta Palace
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were taken over by the State Govern
ment a lew years ago. Ujjayanta 
Palace now houses the State Legisla
tive Assembly. Neer Mahal Palace is 
in a dilapidated condition due to lack 
of proper maintenance. The cost of 
protecting the plinth from being 
damaged by lake water is estimated at 
Rs. 15 lakhs. The State Government 
provided an outlay of Rs. 1.00 lakh 
during 1978-79 for repairs to Neer 
MahaL The State Government has 
proposed an outlay of Rs. 5.00 lakhs 
during the Five Year Plan 1978—83 
for the renovation and maintenance 
of Neer Mahal.

During the Tourism Ministers Con
ference held in November 1978 in New 
Delhi, all the State Governments/ 
Union Territories were requested to 
indicate two centres/schemes which 
could be considered for development 
in the Central Sector. The State Gov
ernment of Tripura recommended the 
following centres/schemes: —

1. Dumboor Lake
2. Jair.pui Hill.
3. Janata Hotel at Agartala.

The development of the centres 
which have been so recommended will 
be taken up in consultation with the 
State Government subject to availabi
lity of funds and inter-se priorities 
during the Five Year Plan period 1978 
—83. The development of Neer Mahal 
has not been included by the State 
Government in the tourism schemes to 
be taken up in the Central Sector.

Applications by Foreign Banks for Per- 
missiofn to Upgrade their Operations in 

India

8815. SHRI VIJAY KTJMAR N. PA- 
TIL: Will the DEPUTY PRIME MI
NISTER AND MINISTER OF FIN
ANCE be pleased to state;

(a) what is the policy of Government 
regarding expansion of foreign banks 
in the and

(b) number ol such applications 
cleared during the last two years?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) the ap
plications of the foreign banks for 
entry into India or for opening more 
branches in India are considered on 

•merits. In deciding such cases fac
tors , such as adequacy or inadequacy 
of the existing branches of foreign 
banks in India and Indian Banks ab
road for financing foreign trade bet
ween the two countries, the benefits 
that are likely to accure to the coun
try, the effect on remitances the r.eed 
for reciprocity etc., are kept in view.

(b) During the last two years only 
Bank of America was allowed to con
vert its representative office in New 
Delhi into a branch.

Robberies, Cheating and Irregularities
in Nationalised Commercial Banks
8816. SHRi VASANT SATHE- Will 

the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state;

(a) what is the number of robberies 
cheating and other cases of serious 
irregularities by standard classification 
reported during the last two years, 
ending March, 1979 in each Nationalis
ed Commercial Banks and the amount 
of losses incurred by the banks on this 
account; and how does it compare with 
the corresponding earlier two years 
period;

(b) details of steps taken to check 
such losses by the commercial banks; 
and

(c) what is the number of cases in 
which investigations have been com
pleted and the results thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); (a) to (c). In
formation to the extent possible is 
being collected and will be laid on the 
table of the House
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Limit «f Ms. 80/- on Account of Taxi 
Fare Spent by Government Employees

8817. SHRI RAJE VISHVESHVAR 
RAO: Will the DEPUTY PRIME MI
NISTER AND MINISTER OF FIN
ANCE be pleased to state;

(a) wnether there is a limit of Rs. 50 
on account of Taxi fare spent by Gov
ernment employees each month;

(b) if so, when this limit was fixed; 
and

(c) whether Government propose to 
increase this limit to Rs. 100 in view 
of increase in taxi charges on account 
of high Petrol prices and if not, the 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH). (a) Yes, Sir.

(b) This limit has been fixed with 
effect from the 1st July, 1976.

(c) No such proposal is under con
sideration.
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Alleged Charges ol Tax Evasion and 
Violation of FERA against Members 

of Singhajnia Industrial House

8819. SHRI K. LAKKAPPA:
SHRI BHANU KUMAR 

SHASTRI;

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

â) whether there are any charges of 
tax evasion and violation of the provi
sions of F.K.R.A. against some mem
bers of the Singhania Industrial 
House;

(bj if so. the particulars of such 
persons;

(c) details of the charges against 
them; and

(d) action, if any, taken on the 
same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl ZUL- 
F1QUARULLAH): (a; to (d). There 
arc complaints of lax evasion against- 
the following assesses ol this 
Group: —

(i) Kamla Town Trust, Kanpur
(ii) The three families ol Sir Pa-

dampat Singhania, Kailshpat Sin-
ghania and Laxmipat Singhania.

In the complaints against M/s. Kamla 
Town Trust, Kanpur it is alleged "hat 
the assets of the Trust are being uti
lised by the members of Singhania 
family and their employees, that there
fore, the purpose of the trus* is not 
charitable and that the income and 
wealth of the trust should not be 
allowed exemption and should be 
brought to tax.

In a complaint against the families 
of Sir Padampat Singhania, Kailash- 
pat Singhania and Laxmipat Singha
nia, it 1» alleged that they acquired 
Zamindari property in Purnea Distt. 
■Rihar, that the assets included agri
cultural as well as non-agricultural 
assets, tfiat after the abolition of

Zamindari the assessees received in
terim as well as final compensation to 
the tune of Rs. 14,15,215/- and that 
they have sold the non-agricultural 
assets. The allegation is that capital 
gams on the sale of non-agricultural 
assets have escaped assessment and 
fhc compensation has also not Veen 
properly shown by the assesses in 
their cases.

The Income-tax Officer has made 
detailed investigation in the case of 
Kamla Town Trust. He has come to 
tho conclusion that the properties are 
not held for Charitable purposes and, 
theietore, the income of the trust is 
not exempt. He has completed In
come-tax assessment for the assess
ment years 1973-74 to 1976-77. The 
assessee has challenged this finding in 
appeal before the Appellate Assistant 
Commissioner. The decision of the 
Appellate Assistant Commissioner is 
awaited. The Income-tax Officer has 
also reopened the assessments for the 
assessment year 1969-70 onwards. 
Similarly, the Income-tax Officer has 
taken action under section 17 of fhe 
Wealth Tax Act for the assessment 
years 1973-74 to 1975-76. He has also 
referred the valuation of properties 1o 
Valuation Cell.

Complaints regarding the three 
families of Sir Padampat Singhania, 
Kailashpat Singhania and Laxmipat 
Singhania are still under Investiga
tion.

2 The premises of M/s. Juggilal 
Kamlapat Udyog Limited, and M/s. 
Gangqs Mfg. Ltd., and their Directors 
al 7, Council House St., Calcutta as 
well as the premises of Shri Ramesh- 
war Aggarwala, Export Manager at
12, Beadon Street Calcutta, were sear
ched on 26th and 27th June, 1973 re
sulting in seizure of documents. From 
the office and residence cf Shri 
RamesTiwar Aggarwala Foreign Cur
rency amounting to U.S. 101 £19/- 
was also recovered and seized. Seiz
ed documents indicated that Shri 
Rameshwar Aggarwala had been 
maintaining a Foreign Currency



61 Written Answers Vaisakha 7, 1901 (SAKA) Written Answers 62

Account! with First National City Bank 
New York and had also hired a Safe 
Deposit Vault with Irving Trust Co., 
New York. It was also revealed that 
he had misutiiised some foreign ex
change for purchase of certain articles 
out of the foreign exchange released 
by the Reserve Bank of India for some 
other purpose The case was adjudi
cated resulting in imposition of a total 
penalty of Rs. 8.25 lakhs on M/s. Jug- 
gilal Kamlapat Udyog and Rs. 88,850/- 
on Shri Rameshwar Aggarwala. All 
the parties involved in the adjudica
tion proceedings have filed appeals be. 
fore the Foreign Exchange Regulation 
Appellate Board. The appeals are 
pending.

Promotion of Junior Staff of Bank of 
India

8820. SHRI HALIMUDDIN AH- 
MED: Will the DEPUTY PRIME MI
NISTER AND MINISTER OF FIN
ANCE be pleased to state;

(a) whether it is a fact lhat many 
Junior Staff of Bank of India were 
promoted to officer's cadre and they 
were posted in Delhi and New Delhi;

(b) if so, the reasons for keeping 
these officers for long time in Delhi and 
New Delhi;

(c) whether Government propose to 
transfer all such officers including offi
cers of Maya Puri Branch of Bank of 
India to avoid corruption in the Bank; 
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); (a) and (b). 
Out of the 51 clerks promoted as offi
cers with effect from 1st November 
1978/15th December 1978 only four 
officers were retained in Delhi. The

question of keeping these officers for 
long in Delhi, therefore, does not arise.

(c) and (d). Transfers and postings 
are internal administrative matters of 
the Bank Government does not ordi
narily interfere with it.

Ad Hoc Relief to Officers of G.I.C.

8821. DR. BALDEV PARKASH: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to refer to the reply given to 
Unstarrd Question No. 2734 on the 9th 
March 1979 regarding victims of emer
gency in G.I.C. and state:

(a) whether circular Nos. SE/10 and 
SE/13 were issued by G.IC. or Minis
try of Finance to give ad hoc relief 
to the officers only of the G.l C. and 
its subsidiaries; (the copy of such 
circulars may be placed on the table 
of the House); and

(b) whether such ad hoc financial 
relief was given lo the officers, only?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH); (a) and (b). 
Unstarred Question No. 2734 answer
ed on 9th March 1979 related to vic
tims of emergency and therefore the 
replies to parts (a), (b) and (c) there
of were confined to the emergency pe
riod only. The circulars Nos. SE/10 and 
SE/13 were issued by the Govern
ment of India to the custodians of 
genera] insurance companies on 22nd 
June 1972 and 14th July 1972 res
pectively, i.e„ prior to the formation 
of the G.I.C. and its subsidiaries The 
said circulars deal with th* grant of 
interim relief to junior officers of the 
general insurance companies, the ma
nagement of which was taken over 
by the Government of India. As the 
said circulars are of confidential na
ture, it will not be in the public inter
est to lay copie8 of these on the-Table 
of the House.
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Memorandum regarding Acquisition 
and Preservation of Treasures of 

Nizams

8822. DR. VASANT KUMAR PAN
DIT: Will the DEPUTY PRIME MI
NISTER AND MINISTER OP FINAN
CE be pleased to state:

(a) whether it is a fact that Nawab 
Nadar Ali Mirza, sent a memorandum 
to the Prime Minister to acquire and 
preserve the fabulous treasures of the 
Nizams and old palaces by converting 
them into museums; and

(b) whether Government have made 
any survey of the treasures and belong
ings of Ni7ams, the list thereof, value 
assessed and how does the Government 
propose to act on the above request ol 
Nawab Nadar Ah Mirza?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Yes, Sir.

>(b> The Nizam of Hyderabad had 
created on 20th March 1951 the 
Nizam’s Jewellery Trust to deal with 
his major jewellery holdings. Some’ 
time ago, the Government of India had 
considered a proposal regarding the 
acquisition of this jewellery and its 
preservation in a museum. After tak
ing into account all relevant factors, 
it was decided not to use public money 
to acquire the jewellery. No decision 
has been taken on the suggestion for 
the acquisition of Nizam’s palaces and 
other property. The desirability of 
acquiring such property has not yet 
been ascertained.

Ban on Sawn Teakwood
8823. SHRI G. BHUVARHAN- Will 

the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state;

(a) whether Government propose to 
ban Sawn Teakwood, Timber export 
to foreign countries; and

(b) how many LC open cases in our 
country have been affected because of 
this ban?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): 'a) The 
export of Sawn Teakwood has been 
banned with effect from 5th June, 
1978.

(b) Firm commitments of the ex
porters in respect of sawn teakwood 
who had submitted their applications 
prior to 19th May 1978 and had enter
ed into contract backed by irrevocable 
Letter of Credit opened and accepted 
by the Indian Bank on or before 23rd 
May 1978 were allowed to be honour
ed.

UNDP Assistance for Research Projects

8824. SHRI CHITTA BASU. Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

la) whether the United Nations 
Development Programme has assisted 
India in several Research Projects;

(b) if so, the details of such assisted 
Research Projects along with the condi
tions for such assistance; and

(c) the performance results of such 
projects and action taken by Govern
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): Information
is being collected and will be laid on 
the Table of the House.

Provision regarding Ban on Taking 
Part in Politics by Employees 

Public Sector Undertakings

8825. SHRI K. A. RAJAN: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether the Bureau of Public 
Enterprises has taken any initiative in
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getting the provisions banning an en> 
ployee working in public sector under
takings from taking part in politics 
deleted;

(b) if so, the details; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRl 
SATISH AGARWAL): (a) and (b). 
The Government in July, 1968 follow
ing fEe observations made by the 
Bombay High Court in the LIC of 
India vs. LIC Employees Union and 
othrs (Appeal 19 of 1965) nad advised 
the Public Sector Enterprises to de
lete provisions from their Conduct 
Rules if they had a provision corres
ponding to Rule 5 of the CCS (Con
duct) Rules 1964 which prohibit Gov
ernment servants from taking part in 
political activities. No instructions 
have been issued by the Bureau of 
Public Enterprises on the subject.

(c) Does not arise.

Modification in the Policy of Implemen
tation of Public Distribution

8826. SHRI S. R. REDDY: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be 
pleased to state:

<a) whether there has recently been 
some modifications in the policy of 
implementation of the public distribu
tion; and

(b) whether any representation has 
been received by Government from 
the private sector asking for limiting 
the scheme only to the weaker sections 
of the society?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR GO- 
YAL); (a) The Production-cum-Dis-

tribution Scheme which envisages ex
pansion and strengthening of the pub
lic distribution system has recent- 
tly been approved by the Government 
and accepted by the State Govern
ments.

(b) In a seminar organised by the 
Federation of Indian Chambers ot 
Commerce and Industry towards the 
end of January, 1979, the FICCI Pre
sident suggested that the scheme 
should be selective, covering only the 
poorer sections of the society but this 
was not found practicable.

Tribal Population in Tea Gardens of 
West Bengal

8827. SHRI PIUS TIRKEY: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) what is the percentage of tribal 
population in the tea gardens of West 
Bengal;

(’>) what is the peretntage of suuor* 
dmate stufl of the tribals in the Tea 
Gardens and the percentage o£ clerical 
and medical stuff of tubal,

(c) is there any proposal o£ Go*r"rn- 
ment to extend reservation lor the 
clerical and Medical staff for Iho I tbal 
as well as ior managerial staff; and

(d) how many tribals have so far 
been trained lor clerical, medical and 
managenal stall and what is the per
centage?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPE *A- 
TION (SHRl KRISHNA KUMAR GO- 
YAL): (a) to (d). Tea 3oaid does
not maintain statistics on ethnic com
position of tea garden workers/emp
loyees including managerial staff and 
as such the various informations ask
ed for not available.
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Reservation Rules in Collectorate of 
Central Excise, Kanpur

8828. SHRI R. L. JOJREEL: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether the instruction contain
ed in tbe Ministry of Home Affairs vide 
O.M. No. 8/1/69 Sstt./ S.C.T) dated 
28th January, 1969 and O M. No. 27/25/ 
68/Estt. (S.C.T.) dated 25th March, 
1970 as reproduced on page No. 179 of 
Brochure on reservation of S.C./S.T. m 
services IV Edition 1975 has not been 
followed by the Collector of Central 
Excise, Kanpur who issued 4 appoint
ments to general candidates on 3rd 
August, 1978 against the 6 vacancies 
reserved for S.T.;

(b) if so, how, when the panel of 
S.C. candidates was already in exis
tence with authorities; and

(c) what action Government propose 
to lake in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JSATISH AGA&WAL): (a) and (b).
It is presumed that the Honourable 
Member is referring to the appoint
ments of Ihspectorg of Central Excise 
in the Kanpur Collectorate. Inquiries 
made in the matter reveal that all the 
vacancies in the grade pf Inspectors 
of Central Excise in that Collectorate 
reserved for Scheduled Castes, which 
were available upto the 31st Decem
ber, J977, had been filled up by ap
pointment of Scheduled Castes candi
dates by the Collector. However, 
seven vacancies reserved for Scheduled 
Tribes remained unfilled for want of 
suitable candidates from this category. 
These vacancies could not be filled 
either by general category candidates 
or even by those belonging to Sche
duled Castes, for the reason that they 
were not exchangeable during 1977, 
which was only the second year of 
carry-forward, as in accordance with 
the instructions on the subject, only 
in the third year of carry-forward a 
Scheduled Castes vacancy can be fill
ed by a Scheduled Tribes candidate 
or vice versa. These vacancies were,

therefore, reported to the Staff Selec
tion Commission as the recruitment to 
the posts of Inspector of Central 
Excise againsT vacancies arising on or 
after 1st January 1978 has been taken 
over by that Commission.

Four candidates of general category 
were appointed against the reserved 
vacancies of the year 1976, which 
could not be filled up at xhe relevant 
time because of non-availability of 
suitable candidates of those categories 
and which had been dereserved with 
the approval of the Department ot 
Personnel and Administrative Re
forms. It may be mentioned that cle- 
reservation of a reserved vacancy in 
the course of a particular year does 
not mean that ttfet vacancy is perma
nently lost to the reserved category 
candidates but the vacancy has to be 
carried forward for three subsequent 
years.

From the position stated above, it is 
clear that there hds been no violation 
of the instructions/orders contained in 
the Ministry of Home Affairs Office 
Memoranda quoted In the question.

(c) In view of what is stated in parts 
(a) and (b) above, jao action in this 
mattep is called for.

Grant of Bonus to Employees of P & T 
DiK»Hient arid defence

8829, SHRI JK- QOPAL; ̂  Wiil (th? 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether it is proposed to consi
der the demands of the employees of 
the P & T Department and of tho 
Defence establishments for the grant 
of bonus; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN TBPS 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) and (b).
The Government have appointed  ̂ a 
group of Ministers comprising Dy. 
Prime Minister (Finance), itome Mi
nister, Labour Minister, Minister ol 
Industry and Minister of Petroleum*
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Chemicals and Fertilizers, to consider 
the recommendations contained in 
the Report of the Study Group on 
Wages, Incomes and Prices. This Re
port contains recommendation on ex
tension of bonus to new areas 
vide paras 8.15 and 8;16 of the Re
port, which are reproduced below: —

“8.15 Logically, bonus related to 
profit, of the kind which has pre
vailed in India for a long time now, 
is suitable only in industries pro
ducing for the market in reasonably 
competitive conditions. It is not 
suitable in the case of organised 
activities, industrial oj* other, where 
the profit motive does not operate at 
all or where the profits are induced; 
influenced or otherwise affected by 
public policy and largely used for 
the community welfare. Thus it is 
unsuitable in government services 
and similar activities, including the 
Railways, Posts and Telegraphs, and 
public utilities, financial and other 
institutions.
8.16 On this reasoning, there can 
be no question of extending the 
system of bonu* related to profit 
to new areas. Further, where the 
bonus system prevails in unsuitable 
areas, it should be phased out, 
if necessary, by replacing it with 
other payments related to more 
suitable measures of performance.’'
2. The above recommendations of 

'Bhoothalingam Study Group are still 
u\ der the consideration of the Group 
o ' Ministers and no decision has yet 
been taken. The Report has raised 
certain basic issues of policy and it is 
difficult tosay at this tage when it 
would be possible for the Group of 
Ministers to finalise their recommen

dations.
Cyclone Warning Radar la Ma*ull?at- 

nam
8830 SHRI P. RAJAGOPAL NAIDU; 

Will the Minister of TOURISM AND 
‘CIVIL AVIATION be pleased to 
state:

(a) whether a cyclone warning 
*fadar was set up at Masulfpatnam tn 
Andhra Pradesh; and

<b) if not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
and (b). Not yet Sir. There teas been 
some delay in the acquisition of the 
land required for setting up the 
Cyclone Warning Radar at Masulipat- 
nam. The 1c,.kI has since been taken 
over. Pl«n* and estimates for the 
buildings have been prepared and are 
under examination.
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«nr f r  *e r T O fir  <rfev  qnre s s r  
fffrrr fsr 9 tw r <ihnt ww 
W  (;
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1976 tr tW
1976 m r  
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1976 Mii4\
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I f  72 19. 86 0. 64 7. 30
I f  73 21 . 32 0 , 5 6 8. 09
I f  74 29. 35 0. 51 16. 25
1975 26. 55 0. 56 14. 33
1976 28. 34 0. 62 15. 28
1977 27. 94 0. 61 34«o3
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ŜiTT ĤTT, J(?rra  ̂ Hfiwr, f̂ rqifr ^
Hwrf%, sr«nlt w iftrst
^ r t ? T T ,  ^ H F I T  ? J T f ?  I -

Pt t̂lci 'dHi'-Pf ^  «(l< IT tpr fq w d  f^TC^'
^ft^ ^  ^TTTT̂ Kf $T9̂  6 1 ^ ^ ■

23 - 2 - 7 9 ?nTT q35T TT T*5T ’FTT aiT I

Growth of foreign companies and
Multinationals

8832. SHRI C. R. MAHATA. Will'.
the DEPUTY'PRIME MINISTER AND'
MINISTER OF FINANCE be please*
to state:

(a) whether it is fact that Gov
ernment are not exercising their po
wers to prevent the growth of foreign
companies and multinationals in the
country; and

lb) if so, the reasons therefor?

THE MINISTER OF STATE IN.
THE MNISTRY o f  FII7ANCE (SHRI
SATISH AGARW AL); (a) ad (b ).
Government’s policy with regard to
participation of foreign investment and
foreign companies in the country’s- 
industrial development is set out in
paras 23 to 26 of the Statement on
industrial Policy presented to Parlia
ment on 23rd December, 1977. So far
as existing foreign companies are con
cerned, the provisions of the Foreign
Exchange Regulation Act are being
strictly enforced. So far as new fore
ign investment is concerned, it is per
mitted only in sophisticated technology
or export-oriented areas on such;
terms as are determined by the Gov
ernment to be in national interest.
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■Objectives far which Public Sector 
Undertakings have beqn set up

8834. SHRI DHIRENDRA NATH 
BASU:

SHRI K. LAKKAPPA:

SHRI SAUGATA ROY:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
bt pleased lo slate

(a) whether Government’s atten
tion have been drawn to one of the 
mam conclusions of the Second Na
tional Convention of the Public enter
prises—the Public Sector Undertakings 
in the country still do not know whe
ther they are supposed to make pro
fits or suffer losses as they have not 
so far received clear directives from 
the Government on the objectives— 
social or commercial for which they 
have been set up;

(b) whether it is a fact (as appear
ed in the Press) that the convention 
«ould not agree that the Chief Execu
tives of Public Sector Undertakings 
should be removed from their posts 
if they failed to attain objectives of 
the Undertakings; and

(c) if so, the reaction of the Gov
ernment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FNANCE 
(SHRI SATISH AGARWAL):
(a) The Second National Conven
tion of Public Enterprises held in New 
Delhi in March, 1979 was of the view 
that tit present various criteria are 
applied for assessing the performance 
of the Public Sector Enterprises. Re
alising that there is considerable con
fusion in the public mind, as well as 
within the public sector, as to the 
criteria on which their performance 
Should be judged, the Convention re

commended that the objectives under
lying individual or groups of public 
enterprises need to be defined as pre
cisely as possible so that each under
taking could be judged on the basis 
of the objectives for which it was set 
up. Government are aware of this.

(b) No, Sir. Drawing allention of 
the Public Sector Enterprises to the 
reference made by the Prime Minister 
in his Inaugural Address lo the ins
tance he had come across in France 
of a public sector Chief being given 
full autonomy to run his undertaking 
on the understanding that if he l'ailed 
to attain the objectives he would lose 
his post, the Convention has express
ed the view that this practice should 
be adopted in India. The public sector 
should have full autonomy subject lo 
accountability to the Parliament. The 
Convention fully recognised that 
autonomy does not mean indepen
dence and there should be full accoun
tability to Parliament, but felt that 
the area of accountability should be 
defined in terms of the objectives of 

.the State and the agencies to which 
public enterprises are accountable 
should be, to the extent possible, 
unified.

(c) Government is anxious to im
prove the working of Ihe public en
terprises so that they make the maxi
mum contribution to the national 
economic development. The objectives 
for which the public sector en
terprises have been set up 
are defined in the Indus
trial Policy Statement issued by the 
Government in December, 1977. An
nual Plans are also prepared in res
pect of each Public Sector Enterprise 
with reference to the objectives for 
which it has been set up. These An
nual Plans constitute the criteria for 
evaluating their performance on year 
to year basis. However, if any further 
redefinition of objectives becomes 
necessary to bring in greater precision 
Government will certainly consider 
the question in the light of all relevant 
factors.
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Investment, Employment Potential 
and Profits in Public and Private 

Sector Enterprises

8835. SHRI DHARMAVIR VAIS- 
ISTH: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) the number of public enter
prises in operation on 1st January
1979 together with the total invest
ment, employment potential and pro
fits in each, excluding Central and 
State Governments; and

(b) the comparative figures for the 
private sector as on 1st January, 1979?

The Minister of State in the Ministry 
of Finance (SHRI SATISH AGARWAL):
(a) and (b). The Central Government 
Industrial and Commercial Undertak
ings follow the financial year for the 
preparation of their annual accounts 
and as such information as on 1.1.79 
is not available. The Annual Report 
of the Bureau of Public Enterptises 
on the Central Government Industrial 
and Commercial Undertakings presen
ted to the Parliament in February,
1979 contains information regarding 
the number of enterprises, their total 
investment and total number i.f em
ployees and also the profits earned 
for the year 1977-78.

In respect of private sector, infor
mation as on 31.12.78, to the extent 
available is as under:—

Private Sector Companies (Non«Govt. Coys)

No, o f  
companies

Paid up 
Capital 
Rs. in 
crores

Public Limited 8,001 r 2,209- 3
Companies.

Private Limited 42,65c r 7Sa**
Companies.

Rejection of Import Licence 
Applications

8836. SHRI R*. K. MHALGl : Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION te 
pleased to state:

(a) whether it is a fact, that a ship 
S. S. Fuji Harumaru having brought 
about 2,000 tonnes of edible Palm Oil 
left Kandla Port without off loading 
the oil, because of the Government’s 
decision to reject the application of 
Import Licence of the importer;

(b) what are the reasons for rejec
tion of application so late;

(c) how many such cases are there 
wherein the import licence applica
tions have been rejected after the 
goods had either reached Indian ports 
or at least had been loaded on board 
ships for India;

(d) whether Government are aware 
of the financial and otherwise losses 
resulting from such delayed action; 
and

(e) how do Government propose to 
avoid such incidents in future?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) and
(b). The consignment refer
red to had been despatched without 
any Letter of Credit or payment 
arrangements having been made by 
the Indian party. He had not complied 
with the conditions laid down for im
port of such oil under open General 
Licence prior to 2.12.1978. (There was 
no delay in the disposal of his appli
cation submitted as per the Public 
Notice of that date.) In the circum
stances, the steamer agent acting vn- 
der instructions from his principals 
overseas did not give delivery orders 
for the material on board.

1(c) According to the Government 
Policy enunciated in the Public Notice
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of 2-12-1978, persons, who had entered 
into contracts for the purchase of such 
oils and oilseeds, in accordance with the 
conditions prescribed earlier for their 
import under Open General Licence, 
had to apply for licences and, only 
based on the grant of such licences, 
could the material be imported. Hence 
it was expected that they would inti
mate to be foreign suppliers to with
hold the consignments till the licence 
was granted—of refused—as per law. 
But in 58 cases out of a total of 637 
applications, the parties did not do 
so and the consignments were despat
ched by the overseas parties even 
though the Indian buyer did not quali
fy for an import licence. Nevertheless, 
in almost all of these cases, the goods 
have been cleared by the Customs 
authorities on bond or against payment 
of penalty in accordance with the rele
vant procedures.

(d) There was no delay in the dis
posal of the applications and, as stated 
above, the consignments 'ould not 
have been allowed to be made from 
overseas until the licence was granted 
to the Indian applicant. Government 
are not aware of any financial or other 
losses to the concerned parties.

(e) Does not arise.

Grant of Flood Advance te Central 
Government Employees

8837. SHRI AHMED HUSSAIN: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) Central Department-wise break 
up o f Class IT, Class m , and Class IV 
employees who have been granted 
Flood Advance from September, 1978 
to 21st March, 1979;

(b) what is further break-up of 
Class HI and Class IV employees of 
Central Government employees of 
each State and Union Territory who 
took such advance during the same 
Period;

(c) do Government propose to ex
empt the recovery of this advance 
from the Class III and Class IV 
employees belonging to the 5 major 
flood prone States viz., Assam, West 
Bengal, Orissa, Uttar Pradesh and 
Bihar; and

(d) if so, with effect from which 
date and if not the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL):
(a) and (b). The information is not 
available and its collection from vari
ous offices located in far areas will in
volve much time and labour. However 
a very large number of Class III and 
Class IV employees have been granted 
flood advances during the period in 
question.

(c) No, Sir.

(d) Advance of Rs. 500/-, or three 
months pay, whichever is less, is nor
mally granted to the Government 
employees whose property movable

*or immovable is substantially dama
ged or affected, by a natural cala
mity, as a measure of in- 
mediate relief to the employees to 
rehabilitate themselves. This advance 
being interest free and recoverable in 
24 equal monthly instalments its reco
very should not cause any undue hard
ship.
Approved Items under hire purchase 

of Machinery

8838. SHRI DINEN BHATTACHA- 
RYA: Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) what are the approved items 
under Hire Purchase of machinery; 
and

(b) whether Bull dozer was thereof 
and it was wily Included In the list 
on 17th January, 1979; and if so, the 
reasons therefor?



79 Written Answers APRIL 27, 1979 Written Answers 8o

THE MINISTER OF STATE IN 
THE MINISTRY OF FNANCE 
(SHRI SATISH AGARWAL):
(a) Approved items under Tea 
Board's Hire Purchase Scheme” are 
various prime movers, witheung, dry
ing, rolling, CTC, grading and dust 
machines, dust extraction plants, 
irrigation equipment, green leaf sif
ters, washing pumps, oil (flung) 
equipments tea packing machines, 
humidihcation plant, lathe cum miller 
machinc*, syraym equipments, lei rel
enting thjoughs, chain giate stocker 
and coal ci usher, vehicles like jeeps, 
tractor ■■ trailer*, and bulldozers

(b) Bulldozer was included in the 
list as approved item after a proposal 
in this regard was approved by the 
Tea Board at its meeting held on 16/ 
17th January, 1979 The proposal was 
considered favourably as bulldo7ers are 
more economical and less timeconsum- 
mg m dealing virgin areas Inclusion 
of new items m the List is
approved by the Board from
time to time depending on the require
ment of industry All the Tea Estates 
In India if otherwise eligible, in terms 
of "Hire Purchase Scheme” are entitl
ed to the supply of approved items
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Building owned by LJC in Delhi

8840 SHRI KANWAR LAL GUPTA; 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state

(a) the total numbei of buildings 
owned by LIC in Delhi,

(b) the number of buildings where 
LIC did not spend anything m the 
last ten years for repairs or renova
tion,

(c) the names and addresses of the 
persons to whom allotment of build
ings, houses or offices have been made 
in the last two years m Delhi,

(d) what is the basis of allotment;

(e) is it a fact that the buildings 
are alloted at the whims of the Offi
cers and the rent is charged arbitra
rily, and

(f) if so, why?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL):

(a) 52

(b) 4

(c) A statement setting out the ten
ancies allotted by the LIC m Delhi 
since 1st Apnl, 1977 is annexed.

(d) and (e) The allotments are 
made m accordance with the 
prescribed procedure and w  
consider mg requests f-n allot
ment from parties other than 
Government Department/Public Sec
tor Undertakings, account is taken ^
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their financial soundness and general 
reputation. The rent is fixed having 
regard to the market rent prevailing

in the locality at the time of allotment

(f) Does not arise.

S tatem en t

S I. N o. Name o f Tenant Allotment made in

I P.& r . ')  > u, r i '  o r I'ldia . . . .  Bharat Bldg., io,Daryaganj.

a Punjab & Sm 1 Bitik Ltd. . . . . .  Lakshmi Building, Connaught
Circus.

3 M/% P irico  . . . . . . . .  Jeevan Deep, Parliament St.

j, YIN. I'lfernitional Bldg & Furnishing Co. (P) L td.. Do.

5 S'iri M ih in  H \ icham . . . . . .  Lakshmi Building, Connaught
Cucus.

6 M/». Vijav G i p t i & D K .  G ipta, Chartered Acroun- Jeevan Vihar , I ’ai Hi n» n IP tt f t
tints

7 Shri J .C . Batra. Advocate . . . . .  D o

8 M /s. Kulvir C h a n d h o k  & C o., Chartered Accountants. Bombay Life Building , Connau
ght Gurus.

g Computer Maintenance Corpoiation . . . Jeevan Deep, Pa»liamrnt Street.

i o  D o . .................................................................Jeevan Vihar, Parliament Street.

II M /s. Mehta Bros....................................................................Bombay Life Building, Connaught
Cii cus.

13 Indian Tourism Development Corporation . . Jeevan Vihar , Parliament Street.

13 M /s. Godrej Soaps L t d . .............................................Lakshmi Insurance Bldg., Asaf
A li R oad.

14 M /s. V ed T a i l o r s ......................................................Calcutta Insurance Bldg., Asaf
A li Road.

( 15 National Insurane Co. Ltd................................................. Jeevan Vikas , Asaf A li Road.

'Dilution of Foreign Share holding b y  (b) if so, what are the details in
Companies Jupder FESA each case; and

8841. SHRl JYOTIRMOY BOSU : the reasons why these compa-
Will the DEPUTY PRIME MINISTER nief have not ,been asked to dilute
ANd MINISTER OF FINANCE be tkeir share-holdings on the basis of
pleased to refer to the reply given to existing capital base?
Unstarred Question No. 3571 on the
16th March, 1979, regarding “Dilution THE MINISTER OF STATE IN
ol Foreign shareholdings by companies THE MINISTRY OF FNANCE
under FERA”, and state: (SHRI SATISH AGARWAL):

(a) and (b). Of the six companies un-
(a) whether the six companies have der reference, Colgate Palmolive

diluted their foreign share-holdings (India) Limited and Cadbury India
on the basis of expanded capital base, Limited were permitted to capitalise
'•through issue of bonus shares and their reserves as a part of the s-heme
•capitalisation of resources; oi the dilution of their foreign share*
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holding In the case of the other 4 
companies, there was no simultaneous 
capitalisation of reserves and issue of 
bonus shares The details are given in 
the attached statement

(c) The capitalisation of reserves is 
essentially an accounting transaction 
to bring the nominal paid up capital 
more m line with the shareholders, 
funds employed in the business With
out the capitalisation of reserves, it

t . olgatf Palmolive (India) Lmnt< d

s . Cadbury India Limited

Lifting of ban Ofn export vegetables

8842 SHRI S R DAMANI •
SHRl BALASAHEB V1KHE

PATIL
Will the Minister of COMMERCE, 

CIVIL SUPPLIES AND COOPT RA 
TION be pleased to state:

(a) whether it is a fact that a 
number of states approached the Cen
tre for lifting the ban on export of 
vegetables;

(b) if so, the names of the States 
thereof; and

(c) the action taken by the Centre 
on their requests’

THE MINISTER OF STATE IN 
THE* MINISTRY OF COMMERCE, 
CIVIL SUPPILES AND CO-OPERA
TION (SHRl ARIF BAIG': (a) Yes,
Sir.

would not have been possible to settle 
a reasonable capital base for *he com
pany and to offer a sufficiently large 
number of shares to the public at a 
reasonable price The listing sidelines 
also require a minimum number of 
shares to be offered to the public le- 
fore a company can be listed on the 
Stock Exchange The capitalisation of 
the reserves hd& enabled a large num
ber of shares being offered to the pub
lic at a much lower price

S te s x n e n t

. 7 h< Company ha\a (. a paid uP
cquit\ capital o f  Rs i 5^ 
lakhs was purnnicd to issue 
bonus shares o f  th< \alu< o f  
l<s !()', Kkhs to the «\1st1ng 
shareholders by capitalisation 
of general icserus

D u Company ha\ mi? a paid uP 
1 quit) capital o f Rs 139 
lakhs was pi 1 muted to capita" 
list* Rs 136 cmj lakhs out o* 
general i(w ives and issue 
bonus shares to the existing 
shai r holders

(b) Maharashtra, Gujarat and Pun
jab

(c) The State Governments have 
been requested to send detailed pro
jects for undertaking additional pro
duction of vegetables for evport pur
poses It has been decided to allow 50 
pei cent of the additional production 
of vegetables for export

Procedures and conditions for distri
bution of essential commodities a«<§ 
consumer articles to small and big 

cooperative societies

8843 SHRI K S. VEERABHADRA- 
PPA Will the Minister of COMMER
CE, CIVIL SUPPLIES AND COOPE
RATION be pleased to state 
the details regarding the pro
cedure and Agricultural Coope
rative Marketing Feredatlon o f  
India Limited for the distribu
tion of essential commodities and
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consumer articles of mass consump
tion to other small and big coopera
tive societies?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): The National Agricultural 
Cooperative Marketing Federation of 
India Ltd., makes available sup
plies of certain essential Com
modities handled by it to 
marketing and consumei coopera
tives, big and small, and at rates 
slightly lower than those prevailing 
in market on outright purchase basis. 
Where purchases are made by 
National Agricultural Coopera
tive Marketing Federation of 
India Ltd., on agency basis 
against Arm indents of cooperatives, 
only service charges are recovered 
from cooperative institutions.
Confirmation and promotion of Head 
Clerks as Inspectors in Income Tax 

department
8844: SHRI PHOOL CHAND 

VERMA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN
ANCE be pleased to state.

(a) whether it is a fact that Steno
graphers in the Income-tax Depart
ment who were recruited in 1974 have 
been confirmed, whereas Head Clerks 
of 1971 are still awaiting confirmation;

(b) if so, the reasons therefor;
(c) whether the guidelines issued by 

the Department of Personnel for pro
motion to a post from a combined se
niority list were observed;

(d) whether Government are aware 
that last year while preparing the 
panel for promotion to the grade of 
Inspectors in the Income-tax Depart
ment, some Head Clerks have been 
superseded by some Stenographers 
who were junior to them in so 
far as length of service is concerned; 
and

(e) whether the Department of
Personnel was consulted in the mat
ter? . , t J i

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a) to
(e). The information is being 
collected and will be laid on tho Table 
of the House.

Export of Spakes

8845. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether India is exporting 
snakes abroad and if so, the names oi 
such countries; and

(b) the details regarding the foreign 
exchange earned through this process 
during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) No, 
Sir. The export of snakes 
from India has been banned for the 
last two years.

(b) Does not arise.

Raising of Hovse Rent Allowance to
Central Government Employees

8846. SHRI G. M. BANATWALLA: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether in view of higher cost 
of construction and higher house rent 
being paid by the Government Ser
vants, Government propose to raise 
the House Rent Allowance to the 
Central Government employees from
15 per cent to 30 per cent; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b). 
A demand made by the Staff 
Side of the National Council
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(Joint Consultative Machinery) for 
upward revision of the rates of House 
Rent Allowance payable to the Cen
tral Government employees is at pre
sent under consideration by a Com
mittee of the National Council set up 
to consider this issue.

Working and sanctioned strength of 
various cadres in Income Tax 

Department

8047. SHRl M AH^NACHALAM: 
Will thc> DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state the total working 
strength and sanctioned slienpth of 
the Income-tax Dep;trtment in each 
cadre as on 1st Anti! 1974 1st April, 
1975, 1st April, 1976, 1st April, 1977 
and 1st April, 1978?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE 
(SHRI ZULFIQU ARULL AH): The
information is being collected
and will be laid on the Table of the 
Table of the House.

Limit for Fixed Deposits by Nation, 
alised banks

8848. SHRI K. MALLANNA: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

Quantity of Bags imported dating 1978

8849. SHRl RAJSHEKHAR KOLUK: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether import of rags is per
mitted;

(b) if so, whether direct imports by 
industries are allowed or whether 
they are allowed through the State 
Trading Corporation;

(c) if the answer to (a) above is 
“yes”, how much quantity of rag was
imported during 1978 and from whch 
countries; and

(d) whr-ther steps have been taken 
to mutilate the imported rags to 
prevent their abuse?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) and (b). 
Under the Import Policy, 1978-79, the 
import of woollen rags is canalised 
through the STC. Direct import is not 
allowed whether by Actual Users or 
by import replenishment licence 
holders.

(c) A total quantity of 12397 MT of 
rags was imported during 1978-79 and 
the country-wise origin is shown 
below:

(a) whether it is a fact that there 
is no limit or no bar for fixed depo
sits by the nationalised banks; and

(b) if so, the details regarding the 
policy of Government in this regard?

THE MINISTER OF STATE 
IN THE MINISTRY OF FIN
ANCE (SHRI ZULFIQUARULLAH):
(a) an<j (b). The Reserve Bank of 
India have not issued any instructions 
to the banks about minimum and 
maximum limits of fixed deposits. The 
Government also do not contemplate 
issuing anv instructions in this regard.

Country Quantity Value

Japan 104a
U.S.A. 5 «
Australia , . 3*90
Holland 3985
New-Zealand
U . K . 676
France 1472
C an i'h 12O6
B-icjuiiU 174*

W397 R»; «
lakh t
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(d) Yes, Sir. A mutilation Com
mittee consisting of representatives of 
Customs, CCI&E and Textile Commis
sioner supervises the mutilation of all 
consignments imported in unmutilated 
condition.

ftwft/'wnro ^ wVtot wit ’Rhjh
«nhr*r fwwro fan* qfwnpr fcwr

8850. w w t  m t u m  m i l *  :  w r  
m * r t  f in iF F i  it& t s r t r  *Ft f t u  

far wr fT̂hr*r fvrro farr*r «pt (w k 
*mr «rrro sUftrsrstor w*

4f<^H %3T VT I  ?fk  £T, eft

t o *  wh from  *ra> (sft swftww 
wWw*) : afr, H?ft 1 cmrft, qrrrrft #  ktttpt 
q fe r  fn m  «ft q - f ^ r "  ?jfar 1
1 9 7 9  ^  ? t sn tn rr |

Loans sanctioned to States by L.I.C.

8851 SHRI K T KOSALRAM: Will 
the DEPUTY PEUME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) the details of the ‘.penal scheme 
of financial assistance being imple
mented by the Life Insurance Corpo

ration of India in the form of loans
to the States for building, repamng 
and constructing houses destroyed or 
damaged by floods and cyclone; and

(b) the State-wise break-up of such 
loans so far sanctioned for this pur
pose, especially to the cyclone and 
flood afflicted States in the country?

THE MINISTER' OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (-1) and (b).
The pattern for investment of the 
funds of the Life Insurance Corpora
tion of India envisages loans for 
housing being given, inter alia, to 
State Governments for financing their 
social housing scheme. The allocation 
of funds to the States for this purpose 
is made on the basis of a budgetary 
exercise carried out at the beginning 
of each financial year In -addition, 
the Corporation considers granting 
special loans to State Governments 
for repair and reconstruction of 
houses d imaged or destroyed as a 
result of natural calamities depend
ing upon the availability of resources 
and t]ic magnitude of the calamity. 
A statement giving dr tail-, of the 
special loans fjiven by the LIC  to 
various State Govcrnmc nU m these 
circumstances, is annexed.

Statement

S. N o. Name o f Statt Nature o f Calamity A n»n in Y» n> in
o f  loan v ln fh loan  
(Rs m was piant- 

n  orrs) ed

J 2 3 4  5

1 . Andhra Pradesh , Cyclone . 2-00 1077-78

2. Assam . . Flood . . 1-50 T974’ 75

3. Bihar . . . . . . Flood . . a- 00 107 S-74

Flood . • 1 50 1971-75

Flood . . *"5° 1975-76

500
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1 2 3 4 5

4. Gujarat i • 00 1970-7*
| Flood . 0 50 1970-71

1 Flood . 1 50 *97«>*7i
Flood 1 50 1973-74
Flood 0 75 >975-76

b Cyclunc 0*25 1975-76
5 50

5. Karnataka . . . . . .  Flood . . .  1 50 1974-75

6. Madhya Pradesh . . . . .  Flood . . .  1 00 1973-74

7. Maharashtra................................ Earthquake . . << j<6 -€8

8. Orma . . . . . .  CCyclone . . 2 00 1972-73
Flood . . .  o 50 1975-76

a 50

,*,ial»*han.........................................Flood . 0 25 1975-76

10. Tamil N a d u .................................Cyrlone . 1 00 1977-78

*1. Uttar Pradeth.................................Flood . . .  2 00 1971-7*

1 Flood . . .  1 50 1974-75
[Flood . . .  o 75 1975-76

4 «5
ia. West Bengal......................................... “̂Flood & Fire . r 00 1971-73

i  Fl°°d . . .  3 00 1978-79

4 00
Grand Tola! : .

Repatriation of profits by Union 
Carbide

8852 SHRI BALASAHEB VIKHE 
FATIL* Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased t0 state-

(a) the percentage of foreign share 
in the multinational company viz. 
Union Carbide;

(b) how much profits have been re
patriated by the foreign shareholders

during each of the last five years and 
the countries to which these amounts 
have been repatriated; and

(c) the amount of Government sub
sidy, if any, earned on import and/or 
export of its products?

THE MINISTER OF STATE IN THE 
MINISTRY OF FIANCE (SHRI 
SATISH AGARWAL): (a) The per
centage of non-resident shareholding 
as on 25th December, 1978 is 51.23 of
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which 50.90 per cent is held by Union 
Carbide Corporation U.SA. The 
balance 0.32 per cent non-resident 
shareholding of the company is in the 
hands of a company in Nepal and some 
non-residents of Indian origin who 
hold the shares on condition of non
repatriation of capital and dividend.

(b) The amounts of dividend allow
ed to be remitted to M/s. Union 
Carbide Corporation, USA during the 
last five years are as follows:

Year Amount

*973-74 . 1,20,32,676

*974-75 . 56.t3.8oi

*975-76 • [ 96,67,167

>976-77 * l9°>33>437

>977*78 • *,32,67,800

(c) The information is being collfect- 
and will be laid on the Table of 

thfe House.

SC/ST Assistants Grade I working in 
IAAI, Delhi Airport

8853. SHRl HAM CKfARAN: Will
’the Minister 0f TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) what is total number Of Assis
tants Grade I, working in the IAAI 
at Delhi Airport, and how many of 
them belong to Scheduled Castes/ 

"Tribes;
(b) if not, what percentage of re

servation is made in promotions for 
SC/ST employees and what 1$ future 
policy in this regard;

(c) the reasons why the required 
number of promotions due to SC/ST 
employees have not been made so far; 
and

(d) what are the efforts made to fill
the reserved quota in each category 
and what progress achieved so far?

the m inister of tourism  and
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) to (d). 
The information i? being collected and 
will be laid on the Table of the House.

Wiftllffl ittt f«$ in*

8854. V*9 : JfUT 3»T
arm* 
fa.

( * )  3TTT f o ntKft
wrnjr srt fist an# ^  ^  tffar 3r?r#
*rr jtstpc t o k  v f^rra^r

(w) *rfir $t, sjfrtr fqr
V

fiRnfiww'Stimhft («iy
(v) tflrc («r) sm rrft . itor *

sro, fir##!’ vhnrr ^ ihnhr ’sjrar
$ firxr firstfr?r ^

*t?t frfi ftt *pr ’̂ oft ̂  1 1/2
^  srfiwsr ftrerT w  t  1 <n4nff

fir raff v& srfa f  ^  i f  $1

forrn 

1. tik »mfc«r:

1 . 1. Jfj jftapfl1 fcr # tfnjr 1

1 . 2. w r : tvt r f  3
tin ^ JW £̂®ft ^  VFT ^ V*T 1 irfiURT

ift’snri ^ xrvnkr 5 t
1.3. faqfafSr

ihPRf nfwRnr ?mr wn'for $
dhhx «r»ff sxfg t  irfsnrtff
imnr faft # & * *
fet* anti, ^  *FSTT# tv

gfafpra fa titwn *
w «P*r '

*tft cinfivi wi nr* 
irramfr % toot *r ft* ^  «?pr 
W  ^ iĥ hr xrfinrf -r
1/3 fr frfWr tmr
qgm fa wrsmff ?r *rff flrar wm 

1

1 . 4. ^  f a t  fa
qrtfir jrfk ^ g»rfar
w  *ftaPTT ihnhr w*ff w  9fa?r 
fitwr *rraf, w  iffaffr ^ shnhr fri> 
«rf%wf vt w* Ir «nr 2/5 ( 40srftm̂ ) 
irnr 'Jrrfir aFnufir
^ *rrer vwTf<ff finrr t̂ht 
1«rTf̂  1

2- qr^mn UfilSW

2 .1  *  <fa : fa tA  «itw  « r
ift̂ nrr w #<mpr trvFT̂ t' d?r ^ 

4*F ^  I
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2.2 fa T l^ ip  : ftFT fa WftlfB
ttff # srw ?far-ftr*srsrft t  $ %
<P*T ftmf 5? *T$ JTfrRT 1
w?*r fa ’ft ^
wrarc tt ??r jftsRT ffT vnrfsrni 
v r  f  1

2 . 3. *forta/trmta#«? • ?rr*faTfazfrsnrr
^  W P fa , m^l+riUTi tft  , F£<7T ^ f t  

<rc grqrsrssr «ptptt ^ w r r  fanr 'PC 
*Tfarf?ret ^  f e n  jtp tt ^ 1 

s m r  t ft  forrcrcft 9r*t *tt s #  tft  
FT  fa t t  **T tPJ»Tfa ^  ?ttft I ®R£
g fa fN rer win t f  fsrcr %  f t  f t f t  *st
5TTRT 3T# STpFT *ft FT  W
5fTw •tt *rtf, snzfh$rv fa ,  'trfwrrr 
n̂ Rrt tf STOTT TT FT Sfafrr flpftor 
f a t  tft  i n f o  7 STR *  t  I F T  
STSFR waTT STRW SPPT V  w 4(n«N 
tf  qnrar ^ P F r f t  srrft’F 4srf?reicr tft  *rc

% 3JFT STFT ^  *T%Tf I

2 . 4. 'TTcHl SPT VnRO? faBTTO 4 *f
^  ?r»ff ?rr# srFfcT tf 'tft *rfe tftf 
st*r jr*rpr=r tf f̂ rn ^  & $rw ^  
fa tft  w  feqfar tft 3mprr/*rrrn5t 
TSTFgpT *fifr TOcTT S t *ft FT HM^T 
5pr frrff tk  ^  nrra «m<T 
f w f ^ f a - T  JTPT ^  w n  f t  —

3. I ’T’ ft ’T lW  *t TT'W^f tf 'TfTTR tft
srnr »!>:*> sr^Ji/n ai|i 3 ;rfos
3 0 0 0 '-  ^ fT  srV  prfjNr erat *r m fo p  
2 0 0 0 '-  Frnr ?r ?rfaw ^ $x \

3. 2  ■rot qm titî fj? * f t  w t7 * p ffr jgrfR
til afm u  tr̂FT irr? « «rfW
xftr w t ^ f r  m  q r  2 5 t r ^  srfjsp
q f t  1

3 . 3  ^ 5 f « n  TifT #  n w P w  ^ -fsn fr
ti w ir  i  T̂fT vffq art̂ r fap̂ ft vt 

>n ?4 1 <r?r n<t fp
w  rrrre r j r jt  ^ t 'r  f t  i

3. 4  *t̂ T ^  *i?riivrr %“ ^rtrntv 
snrrat srrrr * n #  4^*rr5T «rrr«Rr ??it % 
wtk. 3,5 ‘̂ *r T=nr?r qr W'Ti t  ^  o t p t
3 ant ^  ?(5rfsf ^ wtfTJ? ^  1

3 . 5 .  «r?r trsp »it«t 5t f ^ r  «>at % srfw
^ K R t  ^Jft H ftf lT  V^xtT I

3 .6  HfBRrfW ^  ¥SR ffk  « m  qfCSTR 
^ «RT Wlft W9TT «m  f © flfRr 

^  ?praT 3 *frr*r vxm % ?fa 
faxffacT % %?R ?ftnt ^ s r r t t  f!TfRr

VT3T I

HUWWf ft<^ :

*lff *T| VT9PT Sf̂ f I ft* fff 4hRr ^ 
urnhnT wqsft 'trrtt fir® ^
»g w trf ^  firftRT mm  sTRjer «Rrf tit 
*i^wr ^rnr i ^  «rw r t f t  srRft ^  
ft> JnrsrT rpc ^ t̂ r vrvnf
tit «rrf«nF ?w t « r t  % *
qftf^riT ft»t 1 3 J r ^  urmHt t  ^ n r  

f t  fa n rn ?  *r ^t 
tff rtpt *r T5PRX qsrnrwi) Frnfht 

jsptt® wk | 1

4. <nw w jfte w t l l  VT : 3ft 5# R T  srr«
?rtr t ft  3ft?r % ttt 'k o '?  ? p ^

^ *frS: ?fa »n: HfHPrrad «r*ff
A  f t  t  TR *rt3RT spr STHT 71#  %
qiw ?Vr (gr’ft 3,?rf̂ '>r tf
H |  s f a  ^  ® rrqr ̂ tft f  i)

4 . 1  f f a  sfa/snr^n ^ Pr n^ tft w rf^ n rt
^  5TTt •sfiT TrfTTt,
mfrm wk vr  ̂ i

4 2 ^ TR t ^t m  ^qear ^  t o i
3HTT 5CTRfT4TT fnTJTT af7T% TT# zqfatft
tftt | tp t  r̂a"t ^ 'nn  w r  w r o r  
f^PTRT sfh: a rrq iT w  ^ t 
aqffr 1

4 . 3 ^ r  rfh : w rq H  i^ itn t xftr
*T Htf-Rrf qtTR q r  PT7 ^t*t <n% 
a iftft ,  7 <Tg'«l R T fT  ^ T̂T*T ’ ^ T5 T 
W fl vfrr Tf fairi, r̂r#,
»ir?r ttt't ^r^r, wV f ^
t t o t »i tft ^ r s f t  <rt srr Tg'y r̂
tft  »rarT( ? t ? t  *  fivTr* t ft  frrn r 
5R 5TT, W IT  m - 5?TT ?ft^ H tW ’Sf 
f c w r  •5PTRT, tft  TORT:
fHVT fT w m rrr cjrnrr, m  *t ^TRT
srrf? 1

4.4 fjnfefrr ■sm f> ft?ffrc 
f®rerr«ff yxvrx % Pftsfrr

?rfllTTfVlft % s n ftw / fo r f f  CTfTR 

r*t̂ dr 1

4. 5  5 rnm  sw rnT f^^'rnr
sq ff^  1

5 - W * *  f?T*f£R ? f a  : FT  Jfrsr«TT
t f  ^ T  tft  wraf fjRTS^

5 . 1 .  ^  tit trraT <rt ift^nrr fa fa r  «rc 
ffT'AT i[t*rr etc ?RraT ^rrtr «rt â 

*? n ft «wfca ffH t s r r ^  ft f  ««nr- 

vfirf «r?»r % sw f?rq fvrr Wft
itm w xt f f t  wk %it i *n w t
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|  f t r  %  w  * f t * R r  *
*rcptor w  «p fan?
1,500 rrq iftx ffT O  ^  ^ fai? 
5 ) 0 0 0  q q t  %  « f a q r  q #  $ f t  i 
wrrerrw »trk! $, ft#? w  %* .... .. *v  ̂.. ̂ f \ . . . t  
f l * * T W T  V  * n * W  * f  W TC ? R ? K  R t R  
f o w f o f f  ^  ? r n r ^  *rfcrq> t p  q r  
f ^ n r  f w  a n  *p tc tt  %  I

5 . 2.  H T w f w■>—V ..T#»-«v fv » <*-- -----Wu ^CWmrt m UTOTE ilWIWV 
?iwf $ spjsrrc i

5 . 3  *n f^ P T  ®R qfr srteiTT « R  3f)T 'Tjft 
fiwrr ^rn^TT v r t f v  w w r r k f f  qrr q $  
q f l  ? r*n w  $  ?ra% w l ?  w k . q»r t
«P lT  q t f a R  « R  STPJiT « F ^  
f w f a  #  ^  <W<!II I

5 4. sqrsr aifv tTsp y m p r qTfaqr 4
s tfa u w  f^nra; q?t i 

5. 5. f a i r  qf ro w rfr r  * f  v f t n r F r  $  fa r*  
ff Tgr f g y  q r *  «ra fsr 5 ant ?r u f t p p  
?nft $ t f t  f t p w  * j ? t s r  i f t  s p r r a f t  
<R 2 ^  % <Rfwr yt wtfa 
STTfaw  | W t  I ^nrpiv^rf ^  + | 4 ,M>,MIMI 
%  S R H T  * f l r  j f o R T  *F t  O T S R ^ T T  V t  
S T R  *T T B P R T  TTPT# *T W Z P l t
spt v * f t  fore fawr r̂rfcn 1 sqrsr 

q ^ R ' f t  w n r n t  $  f a g  W fO TPT 
■nftr*RT f * w ? w  *r F n r  n p i r v s i f
T t  f a q f $ f w w m w i t  $  f a ^  q u f a r  
ŝs ft snqft- 1

5 . 6  %  « r ( t f t  q f t  s * q f t f  *P t $
q iw  q s q r w r  ^ t t  |  1 
q f a f t q q , ^  s m *  $  ag q p r o W t  $  
* n j g  « f t  m  t  * i m -

<fK°i£l ^tVR «TT ^  t  I
5 . 7 .  S f^ fr  « t » r  »Pt ’ C ’T n T \ « ^  ift3R T  ^

«P0TT ftaiT W I  I ’nrô t 
u n n v v r f  i f  sntl- n t a r r i n f t  

aro *1̂  W ft i

5 . 8. ui?r ^  q ft snenfrw «Ft »nft ^ n * rfn  
>pt «fN rr « r n r w v  a p to t  ^rnr ?ft
«PT ITTT ^pr ftnrr ^NmI I

5. 0. J t f t  i m m r  * w  ?lt t v  w n v f r  t  
f t n t  w t h t  * r  j n 5  g f^ R r w » p t  q r  
f * r w c  qr? w R i t  f  j

8. i ( w ^  w
* f w m  %  ^  ftn ?  q w
^Wt :-—

6 .1. ^  M
*  w w c f n w w  v r w r  * m  |  * t t *

79»LS—4

fqvR p fk  « r ^  «r H
f t f t r  *r«rarr f « w P r «  q r r  « q v m
#  I i

6 . 2. |qq>5fi*i serpRuft ^  f^r? wFnxr ^  
smmr ®rwnr wsn ^rtt | ifh: 
f e m  T T O T /q h / f l w  qr»t 
vnrmrr w i t  ^ q W t  $ 1

1. : f^wnr ®ufwqt  ̂ ?mmfr,
<RT«fr̂ i»f> « fk  *T%rr s f m t  qft srnr
*  mvm  % ft r̂nrft 1 f̂ T 

s g N N R r  aFr??rr ^ t t  ft> i t
SR q>T TOWHi w Vpft
^  *1 % t o t  mrwr
srcm rf^  ir tr  w s t  *pt ®pr 
^  1 ^  H ^ m r t  q ft w w i ftq iiiT  ^  
ant % ^  F«f?r «W t ^  
spiRT ir m q v  f  1

f ^ r f t  2 : “ f W T R  s r i w f t ”  t  "tT R f^ F  

f t  %  * r  s q f w ”  <fr w r f t w  f  1

7 «n jq ,fw n q n fi i  w k  w ^ j i e i  atg w f i i
^ fw? TTWf f*W*» : WP,
^rfti *ftr *fj [̂Nrt w>wrfiT ^  vpn 'q 
t  ^  ^  x m  ^  q r m  
^  ^  f  fqr f M n T  ^
5 m r q T # q m ^ T  q r a n r
v̂ mtRTg- str t* *rtaRT # ft q*flr 
m  s f k  f? ra s R  ^  f r r t  f f  1

7.1  f w f t  qft w n r ^  %■
VK ?>fV I

7 .2 .  STTT a R l f  q f t  %q^T f q t e
*ftr % *t®w sfrspTWfif
q» fatr sr qrnqT WTTT
^qrgromirvti ^ tsutr
^ r )  ^  f a t  s r f t t  i f t t  «mqr
TT%  q r^ rt q>v q r f w  4 sri^IVlfl j q n f
qr fcrr ^ rrw  1

7.3  s m r q r t  q fa t  ?r q ^ f t  wft f tq f t r  
f w r ,  qpur ^ t  qrqpft 

P f8rff<ti ? rrd ^ r qst q r ^  ^  fin ?  f a r i f q i r
1

7 .  4 . q ?  g f q f W T T  q r r t  f a q t f f  qft- f a * J t -
q r f t  ^ r t V  %  f t R  g ? q m q r s n t t o f f  t  
fal? r n  q ^  f t w  qqr f  ^  
^  far? ftrur «rw q  ftr
w m  v m m  * q m  «nr ^  q ^  
<% ftn? w v r  aqifiv ^  1 f(r 
^  qiwfwryn % ftn? f t #  q t  smw- 
f t q r  i f f *  w * i  « n r  H t  w * w  f i w w t / 
r m  « r w f f  j t o  q f « r  ^  a r m f t i

7 .5. wafrfqp rm  fwff yt ftt qt crfte 
irrofhf qpq qrtpft ft ■* 1 it
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i r r ^ t  % fa q  'rrsr *Tfr 
xm  r̂wrcf tut
f̂V m̂cwft f t  tfr ^cfr ftTt i

* 7 . 6 -  *rfa  f jn n r  f lirp r  s r*r «nft
qrcrr t o  qtanrr 3 <ft *nft f%*fr 
s t f  u ta  fasraw w  g s w r  *rc<rr |  
a t  f«rcr < n N  * m r  > f a -

sfriTj/nr * » w  t '

8. nnwifiuft < wj *rfs?f ŵtrnO friVIVi -ft 
mr fgmwt v$ gsratorto tffafmrt 

ij® t?*r® *ft® *?°) • &P,
W lfr3RT *  «RT%, WT5T ?R*R 
5TO fsrerffTtr $ 5 ft t  5Fr$rr% % 

otv $ faq fafa **r fr 
frswrft ^rfiTfWf/^nvR 9j- 

s p f M k  s f a f r o t  $  ir r K m  % 3 *  m f  
?wt faareraf <re sgor Swril f

* *  OTrffcT $TT 7 | ^  f t w gf t d
a r rra t f  a m  * n j# r c r  3 ra * r f? m  $  
qwiwrf Trsxft $ sarcfa?* «f f^nft 
q r  w rn  |  i

^  s f t r m  fc ra  vtarr ( t n w w )  *  
fires artw

8855. «ft w  #at fai? ♦ w  wifuiwi 
iwf wnfw ^  «k«^wnfntr #3fr Mhr»r 
^ T ,  I  TH TW R  5RT STOTT 5TT5&T 
v r  | W f W  $  wft; $  i s f w s p c ,  1 9 7 8  
* | 'e rm T r f% ^  j w  a w r  3 6 1 6  $  ^ a r  % 
tra # sT̂ arar# ^prr % :

'(v) w r  « ft  TH T ^®PT, V f t t ,
x rs rm p r $  *n ft * f t  a r r*  m
I  ; *i^

(«) *rfrs r̂, nr ffwnysV ®flrr m  | 
i f t a  « r t  ssr f i r c i  *P tf frpfcm gt
« rf I  «ptt w  w n r#  % w r fH r a  ? n ft 
w rn n rm  *nmr <c t <r  T t  a n t f t  ?

I * *nfomr, r̂oifo* <jfn am wy wftsr 
*rrwFi rm»Wt (*ft wrfrs #n) : (*) 
wN- «»fmw |<V £  *it t  »

( s r )  *tpt#  v r  wrVrr l ^ w j t w
jtwt i  .

v t  5 8 .70 frnsr 0̂ ^  ^ f ts c rr fo  
t ^ o  w w r v ^ r  * m r  /  ^  « m m r ^
f^ r tf  27- 5-67 v t  ^  «rr*TRr anrft’
fipuT nuT * i t  t w  < T T fw  ^  * R n h r  n w r -  
f i w  n«rf i f  #  w  “ v s W h r f f r - 2 s ’ ' ^
530 ftro »ro w, f^ 4 3 9  % «ffo W TO

^  ( w * n r  f w  f f * r  8820 ^ o )  
w r fa s r  |  c m  w t  f W t # -
* w p r  ( j ? r  3 6 0 3  5 0 )  s R tv  ^  91 

f¥ tr«>  t  m r  1

zmmwtftnr wwra (Pr*f?n>r)
1 9 5 5  % w w l d  ^srrft ^  v t ^ t f t w w lf

^ ’ansrt t  # w rf f  ft> f̂ r
«Ft ( p h f l R  ^ t - 2 5  4 3 9  f*fWT®

oft jtm §f snmft ^  |) snft- 
TITĉ  OT̂ Fff # met Jro f̂ Pt

4,362 ^0 Sf̂ HwT ^  ¥*T \JWR
*r| «ft 1 *rraTfiw 

ftfro ^  f?r tot ^  \wn % srat»r 
f%c[ *r| *rr*rfft *ft̂ t *rrar *Pt btrt 

^ gtr <rr€f 5m?thsr *Pt wwt ^t <rf?t- 
fWBr ^ ?t<ft ŝ rrarr *rrr 1 

srrf£m«ir t  «ft "̂ «r>*fnr ^ -25" 
vt 431) Ofuto *F*r ^ TOifErcr 5vFrt 
Tt Fftvn: fern I cTiJllM qTc?f vt snfhiT̂ iv 
Smt̂ Fft ^ f?TtT OTJTTfM »TTOft *PT «3[*P tfTTT 
^  ^  t  5nwff?PT srrftwT9i vt p r  
H ^  ^ fsrtT %fn̂ ft  ̂ *t£ t <

vi *rm% % *fsif«RT ssnft ^Rrtsff «t 
W  TScT-K wrr TO »fft & 1

Subsidy for Delhi-Chandigarh-Kulu 
Air Fare

8856. SHRl GANGA SINGH; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether the Indian Airlines 
proposes to start Delhi-Chandigarh- 
Kulu Air Service from 15th April, 
1979 onwards; and

(b) if so, whether Government also 
propose to subsidise the air fare to 
develop tourism in the Himalayas?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTAM KAUSHIK): (a) and (b). 
Indian Airlines will operate a service 
to Kulu as soon as the airfield is ready 
for operation. There is no proposal 
to subsidise the service to be so 
operated.

Export of Orthodox and C.T. Tea to 
Sudan

8857. SHRI DURGA CHAND: ’Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether it is a fact that India 
has bagged the Sii& m t gfrftttl tandtf



for the purchase of 20 million pounds 
of orthodox and C.T. Tea;

(b) if so, the details thereof;
(c) by when the entire quantity is 

to be exported;

(d) the names of the States with 
the quantity be proposed to bo ex
ported; and

(e) what would be the foreign ex
change earning on this account?

THE MINISTER OF STAE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) to (e). It is undeistood that 
Sudan has decided to buy its tea re
quirements from India. Exporters 
have not so far registered their con
tracts with the Tea Board. Hence 
further details are not yet available.

LIC’s Foreign Business

8 8 5 8 .  S H R I  K U M A R I  A N A N T H A N :  

W i l l  t h e  D E P U T Y  P R I M E  M I N I S T E R  

A N D  M I N I S T E R  O F  F I N A N C E  be 
p l e a s e d  to state:

(a) for what reasons the Life Insu
rance Corporation wound itself up in 
the FAR EAST and transferred Singa
pore business to ‘ASIA LIFE’ and 
Kuala Lumpur business to *UOA Send- 
rian Berhad’;

(b) what are the paradoxes of 
L.I-C.’s foreign business and the jug
gleries in their money back policies; 
and

(c) what are L.I.C.’s classified in
vestment yields and what are the dif
ferent yields to policy holders on the 
different plans?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) The Life 
Insurance Corporation of India and 
the subsidiaries of the General In
surance Corporation of India were 
carrying on life Insurance business 
®**d general insurance business respec
tively in Halysia when new insurance

01 Written Answers VAISAKHA 7,
legislation was enacted by the Govern
ment of Malaysia in 1976. Having 
regard to the legislation, the scale of 
operations of the LIC and the GIC’s 
subsidiaries in Malaysia, and the 
future prospects of business in that 
country, it was decided that the ex
isting arrangement for transaction of 
business may be replaced by the
formation of a new local company in 
Malaysia with participation" of the 
LIC, the GIC and its subsidiaries and 
local interests. It was also decided
that the LIC’s existing business in 
Malaysia would be transferred to the 
new company, called United Oriental 
Sendinan Berhad, which has been in 
operation since 1977.

The LIC’s business in Singapore was 
being carried on by a branch there, 
which was supervised by the LIC’s 
Divisinonal Office in Kuala Lumpur. 
With lhe reorganisation of the business 
m Malaysia, a n d  having regard to the 
limited scale of LIC’s operations in 
Singapore, it was decided that its
business might be transferred to a
local company. Necessary arrange
ments weie accordingly entered into 
with the Asia Life Assurance Society 
Ltd., Singapore.

(b) While there are no paradoxes 
in the LIC’s foreign operations, the 
volume and growth of its business in 
individual countries depends inter alia 
on the local laws and conditions, the 
extent to which the population is of 
Indian origin and competition from 
other insurers.

Money Back Policies provide for 
periodical payment of the sum assured 
during the currency of the Policy on 
the survival of the assured to stipulat
ed dates, while the death risk is 
covered for the original sum assured 
during the duration of the policy. The 
premiums are calculated on actuarial 
considerations, taking into account the 
benefits provided under the policy.

(c) A statement showing the LIC’s 
classified investment yield is annexed. 
As regards different yieldg to policy
holders, it is possible to calculate 
yield of a security or investment only

1901 (SAKA) Written Answers 102
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when the dates on which the amounts 
are to be paid are predetermined. 
Insurance policies cover risks in 
addition to providing a savings 
element. In case of some of the polic- 
holders, full sum assured is paid even 
when they have paid only one yearly 
premium. Moreover, bonuses also are

not predetermined but are declared 
on the basis of surplus emerging 
during the intervaluation period. In 
view of this, the concepjt of an yield 
in the sense it would apply to an 
investment is not relevant and there
fore it is not possible to furnish any 
information on yields to policyholders.

Statement

1Statement showing classified yuld on Investments o f the Life Insurance Corporation o f India for the 
year ended 3 ist March, 197b in respect o f Life business (including Group Gratuity

Business)

SI. No Category o f  Investment Yield for 
the year 

ended 
31-3-197®

IN INDIA.

1 Central Government St curitirs . . . . . . .

2 State Government Securities (excluding Zam indan Bonds) .

3 Zammdari Bunds . . . . . . . . . .

4 Municipal & other Approved Securities (excluding Loans to Companies)

5 Loans tojor guranteed by Governments.

<«)
(*)
(0

(«0
00
(/)
(f)

Loans to Municipalities, Z illa  Pari shads . . . . .

Loans to State Govts for Housing Schemes (including S.C./S T  ) .

Loans to Apex Co-operative Housing Financial Societies & Housing 
B o a r d s ...........................................................................................................

Loans to Industrial E s t a t e s ................................................................

Loans to Co-op Sugar F a c t o r i e s ......................................................

Loam to State Govt, for Water Supply Schemes

Amount due from State Govt, whose controlled business has been acquir
ed (Pro N o t e s ) ......................................................................................

(h) Loan to Improvement Trusts .

(i) Loans to Electricity Boards 

Mortgage Loans to Electric* t> Boards

7 Mortgage Loans to Other Authorities.

(a) Mortgage Loans to H U DCO & Gujarat and Tam il Nadu Housing 
B o a rd s ......................................................................................................................

%
5 95*
5 883 

8-525

6 191

7-525
6- 711

7 498

7* 54»

7-164 

7 -037

4-000' 
7-000 

7-000' 
9‘ «5*

9 '5 5 $



SI. N o. Category o f  Investment Yield for
the year 

ended 
3i-3*»978

%
(b) Loans to Gujarat Industrial Development Corporation . 11 • 507

(e) Loans to Industrial Estate (Faina Ydyog Mandal) . . . .  7* >99

(d) Loans to Co-operative Spinning M i l l s ...................................................... 10-350

T o t a l  o f  1 to 7 .......................................................................................6 - 796
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8 Debentures o f  C o m p a n i e s ....................................................................................... 7'977

9  Secured Loans to Companies and Co-operative Society (including Loans
guranteed by G o v t . ) ................................................................................................. 7 4 * 3

T o t a l  o f 8 and 9 ....................................................................................... 7-661

T o ta l  of 1 to g . . ..................................................6-843

10 Shares o f  Statutory C o r p o r a t i o n s ...........................................................................4*697

*1 Unit Trust o f  India ................................................................................................5 ‘ 750

T o t a l  o f  10 and u ............................................................................4 ’ 837

<3 Preference S h a r e s ................................................................................................6-353

13 EquityShares. ................................................................... ............ 8-715

T o t a l  of 10 to 13 ................................................. 8- ioi
T o ta l  of 1 to 1 3 ....................................................................... 6-916

( 4  Fixed Deposits with Financial Institutions & Other Authorities . . . 9 - 9 9 7

*5 Fixed Call &  Notice Deposits with Banks in  I n d i a ...........................................10* 463

■6 Participation C e r t i f i c a t e s ..................................................................................... 11-964

T o ta l  o f 14 to 1 6 ................................................................................11 • 000

G * ani> t o t a l  ..................................................................... 7* 104

FOREIGN INVESTMENTS................................................................ 8-019

Rate of interest realised on Mean Life Assurance Fund , . . 7-49
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8850. WPH : Wf
trm mufw jftr wH wgwftm 

•fflfV *H1 *RTT̂  PIT ft> :

( * a m ft , 1879 % 31 *tt$, 
1978 «fkH faptft, ar*wf, ’Frtrsr,

<rzm *ra?ra $ nnrrcf t  wmfa $ 
3  ffpr fm  t|, « fh  s w  «raf& 

fto ^  sthwrt *[fii f t  • iftx

( « )  fJTFrfer $  wpi % «[ffc $  fa t  
wraf wwrtft f  trk «rt w n  tw r

w rtf t  q f*  «p> 
f*t f  Ax

^ M  sraro
«rf* $t, eft ?raW«fr w t

l ?  -  irPWi m*jfw jfii <ftr
•tWWW ^  T!W *Wft (*ft fWI |HFt J

(«p) <ta («r ) : gtfur % « w  tit  n f  *Nta- 
■enfbrr r̂w wpr^r $ ie. s ftwtaw 
q*TFTf«r ^  ft*  «rt vroanprr i jw  (f̂ rerflP 
^ w rnPT *(w  ?r> * r r f w  &  3ftr?r w r w r  w*
WfftgT #  $ )  1 -1 1 -1 9 7 7  % u o  w t
ftrerffar ftrcrr tptt «tt i w  otettc vhRi 
§ -̂tftfsRT T̂PTf?T tft $ <j>f t o  fW 
fWrvr q̂ sft annxt, 1979 $r 14 *rw,
1979 q>t *pJfffer $  *fV?PT t»<P <JRR I
W! ti ip$ntkfhT *jwt trrft 
wr r̂ar t  sw  ?Nft <r? ^nii »rt
tTRRT *F TROT TT3*r SilMK faiPT Vt
14- 3 -1 9 7 9  $r ftftntfcrret $  fat
tmnftw atff *ft fW *  »jw  «rei*r t ? t  1 
VSflft w  wptpc * T̂CTrfir ^ ĉt¥
*rfa g$ I 1 -1 -1 9 7 9  tflT 31 *rra, 1 97 0
f t  <Rwfit $  «fop to t  w  spptt * m t 

t  —

srfKim *jfa

f ta t f  j

1 -1 -1 9 7 9  
1 4 6 . 50— 1 4 8 .5 0

3 1 -3 -1 9 7 9
1 6 4 .7 5 — 1 6 9 .0 0 1 2 .5 — 1 3 .8

1 4 9 .6 6 — 1 5 1 .8 0 1 6 6 .7 2 — 1 7 7 .4 8 1 1 .4 — 16. 9

mrar . 1 5 3 .7 6 1 7 6 .5 2 14 8

VPRiV T 1 . 1 5 4 .8 3 1 7 6 .6 1 14. 0

«RC*TT . 148— 154 166— 170 9. 4— 12. 2

w a t t 148— 150 1 6 6 .2 5 — 1 7 0 .5 0 12. 3— 13. 6

WJTfqfij ^ A ifmtH’T *FW «F ^ giik % %m* JTM 5̂  t I W #
ftrq m m w  otpt «it ^  f  ftr ^rprfir *pt »pr ??r  <tt w t  i

8860 *ft TR ftWW WWW <WT 
twrr Tmfrv «ftr Kfmftm 

«Wt m  im #  tit f«TT «pf^ ft? •

(« ) ŵ yrftamf ^ sm m  qH «m1 
% ^kfjr £*r ftr?H nrftoiff <ifr «c«r fW 

iftr y?r ftf?r# ^  «ftwnr ftwrft Trftr
I  V T  f w  1 $ ;

(« )  40 *0 % 100 *0 SftpTRT ^
«mr vfi ftw# «rft«r<f¥ «Ft *ft fat 
f f k  tC°r fft rrffr v t  iftm w t  | ; «fk

<w ) «WT fT W IT  f fH K l l  |  f t r  * m r  
It  *n T*ftr ffwrt tit ^  9|nff 
^  w e  iro fr  |  ?

< n ftw , «rmfnt jft i  (IK  mpisifkm 
«rannr «f ttwt «Wt («ft |wr jprr imm) j
( v )  WTSTT m *  $  WfW<t «c«l » t #  f
urarn ffft flfiiuiffl %fk srmftrv 
f * ^ R  ^  s w fiiy

flftftfflTf if VfilWT W WI'O ( 
cwt 4x-9xvr(t stftwnff, iftetftv tror 
*(ftrfww> H»rs>ff wrft ^ y^nfXirt ^ «ftw 
«rfSsar T"t HfWrt  ̂ 1 ftrwr wt-
<re-I «nc fWT «PTT |, ftRF? 1976—77
vt ^  qlw <ijt ^  htiNv  vftr
?C»r fflFC RTSffW F#ffX *C*f
ylWff, »̂ff ^ wit # wrft trvRff <€t 
«WT, ^  tit f t t  Ht Wft tit W
xjftr titi aftr mm tftmr w r  
(^TWf ipfrnnr «rt«fS «TT qiHTfw) *

I  1 ,
(* ) wwf ♦ ww v f f r o  ^ wnrrt 

qr 7«r&  w w ff tnr f t t  n t  n& tit f «
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Trfor M V  t o t  * f̂r orator fwal f e  
w  wrk rm  srwnif jro  nim 

«r * m f t  fc » flra rf'r, * n l 1974* 75,
1975—76 *rh 1976—77 snwft1!*
?coT a m  fttwifl «itt f t *
jra r̂>ff ^ «rr* # gvrr wr$tr $, aft 
*njro-II tt <V *pfV | 1

(*t)  ̂ tffafaq?
JTTT fitf *IT# ’ JfWf $  31* f  * t f
jftfa «m*r 3fw ftraffar ft# $ 1 srft 
?w? srrofofi f>fa ^pr r̂Prftwf srrcr fir̂  
3t r  *cr$ *pt fl’srer srrfc ircr W

jj*r w ff Trfir n«rr *ftr strrtf
wftor flc*r Tifir*Hf 3 srentftrr *<t tf *f*
ft T̂ tfc 1 yfvrxt tfwnff ttt snps w  w  
wrt <rc $ snvfirv yf<r *rfafiwf
5TO Wl 3TT̂ 3T# ’RFT SWT ifUPMtfrf 
r̂off H wwxt* ml $ imr ?  srTTtaT wt 

*r arfV sm? t tfr f t  ^
£ tfk atf 1976—77 ffV «PT3ftT arff

*it# sf*rft afaftraf w
tmr 38 srfavrq 9I t o  | 1 swfar 
% z£t q>sRT*vrfsr $ <rt m  
<jR-anf?raf < 1 %  « « n f a  v f f  w  w w  
50 srfimrar *rv ft srw*iT »
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snufNv *E*rjrffrf?t*ff t  ehWtr npT
*T»Tapi

m
«cjt

1 2
1 9 7 4 -7 5  9 0 0 .8
1 9 7 5 -7 6  . 1 0 4 6 .6
19 7 6 -7 7  _________ 1 2 0 8 .0

wmftwfl <5 fart «rro ftnmr
a m  «mft f W  v n w  ararot

8861. «ft t w n f t  : v r r n r  srm* «fwt 
fw i  firw  *refa irsr «r?nt ^  f r r  fq» :

(*>) 1 97 7 -7 8  1 9 7 8 -7 9  *> ^TPT
u t o v t  f w n r  % f lw x ftr o l i f  ir a f a r o f  w  t w  
f*nar *p*r f«nart'ft unsnncsT trfa
t fircj pRrt *n*nsff *? «f»i<ui srcnxft 
W  ;

(g) foat *rrowf 3 *FTfar <rrr «ra#*T wxx
T T  fH’ iW  f*ITOT *TOT I ,  3 *P T fr f T c R  HW & ff * f  
*TTO T T  fiPTTO t  *T ^ w H rt T T  T T
f i r o r  f  f f r c  f a s t  * n * r ^  * n f l r  < f t  f i r a n r E f r s r  $ ;

(»r) <uw ?w  Jttwtott, f a s t  
n r o ftr  t t  trsfa f*p*rr afr $  ?

TT*T

1. t*w
2. STV TJWT ŜT V"ihni
3. <ifrwr #»nw
4. fowft
s. ipror

Taxation on Enamel Products
8862. PROF. SAMAR GUHA: Will

the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state;

(a) whether enamel products are 
used by the poorest class of oar peo
ple, particularly in the rural areas;

(b) whether increased taxation on 
«n»ftet product* has led to this rise 
©f prices;

f i R T R f  f i t  » l t  I w n f f
T t  f w  » i t  f ? r  u p *  T t  f t t  » i t
**________________ ____

3 4 5

2 8 5 .1  1 8 2 .7  6 2 .2
3 4 3 .8  2 1 5 .3  7 8 .1
458 0 2 7 9 .0  TOTO

fira *l«wn t  Tmr #aflr («ft y ifiwm 
»W T5) : ( t ) 1 9 7 7 -7 8  1 97 8 -7 9

1979 ?IT )

1995 3681
( 1979 ^  W #  $  5̂t ^FTT ?T?*FT5T

 ̂fr^j irfa *rt*fr ?fT far sit
«r?ft | )

(sr) fiw *nwf $ *twrt t  »nt tt4- 
vhr ?r$ $ afr f*r swrc 

hivm, wfcrfSnnr *>)• anr 269-1 ( 4) t  
wtor vfthnpr £ fa$ f  writ *wtt 
28- 2-1979 It  fwftr ^ *ppnr 14 f  » 
fsFT im m t t  tt t  irfirofor
T T f i w r w t  ^Ti^t TOTT 6 t  ’RTRreff
t  TT ’tpffr fsRT 3TFTT ̂
«̂*fT 8 | I

(*r) *w fTT «rf»n^r ^ xm- 
*rx ^*r ?ft% ftt 'Ef̂ rrn: |

ĤTT -dffMcl' STPJITT JJfJf
(Vfi)

2 1,20,683
1 72,000
1 7,18,000
1 2,28,400
1 46,500

______________6 ______

(c) whether due to increased taxa
tion burden, the three industrial units 
producing enamel goods in West Ben
gal are facing serious crisis for their 
survival;

(d) whether these three units pro- 
duce l&rgetft quantum of enamel goods 
for mass consumption;

(e) whether being unable to bear 
this additional burden of taxation 
those enamel factories are facing the 
threat ol closure; and
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(f) if so, whether Government pro
pose to reduce taxation to enable 
these three West Bengal Enamel units 
to survive?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Enamel 
products are generally used by the 
poorer sections of the society.

(b) As a part of the 1979 Budget, 
the rate of duty of goods falling under 
Item 68 of the Central Excise Tariff 
hag been raised from 5 per cent 
ad valorem to 8 per cent ad valorem. 
Consequently, such of those enamel- 
wares manufacturing units which are 
not eligible to any exemption avail
able under Item 68 might have raised 
the prices of their goods.

(c) There are no such reports before 
the Government.

(d) There are four factories manu
facturing enamelwares in West Bengal 
and they are reportedly producing a 
large quantum of enamelware.

(e) There are no reports to this
effect before the Government

(f) Does not arise.

«nc www ip*

8 8 6 3 . f V w i  T W  H I W  :  TOT
qw wroi f*rw ^  ^  pn

fa :

(«p) ^  q r % <n*fra 
’FPPT W  pRPTT WPTRT *TOT

(nr) wrara n r̂r
i f  q fw pa "ist fro fa  fawn W ;

(n) # T T  ^  W T  rTOT

( * )  2 3 ^ 1 9 6 3 ^ ^ 1 ^
9 5 - ^ ft o  f r o  i R n h r  f * R T  w ?  ^
« n  w *  ___ *  w * .
% w r *  n i  «It qwny are 10  smnra fr 
WfllV #  1 fiprtW 6 1966 f t  M i x *
wnft- *f& ff»rr # w t  io s - # *  *[• frtr

vt *Pf tq*r *BT fim ’Rr |
7 ^ ifr , 1978 av F̂FmFprR 5 srfwr 

*nrptn 3Trttt%t xw firrr
srrffa f t  «rfsr̂ Hi t o t  

10— 0 ^0 STTT f t
«rcnr»ft »ff &  % ft *if i *nnr grer,
snm»r 300 t o t  ^ fanrT Tifsror ftar
ffaft *pt mwr ftnrr wr «rr tfrc vrvid vpF $ 
?tr # *fm  vm H W  15 *R)f sqt «ft i

(^) smrt-fansrc, i977^fhcm-yî  
380 ^Ys WT 4! 5TOT f^n^T,
1978 $ sw r  650 ^ «n%?r
fsptt iftfT W fNtrf̂ r f*PTT *RTT «TT I

(«r) artf «nfsw fotf forfa
*?f, FT ^Tt *  fNW-4TT^r|5 ipftTTJT 

$fw^r (ftr ITPTRT 9T,
’EflT  ̂ f̂ R Tnft

3 after, *trw ?r«nr qr irar yWmr 
1978—^ ,  1979 f t  «n*nrar ^ 

qftfw 17 ^ Orf̂ r fwfs?r awiw *ft-vsr
Ŵ TRT ^ 5RPT5T fefT W  $ I t*t

PfnTdHwWI «Pt, p̂rt gprar f  Tfcftrsr 10 f
«CTfTR 'ffPTFT STT̂ T «P
Vmfft, <rthfT>T \dW<uff ^Jil <1
VrsrHPRFft HTtTRT f t  t̂ft ft 
t  I

'sftx ^ ftvt «rt srftrer»i %% f  ^gt  ̂
(t??t srk anrrf̂ H fW?r ?râ ?r mk«c« ^ 
awbtpt #) wrofhr t̂rr ^  wpptt

i
l&n&ii «rc jtPwt f t

urgivF yr ufaw ^  ^ awp

(^wifun uwihw # W  vtsfiMw 
wft #wriif/<i*i8*W lit wjwn

8864. «ft f r r  t m  irfinHi
wit P ifw  jfii v^iifon vrA
^  w :

*(v) wr yfxvR wwtsrT ^
*»■ - «fĉ --#»»... - -  . L M ^ t f a L M XWh HImT m HWm Vn WWT wwn/lInonT

ivnfhi mroar  ̂ xjjl' | ;
(w) 5ft ft, *

AWT •prtw-̂ Tt 5TT*T wr t;
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f t  ih w v f  w r  t  ?

<ifWi wiPw ij% tfrc muftsn 
mum ^ tim »*# <«ft yrrc 4 m }  «
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(sr) f t s  w * m  Trs^flr srftr-
$P»T l?TO^, 3ft HI TnsfhT Jit
P̂ rofl VI I, *ft SRfhTT ^
fat? <rfrs5 ?T*rr ’TTsrfrpfr vrfw t $  srftiw 
^  aftwpr^i'Hr xjft $ i
TTsr *nsrft m t - w t  Tmrt t  vfass wt % 
spiiwt $  srftnsm $  fcn* srftrsro ^ r t
VtV^IW  fcft f  I tfSFT |, faRT?
pr F̂srpfr ft nf | i (*f^rsf)

0 ) *f1W ( 1978—83) OT JJ®T 5TW
( i ) TT^ta w r  $  #vnr tit ^nnjfr

( 2) sriw^i MWPft vt vflfrv
ffatmfr w ^str to t , | *

fk^Tor— . II 

(it) <TTOT WViT ITTT fapf RFVTTt BrftfOTI
ffFmft vt wfnwn st anaV ifc, fpft:

1. TPsJtar fltwf) *pwpt, yn- 1

2. t h ^  5rf«rremk »»̂ iPwimh, tfq tfta
(̂ Frfefr) 1

j. qysrft Jrftremr n$f<ww<, v ^ m  
(3*ferr) 1

4. fl'tjWlQ S if t lW  ^toVTC---
T̂rrar, g’fonmr, f^rr^r s%w, 

3n̂ [ cwt wflftr *ftr ft?# vt 
w w w K im t *Ft g^r | 1

5 srftraw  H g r f i w w q ,  [ ^ r r ^ r ,  
sfor ) 1

6. tngvrft srfaron»r Hftifanw, —
*15 n̂srr, Srtww, 
eRwrvtr si%vr, fs^<i wfit 
'snFcrt <̂.1 %«Si  ̂ 1

7. srftrer>r |*pcnrrc
(trtw sr%wr) 1

s. qf wft f  wftrar»r g*$rfacrr?PT,
(*w ŝ rtr)

9. srfanpr spfvirRRr, sptjt,
(wwtw )

10. <npwd' siflrcw h îRcim'^w, vyvrfti
(<fftw*r «rrn?r ) 1

11. srftww ni f̂iiwpr, fsranraf
(^rc sfor) 1

12. mpprtt gfirero nsifaorarc, *nw
(Bfasrcif ) [1 

is . nfwrtfr srftnfw *npftwrov, JTFi*f?

i4> nfiramt nfrfnwRPT, *Tsr*rr
W m ) » ^

is> mvrQr sftnw  m iPwnw, 5̂  
(inptn? ) 1

16. ^ F R t  srftrem qfrftnsmw, %ar?5 *?
(*^r)

17. «^«w0 srftrap>r *5if*nsmnT, W tq iR
(,piTRT ) 1

f*WW— II

(m) wm uwiO im  ftm vfiws afnsm 
Wlf ft irnft ̂  Tnfiwnr
fiww ift ^  :

TTRT <PT 5fTRT
«rrsr sr̂ r
tRu!'NH ST%W
SRHT
filFT
ĵrrnr 

^ .» ii 
f̂ rr̂ T sf̂ vr 
^  mr VTPhx 
V«Tf5V

*TW ST̂SfT

qwnr
TTSTRR 
f̂fipTRTT 

sr̂vr 
qRwR «m̂ r 
ihTRTT
»thh4**
»ftrr
*rf«rpr

^jft tit «vrr 
6 
1 

1
3
4 
1
1
2 
6
3
4 

4
13

1
4
8
4
'4

1
1
1
1

Income tax and Excise duty arreai»
against Jalan group of Companies
8865. SHRIMATI MRINAL GORE:] 

Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that the 
Jalan Group of companies from Bom
bay are having arrears of income-tax; 
excise duty and loans advanced by 
the Central Bank;

fb> if so, what are the details of the 
cases pending in the courts against 
them;
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(c) since when these cases have 
been pending; and

(d) in how many cases the action 
has been taken so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
SATISH AGARWAL); (a) to (d). 
Under section 26 of the Monopolies 
and Restrictive Trade Practices Act, 
1969 the following 9 companies are 
regarded as forming part of Sooraj 
Mull Nagar Mull Group which js also 
sometimes referred to as Bijoria-Jalan 
Group.

1. Asiastic Oxygen Ltd.

2. Bombay Gas Company Ltd.
3. British India Corporation Ltd.
4. Brushwars Ltd.
5. Kanpur Sugar Works Ltd.
6. Kanpur Textiles Ltd.
7. Champaran Sugar Co. Ltd.
8. Elgin Mills Co. Ltd.
9 Saran Engineering Co. Ltd.

As per the information presently 
available with the Government in 
respect of three companies belong
ing to the above Group gross de
mand of income tax arrears exceed 
Rs. 10 lakhs as on 31-3-78. Details are 
furnished below:

(Rs. in lakhs)

S. Name o f the 
No. assessee

Demand as on 
31. 3.78

Tax
in

arrears

Demand 
not 

fallen 
due ft)i 
collec

tion

Demand Collec- 
raised tion 

during reduc- 
1-4-78 tion 

to
31- 12-78

Demand out
standing as on 

31- 12-78 
T ax Demand 

not 
fallen 

due for 
collec

tion

in
arrears

Remarks

1. M /s. Asiatic Ox- 
gen Ltd.

23-29 52*41 28*03 $7*68 Some demands are 
pending verification 

or appeal effects 
still to be given. 
Some demands are 
disputed in appeal 
before C IT  (Appeal)

tt. M/a. B. I. C. Ltd. 62*72 15*44 0*59 34*36 43*at

, Elgin. M ills, Ltd. 30*84 0*14 6*88 24*10

Part o f  the demands 
stayed were pend
ing appeal before 
appellate Autho
rities. The assessee 
was granted ins
talments for tome 
demands.

The assessee has been 
paying taxes as per 
instalments grant
ed. Some o f  the 
arrears are stayed 
pending decision 
Of appeals.
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The information regarding the arrears 
of excicse duty, if any, and loans 
advanced by the Central Bank to any 
of the nine companies forming part 
of the above Group is being collected 
and will be laid on the Table of the 
House.

Rehabilitation of Darjeeling Tea 
Gardens

8866. SHRI BAGUN SUMBRUI: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government propose 
to formulate a plan for the rehabilita
tion of Darjeeling tea gardens;

(b) whether it is also proposed to 
approach the World Bank for finan
cial help to rehabilitate the tea gar
dens of Darjeeling; and

(c) what long-term and short-term 
plan for the rehabilitation of Dai jeel- 
ing tea gardens are being undertaken 
and the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRl KRISHNA KUMAR GOYAL):

(a) and (b). The Tea Board is 
getting an in-depth study of the 
Darjeeling Tea Industry made by a 
Consultant. A view about financing 
can be taken only after the report 
has been received.

(c) The following schemes of assis
tance are available to the Tea Estates 
in Darjeeling:—

1. Plantation Finance Scheme for 
extension planting, replacement 
planting and replanting. The 
amount of loan admissible has re
cently been increased to Rs. 25,000/- 
per hectare.

2. Replantation subsidy scheme 
for uprooting and replanting of old 
and uneconomic tea areas. Subsidy 
at Rs. 5,000/. per hectare is admis
sible under the scheme.

3. Tea Area rejuvenation and 
consolidation subsidy scheme. Under 
this scheme subsidy at Rs. 3,000/- 
per hectare without inter planting 
and Rs. 4,000/- per hectare with 
inter planting is admissible to tea 
estates in hill Areas.

Opening of new branches of Nation, 
alised Banks in Kolhapur District 

Maharashtra

8867. SHRI RAJARAM SHANKAR 
RAO MANE: Will the DEPUTY
PRIME MINISTER AND MINISTER 
OF FINANCE be pleased to state:

(a) whether Government propose 
to open new branches of nationalised 
banks in the interior part of the west
ern zone of the Kolhapur district m 
Maharashtra;

(b) if so, whether Here and Adkur 
in Chandgud Taluka, Vaibhav Wadi 
and Umbarde in Bavda Taluka, Bhe- 
dusgaon and Amba in Shahuwadi 
Taluka, Bajur Bhogav in Panhcla, 
Vaishale in Sanghli are proposed to 
bo considered as the locations for 
these branches;

(c) if so, by what time these bran
ches will be opened; and

(d) whether the shepherds, koli and 
poor landless labourers will get loan 
for starting small traditional busi
ness?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH}: (a) to (c). In 
terms of their branch licencing policy 
for 1979—81, the Reserve Bank of 
India are at present engaged, in con
sultation with the Governments and 
the lead banks concerned, in drawing 
up branch expansion plans or districts 
in which the population per rural/ 
semi-urban branch is in excess of 
20,000. Kolhapur district, having 
19,000 people per rural/semi-urban 
branch is not a deficit district, and 
hence further branch expansion In 
the district is at present being con* 
sidered by the Reserve Bank.



(d): bunks have been advised
to provide credit to the weaker 
sections of the community including 
shepherds, landless labourers etc. for 
undertaking productive ventures, 
eligible person being provided credit 
by the public sector banks under the 
Scheme of Differential Rate of In
terest.

Credit to Small and Marginal 
Farmers

8868 SHRI MUKUNDA MANDAL- 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FIN
ANCE be pleased to state-

(a) what is the policy of Govern
ment in regard to speedy sanction of 
credit to small and marginal farmers;

(b) what concrete steps taken dur
ing the last two years to accelerate 
credit facilities to the smell and mar
ginal farmers throughout the coun
try; and

(c) what role played by the R.B.I 
and the nationalised banks in connec
tion thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH) • (a)
to <c) Tho policy of the Government 
is to increasing the flow of credit to 
weaker sections of the society

Some of the important measures 
taken by Reserve Bank of India/ 
Government to accelerate the flow 
of commercial banks credit to the 
small and marginal farmers are as 
follows:

(i) The public sector banks 
have been asked to increase the 
share of small and marginal far
mers in the total credit to agricul
ture to 50 per cent by the end of 
current plan period.

(ii) More Regional Rural Banks 
are being established.
(iii) Banks have been asked to 
lend a minimum of 1 per cent of 
their advances at 4 per cent rate
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of interest under the scheme of 
Differential Rate of Interest and 
ensure that not less than 2/3rd of 
their advances ^under the scheme 
are routed through rural and semi- 
urban branches.

(iv) Banks have been id vised to 
concentrate in areas where banking 
facilities are inadequate at present.

(v)the banks have been asked 
to adopt simplified application for
ms and lending procedure, and, in 
particular, not to insist on security 
of loan, margin money, etc mthe 
case of loans to small and marginal 
farmers

Excise Relief on Filter Cigarettes .

8869 SHRI P. PARTHASARTHY: 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state:

(a) is it a fact that the Director- 
General of Health Services has held 
the Filter Cigarettes as less hazardous 
to health;

(b) if so, whether Government pro
pose to encourage more production of 
these filter cigarettes in lower price 
categories for the large smoking mas
ses;

(c) if so, what the Government pro
pose to do to bring down the cost of 
filters;

(d) whether Government propose 
to give any excise relief; and

(e) if so, what is the quantum of 
relief contemplated?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
The Indian Council of Medical Re
search has stated that health hazards 
of filter cigarettes are significantly 
less as compared to non-filter cigare
ttes. The Council has added that the 
trend in developed countries is to 
reduce smoking of both filter and 
non-filter cigarettes.
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(b) There is no specific proposal to 
encourage more production of filter 
cigarettes. However, within the 
policy approach all possible help is 
being given in the production of filter 
tipped cigarettes.

(c) to (e). There is no such pro
posal under consideration of the 
Government at present.

Grant of Exemption to Small Scale 
Sector

8870. SHRI VINODBHAI SHETH: 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
he pleased to state:

(a) whether the exemption granted 
to 69 industries in the small scale sec
tor in the previous budget was ex
ploited by big houses which avoided 
excise levy by splitting their big con
cerns into small units;

(b) what was the actual loss to Gov
ernment revenue which was estimated 
at Rs. 28 crores;

(c) has Finance Minister re
ceived any representation in this 
matter a*xd if go, what steps have 
keen taken by Government for keep
ing constant vigil in this regard; and

(d) whether Government propose 
to reconsider the question of granting 
exemption to genuine small units 
and also curbing the growth of mush
room units fragmented from big units?

THE MINISTER OF STATE IN 
^ he MINISTRY OF FINANCE 
<SHRI SATISH AGARWAL): (a)

Certain studies conducted regarding 
the working of the exemption scheme 
do not indicate any noticeable ten
dency on the part of big houses to 
fragment for the purpose of availing 
the exemption granted to small scale 
units under notification No. 71/78- 
CE.

(b) On the basis of information 
collected after the introduction of 
the exemption scheme, the loss of 
revenue during the financial year 
1978-79 is not likely to exceed Rs. 23 
crores.

(c) A few representations have 
been received by the Government in 
the matter. Certain steps have been 
taken to maintain vigil over the ex
empted units. A procedure has been 
introduced by which information 
regarding the activities of the ex
empted units can be collected. A 
“Central Registry” which gives de
tails regarding the exempted units, 
is being maintained by the Preven
tive Branch in, each of the Central 
Excise Collectorates. On the basis 
of the entry made in the register, an 
index card is maintained for each 
manufacturer giving certain particu
lars like name, address, commo
dity manufactured, and value of pre
vious years clearances. A suitable 
note is kept in these index cards re
garding the checks carried out by the 
Central Excise officers on the ex
empted units.

(d) There is no proposal at pre
sent before the Government to re
consider the question of granting 
exemption to small units. As al
ready stated, studies conducted so 
far do not indicate any noticeable 
tendency on the part of bigger units 
to fragment themselves for availing 
of the exemption granted to small 
scale units.
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Construction of Building Complex for 
S.T.C.

8871. SHRI AMRIT NAHATA: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is proposed to con
struct a building complex for State 
Trading Corporation in Delhi;

(b) whether the N.B.C.C. a public 
sector undertaking, also tendered for 
the construction contract; and

(c) whether this tender, though the 
lowest, was not accepted and negotia
tions held to accommodate a private 
contractor?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) Yes, 
Sir.

(b) Yes, Sir.

(c) The matter is being looked 
into.

Opening of Bank Branches In Tripura

8872. SHRI SACHINDRALAL 
SINGHA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
flNANCE be pleased to state:

(a) whether it is a fact that there 
is a proposal lor opening seventeen 
Bank Branches in Tripura;

(b) if so, tbe details of the proposal 
with the proposed location and the

names of banks whose branch will be
opened;

(c) whether it is a fact that tho 
proposal of Punjab National Bank to 
open bank branch in Tripura ha» 
been denied;

(d) if so, the details of the proposal 
thereof; and

(e) the details of the reason thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
and (b). The branch expansion plans, 
of the commercial banks for the 
three years 1979-81 are being drawn 
up by the Reserve Bank of India in 
consultation with the State Govern
ments and the banks concerned. The 
Reserve Bank of India have reported 
that the Government of Tripura had 
forwarded a list of 23 centres in the 
rural and semi-urban areas of Tri
pura where they want bank offices 
to be opened during the above 3 year. 
period. The present position regard
ing these 23 centres is set out in the 
attached statement.

(c) to (e). In May 1977, the Pun
jab National Bank had applied to- 
the Reserve Bank of India for open
ing its office at Kamanchoudmani, 
Central Road, Agartala in West Tri
pura District. Since the centre 
Agartala with a population of 59,682 
is already served by 13 bank offices 
and 2 licences were pending with the 
banks, the Punjab National, Bunk’s  
proposal* was not aoceeded to by the* 
Reserve Bank of Sadia. r )
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L iito fa  3 centres in Tripura suggested by the Gotemtnint q} Ttiptnofcr b n t >1 < {enit gdtirh f. //< ?)(<t
1979— 81.

Name o f  District Name o f  Centie Remarks

South Tripura

West Tripura

t . Tulamura (Telaimura)

2. Manubazar . .

3. Silachari

4. K illa  .

5 . Taidu .

6 . Hrishyamukh

7. Bankul .

8. Bagma .

9. Karbuk .

jo . Munuripur 

x 1 . Nalchar

12, Chebri .

Jogendranagar 

14. Roxanagar 

1-, (Hirilam

Licence held by the State Hank 
o f  India.

Licence held by T iipu ia  Gra- 
min-Bank.

D o.

D o.

D o .l

Allotment for branch opening 
under consideration o f  tl e  
Reserve Bank o f  India

Do.

Do.T

D o.

Dor

Licence held bv 
Gramin Bank.

D o.

Tripura

Do.

D o.

Allotment for branch opening 
under consideration o f  the 
Reserve Bank o f  India.

r6. Champahaur Do.

789 LS—5.
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Not ih Tripura . 17. C h a m a n u  

18 M a c h in a r a  .  .

11). , .

ui\. U tluLdi. . ,

j \ .  U ainm chena ,

22. V a n g iim n  

i  Gan<janae:ar .  -

Loss in Super Bazar, New Delhi

8873. SHRI PADMAOHARAN SA- 
MANTA SINHERA: Will the Minis
ter of COMMERCE. CIVIL SUP
PLIES AND COOPERATION be 
pleased to state:

. Licence held by Tiipura Gramin 
Bank.

Do.

,  Branch already opened by United 
Bank o f India.

.  Allotment for bianch opening 
under consideration o f  thr 
Reserve Bank of India.

Do.

l>o

Do.

net piofits for the subsequent years 
are estimated at Rs 2,13,000 for
1975-76, Rs 5,00,000 for 1976-77 and 
Rs 3,00.000 for 1977-78. The posi
tion ior the year 1978-79 will be 
known after completion of the co
operative year i.e., 30th June, 1979.

(a) is it a fact that the Super Bazar 
in Delhi going in loss; and

Central Taxes Pending against contrac
tors in Dhanbad

( b )  if so, what is the loss or profit 
in. the Super Bazar, New Delhi from
1974-75 to 1978-79 year-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) The Super Bazar has 
been making marginal net profits 
from the year 1973-74.

(b) The accounts of Super Bazar 
have been audited upto 1974-75 and 
the audit for the subsequent years 
Is in progress. For the year 1974-75 
it earned a net profit of Rs. 2,03,806. 
According to provisional accounts

8874 SHRI A. K. ROY: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) number of trucks, dumpers and 
vehicles of the Contractors seized 
while operating in B.C.C.L. Collieries 
in Dhanbad (Bihar) for not paying 
taxes and not having legal papers In 
February-March, 1979. Facts in de
tails with their numbers and names of 
the owner;

(b) whether laYge amount of central , 
taxef  are pending on them; *nd

(c) if so, steps taken thereon?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a) to
(c). Information is being collected 
and will be laid on the Table of the 
House.

% WWW m t  faafa

8875. ftnr ’rnrzm : w
mfvTwu trifa ^ ir w i
WZ «PTT# qft ?TCT far :

(«f) stffaqr €r*r §n sjrnTF-- 
^nr w> srtfta *rr*vr $ *tt*t fâ -f̂ FT 
«Fisrpmr*PWT fa*faftaT3rrTs?T&; <rtr

( ^ )  *f4l f ^ r  if)si»T TJoPĴ T

% jcqr f© srfa?nff ^Tfr^r'Tnrm ?rt
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*? Tran *»»> («ft wf^K in) : (*f)
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ffili tr̂ usff ^ ?rnr  ̂ i

'ferae of imp** Licences to M/s. Gan. 
* ° «  Dtmketaey an* Company Limited 

Bombay

8877. SHRI R. L. P. VERMA: Will 
the Minister ol COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
Pleased to state:

(a) whether it is a fact that M/s 
Gannon Dunkerley and Company 
Limited of Bombay obtained import 
licences worth Rs. 30 lakhs between 
November, 1975 and December, 1977 
for items which were not in the com
pany’s business line;

(b) if so, the items, quantity etc. 
imported so far by the company;

(c) whether it has come to the 
notice of Government that the items 
so imported have been sold in the 
black market; and

(d) if so, details thereof and whe
ther Government would cancel the 
licence and hold enquiries into these 
and if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a) The 
firm w-is granted licences valued at 
Rs 38 35 lakhs during thp period 
November, 1975 to December 1977 for 
import of permissible spares fiom 
U.K. under the various loans grant
ed by the U.K. Government to Gov
ernment of India tor maintenance of 
U.K. equipments imported into India 
in the past. The licences as per policy 
were granted to sole agents of U.K. 
manufacturers of machinery as also 
those who were established import
ers. This firm fulfilled the require
ment i, whether these items were in 
their business line or not is not 
known.

(b) Party-wise statistics of im
ports are not maintained.

(c) There was no restriction under 
the said U.K. credit scheme regard
ing the sale of spare parts import
ed against such licences. However, 
one report in respect of licences re
ferred to in (a) above has come te 
the notice of the Government and 
investigations are being made.

(d) The validity period of licences 
have since expired.
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Wide Publicity of Indian Tea in South 
East Asia

8878 SHRI K B CHETrRI Will 
the Mirmtei of COMMERCE CIVIL 
SUPPLIES AND COOPERATION be 
pleas* d lo state

(a) whether it is a tact that tho 
Indian Tea is little known in South 
East Asia

(b) jf so what stops Government 
propose to take to give wide publicity 
of Indian Tea in those countues and

(c) name of the countries where Tea 
Centies haw been opened'*

THE MINIS TFR OF SI ATE IN 
THE MINISTRY OF COMMERCE 
CIVIL SUPPLIES AND COOPERA 
TION (jsJJRI KRISHNA KUMAR 
GOYAL) (a) No S11 Counties m 
South Kist Asia imroit mnualh nn 
nn average 7f 1 Th Kgs of lea f cm 
India

(b) lea Board reguJaiJv undei- 
takes piomoti >nal piogi immes in 
Jtpin which impoits the laigeM 
quantity of Indian Tea m this ip 
gion In Fcbiuaiv 1979 a four mem
ber study team went to Japnn Hong
kong and Singapore foi studying 
maikets feu expoit of Ita to those 
count 110s R< r omtnt nda4 or s given 
^  this team aic being professed

(<) Ten Foard is lunmng t o  cen
tres in UK (London) Australia 
(Svdno\) and Aiab Republic of 
Egypt (Cano)

Patent for Production of Instant Tea

887() SiHRI BHANU KUMAR 
SHASTRI Will the Minister of 
COMMERCE CTVIL SUPPLIES \ND 
COOPERATION be pleated to state

(a) whether the Tea Board alone; 
with the University of Calcutta holds 
the right of a patent for producing 
rtistant tea, and

(b) so what piogress has so far 
been made for popularising the patent 
and what steps have been taken for

setting up research laboratories at the 
tea producing centres at Assam West 
Bengal and Nilgin’

JHE MINIS’!ER OF STATE IN 
THE MINISTRY Oh COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (&HRI KRISHNA KUMAR 
GOYAL) (a) Yes Sir

(b) A P ot Plant has been set up 
at the TocKlai Expetimental Station 
Assam ior laigc scale Inal of the 
p ate nt method Once the Pilot 
Plant studies aie successfully com
pleted necessai> steps for its popu- 
1 u isation and commercial explojta- 
1ion will bo tiken Setting uu of 
such pilot plant-, at othci reseai(h 
laboiatonts is not envisaged

Violation of credit authorisation 
schcnne of Reserve Bank of India

8880 SHRI NARENDRA P 
NATHWAN1 Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OF FINANCE he pleased to state

( i) whether in subscribing to the 
unguaranteed bonds the banks have 
Molited the credit authorisation 
scheme of the Reseive Bank of India,

(h) if so what action does the Re 
sc r\ 0 Bink of India and Government 
piopose to take against the banks

(c) whether these subscriptions have 
been approved/ratified by the Board of 
Dneetois of each bank, and

(d) ha\e the Dnectors nominated 
b\ Reserve Bank of India pointed out 
to the Board on which they function
ed the irregularity of these transac
tions1

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH) (a) 
and (b) Although subscription to 
unguaranteed bonds, which are In 
the investment portiolio of banks, do 
not involve direct violation of the 
Credit Authorisation Scheme, the Re
set ve Bink of India is not in favour 
of banks subscribing to such bonds 
m the interest of overall credit con-
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trul The Reseive Bank oi India and 
the Indian Banks Association have 
advisea banks accordingly.

(c) and (d) Noimally, the Boaid 
at Dm'dors approve/i atity the po
licy <U'C îons of banks in regard to 
bJiC and puichase of secunties, sub-s
en ptions lo debentures/bonds etc 
The noivmees of the Reserve Bank of 
India on the Boaids of the banks also 
appnse the Boards of the view oi 
fhe Reserve Bank ot India m the 
nuittci a hen requited.

snfajft 7WT UHdllfwl ^
wnftnut ftwrn

vt firan 3TRT

sssi sft; TT*TPrna TTfft : OT WCT
wh m*re v? srtr rn  wxn far:

( t )  strfortn  *r.t ’ t w t  fa?m r P, f a p f  
Tj.fi- m if "?ft” gTfqf^T *rre**T ■stft
fnr3fr?i ? srt7 9 7 f i r f » w ^ H n  ^is- 
*i*t «n?rfffa(rr snfa&r arV ■sprsnftnTT %

f̂â wi tt m fat stt# ?, *rV

(3 ) srfsr ?r, ctt w  srrf̂ m rr w t  
It’tt r̂rsTT ?TR«r»r sroTFft % nyrR
^«ih *rfa m m  srrt w’ttott mvn wt 
•rnNfr spt r̂r -*?t f, srt* sn r̂ îY asfrnr «raT 
t  ’

*h mm fimm gritaw 
*Tf?W) : (ap) tfh (®). *T *mx
foprnw fawnr sm <uyiw f*rarm % «F?m?r
Jtflr fat
■stpt 1 <Ĥ faRT 3rr{fr ^  ^'wfa

TTfarT TTlfr TR Vt, «ft
ffTBrffT?r qrnr t t

t .. forc f¥wt tmmr $ vrfarfazm fa n m w  
^ n ^ ^ fa ^ a rrtt  1 f̂ar smflfar 3-nfor-

^  iVIRfRSt ?TOT s C T R  f ^ r ff t r T
srrft fat ant

% *Rf: imsro frt wr *rfit wffv
®niR ̂ rrwr $ fipr «r w r  *p»Rft sfaflTr % 
;*rwf,rtfctfrsr*rc

Reduction in debt liability and in
crease Grants-in-aid to Jammu and 

Kashmir Government

8882 SIIRIMATI PARVATI DEVI: 
Will the DEPUTY PRIME' MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) what special measures h«vt* 
been taken by the Government to re
duce debt liability and increase grants- 
m-aid to the Jammu and Kashmir 
State Government in view of the spe
cial needs of the State and financial 
constraints encountered by it, and

(b) the details thereof?

THE MINISTER OF SLATE IN T!JE 
M1MSTRY OF FINANCE (SHRI SA- 
11SH AGARWAL): (a) and (b). The 
Seventh Finance Commtbbior has re
commended payment ot gxants-ir-.ud 
totalling R&. 199 56 cioics ftom the 
C'entral Government to tne Govem- 
menl ol Jammu and K.ihhmr lor the 
jeitod 1‘l/y—84, ai> aeaiiis>t IIs. 173 4i> 
tioies jycommended by the (ith l'in- 
uiice Commission ioi the i>euoi.l i'»74— 
7y. The Seventh Fmani e Commission 
ha> also recommended TMnls c mounl- 
mg t0 Rs. 18 28 tuuej, to the Go/ein- 
ii'ent oi Jammu and K slmw fox up- 
.̂t.^atvon of standards oi administra

tion "Ihe above iecommei*dations oi 
tlie seventh Finance Commission have 
been accepted by the Governmnt of 
India.

As regards the State’s debt liability, 
au c-rding to the recommendation  ̂ oi 
tĥ » Commission, as accepted by bmon 
GoNernment, the State Government ol 
J. & K. will not have to make any re
payment 0n account of small savings 
lour-' during 1979—84. Of the balamc 
of the debt liability as at the end ol 
1978-79, 40 per cent worn.: be written 
off and the remaining 60 per teal le- 
covered over a period of JO years. As 
a lesult, the State will have a relief, 
estimated at Rs. 133.79 croies, in loan 
repayments to the Centre for the period 
3979—84.
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Review of Banking System

8084. SHRI M. RAM GOPAL REDDY: 
WiiL the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) w hether Government have
been urged to review  the banking 
system in the country; a'nd

(b) if s°, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI ZUL- 
FIQUARULLAH): (a) and (b). The
various aspects of the functioning of 
banks are kept under continual review. 
The Banking Commission under the 
Chairmanship of Shri R. G. Saraiya 
v.'ent into the functioning of the com
m ercial banks in the country in a very 
comprehensive way and sabm itted its 
Report in 1972. A fter that Government 
and the Reserve Bank have appointed 
various Committees, Working Groups 
and Study Groups to look into the dif
ferent aspects of working of commer
cial banks. Some of the recent studies 
made by the Governm ent and the Re
serve Bank are given in the statement 
otteched.

Statement

I. Studies made by Government

1. Improvement in Customer Service
in Banks.

2. Simplification of application forms
and lending procedures in the
banks for loans to agriculture and
allied activities.

.S. Differential Rate of Interest 
Scheme.

II. Studies made by Reserve Bank of
India

1. Bank Finance for Housing
Schemes.

2. Functioning of public sectoi banks.

3. Review of working of Regional
Rural Banks.

4. A gricultural Credit Schemes of 
Banks.

5. Problems arising out of adoption | 
of m ulti-agency approach ia^ 
agricultural finance.

Ban on Import of R.B.D. Palm Oil'

8885. SHRI BAPUSAHEB PARULE 
KAR; Will the M inister of COM 
MERGE, CIVIL SUPPLIES AND CO 
OPERATION be pleased to state:

(a) w hether im port of R.B.D. palni
oil was banned by Governm ent in 
October, 1977 and reasons for the 
same;

(b) w hether in Septem ber 1971̂  
Govei'nment again allowed the im
port of R.B.D. palm oil and agaia 
banned the im port on 2nd December, 
1978;

(c) reasons for allowing the im
port of R.B.D. palm oil for three 
months from  Septem ber 1978 to 2nd 
December, 1978;

(d) licences issued duri'ng the pe
riod of three months a'nd particulars 
thereof; and

(e) w hether any licences were
issued even after 2nd December, 197a 
and particulars of such licences?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVll 
SUPPLIES AND COOPERATlOJi 
(&HRI ARIF BAIG): (a) to (c). On 
20ti- September, 1977, it was announcej 
that no licences for im port of refined 
paim oil for direct human consump-' 
tion will be issued. Its import was 
la ter canaiised through State 
Trading Corporation w ith effect from 
U--1-78. On 2nd September, 1978, tiie 
import was perm itted under Open Ge
neral Licence by all persons. On 2nd 
December, 1978, the import was agsin 
canalised through STC. These chan
ges were made in the import policy 
having regard to the relevant economic 
considerations, keeping in view the ir-' 
terests of the consumers as well as in
digenous producers. Availability of oi'
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required during festival season and 
threatened strike by dock workers
wwe equally important considerations.

(d) During the period of 3 months
•hom 2-9-1978 to 2-12-1978, no import
licences were issued as the import was 
allowed under Open General Licence.

(e> They were issued in aecorchmce 
with the relevant Public Notice No.
91/78. dated 2-12-1978 by which im
ports couJd be made against contracts
entered into earlier only against im-

>rt licences issued by the Chief
Controller of Imports and Exports.
The particulars of Import Licences
are published in Weekly Bulletins
of I«dustnal Licences, Import Licen
ce's and Export Licences issued by
the Chief Controller of Imports and 
Exports, copies of which are supplied
to Parliament Library.

Implementation of Scheme for 
creating facility for term, lending 

Institutions
8886 SHRI T. A. PAI: Will the

DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleaf.ed 
to state;

(a) has the Government imple
mented the scheme for creating a 
facility for term lending financial
institutions and the public sector
Banks to provide rupee-flnatices to
cover costs of approved projects with
a view to import capital goods as 
Proposed in the Budget of 1978-79; 
and

(b) if so, what is the number of
projects financed and the quantum 
of loans given?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRl ZULFIQU ARULLAH) ; (a)
Yes, Sir. Government has already 
formulated a scheme of rupee-fin- 
ance to cover import of capital goods, 
wi*h a view to ensuring that non
availability of rupee-financ* does aot

hold up implementation of worth
while schemes for which Government
is willing to allocate foreign exchange.
Under the scheme, scheduled banks 
have been permitted to grant term 
loans for the rupee equivalent to in
dustrial concern5 for periods upto
10 years at 11 per cent interest per
annum for import of capital goods,
where licence ha3 been granted by
Government.

(b) So far, assistance worth Rs.
856.24 lakhs has been sanctioned to
25 projects under this scheme.

Sterling Tea Companies

8887. Shri SHRIKRISHNA
SINGH: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) the number and names of ster
ling tea companies which have been" 
converted into Indian Companies with
non-resident interests during the pe
riod from 15th July, 1977 to 31st 
January, 1979;

(b) the number of these companies
which belong to monopoly avid big
business houses and the amount re
ceived by the Sterling Companies in 
these transactions and the details 
thereof, company-wise;

(c) the names of sterling companies
whose applications for disposal of
their tea estates are still pending be
fore Government and what are the
details thereof; and

(d) what are the names of the pur
chasers and what are the details 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
to (d). The desired information is 
given in the statements laid on the
Table of the House. [Placed in Lib
rary. See No. Lf-4375/79},
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India’s Exports to Japan

8888. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister 
of COMMERCE, CIVIL SUPPLIES 
AND COOPERATION be pleased to 
state:

(a) whether it ij a fact that Indian 
exports to Japan are likely to suffer 
because of preferential treatment 
Japan proposes to grant to China; and

(b) if so, the reaction of Govern
ment in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL); (a) and (b). It is a fact 
that Japan is considering inclusion 
of China in the list of coutries eligi
ble for Japanese Generalised System 
•of Preferences, India und other 
developing countries are already 
beneficiaries of Japanese GSP. Cov
erage of Japanese GSP i^ however, 
not very substantial compared to 
Japanese global imports. At present, 
there is no indication that grant of 
preferential treatment to China would 
adversely affect India’s exports to 
Japan. However, the matter is be
ing kept under watch.

Public Sector Undertaking having 
Headquarters at Delhi

8889. SHRI L. L. KAPOOR; Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state;

(a) the names of public sector un
dertakings which have their head
quarters in New Delhi although the 
field of their main activity lies far 
away from New Delhi; and

(V) whether the Government have 
any scheme under consideration for 
locating the head office of public sec
tor undertakings in proximity of area 
o f th<!ir operation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGAR W AD: (a)
If the Hon, Member has in mind 
manufacturing/trading public enter
prises whose head offices ere located 
m Delhi, the information in respect 
of such major enterprises is as 
under: —

1. Bharat Heavy Electricals Ltd.
2. Bharat Aluminium Co. Ltd.
3. Indran Drugs & Pharmaceuti

cals Ltd.
4. Steel Authority of India Ltd.
5. Fertilizer Corporation o£ India

Ltd.
6. Indian Oil Corporation Ltd.
7. State Trading Corporation.

8 Minerals & Metal Trading
Corporation of India.

9. National Fertilizers,
10. National Textile Corporation.

(b) The Government have appoint
ed a Committee to review the need 
tor continued location of head offices 
of public enterprises in Metropolitan 
Cities including Delhi, in the light 
of all relevant factors such as reliev
ing pressure on the housing shortages 
in the metropolitan cities, develop
ment of smaller cities around work 
sites to which the enterprises may 
be shifted and effect of shifting spe
cially on the low paid employees.

Examination for promotion for Head 
Cashiers held by State Bank of India

8890. SHRI MAHI LAL: Will the
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased
to state;

(a) whether a competitive exami
nation for promotion for Head- 
cashier was held by the State Bank 
of India, Delhi Circle in 3rd week ol 
February, 1979 and whether suffi
cient number of employees belonging
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t0 Scheduled Caste/Tribes were given 
a chance to appear in the examina
tion;

(b) whether one month before the 
examination a member of Parliament 
wrote a letter to the Minister of Fi
nance about the indifferent attitude 
.adopted by implementing ineffective 
reservation policy by the officers of 
the State Bank of India towards the 
Scheduled Caste/Tribe employees;

(c) if so, the reaction of the Gov
ernment thereto; and

(d) whether Government propose 
to hold a separate competitive exa
mination for the employees belong
ing to Scheduled Caste/Tribe9 to clear 
the backlog by suitable modification 
in reservation policy?

THE MINISTER OF STATE IN 
’THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
lo (d). The State Bank of India has 
informed the Govt, that a written 
test was held by its New Delhi Circle 
on 28-1-79 for promotion to the Grade 
•of Head Cashier (Officer Grade II). 
The eligibility conditions as well as 
the qualifying standards both in 
written test and interview were low
ered in respect of SC/ST employees. 
Despite this, only one candidate be
longing to these communities was 
eligible under the relaxed norms to 
take the test, and he has been pro
moted with effect from 2nd Apiil,
1979.

The Honourable member himself 
had written on 19-1-79 to the Union 
Finance Minister on this subject. 
State Bank of India has relaxed the 
•eligibility norms for SC/ST emplo
yees as under:—

1. Prescribed minimum length of 
service relaxed by one/two 
years depending on whether 
the minimum fixed for the 
general candidates is less 
than ft | yearS/8 years and 
above.

2. Qualifying standards relaxed 
by 5 per cent in the written 
test and 10 per cent in the 
interview.

The Govt, hopes that these relaxa
tions will improve the representa
tions of these / communities, when 
adequate number of SC/ST emplo
yees become eligible for appearing 
in the promotion examinations in the 
years to come.

The queston of holding a special 
examination will also be examined 
by SBI if considered neccssary, at 
the appropriate time.

tv  t o  *  wftnwfwK gwwc

8 8 9 1 .  v v r r a i  ftm  : «fit w r e r o
yrmt fan ^  sf'tt far •

(*?) wr wvtix # ot ifr«T s«rr f*rt srfsr- 
srrforf vt ^  <pwt qifaftfaF foc>

frar 3 ms *>ar ft 
<s*n «nn^n, i r f v  51, vi*r *pt v j t  £  
cptt ■jtwt irfwrPwlr $  jtpt *fti §;

(<a) wt ott

ifol 5R «»»T5IT c m  KTtmf 'ft*

srern; <pt *rrnf Prt

( n )  srar-f, 1 9 7 7  Sr 1 9 7 8  ere? 
JjnTBT# * wrjft amf nf r*r ? *r 

sr-ft*Twr̂ rj pri «nr*rt[3??r *rf 
«rk fw ft in=AftT ^  ^  f*rr *rTmr
\; ***Jj

(v) fHT?tf?nprnr̂
% OTpPt stf̂ nrt w«rr ifth ^ vtrtn «ptt

% STM
f w  ?

ftwi msmra vm  (#ft yfcqwre
: («p) aft ^  1 toft trsrri *rrV*,rlT 

srri w srw ^far^prrf:,

^  jr.^n 5hf qfanr w  ̂  fan m  $1

»  M t *  wjhk
iff jpw

TirfcftprSmvt, n««fro #owwff y*r



14? Written Answers APRIL 27, 1979 Written Answers 14S

Tawur, >*t *ro wreo fa'ft 4 ^ ,
?wr tfto wrco 3t$t, qpvwFa 1 
sto =5nrsff ?r<rr*ftsr$x;f qmwrfctfvrfanfa 
<BTfr wr w?r *t v^etm  Tt trrwrr 
ifrm  tr* tR w  f  «Jt frm Tt *ja*r 

TT WRWT STT1TT 5TTCT t  WT  ̂3 
srrror fa*w *i?rT Tt fawp ammrt ^
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*r*r ? m r r t r r  s t r r  T t  * t r ? t  ^ t t  w  1 1

«pj?rat ?wt ’btr snra fujrel sft5B(
PWH H*ITO

«s ». khwt srm? am  w  
JTtnr hnmR *rat sr? Tt fn  rvi fr

(*) wm w -‘rq-tfo r̂rrfTTp'?tT̂ riiir̂ T 
^ ft  ft  wn i "H vs**?t srorwr art̂  
4 wr-«r s*r»§r tit̂ r 7 im frtrH ̂ rt n Tt 
*TR "tt nt t

(*J) Jrf% n m w  qr fr?m tt^̂ t?) Tt 
^  t. *fcr w  Tnt <w wp,«{ ft ornrm ’

«maH *\t hptt f*r*rm »rjft («ft ĵ nt îr
(v)gfk (g ) ^fetRimmrrffrfm 

sr5R V*^ ff,n T̂ TTfrr tflPF̂rt ?m
*rawfWT 'TR! TO ?£5Rt»T **rHT?tcft 

ffF*rrr crres??'
?rnM«?rwt

(Conntcfi01 s) ^  nrawT -»g?ft 1 1 wm x  

^%wr^«fwrs^r«!ret^fwt
%m {Connexions) v m | »

wftrwfi^ vt wwrft war < w w l 
$ f*t*fwr 

8893 «ft w w n i |*rmr #*r . wt 
ot asm *rat ?m ftm T̂fft ^  arm# vt fm  
t o  fr

(t ) wr srffr x M i wx srttmtot ^t 
'FTTTtaawT ^nRtfl^rKT'R ffr̂ Rr Mr 
w  | ?frc

(rr) qf? r̂ *kpt *rrHt 4ff?r 
®qVi *fti f  *

f n  qarTsw w trut »??it (%it *mt?r «y<rm)l
(T) VTPRhT TT ?rnfT*T ^  W
tsnft w* srfimf^T ?r t  far? flrrrrt ott(t t  
irawT n«i sj-̂ g f̂ rtw w  n̂«nf?TT f5T?inTT 

wrt t?7 qp frm *nrr & 1 stfpt ̂ ?rt t  
v^̂ tr tt*tt f«r̂ t t t sr^ynft ’t^trf sn? t 
'3«i*tt tt ?fhr 7? *r jfFt frr̂ r »rt  ̂1

( ^  ) JT5T ? t  rTHT l

Trade Agreements with G.D.R, France 
and U!»SR

m 4 SHRI P M SA/EED
SHRl A R TJADRINARA

y a n

Will the Minister ot COMMERCE 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state

(a) whether it is a fact that trade 
with France, GDR and Soviet Union 
will be double during the current 
financial year,

(b) if so whether any agreements 
were signed with these countries,

(c) if so the main features of the
agreements, and

(d) the total benefit India will 
deuve fiom these agreements)?

THE MINISTER OF STATE IN 
THE MINISTRY OP COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF JBAIG): (a) No, 
Sir
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(b) and (c). However, in the 
meeting of the Indo-French Com
mittee on Economic and 'lechnical 
Cooperation heid in New Delhi in 
December, 1978, both sides agreed 
that efforts would be made to double 
the volume of trade between tne two 
countries in the course of the next 
four years.

Similarly, in the Long-Term Agree
ment on Economic Cooperation sign
ed between India and the G.D.H. in 
January, iy79, it was agioud that 
special efforts would be made by 
both sides to double the tindo by 
3985 as, against the level m 197»H.

m the Long-Term Programme of 
Eejonmic, Trade, Scientific and Tech
nical Cooperation between India and 
the USSR signed in March, 1979 
both sides have noted that the volume 
of tiade between India and the 
USSR during 1976—1980 will increase 
by 1 .i to 2 times as per the Indo- 
Snvjot J’ >mt Declaration of 29th 
November, 1973. They aiso under
take as their task achievement a rate 
of [*i-owth of trade 'n 1981—85 not 
less than that envisaged in 1976— 
80 They will make efforts to main
tain and increase the achieved trade 
development rates also over a peiiod 
till 199T).

(d) The overall trade of India with 
these countries will increase substan
tially if the rates envisaged are 
achieved.

Income-Tax Arrears

8895. SHRI P K. KODIYAN: Will 
the DEPUTY PRTME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) what is the progress made in
realising arrears of income-tax in the 
past one year; 1

(b) what is the total outstanding 
incarae*<tax arrears w oa 31st Decem- 
1X * 1978;

(c) how much of these arrears are 
from firms or individuals who owe 
Rs. 1 crore or more;

(d) what special efforts are made to 
collect the income-tax arrears of Rs. 
1 crore and more; and

(e) what is the progress so far 
made in this respect with particulars 
of realisation from individual defaul
ters in the past one year?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFiQU AHULL AH): (a;
A sum of Rs. 250.90 crotes wag coi- 
lected/adj us ted/reduced from 1-4-78 
to 31-12-78 out of the income-tax 
arrears outstanding as on 31-3-78.

(b) The arrears of income-tax 
outstanding as on 31-12-78 were as 
under:—

Tax. in arrears Rs. 730 06 u o ics

Demand creaied but 
not fallen due for
<olle<uon . R.s. U9 i - x 4 croit.

(c) The aforesaid tax m arrears 
include Rs. 71.44 crores irom 22 per
sons who are either firms or in
dividuals and who owe R&. 1 crore or 
more on 31.12.78. Besides, tax to the 
extent of Rs. 2.61 crores raised Against 
two of them had not fallpn due for 
collection.

(d) and (e). Some of the steps 
taken recently for reduction of tax 
arrears were outlined in the state
ment annexed to the reply of Lok 
Sabha Unstarred Question No. 3465 
answered on 16th March, 1979, Com
plete reports about recovery/reduc
tion from individual defaulters if f  er
red to in part (c) above s on 
31-3-1979 has not yet been received. 
According to information received upto 
31-12-78 recoveries/reductions in 
arrears have been made between 
1.4.78 and 31.12,7$ in respect of the 
following four cases:

(I) M/s. Nenmal 
Champalal Shah Rs, 4 lakhs
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(u ) OBJ Seth and GBJ 
S«*th Kxrcutois oi 
tbe w ill o f Shu
R . C. Jail . Rs. 3 lakhs

{jii) Shri K . Dalmva . Rs. lb lakhs

[iv) Shri li \  BliAtia-
diarjct . . i<. 4. Us.U»j <

According to presently available 
information, during the penod 1.4 78 
to 31.3.79, there have been collections/ 
reductions of about Rs. 32 crores in 
the aforesaid arrears. In tespcct of 
the remaining tax in arrears, ell 
known assets of the defaulters have 
been attached in cases accounting for 
arrears of about Rs. 12 crores About 
Rs. 10 crores of the vemainmg arrears 
are due from assessees who have been 
declared insolvent whemn claims 
have been lodged before official 
assignees; and about Rs. 5 crorcs of 
arrears are due from oer^ons against 
whom pioceedings have been taken 
under the provisions of Smugglers 
and Foreign Exchange Manipulators 
(Forfeiture of Propet ty > Act, 1976.

All those cases are periodically re
viewed and suitable jction taken f'om 
time time, depending upon the 
facts and circumstances ot each case.

Construction of Run-way at Cochin 
Airport

8896 SHRI VAYALAR RAVI: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleaded to 
state:

(a) whether there is any delay in 
the construction of the runwav at the 
Cochin airport;

(b) if so, what are the reasons; and
\c) what are the steps taken to 

speed up the construction?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(e). The work is progressing satis
factorily and is likely to be com
pleted by the end of April, 1979.

It has hince been considered neces
sary to extend and ^lengthen the 
taxi-track and apron also This work 
estimated to e\>st Rs 39.22 lrkhs has 
since been sanctioned snd be
taken up shortly.

Indian Pilots’ Association for check-up 
of Boeing 737 Plane

8897 SHKI G Y KRISHNAN: 
Will the Minister of TOURiSM AND 
CIVIL AVIATFON be pleased to 
state:

(a) whether any demand has been 
made for a thorough probe into the 
working of Indian Airlines;

(b) whether any suggestion that 
inquiries into air accidents must 
always be entrusted to agencies which 
are independent of Indian Airlines and 
the Civil Aviation Department; and

(c) whether the Indian Pilots* 
Association had writlen in a letter to 
the authonties foi a check-up of the 
Boeing 737 plane which crashlanded 
in Hyderabad on December, 1978?

THE MINISTER OF TOURISM 
AND CWIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK"): (a)
No, Sir

(b) Yes Sir The Courts of In
quiry that investigated the accidents 
to Indian Alt lines' F-27 aircraft VT 
DME and Boeing 737 aircraft VT- 
EAM on Uth August. 1972 and 31st 
May 1973. respectively, and the Civil 
Aviatiun Review Committee (Tata 
Committee) suggested that major 
accidents should be investigated into 
by an independent organisation lac
ed under tho Ministry ot Tourism and 
Civil Aviation.

(c) The Indian Commercial Pilots’ 
Association in their letter dated m h 
November. 1978, had reported some 
defects experienced on 15th Novem
ber, 1978 while Boeing 737 aircraft 
VT-EAL was on a flight from Ranchi 
to Calcutta. Scrutiny revealed that
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the pilot had reported that slight 
trim was required on the flight con
trols. The aircraft was inspected at 
Calcutta, and again checked in detail 
after arrival at Delhi. The aircraft 
had also undergone detailed inspection 
on 27th November, 1978 and no parti
cular abnormality was noticed or 
reported thereafter. On 20-9-1978 
one senior pilot had brought to the 
notice of Indian Airlines verbally a 
defect somewhat similar to the one 
referred to by the Indian Commer
cial Pilots’ Association, but on in
vestigation it was found that the 
craft performance was satisfactory.

wnwtt Tnwfiiir ^
fTTT f in fa r  * st y r d W f

8898 . **tt *«r-sram w t

(*r) WHT ITPTVT ■’TST'rfarfT
1 5 fi5*WCSir 21 1978?W

f̂ nPrer w  «pt *TFfarr fa*rr «rr;

( s r )  «PTT W J*RT ^  VTV 1
srnr jn r  «rofV-?rt v  wfiw>Tfa ft *  1 

wrrf »rf 'rctsrfa faOuV qr Tta st*rt f̂ î nr

(*t) *t, Wt ^ rt w m w  w  <rv
amnft *ftr *rfv ?rt 3 *rr f  ?

fim *Nrara n trwr *raV (*ft wwfannx- 
»wrn?) • ( v )  flfr, st 1 m w T  W f f a r %*rr 
mr v <rfW wrefhr $
t o r  qftmrfoff 
^fr-II $ «rfspprfwt $ $® 3
& 15fe*FarT, 1978 ft21 1978
^  ftrt«r?Rn?[»m^vTfiT5Rlw<iT i

(«r) wVt (*r) ^-II$<R%rrfriff v frwpar

nf to wrvr
wfinsrfl (*«fr~I) *ft< irw»Twfiwn^(frft-I) 

ir sn̂ r w w : nfspurd (,WV-II)
* t  r t  W  *f *T*(T*T arfT^RTHfft #  TIT 
^  ft i 13w vfwixt arfr*®BT-̂ T A wwrr

I) $ tftr if gwrsrr T̂ hritrof 
s r n r  w * p t r - w t f t f w c f  i

Stoppage of Gold Auction in Bombay

8899. SHRI ARJUN SINGH BHA- 
DORIA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether the Gold Auction in 
Bombay by the Government has been 
stopped; and

(b) if so, the names and addresses 
of the parties to whom gold has been 
sold out in all the auctions and at 
what price?

THE MINISTER OF STArE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAIi): (a)
Yes, Sir. The gold auctions were 
suspended since 26-10-1978.

(b) Lists containing names and 
addresses of the successful bidders, 
quantity of gold sold and price etc. 
were published by the Reserve Bank, 
of India at >he end of each auction. 
Copies of the lists ore placed in the 
Parliament Library for the perusal 
of Hon’ble Members.

Gazette Notifications regarding changes 
in Rates of Duties on several 

Commodities

8900. SHRI HARI VISHNU KA
MATH- Will the DEPUTY PRIME 
MINTSTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether Gazette Notifications 
dated 16-3-79 were laid on the Table 
of the House on 26-3-79 regarding 
changes in rates of duties on several 
commodities;

(b) whether in accordance with the 
provision of Section 5 of the Provi
sional Collection of Taxes Act, 1931, 
the consumer is entitled to refund of 
amounis representing the excess 
prices paid bv him on those commodi
ties during the period ftrom the day 
after the Finance Bill was introduced 
in the Lok Sablia till the day on which 
the duties were revised; and
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(e) if so, the procedure according
to which consumers can obtain such
refunds?

THE m in is t e r  o f  STATE IN
t h e  m i n is t r y  o f f in a n c e
(SHRI SATISH AGARW AL): (a)
Yes, Sir. Central Excise Notinca- 
tions No. 114/79 to 126/79, al] dated
the 16th March, 1979, issued in pur
suance of the announcements made
in Lok Sabha on 16-3-1979, were
laid on the Table of the Lok Sabha
on 26-3-1979.

(b) and (c). Refunds of duties
under Section 5 of the Provisional
Collection of Taxes Act are to be
made -only where any provision of a 
Finance Bill, as introduced in the
Lok Sabha, and in respect of which
a declaration under the aforesaid Ac'.
hag been made, comes into operation
as an enactment, in an amended form.
The changes announced on 16-3-79
were effected by issue of exemption
notifications; the provisions of the Pro
visional Collection of Taxes Act are
not applicable in this case.

Handling of work relating to offlcial
language

8901. SHRI MOKAN TAL PJPIL:
IVill the DEPUTY PRIME MINISTER

.) AND MINISTER OF FINANCE be
pleased to state:

(a) whether the Department of
Official Language is manned mostly
Tjy officers belonging to Indian Postal
Service, Railway and others besides
C.S.S.;

(b) whether at the lower levels
also, that Department functions
through the Desk Officers belonging
to C.S.S.;

(c) if so, in how many Departments
o f his Ministry the work concerning

5)fficial language is handled by C.S.S.

Officers and in how many Depart
ments the work ig handled by Desk
Officers;

(d) whether aviy of the posts in 
any Department m.eant for C.S.S.
Officers have been converted into the 
posts of Hindi Officers;

(e) if so, the reasojis therefor and
whether the service controlling autho
rities were consulted before making
such concessions;

(f) whether Desk Officer System of
working was proposed for any of the 
official language implementation cells
in the Ministry of Finance; and

(g) if so,, whether the proposal was
accepted and if not, the reasong for
rejection of the proposal?

THE MINISTEPv OF STATE IN THE 
MINISTRY OF FINANCE (SHRI
SATISH AGARW AL); (r.) and (b).
The present officers’ strength of the 
Department jf Official Language is 
given below: —

I. S e c re la ry . 

Q. J o in t  S e cre tary

Sh ri K ir p a  Narain 
I .A .S .

Shri M . C . Gupta, 
I .A .S .

3. D e p u ty  S e cre ta ry (i) Shri H . B. Kansal,
C .S .S .

(n) S h ri V .  S . Saxena>
In d ia n  Postal 
S erv ice .

[Hi) V a c a n t .  (Pre
v io u s ly  h e ld  by 
.Shri G o p a l Gha- 
tu rv e d i, IR A S )

4. TJnder S ecretary (J) S h ri P . S . Nigam,
C .S .S .

{ii)  S h ri H . L .  Sapra, 
C .S .S .

There are 4 Dosk Officers and 2 Sec
tion Officers in the Department of Offi
cial Language, all of whom belong
to the C .S .S . In addition, there are 
some posts of Senior Research Officer,
Deputy Director, Research Officers
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-etc., which are ex-cadre posts being
held ■on demt.Ttion by officers not
belonging to any organised service.

(c) The information, depat tnent- 
wise is given below: —

(i) Economic Affairs: The work
relating to Offit »al Language is hand
led by Centrnl Secretariat Clerical
Service offices on deputation in a 
few cases and in the rert of the cases 
by non-C.S.S. officers. Tn no case the
-work is handled by Desk Officers.

(ii) Expenditure: The work is 
handled by C.S S. as well as non-
C.S S. staff such as junjor Hindi
Translators/Senior Hindi Translat
ors. No such work is handled by Desk 
Officers.

(lii) Banking Division: The Hindi
Cell comprising Hind Translator and 

lator. Junior Hindi Translator and 
L.D.Cs is Wearied by Deputy Direc
tor (Hindi) none of whom belongs
to CS.S. The Cell functions under 
the overall iupervision of Joint
Secretary.

(iv) Bureau of Public Enterpri
ses: The wor'c conc^rninr official 
language is r.ot handled by C.S.S.
Officer. There is no Desk Officer.
It is handled by a Hindi Officer.

(v) Finance Defence: There are 
only two oost? (one Hindi Officer
and one Junior Hindi Translation, 
The post of Hindi Officer is held 
by C.S.S. Section Officer on &d-hoc 
basis. The post of Junior Trans
lator is held by C.S.C.S. L.D.C.
on deputation basis.

(vi) Department of Revenue: The 
work is handled by » Jaruorr Hindi
Officer and C.SS. Assistant. A se
parate post 0t Under Setretary- 
cum-Editor has tamea sanctioned but
not yet filled. The Cell functions
under the overall supervision of

THrector (Admn.)/Additional Secre
tary who belong to Indian Postal

Service/1.R.S. (Customs and Cen
tral Excise).

(d) (t) Economic Affairs N o

(11) Expenditure . N o

[u i) Banking Division No
(tv) Bureau o f Public

Enterprises , N o

(1) Finance Defence N o

(vi) Revenue . One post o f  Scclion
Officer (C.S.S.) has
been converted into
the post o f  Jtxnior 
H indi Officer.

(e) The post of Section Officer in
the Department of Revenue was con
verted into that of Junior Hindi Offi
cer in view of the difficulty in getting
a suitable Section Officer for the
Hindi Implementation Cell. The pro
posal for conversion of the post was
approved by fhe Internal Financial Ad
viser. As the scale cf the two posts
is the same, *50 financial implication
was involved. The Department of
Personnel h Administrative Reforms
were not consulted in the matter. It
may, however be mentioned tha* in 
October, 1978 the Department of Offi
cial Language clarified lhat all posts 
connected with translation and imple
mentation of official language are to
be included in the common cadre to
be constituted by that Department of
all Hindi posts in the various Minis
tries and Departments.

( f ) (f) Economic Affairs N o

(ii) Expenditure N o

(Hi) Banking Division N o

fir) Bureau * f  Public
Enterpriies N o

(v) Fmocaoe D efm ct N o

(vi) Revenue Yes

(g) The proposal for in. roduting
Desk Officer System was dropped in
view of certain difficulties and also in 
view of the clarification received fmra
the Department of Official Language 
as mentioned in reply to Part (e) qf
the Question.
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Share of Mill made Handloom and
Powerloom Cloth in the Exports

8902. SHRI R. KOLANTHAIVELU. 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased lo state.

(a) the relative shares of mill 
made, handloom and powerloom cloth 
in the exports during the last, three 
years; and

(b) the concrete efforts made to 
increase the exports of handloom and

M illm a d c  f'dbucs 

P  > vi lo tab  ics 

I la n d h v m i fabrics

powerloom cloth in the interest of 
greater employment generation and 
the economic well-being of the cotton 
growers?

TIIE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) Exports of 
mill-made, powerloom and handloom 
cotton fabrics during the last three 
years have been as given below (For 
1978-79, detailed figures are available 
upto November, 1978).

(Value in Rs. Croi esl

»n~<>-77 1977-78 1978-79 
(Apr.— Nov. 78)

1 f! j  • 00 75*25

10< 1 f{ u ’ a8

51-*7 4-*’ 93

Total . . . ^54’Jj -M.V7G 1 3 0 * 4 6

(b) The following are the impo-tant 
measures taken to encourage exports 
of handloom and powerloom cloth. —

(1) Cash compensatory support 
and replenishment imports have been 
provided for exports at appropriate 
rates In respect of fabrics, Govern
ment's contribution to the cash com
pensatory support scheme has been 
raised from 7.5 per cent to 10 per 
cent of the f.o.b. value of exports 
with elfect from 1-1-1979.

(u) Sales-cum-study teams are 
being sponsored from time to time to 
different important maskets.

(iii) Participation in important tex
tiles and clothing fairs in the over
seas markets is being ensured.

In respect of handlooms, in addition 
to the above measures, a number of 
Export Production Projects have been

sanctioned m various States to pro
duce export quality handloom pro
ducts in demand abroad. Necessary 
inputs arc provided by the project 
authorities to the handloom weavers 
and the marketing 0f such products 
are also attended to by them.

Regularization of unauthorised 
Powerlooms

8903. SHRI MOTIBHAI R. CHAU- 
DHARY: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state:

(a) whether Government had made 
an announcement to regularise by 31st 
December, 1978 all those powerlooms 
which were unauthorised before 7th
August, 1978;

(b) the Jtiumber of unauthorised 
powerlooms in Gujarat which were
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granted L. 4 Kfcences by Excise De
partment accordingly;

(c) whether a decision was taken 
that those powerlooxns which were 
granted L. 4 licences upto 31st March, 
197& will be given permits by Textile 
Commissioner; and

(d) tl^ n ^ b e r  of such L. 4 licence 
holders who have been given permits 
till 3 list Mardh, 1079 and the reasons 
for delay in giving permitg by T&ctile 
Commissioner?

THE MINISTER OF STATE IN THE
m in istry  o f  F inance (shri
SATISH AGARWAL): (a) to (c). Gov
ernment had not made any announce
ment to regularise by 31st Decemoer, 
1978 all those powerlooms which were 
unauthorised before 7-8-1978. However, 
the Textile Policy announced by the 
Minister of Industry in the Parliament 
on 7-8-1978, inter aUa, envisaged that 
the existing unauthorised powerloorti* 
would be registered arid regularised 
on payment of deterrent penalty. Ihe 
question of ifhpleihentali6n of the 
aforesaid policy, is still undter consi
deration of the Ministry of Industry. 
Pending implementation of this policy, 
the Central Excise Department had 
decided to grant Central Excise licenbe 
to unauthorised powerlooms existing 
S>nor to 7-8-1978, if application for 
such licence was made on or before 
31-12-1978. The grant of Central Ex
cise licence was further subject to the 
conditions that written permission of 
the Textile Commissioner for installa
tion and working of the looms would 
be produced by 31-3-1979 (this d?t" 
has since been extended to 30-9-79) 
and licensee undertook to pay com
pounded duty at the rate in force for 
the time being. As a result 4477 un
authorised powerlooms were granted 
L.4 licence in Gujarat.

_ (d) No textile permits for unautho
rised powerlooms in respect of which 
L.4 licence had been granted, had been 
issued by 31-S-79 as the procedure for 
regulartsation was yet to be finalised 
by the Ministry of Industcy.

E x p o r t  d e a l b y  G fla  t t ith  Jap an

8904. SHRI D. D- DESAI: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be plea
sed to state:

(a) whether the Co an iron ore 
exporters have concluded an un
favourable deal with Japan for 
export of high quality iron ore;

(b) whether the losses are com
pounded because of the fact that pay. 
ment is made by Japanese buyers in 
U.S. bbltars which deprici£ted n 
value by 36.3 per cent between Dec
ember 1972 and July 1978; and

(c) if so, the steps taken to prevent 
such unfavourable deals in future*

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) No, S*i.

(b) and (c>. Do not arise.

StelMldy .aceomtt o* Tiaaapot^rfton 
in Himttetei Pradesh

8905. SHRl DURGA CHAND. Will 
the Minister of COMMENCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) what is the amount of subsidy 
for each item given by the Central 
Government on account of transport, 
ation in Himachal Pradesh for ex
port purposes;

(b) whether the State Govern
ment of Himatfhal Pradesh have sent 
any proposal ta the Central Govern
ment for increasing the subsidy for 
export item;

(c) if so,, what are the details there_ 
of; and

(d) Wfc&t action is being taken by 
the Central Government thereof?

■m IS—6
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THE MINISTER OF STATE Uf THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAlGj. (a) to (0) Depart
ment of Commerce have riot gran Jed 
any specific© subsidy lor dansport.mon 
of export products produced manufac
tured in the State of Himachal Pia- 
desh However, in the Chief Minister’s 
Conference hold on 5th January. 1979 
at New Delhi, on behalf of the Chief 
Minister of Himachal Pradesh, it had 
been observed that tian^porl subsidy 
would be required as transport charges 
from hilly places to mam ports would 
be quite heavy No formal proposal is 
such has so far been received from the 
State Government.

Foreign Bu> eis oi Lidiau Jute Goods

8906. SHRI HALIMUDDIN AHMED: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

Ca) whether it is a fact that all the 
major foreign buyers of Indian Jute 
goods, have served the notice that the 
Indian Industries’ continuing failure to 
deliver goods in time are going to have 
“serious consequences” ;

(b) what are the factor*: of our in
capacity to maintain dehverv schedule 
and prices; and

(c) whether raw jute traders and 
growers will more seriously be affect
ed?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG) ■ (a) Some buyers 
and importers organisations in n. ĵor 
importing countries of jute goods have 
expressed concern about Indian ex
porters failure to deliver contracted 
goods in time.

(b) Due to strike by various furc- 
tioneries connected with the jute in
dustry. no shipment of jute goods to 
overseas market* could be made from 
Calcutta Port for a considerable period

sjice 15th November, 1978. No specific 
complaints about prices have, how
ever, be.'n recently received,

(c> Government keep a constant 
watch on the-position regarding supply 
and prices trf raw iute and remedial 
measures, as and when necessary, are 
taken The ê include purchases of 
law jut( by the Jute Corporation of 
Iftdia with c* view to supporting the 
raw jute market Government have 
also permitted some exports recertly 
to help the giowers.

ffa ftww far firw tv

8907. :

y w f :
w  3* stout ?r«n ftm *mr sf?m

f̂ r? ftr :

(*r) w  f*m ̂  3 <rre ml %
f f a  f?r*F73T T far* w't 8000
1ST H  & ,

(« ) fawr 4<r * tt yfa ewr 
*r.*r aq'nRT *r faro ?c<ji n* »rrr*T?rr v i  

u«mftr i t  fc ; «flr

(*r) srf?rw Trfa qfr frfa
r W  f*R T^ tpr fjfSTT oTRT |  ?

(*) 5ft q?T 1 fay* I* *nj§ snr st arrsft

«nT?r wumT sre*. m § ferr srTfrt $1 ftnw 
spt ^  tt4?f.tr ^ tfrsrcT

^.^qrfkvrvyiT|i

Svfr * Tft | ( ^
farm *T«f-VI'% farrsprvt OT̂ Rr

mnfar'm' | i
srarf i98oir̂ tirfTmHTW¥ ftsnTrnr ifaw 
tq R p js  Sr fatftvr u m w  v t
Tim vr $ qfwnr «rc M r  »

(*) l̂'5̂  ^  totM t
vrmiE  ̂% s*** wwr msft iwnfsgtar flwrw
w  5I7 ^  ̂  ^  ^ ^ raT W w  ^«fk
31 HTJ, 197<) rRT f f r  9 . 006 WW XflfrtSt

w rm f ftvno im t Trftr 3,017 «nw 
^  t  ^pjRr, f^rrc,
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tortftv w m  fwro «nf? Sir *F*r 
$ fsri 5.989 sror i 

(*r) (sr) ap w* $«ra f q few 
^  T̂JRIT * % ffft fsPFTCT t o  f w f  

qr 5R ®Fr stRwrt faaffar t o t  s*nsr
11 f'BT «ft, «p̂ t ̂ rr srarflT % ft> ^wr*r *t 

x& ft  srrafap?n st anat t »

wifa tff t a r  fa ro  fa fa g « , ittt
vtnf t o  tort Tifti

t o  *9 *T VmVK f t  «*WT TlftT

8908. * ?*  VOTm : <RT STOTH
*sft *TOT fim  ^  WtTTC Vt $TT 5R*r f o  .

( v )  w r  srrfatsr <prc f»rar ftrfat*,
+$««* t M w U *  ^PTF3̂ r, tflCT^ST T tS, ^TnTT- 

5P5^  ^ 1RT ?fv?r ^ f f  *T TfTHPT
# R T  f t  fampft fatfpft TTf»r *T  ^ M R

tor  | t o  ot ■% fkvs t o t  *t to fr  nftr 
«rtptt t ;  > to

(9 ) W  <5*ft *T fTWi f*Kr!*fV f̂ T̂ fV Tfftr 
v t  ^srVfro^r f%?n *rar |  t o :  o t t  vnpftsrr 

t o *  t  t o  w«i t o  storr t o  Bzmrrf A a 
«fnfkrr £ t o ;  o t  *  o t  ^  t o n  t o n  

% t o  o t  «rc m  'frc - *?t wphpt
to f t  Trftr «PPRr t v

(«ft «toi wpto)-
(*p ) #*r# ^ rc  ftrnr fafirc® * * * 1
« jp ^ r f#  6 ftrer«R, 1 g k 9 *p> fareif^r *rf 1 
fwTP, htt »rar t o  ŝft $ tonr t o t  sm* 
^ sktpft *r?*/torr hip* fa* ^  to sw  #
*njt -3Sd( I

xttz «rr*rv^ v t  5^rRr w t  
^  1 9 6 1 -6 2  $  far? 972  ?r*TT 1 9 6 6 -6 7  
’S fo fr  1 7 3 3 ^ 0  «fi- I

(« ) <g»f * finyg? % t o  yr v fin̂ f̂ Riid 
^rmrr # :—

(1) afrpTCFT «ffo *F»T?r
( 2) aft smftmw rrcTo arpft
( 3) « f r m t m r s r t W

( 4) TTTrXKr ifhTRTS

__^  <tnr {&) q <%gt v A  ifrc
^ w t o  ff | iftr 

w  ^  «rt m  vfcnr ?t*r  *ftr «m  
W  ^ snpqfr tfw wr̂  'rf^jnn ^ «ry>q

Afiwr ^  fiiw ImWi, w {  iro w iw  
f f ,  ton ĵwt m ym *  t o  wwt t o

1TPJVT Vt 1VHIT TTfff

8 9 0 9 . vt'gfPIT V ?  <TOtW : W  ^  JTBW
«ito m fim *wr ^  ^  m  ^  fv •

(«f) »rt «>r ^ sfVf̂ n: ^  f^ r
f a f i rl g , ?m ?PT w ,  12 0 , f^rwrr erRT t o ,

 ̂ ?p>Fr WtT T̂ ’(TĤT-W’T
Ppott ^idw ftwrr *ftr hthvt
l+dn) Trf?r iwrr *rtr

(« )  ??r >f4 ^jRwr^ %«rra % 
m  ?nr ̂ Nn fvcr̂ Vrjsfv’ t o  ^ m*fV- 
ŵ lf *Y «wr t o f t  It t o  * ^?r <r-f*r ̂ tot t o  
snrcrmt # vrrtofT # »>?: ot ^ t o f t  ’jsfr 
?rV|
Tlftr VFRT  ̂? ‘

ftt^wrnw^Tr^xr*?  ̂(«ftwfftfrw«wm):
(v) jftf*r»n: f*rwr faftre*, ***$ cm *wr
t o  «r«ff A fsp̂ ; *̂rre?r wrT f t  vm  vr 
Pww PTRfsrftî r  ̂—

Ho
1 9 7 5 -7 6  3 ,0 0 ,1S5
1 9 7 6 -7 7  7,93 ,951
1 9 7 7 -7 8  7 ,21 ,326

MtAim-TKiWi I ffrirfcrTOWr f%tT jtc*
ton viw vr ^tf frvrt t^t ̂ sn ̂ t t̂ 11 

^rt <»)̂ *it 5RT «nr rfpr W'i’f *? *rt f>Fff jtt. 
ton ’5?!t> '̂ Ts?*r ^ vifsw 3n*RST<t yxvnc v 
<rm 53w*sr *R?t | i^wfn(*Tift«Ptto«njm^t 
9TOr Tf̂ T, JTfe , ?ft 3 Sffwrsr # 
STFPPTft tr*P3r JTT Tfft I  t o  H’3TfT*<TĤr «TT THT
«ft an̂ ift *

(<ar) t ftfw r  t t ’c firwr firf*Te® » tb r ic j 
tt**t *f 'nfh r̂ t»«HV  ̂to : w  ^ stoTvn 
•Btmtor 13- 10- 1 9 6 0 1 » v  «fr»rf*nTlf 
«R T f^rc ira ^crr ^  ^  »  it? #
finrr »m «rtrr «(V# W  v̂ =nx ̂ :—

witoi f t  f̂ rftr #̂V
*6 spĵ nr pR j?!

31-12 -1961  12,50,000
3 1 -12 -1962  18,75,00®
3 1 - 1 2 - 1 9 6 3 t o  31 -12 -1964  24,96,250
31-12 -1965  t o  31-12 -1966  2 9 ,42 ,000
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31-3 -1968%  31-3-1977 flPF 
*/%fo $ iiTSPT <WT V •PJ'fOT Vllhfl‘ ̂ st ^ d l *T]3fY 

TSnr 29,42,000  «0 $  »

wwryt iftut nf fippsft jtct w r
w i l̂in vrvsfli?t whvA ^  
fw  www ^  w ro trfti

8 9 io . *ft m * 'r a r « e * n r  w o t i w w
*w? fat *rat srarrc ^  f n  ^  fr .

(*) ^pjYar «MTn$T firfYsr*
« r r a r * m ,  1 24 * « f f

^ UJ’Tnr 5??̂ r ?t«it *fr*rr ^ i r  4 
ftRpfrnfwurct *Y* 
rrftr **rm t  nfrc

(a) vBfi * % wr wf vhrrr
^  ̂  fm ̂  w  ^  3wnr

Pwj*fi wk 3 *nr fr?r ?wt ammvt
A  v n fk R  ?  *rV »ra ota aral * m  «ft ^  t t  
ftRpn vtwt «wnn $ ;7

fim «mtw Tiwmaft («ftwfrr wriw)- 
( v )
<WT fat* ŝrftai' 3WTVT *T5*» %
m  ft :—

m  itst «t »nft
3*qnw

* »
1 9 7 5 -7 6  3 ,61 ,04,087

1 9 7 6 -7 7  5,26,76,841

197 7 -7 S  5 ,94,63,200

wmmhtt, Wr % forr ntr 
*ft̂ -vn?v ̂ rr *w>- *iY$ fw i frft T«r *raT $ 1 
wr <p*nft am n?r ata T»t 5 im ^  *4Y 
iforr *(Hr *Y *t <nrfinr ■wnrvnft *rvr $ 
«mr ^  $ 1

v**T*ft ’fV wYt ufwt swnrr arf? 
* t f  |, 3«T «G «'«V  H ^ R T  «*** *Y *T T?Y $
f j h  *R«r-<rcw «rc n r  i t  artfjfr 1

(» )  tmnryc firft^r s> (q^
iWirgx^n: fafars # *

•nr «ft) q * |  * t  u fa f***  $  urenra
*rgrch$ tr«r  *  xftrcz* | *Yt w  *  T ffc firc  tfi 
«r&* 26 «ta, 1949 % t vwpft «ft* fan™ *

fiTRMflRT srarfsr ^  flsTmrsr 
?T*rT«tT gY# 3fT# ^ T - ^ f  «  

SR̂ TTT
(sfna Fflnff if)

JO-6- 19 SO 58 70
30-h-19St 58. 74
30-6-19 S2 64.51
30-6-195 » 72 4*
30-h-lM54 72 76

JO-h- 1 45t> 7 5 . 18
30-6-1957 75 18
30-(>-1 95** 7 5 . 19

30-6-19 59 7 5 . 30

JO-6-1960 7 5 . 30

30-6-1961 159 63

J0-6-196J lb O .96

30-6-1 9b 5 1 6 1 .1 0

30-6-1964 1 6 1 .1 0

30-6-1965 1 6 1 .1 0

30-6-1966 1 7 2 .9»
30-6-1967 1 8 0 .0 0
30-6-1968 2 3 1 .8 4
30-6- 1 9b9 2 3 1 .8 4
30-6- 1 970 5 5 7 .3 7
30-0-1971 5 5 7 .3 7
30*6-1 97 2 7 6 2 ,3 0
30-6-1 97 J 7 6 2 .3 0
30-<vl974 7 6 2 .3 0
30-6-1 97S 7 6 2 .3 0
30-6-1976 1 3 7 7 .1 2
3 0- <r ) 977 1 3 7 7 .1 2

( %  N; «pt fsnr-q̂ r
n̂r̂ Y $ f?rt q̂pr fTJTf w  ft, 5T Pf n^-srR 

WTOTT q-r) |

v m w t ftrffr ftfo jfYrra, ftwr temrr 
****** * ^rr ?jws

w«m> wk -&rit %hx wim enwc

»921-^ S ^ ^ w t w n r : m v t  sraw 
»iw ?wr w r ^  ^  ^  m  ^  1̂ .

( v ) ‘^WEY^RfirwPTe *fhrtr, fiwr- 
inoft rvWr^w<‘*jnrr«ra'?PNsw!̂  ^ Tw y ic
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OTT VT WPT WOT foOTT ^WOT fWW
irar|flw ^ w p w r f’RT’fi'TTftr otwi
I

( v )  f t  «*w $  fa*rfa *i w«?rcr*r5Pr*«WT 
wft 1 <r § i  fc, w fte r r
| mr $ for Or oti *zamr m mnten:
f  tfac o t  t< P f  f t  fa?nft faRFfr <raft *1^ 

o t  q r  fq r^  rfnr *«ff 3  fvOTr w m - 
V  w m  | 7

first *rcn*w *r tnw *nft (*ft wftfr whjvm) :
( * )  m H ^ q T fa C T r fa o , I jk m , ^RFTBHT 

?rof *r v t t fw v m  ^-qiOT * p r  *">t 
*r *T«if>fT *tott <rr̂  *ri t> —

197b— 7 7 1 9 7 7 -7 8  1 9 7 8 -7 9

To ? o  l o

b ,hJ ,h l7  h,O‘>,059 6 9 9 ,*4 9

wwf̂ ifan/fawtfrarafoit faro *r
w  *tj*TT <Plt fofiT? 5»f T TSTT 3H?IT 11 

ssfoq r̂4«pr sro spsi fro n$ *fr*u 
vm  % *«rfa?j rnwmt $ qw oth?«

Hft $  I

*3 nmft farr*r fa ° hVtr tTt sift snw*
«;t amrtir *rfc Ttt | m  *  *>3sr # 
o t s

(«T) ’̂SRT rritfjr *) gp  ̂vfr 4S*T 7?^
q r  r% ?> tjfpJHt i

fw qtn: s*tv£tai fafati, *«fiw jfin 
3PWOT ^  TO* ffr w n v ft

^kOTvtsftvimm«tv6«iT tif«

89u. «ft vcrm*r nrwr : wr ot tow
»W> TOT fiw  «l r̂r ^  OTT% f t  FTT IfW  fa  .

( v )  «T<rifirer 
^?r f «  r>»sr 3*7 flfat* 3 »r?r ’ft*
* f !  *  w?«p *ft*n «jw> w  srot-̂ tot
flw *r yim r* f w  « ik  w  O
Tfftr ?wi?nf « k

{ » )  V* WTi'fl ^  t 1 v i?  ir
«ftr y«r #

w f^ r»>  ^  *w n  fiRpIt^ «fh:
*nr «nwn*t> # Kpfhrrx | ̂  ot # «MY

?r*it | irt >ft*r «rtt % ot «rT «rnm PirrTt 
n ftr w w r  | ?

ftw »wnwr <fif trm mft mvhn wnqn):
(*p) w^ra^^W/f^fervciWt ^ «r̂ sr 
wflbrr^iFrar^iTvtf fTvnf »
?TT. &5T q qr v * » ^ r  
g m  »W (ft«T *wd ^  «rkR  «T3T* fjptr <15 ^HT 
tit v m  lr «» fa ?t <n^rr ^  t w  o t w  
st*5V | •

iroy qqr v<VF^r «P^flT
*ftr g?q<OT * m  ?wr w m  w i t  v p *  

*rfir | eft 3«- v 4  f̂ ?Tf m y$
£  s rk  s r ft  <ra*r *?: ? m e t  arrarY i

(«•) tnRf «Slr an Tft I  ufa ̂ R̂ -rerer
qr t«i & 1

r o i f  « tn*M ^  w n w  
n w ,  wrnrft # r  ot»^  wh:

w w v c  ift « « im  Tiftr

8913. «ft w uw  mtm : wt ot aww
*hst aw fim ir̂ t *i? ^tr gqt fv :

(v) ajVe^ov^sr J35^^fT5f5rrw 
^nft, v«if jkt ftreŝ  *wff s?
^rerr^T ?wr *fft*rr s jw  vt wnr«rar>i. ^>r ih
f W  WT $ OTT OT q r  VPffiT Gt f%OTt ’CltW 
^TFTT t .

fjpfRt ̂  snrrf »it t  srn wrhtrc
f  tftx  $  ftR  s c ta t  ?nn *anrnr
?qYr^^OT^pRRV<jf'«Vwnt|lftTOT Tt 
m w t  f^OTt rrfw w r t  ^ ?

fim  RwrmiFi tt»«i »wft ( « t  otwtw) :
(ap) wrraverfift/f?R{?r*Rn«ft % ^ r  wq; 
^  VI «B>f f w i  ?fi?t TW  5Jfim
|  I S*rfsp? 3fwf*?T q>4 JRT W  # r  OTt ^  
iwr f ^  *nJ «t*n w h : v t  ’p o t  % *rwfwr *n*m H  
w o rn  % «r.« OT^»sr ^  t  i

qijl i m  w  ?fhT otT Jf *r?r *rfi
wpsp TW WRT T.# Tt *frc W1WT V̂lflT 
WH $ # ̂ fOTI l»fW «Ft ̂  ̂  I  fftr WPt-
«te?r «rc upr ft r̂r9*fV i

(w) q«prrGn*a «it T^|fftrw*Hia<r 
<n: x »  i



30 fa  151 stows fisfaz* jra
**ww itst, fftirr <kV wn*nrt wh; 

vwft wtat otwit ^  wun vifti

89 ]4 . W T R  HIW: WT STOW
wr fira *î r ^  q?t fTT v&t ftp:

(T ) Jj[o *ft<» f j t  I™? <*tft f?rf*lt*'i
wwrnrj*', faw f̂ nr *t€jtt 81, ^ r w ?
% W ssrrff T sVpT y WM SJ?T cT̂TT *mTT W5T 

(f^fr qiffTjfT̂ Rt rrftr srsr Tt srtr snwr 
Tt fafipft TTftfT SRTPTT t ,  *fV

(«r) ^^#«rrrF V T ^T O ?w ^8nTfenT r 
M jt ̂ stt t , $  *mrt?r»- far* f ,  at «rt fr*r 
fan ewrn't ?r«rr strprret t  vnftvrr ? , stat ^
9«T 5R f^cRT fTrPTI fat*r TT mr & vfcr^*n 
UTJRTT focHt f̂PSTSTT T̂f?r 5TTPTT | ’

fira ihmra * t w  *rat («ft wfar wwrro)
(t ) ^TWT^/f^f?TRltW> % ^ r  fr*
«re tftar-ijST tt *<fcmr TtS ftrw *f$f rm arrai 

qoy qgt storey fafag* 
*m «rr *rof # «wr fr$ staT qer tit tt*  
tr *rTert *inrrft ^fttt t  <mr ^  $1

zj o miy qtfr xmrvsH fao stttt *ra 
flfa «Nft T 5kR w?t
w«rr w  Tt «rk sttott *5t, sttptt tt*  *fc Tt$ $,
€ WS # ĝ RT U.Tcl Tt 3TT ̂  I sfa TS
tw if »fr 1

(«r) ^RT t̂ T?r Tt 3fT T|ft | fl̂ JFTOT 
«F *9 ^  wWt I
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wfa hrr tot ftiw, *# f W t # w r o  $ 
^nnnv < j?t w t  wtaT in ft  tit  e m v ft  

v n f t  tftr w u m  tit h ttot tiftr

89i s .  « ft  v n r n r  n w  :  *prr snsn* 
wr fim w  *6t fw  fa :

(t )  mm  f ^ r ,  5/ 7,  ^wf% 
Tte, «rf ftw ft ?ttt w  tffrr y f l  ^  gfV̂ pr 1 

9?qivr W5T ?r«n $i*n ^?r n5t fr?r*ft Tiftr tt 
f w « r  <ra^r w r n r  fr^ rr » w  « f t r  s n w r ,
^ p p  'cftr w ^t  ^  fr ^ n ft  ^ r r tr r  Trfvr <r*r
# *rr*ri,

(« )  ^^^TRr^f^??r%«w?»T*raTR 
w f  ii< ifk iiPften: f

tn«n- w«r iftr wronff ^ ?rnr f?rr f, 
f»T ^  ̂<rnikTT t  >ftr TTfrr ^
| wir w  $  «fnr smux trwi Tiftr Pw*ft 
* ?

firainrwm$7Tw»nft m m ):
(t ) imnwrfvt/fWgram % t^ t fr^ 

f̂t*rr tt Ttf fVrTi wr ̂ rraT
| 1 r r M ,  Fra^r uror q«rc f*rs?r, ?t# ft^rt
BRT *RT eftoTTf »T̂  #»TT-?[?T TTT
% 3IHTTf|‘ T̂TTT ^ <TT*T T̂̂ ®0
t  '

utrt f*rw, *rf fo®ft srnr *t?t 
cft̂ r T«i1 ^ ?1tr  «rt fr$ gwr? ?t?t cptt 

^  «ftT wtw< Tt snrrar r̂ftr, qfjr 
^ Wff *r ̂ hi ĵt?t Tt ̂ srr ̂  | til ̂  tc
w  it wro»ft 1

(«r) gĵ TT fTT3 Tt I ?̂ T
qrr *̂er g r r̂riWt 1
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a ra r #? ft t t  w p t w

89 1 ft. «ft im <TTf qtw W T  glftFW 
?wt fmrfTT ^ftr wtr H^VTfrm *raY Tt
r«n T̂ fl fa

(T)?rt 197(r-77, 1977-78 1 ^  1978- 
79 ̂  ?^TR srfTT^? JT^TfTT*r ^  fr?T^ If& t
$  fT?R a*r «rnr ^ f t  t t  w t r t  fr?rr »r®rr;

(«r) wrspi 1979—so A ift <arm?Nfr 
t t  «rar?r M t  3rrt»rT tftr ®rft fT, ?ft <t<t f w  
f t w  fr?r? 2*t jftr S r r  ^57 ^  t t  m*n?r 
P r t  ^srr^rr;

(*T) TT V F T T c T S R ^ T ;

(^) 1976-77, 1977-78«fk 1978-
79 ^  ^Vrnr qrtr^fr^<t p t r t c rftwift
^ j t t  ® nr T t  ^  w t r  s i  1979-80 *  
m 4 t  f r ^ n t  t j j t  s n r  T t  ^ r r ^ f t ,  « f t r

( ? )  » ? r a r o fc f t i f t ? e r r t f l~< fv * fs t tc ft 
’HWviR'rr 5?It?r T^TT«ftt »RT^T WT^ ^  Ttf 
jft^RT #*nr ̂ t »nft t  <w«n- qft arr#ft *rfir f f ,
?ft iTf t ^  a trrc  ^ft 5rfn»ft t fk  aw bitit «5fhr «wt
V

wrfonwr, wrfrr wtr ^rrrfeiT #bww 
j  rm  »mt (sft fwn 5»ttt ntro) : (t) err
pRT®r ?T5n?r  ̂ t

(^) 5>ftft»̂ l 197 -̂80^«fttnT WWRT 
arr  ̂n #  M V q5t f a w  t  «rwT t t  f?nrtr«r

«*w ?n w  t t  fa fl«rfP T ?r*m t,ftw 3 
«wt M  *1 o t  tit g r o n r  m m  « fk  f f f i w  w ?rtf- 

H «w fw «ft wfrwr |, ̂  ifwi 
4  Am m«ta! t
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ir.fR w«TftT 5ttt $rr f*F»rr r̂r %  1 1 ®rafo 
grspir sq ^#t ^ «T5*rMTcTT 5TTr?T SPTH % fspf 
faM sra*T Tift t, fa* tft ^irr
sftr fspr^ sVpT ?5TTO WT*n«T ^ T T  T3TT̂ f TS 
fppir t >

(q) ?TF ?TfT«T fif?R01 3 fatt *TCT £ '

(t ) ??r *>> «am fort *  o t r  «rt
trf'? *r jitjttt fro ssr A fasnnft to m̂̂ PT 
«raH #< W  fa# *1# *17̂ 6(0} TT1?T 
f*PT JW f —

( 1) *?BPCt ff̂ HTTPft TO 3̂T> *T STR1T
f nf̂ pr srY-r wfnf-anr swY atfT 3 srfa ■sr*rr- 
fTMT srn r̂

(2) ftlf'M 'fi’Rpft V WrtT̂<T tfTST W5PTT, 
fsTFT t  M  ?r£ fa^rrf TfVirtsî riTT 
* ?t«tm $ m̂ TrrriTT rr t t M  T«rr,

( 1) m'Ttffy frô tf % ar*=m 5r̂ ^m"f 
w  frfa *  t *tt w v r  sffsr stttrt ,

( 4) jprrftw #srt tft *r *rr$ want ft*
ZPTTtt f l l 4 w  <pf <T5f^f TOC?TT,

( 5) tfar ?TT9T»T 3TWt ̂  *T»rr*tcT flfSTfT sfa
5rnrr, fcrcn? ^  %  ?r? stert if w)ft f fo r f* f t
q* ar?HPft *r*nr ?>, ^argrsr ft fe w t  
to t ,

( b) *r*T4-5T f Jn r ffV r  a p ^  * f t T
to4  t o t ,

( 7 ) ? i n i « i r  #srt srrcRr sft7- t f j
^ rtsrq  r̂qrr*Tt $  fspfr ?rcr*w» ’ T^nTcrr ^ ,

(«) *r^r-aR ap-Rff A #3fr m*r,

( 9) 4̂*j«fV «ftr 3ft irrnirQ*Tff
ffoHJ'Tt W^ntcT $3" 3T3T5TT I

3icrT r«fi) 3<?rait v t  ^  ‘rfk'TnrsriFT
SPtfJfomntTO ^cqK* 1 9 7 6 -7 7 $  7 8 3 4 .2  
f* tt* fta :fts?rft  arere 1 9 7 7 -7 8  3  8 9 3 2 .6  
pH T tft£'<l Eff f t  »PTT I 1 9 7 8 -7 9  ^  <hPT
fir’T ^ ’ Tt t o  srrwfanir ^ a n ^ r  1977-78 lr  
irfa^r ^  qpt ?mnrr | 1

TIT
*fo

’JW ^ft f̂t
Uw

farvn

1976-77

*rrarr

p̂T-—vrhr wft A 
*TRTT— rft ^

1977-78

*rraT

1978-79 (3TJTTft ) 
1979 cntr)

TOT !nnpT

1 «ttrra>r to  for 87.959 s i  ib  3, 45, 79s 196 bo 4,41,463  |2J8 18

2 f n r ^ r t T O f o r i  —  —  28,597 17 99 —  —

3 ^Rfte for 22,294 11 09 3,86,135 228 04 1,41,816 9 0 .0 8
(fafiro faWTTO) *\

4 m y TO for 39 971 17 4*5 4,60,075 217 50 1,26 209 65 32

*5 *RT for 18,457 20 21 63,963 49 57 1,34,075 79 01

fe'Tflft— TT 1 9 7 8 -7 9  $  M^PdM f  I



** 75 Written Answers APRIL 27, »79 Written Answers 176

t i n *  v r n  H * * f W f f l  J i f f  * r
« w * J ? f

8 917 .  w l  m #  :  w t
w  w o w  * W t  i w t  f i r a  *rcft ^  jt stp t  f t
i w  f ? » t  f f

( f )  m  m  « « r  fc f a  ’ T a R F T  %  
w Y r r s j  a%ur * t  T n n f r r  v ^ tftp a rfn r  ^ tfT fw w v R , 
^ n rc s te : %  f s u  *  10 * m r - « f j p T  
w p w - f s r a  %  ' k t ^  T ^ rt q r  <n«iw *ra  
" 3 W H R  f t  ^ t P w  W  I f  W  s  * r t f ,
1 9 7 9  f t  1 T O  t » f  9 P - f f r r  O f  W W H ^ C H

* f t  # * r  * t  ,
( v )  11f t  .$ r, «rt ctn" f T  w t r r  w r  

&  < ft r  f? TR  w t  * n d  f t  »rC |  ,

( * t )  10 s r ^ M i f i s !  * h  w h v w  h t c r
t p w  $  q s ra ^  f j r t  q r  j j h f  « r h
#  W T  f F ^ T  t  T O f f  1 0  *O T H B fir a  
jffarar w w  rsrc *rc n̂ i qftf r o f  H j t  t  , 
ffV

( * r )  10 irw H Ftfa ar s tth  v b p r
w * t  $> f t ^  * p f f  q r  ? r r o  d i m t t  
^ p F  f t  f f  < T f «nfa sr H  S W T  f l I V I I  ^

f i w  * w m w  h  T m r  * u f t  ( s f t  w h i  
w n r w r )  ( f ) * t , ? r r  i

(5f) 'TP" TT ^T inFSPrsftW <3<pT  ̂— 
" t f n T i  ^  6 8  %  f t ^ P T  t fa p T  f  ^ s ft

f  15  srns uri  jne r f t  ^ s rn r 30 
wrer t o  t  toto qr Trato
WWH SRf ft fT l"

( * r )  w t r  ( q )  ^  i 9 7 ‘ > # ? ^  TTR ip ft
i  f  ^  ^  < R q r v i  vfj&; t f t f  
f t  ,*r5  t»8 f  « r ^ r a r  ’t f H  ? fa rc t
$  j s f t  q r  d M * i * y  W r ^ r  * p r r  ?r

^  s ra tfm  * r t  n sft «ft w V r *r?  1-  j - 7 »
n  s rfTflf $  n t  *r a t  t ^  f i w s f t  
^  s h k  f W m - f k w r f t m f t i h  q n  t o t  
s J W M  * i ? f  ^ f c q ; f t  *r e  h o  h s  f  
* f  s n w f t w  V r a r q f n f l i f t  f t  w t r  ^  79 ^

^nft « it  1 q f * « i w d , 53ft in : 
f?3ft*T '3 7TI5»J W5*T t f T f  f t  «RT 6 8  f  
« F ? i # r  w = T 5 tr ftrfiT O  ^ f t  f  vrcfhr r ? #  
|tt fwr^nr s rt % wpp
?renT » ’p t  ^ s t  « F * r  arRrt ^

t f f r t  5 T»T f t r w f t ,  f ^ h r  W 77TV T W 5 f  
^ t  6 8  qt % FM ? T  W H  T TW  • f t  
O T R t» T  ^ 1 9 7 8 - 7 9  *
3 0  ^ q t  %  srffiW  ^  I f q ^ R T
*JT5T PR f«RT *4 if
i s  f t t w  T q ^  ? T f ^  f N f r a t  f t  # r t  frqr 

v r e r r fx ^  g f t  w e  m f w  | ,  S i r  ^ n r r t

srr i s  stps ’T o '  ?t 30 wrar aftw
«pt f? T fT #  f ^ F r r ^ m r  4 ^ t
*T %  fW T flR ft ^ 9 f  5 n R U  ^  1 W f i ? * ? , < t^(W
# pt ^ f»t qr ww #  ^ w r  ^

s t t t  ^ ttr t, h i * )  t ^ F  f t n
w P i f rfiTOT 30 57^  ^r i r f a f

f t  i w *  v P f f f y r , w f
f t ^  w  ? p f  f r  w i f t s R  r ^ r i  #  
itfsrwr t  r̂ar ’pr  ̂ w=vhr «rrt wr̂  
* n * r  f T  t R h m r  « p f  ? ni%  »ft**r
qra r f  wpm* *  f f * » r  w i  ^  i 10 w -  
wfttr ^ fir *  ftw  fftpft f w
^ r q r  ^  3 T  ?• q *d ft?  V T  f T  w # -
*n?T trnr 3tr qr fft  w vrt f  fim 
ftnrr itptt | i

Central Excise Arrears

8919 SHRI MANORANJAN
B1IAKTA Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN
ANCE be pleased to state.

(a) what is the total amount of
Central Excise arrears throughout the 
country, Starte/Unioh Territory-wise;

(b) what is the total amount in 
arrears for more than five years and 
reasons for non-recovery, and

(c) the total number of litigations
pending and how Government pro- 
po e to expedite the proceedings?

THE MINISTER OF STATE IN THE 
?IIN1STRY OF FINANCE (SHRI 
SATISII AGARWAL): (a) to (r) In
formation is being collected and will
be laid on thp table of the House

Tapable plants of rubber in Andaman
and Nicobar w ««# f

8S.20 SHRi MANORANJAN BHAK- 
TA- Will the Minister of COMMERCE, 
CIVIL SUPPLIES AN D COOPERA
TION be pleased to state:

(a) whether Government propose
to examine the whole issue why the
entire area of tapable plants of rub
ber in Andaman and Nicobar Islands
was not tapped and shall take appro
priate early action, and

(b) if so, when’
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE. CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b). No enquiry is proposed 
to he made at the moment.

Mature rubber trees in Andaman 
and Nicobar Islands are in Rubber
Research-cum-Development Stati on
Andamans, and Katchal Rubber Plan
tation Project, Nicobars. In Rubber
Research-cum-Development Station 
Andamans, rubber trees in a total ex
tent of 162 hectares have become
lappabl© out of which trees in about 
8o hectares have now been brought
under tapping The remaining trees 
are being progressively brought under
tapping. It is proposed to bring all
lappa ble trees under tapping within 
the next one year. In Katchal Rubber
Flantation Project, Nicobars, the ex
tent of taoDable area is 358 hectares 
Mnd out of this 230 hectares are now 
under tapping It is proposed to bring 
the remaining areas under tapping 
within the next one year.

Increase in Money Circulation

8921. SHRI K. PRADHANI: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE! be pleased 
to state:

(a) whether there has been any 
increase in the circulation of money 
during the last two years; and

(b) if so, to what extent, and the 
present quantity of currency in cir
culation ?us-fl-vis velocity?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
SATISH AGARWAL): (a) and (b).
Yes, Sir. Money supply with the pub
lic (on last Friday basis) increased by
Rs. 2772 crores or 17.8 per cent m
1977-78 and Rs. 3329 crores or 18.1 per 
cent (provisional) in 1978-79. The 
quantity of currency with the public
as on March 30, 1979 stood at Rs. 10194 
crores (provisional). The average in
come velocity of money worked out to 
4 88 m 1977-78.

Aid given to Gujarat Government for 
Development ol Tourism during last 

three years
3922. SHRI AMARSINH V. RATH- 

AWA: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) the aid given to the Gujarat 
State by the Central Government for 
the development of tourism in Guja
rat state during the last three years,
year-wise; and

(b) the amount of aid utilised dur
ing that period and the details of the 
project on which spent?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO
TTAM KAUSHIK): (a) and (b). The 
development of tourism is taken up 
either m the Central Sector or the 
State Sector and as such no aid is 
giver/ to any State. The following tou
rism schemes were taken up in Gujarat
in the Central Sector during the last 
three years:—

Srheme Expenditure Remark*
(Rs. in lakhs)

*<>76-77
• . Forest Lodge at Sasangir— furnish- i '93

ing and equipping.

Po nut Butigdow at Porbander . 0*40 The scheme completed at a rost o f  Rs. 10*93
lakhs.



Schem e E xpend iture 
(R s. in  lak h s)

R em arks

3 . G ran t- in -a id  to the S ta te  G overn
m en t.

1 9 7 7 - 7 8

I . Forest L odge a t  S asan g ir  (fu rn ish 
in g  and  eq u ip p in g ).

2 . G ran t-in -a id

1 9 7 8 - 7 9

I . 2 m in i-buses stationed  a t  S asan g ir
G am e an c tu a ry .

2 . G ran t- in -a id

O' 1 2  T o w ard s sa la r ie s  o f W ard en  an d  Asstt.
W ard en  o f the Y outh  H ostel constructed! 
b y  C en tra l D ep artm en t o f T ourism  at ■' 
G an d h in ag ar.

6 -5 9  T h e  schem e C om pleted  a t  a  cost o f R s. iS ’ i'J  
lakh s (c iv il w ork) an d  R s. 8 -5 2  lakhsj[ 
for eq u ip p in g  an d  fu rn ish ing .

O’ 1 2  T o w ards sa la r ie s  o f W ard en  and  Asstt.
W ard en  o f the Y o uth  H ostel constructed 
b y  C en tra l D epartm en t o f Tourism  a tf 
G an d h in agar.

2 " 2 0  2 m ini-buses w ere g iven  to the S ta te  Govern^j
m ent to be stationed  a t  the sanctuary to  ̂

e n a b le  visito rs to v iew  w ild  life . ^

O' 1 2  T o w ard s sa la r ie s  o f W ard en  an d  . ŝstt./ 
W ard en  o f the Y o uth  H ostel constructed 
a t  G an d h in ag a r . :

Cut in fuel quota for International 
Flights

8923. SHRI SURENDRA BIKRAM: 
SHRI RAM SAGAR;

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) -whether it is a fact that fuel
quota for International flights has 
been cut by the Government of India;

(b) if so, what repercussions it has
on the International flights and does 
it not harm the national interests; and

(c) in this process how much fuel
in litres w ill be saved every month 
and how much revenue losses the 
Government w ill suffer due to this 
fuel cut?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO- 
TTAM KAUSHIK): (a) to (c). The
information is being collected and will 

be laid on the Table of the Sabha.

Price difference in National Rubber produced in India and Imported I 

Rubber
8924. SHRI SURENDRA BIKRAMl  ̂

Will the Ministar of COMMERCE,j 
CIVIL SUPPLIES AND COOPERA-J 
TION be pleased to state Ihe price) 
differences in national rubber (pro'̂  
duced in India) and imported rubber} 
in respect of natural and synthetics 
rubbers?

THE MINISTER OF STATE IN 
MINISTRY OF COMMERCE, CIVlLj 
SUPPLIES AND COOPERATION ; 
(SHRI KRISHNA KUMAR GOYAL).̂ ;

Natural Rubber :
(F ig . in  Rs./tonne)

G rade P rice  o f ind ige 
rub b er in  

K o ttayam  market]; 
in  M arch , 1979

RMA. I 
RMA. II , 
RMA. I ll 
RMA. IV . 
RMA. V .

1 0 2 8 7 - 5 0  
10200-00 

10000-00 

9 8 4 4 - 0 0  
9 7 1 2 - 5 0 %
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Fig. in Rs. tonne Rectifications of defects in IA Flights

Giadc Selling price o f
Rubbrrimported
during February/
March, 1979

RSS l/G T R . 10800 00

RSS. I lI /S M R -10 10600 00

RSS. IV /SM R -20 10400-00

Latex 6o°o centri
fuged 8000•00

Synthetic Rubber :

(Fig. in Rs./K g.)

Grade Current price o f
indigenous synthe
tic rubber Ex-
Bareilly excluding

excise duty

S. 1502 . 9-30

S. 1712 . . 8 8 0

s  1958 (B) . 14*50

s- »958 (G) . 15-00

8925. SHRI C. K. CHANDRAFPAN:
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to some of
the serious happenings in the I AC 
which have caused great concern such 
a$ (1) an Air Bus while- airborne has 
lost sonie of it$ parts near Delhi and 
passengers had suffocation before the 
plane managed to land, (2) an air
craft lands at Delhi Airport in a run
way which was stacked with grass, (3)
most of the IAC flights are delayed,
(4) large number of commercial pilots
remain unemployed while IAC has 
scarcity of pilots;

(b) what are details of these and 
reasons behind those; and

(c) what steps were taken to rectify
them?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHO
TTAM KAUSHIK): (a) Government
is aware of the incidents mentioned at
(1) and (2) as also of the delay to 
Indian Airlines flights mentioned at 
(3). Regarding (4), there is no scar
city of Pilots in Indian Airlines.

(b) and (c). The requisite informa
tion is given below:

Chomaprene 

( Nitrile Rubber) 19 • 70 — 21 • 70

PBR manufactured 8* 55 (Ex-Baroda)
by M/s. Petro

chemicals Corpora
tion Ltd., Baroda.

The specific price at which imported 
synthetic rubber is sold is not avail- 
able. The average c.i.f. price of syn
thetic rubber imported during April-
July 1978 was 11.05 per kg.

(1) The Airbus aircraft on flight 
IC—401 of 23rd March, 1979 made a 
precautionary landing at Delhi because 
of pressurisiation failure due to im
proper fitment of an access panel. The 
provision of automatic oxygen sup
ply facility worked satisfactorily to 
alleviate passenger discomfort. Neces
sary action is being taken by Indian 
Airlines to avoid such incidents in 
future.

(2) Indian Airlines flight IC—406 of
17th March, 1979 landed on Runway 28 
of Pa lam and was cleared by Air Tra
ffic Control to taxi to the terminal along 
Runway 09 before parking at Bay 10.
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While proceeding along Runway 09̂  the
Commander of the flight found Runway-
09 strewn with dry grass and was ob
liged to stop the aircraft. He had no
space to turn the aircraft around nor
could be proceed further ahead in view
of the hazard of the engine being in
gested by the inflammable grass. After
sometime, it was possible to deplane
the passengers at the runway ritself.
There was no safety hazard tn the
passengers. Steps have been taken to
ensure better coordinatiori in the
working of the operating department.

(3) The overall on time performance
■during the month of January, Febru
ary and March, 1979 was 34'14 per
■centj 43.01 per cent and 59.02 per cent
respectively. The delays v/crc due to
various reasons including ihclement
weather. All controllable delays are
regularly revie’wed for remedial action.
It is the constant endeavour of the
Corporation to minimise delays while
ensuring the highest standards of flight
safety.

Machinery to check increase in prices 
by Wholesalers and Retailers before

• and after presentation of Budg:et

8926. SHRIMATI MOHSINA KlD- 
WAI: Will the DEPUTY PRIME MIN
ISTER' a n d  m in is t e r  o f  f in a n c e
be pleased to state:

(a) -lyhether the Government have
any machinery to see that before and
after the presentation of annual bud-

‘ gets, the wholesalers and the retailers
do not increase the prices arbitrarily
or put the goods under-ground;

"7b ) if sO, the details of the working
of such a machinery; and

(c) if not, the reasons for not hav
ing one in the interest of the common
man?

THE m in is t e r  OF STATF IN THE
m in is t r y  OF FINANCE (SHRI
SATISH AGARWAI.). (a:, I- 
tiitory powers are available to the
Government to check hoarding and

profiteering and to protect the consu
mer against exploitation. Thus, rtces- 
sary powers, under the Essential Com
modities Act, have been delegated to 
the State Governments to deal with a 
situation of undue price rise. The in
terests of the consumer are also pro
tected under the Standards of Weights 
& Measures (Packaged Commodities)
Rules, 1977, whereby the retail price 
and the month and year of manufac
ture are, in the case of packaged com
modities, required to be marked on the 
container.

In addition, the Department of Civil 
Supplies & Cooperation is entrusted
with the responsibility of monitoring]
the supply and prices of a number o'
essential commodities. That Depart
ment takes suitable action, in coopera- ] 
tion with State Governments aad pro
ducers, to meet local shortages so that 
no undue rise in prices may result.

Air connection for Malabar Region in 
Kerala State

8927. S H R l ' c .  K. CHANDRAPPAN:
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Government are aware 
that Kerala has a lot of tourist poten
tials, if properly developed and ex
ploited;

(b) if so, whether Government have 
made any study in this regard or 
Kerala Government submitted any 
scheme in this regard; if so, details'
thereof;

(c) whether Government are aware 
that whole of Malabar region in 
Kerala is denied any air connection
because of the failure of constructing
airport at Calicut which hampers pro
motion of tourism development in the 
Northern half c* Kerala;

(d) if so, how Government propose 
to C'jme over this situation;

(e) whether Government agree 
with proposal of Kerala Govern
ment to set up a new airways con
necting district headquarters in
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Kerala, which besides helping tourism 
would spurt in the economy of the
region; arid

(f) if not, whether Government
will take steps to connect these re
gions by air when the proposed third
air lines conies into being a’nd if so, 
when is it likely to materialise?

THE MINISTER1 OF TOURISM AND
CIVIL AVIATION (SHRI IURU- 
SHOTTAM KAUSHIK): (a) and (b).
The Guvemmertt is aware of the tre
mendous potential Kerala holds for
tourism development. While no com
prehensive sludy on tourism develop
ment m Kerala has been made by the 
Central Department of Tourism 01 
received from the Kerala Government.
Central Department of Tourism took 
up the development of Kovalam as an 
international beach resort in the Fourth
Five Year Plan. The capital expendi
ture incurred to date on this scheme 
by the Department and I.T.D.C is 
Rs 263.14 lakhs.

In earlier Plans the Central Depart
ment of Tourism incurred an expendi
ture of Rs. 15.43 lakhs on the improve
ments and expansion of existing faci
lities at Trivandrum. Cochin, Thek- 
kedy, Kanya Kumari and Cheruthu- 
ruthy. construction of a Youth Hostel
at Trivandrum and provision of motor
launches for viewing wild life f*eri- 
yar Wildlife sanctuary and for cruis
ing on the back-waters at Cochin.

In the Tourism Ministers Confe^nce
held in November 1978 for suggesting 
two centres/schemes that could be 
taken up for development in the Cen
tral Sector, the Minister of Tourism 
Kerala suggested following schemes to 
be taken up in the Central seo^or: —

(i) Development of back-waters in 
Kerala for cruising.

(ii) Construction of a hotel at 
Trivandrum (3-star category).

(iii) Safari Park in the forest area 
surrounding Neyyar Dam near Tri
vandrum.

The aoove schemes will be consider
ed tor implementation depending upon
the re^jarces made available and mter- 
se pri. rities.

(C) and (d). a  site for the roottruc- 
tion of an airstrip at Kztiftptir r.esr 
Calicut has been acquired and fenced
by the Civil Aviation Department at a 
total cost of Rs. 11 lakhs, tfhe State 
Government has constructed approach 
roads to the proposed site at a cost oi
Rs. 15 lakhs. Plans and estimates for
construction of an aerodrome fbr {jjTOL 
operations, at an estimated cost tf US. 
58.39 lakhs have been prepared by the 
Director General of Civil Aviation for
submission to Government for financial
sanction.

(e> and (f). There is no proposal un
der consideration of the Government
for connecting district headquarters by
air services.

Import of Capital goods, equip
ment and raw materials for FMta® 

Processing LaboratoWes

8928. DR VASANT KUMAK PAN
DIT- Will the Minister of COM
MERCE. CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether it is a fact that the 
Films Division is the main Authority 
to recommend applications for import 
of Capital goods, equipment, spares
and raw materials and Chemicals for
Film Processing Laboratories;

(b) how many applications from 
film processing laboratories are pend
ing sanction of Films Division as on
31st December, 1978;

(c) how many applications are pend
ing over a period of six months and 
for what reasons;
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(d) whether the Joint Chief Con
troller of Imports and Expoits has 
authorised to clear these licences, il 
so. with what results; and

(e) what steps have Government 
taken to solve the acute shortage of 
CDIII £ chemical required to process 
cold negatives due to which a new 
crisis has developed?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BEG)- (a) Films Divi
sion of the Ministry of Informal inn and 
Broadcasting was designated is the 
Sponsoring Authority for import of 
cinematographic/studio equipment in 
the Import Policy, 1978-79. The policy 
was later amended on 27th Nov. 1978 
assigning this work to the State Direc
tors of Industry; from the same date, 
the State Directors of Industry were 
also specifically designated as s’omsor- 
by the Department and I.T.D.C. is 
cessing laboratories.

(b> Two.

(c) Only seven applications are pend
ing in the licensing offices for over six 
months, for want of recommendations 
of the Min. of Information & broad
casting in respect of one application 
and that of State Director of Industries 
and/or Director General of Technical 
Development in respect of three other 
applications. The processing of the 
remaining three applications has been 
comleted and these will be finalised 
shortly.

(d) Applications received bv the 
Licensing Authorities through the 
Sponsoring Authorities concern? 1 are 
JJtposod of in accordance wi<v the

policy laid down.

(e) import licences for a total value 
of Rs. • 2 lakhs have been is^no 1 for 
import find distribution of th's m
•to Actual Users.

Exhibition of Indian Engineering
Works in Jakarta in Indonesia

8929. DR. VASANT KUMAR 
PANDIT;

SHRl PABITRA MOHAN 
PRADHAN:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state;

(a) whether the Engineering Export 
Promotion Council of India had orga
nised “Indee 79” International exhi
bition at Jakarta;

(b) if so, how many industries parti, 
cipated and what was the projection 
programme of the Industries Depart
ment in that exhibition; and

(c) how much worth of export 
orders were booked and how much 
of it was “new” export business?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRi ARIF BEG): (a) Yes, Sir.

(b) 234 participants including 17 
Indian Joint Ventures from ASEAN 
countries took part in the Exhibition. 
The airangement of stall was made 
according to the following classifica
tion- 4

(a) Capital equipment
(b) Consultancy services
(c) Electronics
(d) Light Engineering
(e) Textile machinery
(f) Transportation equipment, au

tomobiles and ancillaries.
(g) Export Houses
(h> Other industries and export 

services. 1

(c't Export orders worth US $ 15 
million were booked on the subject 
which were all new.
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Recession Ridden Diamond industry

8930. SHRI M. V. CHANDRA- 
SHEKHARA MURTHY:

SHRi NIHAR LASKAR:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether attempts are being
made by Government to review the
recession ridden diamond Industry;

(b) if so, the details oi the steps 
being taken in this regard;

(c) wnether it is also a fact that 
this industry is still holding an unsold
stock ot finished diamonds valued at 
Rs. 20 crores;

(d) whether the diamond exports
have been steadily falling since De
cember 1978 and the flow of roughs
is continuing without any break; and

(e) if so, whether this is posing a 
serious financial problem to the in
dustry?

THE MINISTER OF STATE IN TH® 
MINISTRY OF COMMERCE. CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) to (e). Accord
ing to information furnished by the 
Gem and Jewellery Export Promotion 
Council exports of diamonds during
January to March, 1979 were as fol
lows:

January 79 Rs. 68.00 crores
February 79 Rs. 50.55 crores 
March 79 Rs. 55.46 crores

These exports were much higher
than the exports effected in the res
pective months of 1978.

Exports of diamonds for the year
1978-79 as per provisional estimates of
the Council are of the order of Rs. 695 
crores as against exports of Rs. 516 
crores effected in 1977-78. Government
however, are aware of a recent slug
gishness in the diamond export trade 
*« result of recessionary conditions
»n international markets. The situa

tion is being closelly watched and re
viewed in consultation with the Gem 
and Jewellery EPC.

Expenditure incurred by Oriental 
Management on Building Furniture

8931. SHRI MAHl LAL: Will the
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether it is a fact that the 
Board of Oriental Fire and General
Insurance Company appointed a Two- 
men Committee consisting Shri K. S. 
Shenoy, Managing Director of G I.C. 
and Shri P. C- Shekher, Director of
Oriental & General Insurance Com
pany to look into the exorbitent ex
penditure incurred by Oriental
Management on building furtiiture
and other such items;

(b) if go, whether the Committee 
has submitted its report; and

(c) if so, the details thereof and 
whether the same will be placed on 
the Table of the House?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) A Commit
tee was constituted by the Oriental
Fire & General Insurance Co. Ltd. to 
enquire into the expenditure on n 
Guest House and Residential premises 
of its two senior Executives.

(b) Yes, Sir.
(c) The details of that report, as 

well as of the follow-up action, if «my. 
in this behalf would be known, only 
after the report has been duly consi
dered by the Board of Directors of the 
Insurance Company.
Payment of Bonus to Railways, P & T
and public Undertakings Employees

8932. SHRI CHITTA BASU:
SHRI HALIMUDDIN AHMED:
DR. RAMJI SINGH:

Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be pleased to state*
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(a) whether the Group of Ministers 
Report on the payment of Bonus to 
the Railways, P. & T and Public
Undertakings employees including
the Departmental ones is now resting 
\frith the Finance Department;

(b) if so, whether any final de
cision has since been arrived at; *xnd

(c1* if not, the reasons thereof0

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (ShRI
SATISH AGARWAL) (a) to (c) The
Government have appointed a Group 
of Ministers comprising Dy piime
Minister (Finance), Home Minister.
Labour Minister, Minister of Industry 
and Minister of Petroleum, Chemicals 
& Fertilizers, lo consider the recom
mendations contained m the Report of
the Study Group on Wages, Income & 
Prices This Report contains recom
mendation on extension of bonus to 
new areas vide paras 815 and 816 of
the Report, which are reproduced be
low:—

“8.15 Logically, bonus related to 
profit, of the Kind which has pre
vailed in India for a long time now.
is suitable only in industries produc
ing for the market in reasonably 
competitive conditions. It is not suit
able in the case of oganised activi
ties, industrial or other, where the 
profit motive does not operate { 4 all 
or where the profits are induced, in
fluenced or otherwise affected by
public policy and largely used for
the community welfare Thus it is 
unsuitable in government services
and similar activities, including the 
Railways, Posts and Telegraphs, and 
public utilities, financial and other
institutions

8.16 On this reasoning, there can 
be no question of extending the sys
tem of bonus related to profit to new
areas. Further, where the bonus 
system prevails in unsuitable â eas, 
it should be phased out. if necessary,
by replacing it with other payments
related to more suitable measures of 
performance."

2 The above recommendations of
Rhoothahngam Study Group are still
under the consideration of the Group
of Ministers and no derision has yet
been taken The Report has raised 
certain basic issues of policy and it is
difficult to say at this stage when it
would be possible for the Group of
Ministers to finalise their recommends 
tions

Failure of Co-operative Movement

8933 SHRI EDUARDO FALEIRO*
Will the Minister of COTvfMtfRCE, 
CIVIL SUPPLIES AN© CORPORA
TION be pleased to ttate:

(a) whether it is a fact that the
co-operative movement in the country
has failed to generate funds internal
ly and consequently tlMtoe has lieen 
excessive dependence on Government
finance,

(b) whether also the co-operative
have usually remained preserves of
the well to do in the villages creat
ing a new aristocracy; and

(c) what steps have Government
taken to train managerial personnel
for the cooperatives ami to preserve
their democratic character?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYA1 ):
(a) The development and progress 
of the various sectors of cooperative 
movment differs from State to Stat'
and even in different areas within a 
State. While the movement could be
said to have made good progress in 
some States, in other States the pro
gress may not be to the desired level.
Cooperation is a State subject and the 
level of the development of the co
operative movement in a State could,
inter alio, be relatable to the efforts 
made by the State Governments in
providing the required suport—
policy, financial and technical—from 
the States. In a developing country
such as India, the cooperative move
ment would need financial and tech-
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meal support from the Government 
financial institutions for quite some 
time. Financial support provded by 
the Government is mainly in the from 
of participation in the share capital to 
enhance the borrowing capacity of 
cooperatives, and by way of loans 
and subsidies for creation of vital 
assets, such as, construction of god- 
owns, purchase of plants and machi
neries etc. and managerial subsidies, 
during the , initial years. Financial 
support is also made available by the 
public sector term-lending institu
tions to major processing arid indust
rial cooperatives, as is available to 
such industries in the private sector. 
The Reserve Bank of Indi?„ and the 
Agricultural Refinance Development 
Corporation makes available short 
and medium term financial accom
modation and long term loans respec
tively to the cooperative credit sector 
for financing agricultural operations 
and development of agriculture.

During the last few years, coopera
tives, particularly in the rural areas, 
have taken considerable initiative in 
diversifying their activities and provid
ing necessary infrastructural support 
for agriculture. Consequently, there 
has been a considerable rise in the ie- 
quirements of funds of the cooperative 
institutions. It would not, however, be 
correct to say that the cooperatives 
have failed in the internal generation 
of resources required by them. For 
instance, the share capital of the pri
mary agricultural credit cooperatives 
stood at Rs, S68.86 crores at the end of
1976-77, of which the Government’s 
contribution was only Rs. 46.16 crores. 
Similarly, the total Share capital of the 
State and Central Cooperative Banks 
which was about Rs 340 crores by the 
end of 1976-77, included only about Rs. 
100 crores by way of Government* 
contribution to their share capital, in 
some of the cooperatively developed 
States, the cooperative banking struc
ture has surplus funds, raised from de
posit resources, and has had to invest 
these surplus funds outside the co
operative sector. The National Coope-

ralive Policy Resolution emphasises 
that the cooperative movement shall be 
built up as autonomous, self-reliant 
movement and the autonomy of the co
operatives shall be based, inter alia, on 
increasing generation of internal re
sources, mobilising savings in rural 
and urban areas, and decreasing de
pendence on resources from outside 
the financial institutions and G jvem- 
ment. It could be said that at least in 
some areas, the cooperative movement 
has made a beginning to achieve this 
objective is not too distant a future.

(b) The rural cooperatives aim at 
providing the necessary infrastructure 
for agricultural development and to 
improve the income opportunities for 
the farmers. Cooperative have open 
membership and all those wno can uti
lise its services, are eligible to become 
its members. They have also reorien
ted their loaning policies to increasing
ly serve the small and marginal farm
ers and other weaker sections. The 
Reserve Bank of India had Initially sti
pulated that at least 20 per cent of 
the loans advanced by cooperative cre
dit structure should be provided to 
the weaker sections, Agricultural cre
dit cooperatives inmproved upon this 
stipulation by advancing 34 per cent 
of their advances to the weaker sec
tions during 1975-76 itself. It would 
not, therefore, be correct to say that 
cooperatives have usually remained 
preserves of the well to do farmers 
creating a new aristocracy in the 
villages.

(c) The main objective of the coope
rative training policy is to strengthen 
the management structure of the co
operative movement and help ci'Opera- 
tive institutions in building up pro
fessional management in improving the 
knowledge, experience and skills of 
the staff employed in cooperatives. The 
cooperative training complex comprises 
a National Institute of Coooerative 
Management, 16 Coopertive Training 
Colleges and 73 Junior Cooperative 
Training Centres for training of differ
ent categories of cooperative managers 
and employees. 11m  three-tier gtru*-
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ture of cooperative training institutions 
conduct diversified job-oriented cour
ses which are increasingly becoming 
popular. Number of short term courses 
are also organised to make training a 
continuous process for self-improve
ment.

The National Cooperative Policy Re
solution has laid considerable emphasis 
on preserving the democratic charac
ter of the cooperative movement. The 
42-Point Action Programme drawn up 
for effective implementation of the Na
tional Cooperative Policy Resolution 
enumerates the detailed steps to be 
taken for achieving this objective.

Expenditure or fuel used for Helli-
copters and Launches to check 

Smuggling

8934. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether it is a fact that the 
expenditure on fuel etc. of Heli
copters and motor launches used for 
prevention of smuggling has increas
ed considerably during the year 1978- 
79 as compared to the year 1976-77;

(b) if so, the reasons therefor; and
(c) what is the value of smuggled 

goodg confiscated in the years 1976- 
77 ,m(l 1978-79?

THK M TNISTER O F ST A T E  IN THE 
M IN ISTRY O F FIN A N CE (SHRI 
S A T IS '1 A G A R W A L)* (a) and (b) 
Tii ji 'omiation >■; bring obtained and

1 bo bid on the table of the House.
( ' Duum* 1976-77 and 1978-79, the 

valui- of smuggled goods seized b y  the 
Cuhtorv authorities Was about Rj. 35 
crores and Rs. 29 crores respectively.

Conversion of posts 0f Income Tax 
Officers Group rB> into Group ‘A’

8935. SHRIMATI MOHPINA KID-
WAI: Will the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to refer to the

reply given on 23rd February, 1979 
to Unstarred Question No. 706 and 
state:

(a) whether it is a fact that a large 
number of charges which are intend
ed tn be manned by Income tax Offi
cers Group ‘A’ are at present man
ned by Income Tax Officers Grade 
*B’;

(b) if so, the number of such cases;
(c) whether in such cases extra al

lowances are given; and
(d) if not, the reasons for not fol

lowing the rules of Government in 
the Income Tax Department and what 
are the difficulties in converting those 
posts as Income Tax Officers Group 
‘A’ when many of the officers in 
Group ‘B* with more than 10 years 
of service are available?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) and (b). 
The Income-tax Officers charges have 
not yet been identified on job classi
fication basis to be manned either by 
Income-tax Officers (Group ‘A’) or 
Income-tax Officers (Group *B’). 
Whether a Group ‘B’ officer is holding 
a Group ‘A’ charge can be determined 
only after this classification has been 
made. In view of this the number 
of such eâ es cannot be indicated.

(e) and (d). Do not arise.

Import of Raw Cashewnuts

8936 SHRI AHSAN J^FPI: Will
thP Mi"*-»er of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state*.

(n) whether it is a fact that on the 
strength of th<» MDC Notification No. 
67-ITC(PN)/73 dated the ]4th Sep
tember, 1978 Actual Users (Indus
trial) applied for direct import of raw 
cashewnuts;

(b) whether action has been taken 
by the Government to issue licensee; 
and
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(c) how the procurement of raw 
outs can be organised il there is 
delay in issue of licences beyond the 
month of November?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) Yes, Six

(b) It was not possible to accede 
to the request as the facility of direct 
import was not available as a matter 
of policy for specified canalised items, 
including raw cashewnuts.

(c) Under the Import Policy,
1978-79, raw cashewnuts is a canalised 
item for import through the Cashew 
Corporation of India, which canalising 
agency has been given the facility ot 
arranging imports under Open General 
Licence.

Mobilisation of Adequate Resources 
by States

8937. SHRI D. D. DESAI: Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether he has written to the 
State Finance Ministers urging them 
to raise additional resources of 
Rs. 4,000/- crores set by the Sixth Plan 
draft for the States; and

(b) whether he has also expressed 
his unhappiness over failure of many 
States to mobilise adequate resources 
this year?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAT1SH AGARWAL): (a) and (b). 
A letter has been addressed to the 
Chief Ministers of the States on the 
20th March 1979, expressing concern 
over the shortfall in the achievement 
of the target of additional resources 
mobilisation during 1978-79 in the case 
of several States and urging them to 
ensure that the target of additional 
resourtes mobilisation indicated in 
the d*aft Five Year Plan 1978—83 is 
fully achieved.

Scope of Commercial Banks 
Financing House Projects

8938. DR. P. V. PERI AS AMY: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state;

(a> the action taken by Govern
ment on the recommendations of the 
Working Group appointed by the Re
serve Bank of India to examine the 
scope of commercial banks financing 
housing projects; and

(b) the States that have been cov
ered for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE fSHRl 
ZULFIQUARULLAH): (a) After ex
amination of the recommendations of 
the Working Group, the Reserve Bank 
have taken the view that the quantum 
of housing finance made available by 
the commercial banks every year 
should be equivalent to about 0 5 per 
cent of their total advances, and the 
bulk of these funds will be advanced 
by way of—

(I) subscription to the bonds and 
debentures of HUDOO and State 
Housing Boards; and

(II) financing housing projects at 
economically weaker sections, low 
income group and middle income 
group etc.

The modalities of implementation of 
these decisions are being worked out.

(b) It is ptoposed to cover all the 
States

Price Trend in Wholesale ana Retail 
Tribes of Essential Commodities of 

mass consumption

8939 SHRI C K CHANDRAPPAN: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state.

ia) what is the price trend in 
wholesale and retail prices of essen
tial commodities of masg consumption
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in the month of February, March 
and April this year in the country 
with detailed figures; and

(b) what are the remedial meas
ures proposed to check price rise?

taken as and when considered neces
sary. Thus, the Department of Cftril 
Supplies & Cooperation has alerted the 
State Governments to take appropriate 
steps under the law to prevent any 
undue rise in prices.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): <a> anj (b).
There is no separate index of whole
sale or retail prices of essential com
modities. The All-Commodities Index 
of Wholesale Prices (1970-71—100), 
however, dropped from 184.6 for 
January 1979 to 183.5 for February 
before rising to 188.7 for March 1979 
(the latest available). The All-India 
Industrial Workers’ Consumer Price 
Index (1960—100). too, moved down 
from 332 for January 1979 to 329 tor 
February 1979 (the latest available).

Some price rise from the month of 
March onwards is unavoidable due to 
the operation of seasonal factors as 
also because of Budget levies. Never
theless, the price situation is kept 
under constant surveillance and action

Export ol Meat

8940. SHRI PIUS TIRKEY: Will
the Minister of COMMERCE, CIVTL 
SUPPLIES AND COOPERATION be 
pleased to lay a statement showing:

(a) the quantity of meat allowed to 
be exported during the year 1978-79 
to different countries; and

(b) the amount in foreign exchange 
eaiued from the different countries?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SIIRI ARIF BAIG): (a) and (b>. 
A statement showing country-wise 
quantity and value of meat exported 
from India during 1978-79 is attached.

Statement

Export o f Fresh Meat during 19715-79.

S. No. Country Q ty. in M .T. Value in R s. 
lakhs.

1. U .A.E. . 2108*9 264*12

a. Kuwait ..........................................  1296-8 *57* *3

3* Oman 660-5 <57*32

+• Bahrain . ........................................... 324-1 43*37

5* Other* ........................................... 86* 1 10*76

Totat. . 448.} • 4 633*70

Export o f  Froten Mtat during 1978-79

i . K u w a i t ................................................................  8477-1 658* 61

a. U. A. E ...................................................................  2898*7 335-66

3, Bahrain................................................  242*7 ig*#
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S. N o. Country Q iy . in  M .T . Value in Rs.
lakhs.

4 .  S. A r a b i a ....................................................................... '-*335'5 »94*5i

5. N e th e rla n d s................................................ *55*2 r5 '4 8

6. O t h e r s ................................................................  810*9 90*67

T o t a l  . . 14380*1 1144-49

Source : Daily Lists o f Exports o f Custom Houses.

Economies Effected by IT.D.C. to 
reduce Losses

8941. PROF. P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether I.T.D.C. are talcing 
steps to reduce the losses incurred by 
their Hotels in the country;

(b) if so, what are they; and
(c) economies, if any, effected so 

far by such steps?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) and
(b). Of the 19 hotels being operated 
in the country by the ITDC, 10 hotels 
earned net profits during 1978-79. Of 
the remaining 9 hcrtels which incurred 
losses, the operating loss was in two 
cases only. The combined net profit 
(before tax) from all the hotels is 
provisionally estimated at Rs. 206.59 
lakhs during 1978-79. With a view to 
further improving the performance of 
all the hotels and also to reducing 
losses, the ITDC has already taken a 
number of steps, including intensive 
marketing efforts in the form of audio, 
visual presentation, promotion of con
ferences and seminars, attractive 
package tours, familiarisation trips for 
tour promoters, special rates for 
academic seminars and conferences, 
incentive on volume business, off
season discounts, special weekend 
holiday rates, provision of central re
servation facility, itensive follow-up 
contacts with travel agents, business 
houses and airlines. Besides, effective

cost control measures have been in
troduced and the items of expenditure 
are kept under constant review for 
reducing costs.

(c) As a result of these steps, the 
total loses pertaining to the losing 
units have come down from Rs. 96.36 
lakhs during 1976-77 to Rs. 43.55 lakhs 
during 1978-79.

Working of Kandla Free Trade Zone

8942. PROF. P. G. MAVALANKAR:! 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government have tak
en any concrete steps to step up the 
working of the Kandla Free Trade 
Zone during the year 1978-79;

(b) if so, what are they; and
(c) results achieved so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG); (a) to (c). Yes, 
Sir. The Committee which was 
appointed by Government to look into 
the problems hindering the growth of 
Kandla Free Trade Zone have since 
identified the infrastructural facilities 
and fiscal incentives which would 
strengthen and further improve the 
working of the Kandla Free Trade 
Zone. The recormmendations of the 
Committee are being processed by the 
various concerned Ministries/Depart
ments of the Government of India.



Copies of the Beport are available 
in the Parliament Library.

prosecution of Smuggle;

8943. PROF. P. G. MAVALANKAR: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether Government prosecut
ed any &muggleis during the years
1977-78 and 1978-79,

(b) if so, facts thereof; and

(c) punishment meted out to thf‘ 
said offenders?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL) (a) and tt>). 
Ye*, Sir Accoiding to lepoits leceiv- 
ed by Government prosecution pro
ceeding wore launched for offences 
relating to smuggling against 1614 per
sons in 1977-78 and against 1362* pei- 
sons in 1978-79.

(c) Besides confiscation of the 
goods involved and imposition of 
penalties on the offenders under the 
Customs Act, prosecutions were also 
launched in Courts of Law against 
them During 1977-78 and 1978-99, 
959 and 1035 toffenders, respectively, 
were convicted by the Courts.
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6 TpftTgnrifh
7 TOR?, epgf sftr 8f.THH.Tfl 3  

fa&H ft’*7' 5TR *TT% uRtTT
qgsft snrft'jR »i*f .

8 E
9 ?F«IH . ,

*rroi qfer fwTH faro

1. t̂sPTOt 3TT ^rr faqn iHl,
y r  f iimr #  qrefrra *ft 
fWR, ^ f̂ rnnr ^

2. f^ w R zrt»RTq crntvr
*M«i< ̂ fcSST,

jp fcpR ,
vtarfn iR i t jrraftfi 2 05.0 0

•if (ftteff)

^  3~ ^ tt

49 7 .0 0  

# 30.00

100.0 0

qftw*
faw n . . . 6 0 .0 0

APRIL 27, 1979

3 5 . CO- 

2 5 .  7 6

3 0 . 0 0

6 1 . 0 0

5 . 0 0  

r 3 . 0 0

5 . 0 0  

2 5 .  0 0  

2 0 .  58

4 9 . 0 0

♦Figures provisional.



205 Written Answers VAISAKHA 7, 1901 (SAKA) Written Answers 206

Decline In Tea industry
8894. SHHII EDUARDO FALEXRO: 

Will the Minister ol COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether there has been a dec
line in our tea industry as a result 
of poor productivity, obsolete pro
cessing plants and machinery and 
ineffective marketing net work; and

(b) if so, steps taken by Govern
ment to improve this state of affairs?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVTL 
SUPPLIES AND COOPERATION 
(SHRi KRISHNA KUMAR GOYAL):
(a) No, Sir.

Tea production has been steadily on 
the increase.

(b> Docs not arise.

Free Trade Zones

8946. SHRI F. P. GAEKWAD: Will 
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Free Trade Zones 
round the Globe enjoy the concession 
about exemption from import and 
export duties in and from* such 
Zones;

(b) whether while imports in Kan- 
d]a Free Trade Zone are exempt 
from import duties, exports from 
Zone attract duty at the same rates 
as are applicable to the rest of the 
country;

(c) if so, whether apart from Zone 
losing export business, the country 
stands to lose its established markets

its competitors, mainly China in 
the export of roasted and salted 
cashewnuts and peanuts;

fd) whether the Zone is likely to 
suffer a short-fall of nearly 125 lakhs 
in its target of export of above items; 
and

(e) if so, whether Government con
sider an urgent need of framing a 
legislation that industries within the 
Zone aie allowed Global concession 
of exemption from payment of im
port-export duties?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BEG): (a) Full informa
tion about the duty concessions, parti
cularly about export duties, is not aval 
lable.

(b) Yes, Sir.

(c) Exports from both the Domestic 
Tariff area as well as the Free Trade 
Zone will be affected

(d) There is onlv one unit of 
KAFTZ producing-exporting roasted 
s Itod vacuum packed peanuts and 
cashewnuts.

As all units in the Zone have to 
make 100 per cent exports of their 
products, no individual export per
formance is fixed products-wise/unit- 
wise However, as against the export 
target of Rs. 750 lakhs for KAFTZ for
1978-79, exports to the extent of 
Rs. 553 lakhs have taken place.

(e) While work on drafting the 
legislation for the Zone has been taken 
up, there is, however, no decision 
about exemption from paymnt of ex
port duties.

fitfcilf *1 Ip? *riw Hifuwlf BTO 
wton w  an*

8947 . : <fjt m
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| %wr «Rrr | ,
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3# v  ffcapfr t v  ifiwr sttt
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UinA(«niei»t Control on non-Deve- 
lofMnent Expenditure to generate

Savings

8948 SHRI A R BADRI- 
NARAYAN:

SHRI NATHU SINGH
Wx]l the DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it is a fact that the 
Fcderdtion of Indian Chambers of 
Commerce and Industry has proposed 
effective managoment control on non
development expenditure of Govern
ment to generate savings m this sec
tor;

(b) if so, what are the other sug
gestions made by them,

(c) whether Government have 
considered them,

(d) if so, the reaction of Govern
ment thereto; and

(e) what steps are being taken In 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL) • (a) to (e) Hie 
Federation of Indian Chambers of 
Commerce and Industry, while 
welcoming the decision of Govern
ment to set up a Commission to con
duct a comprehensive enquiry into 
Government expenditures, has suggest
ed that the composition of the Com
mission has to be sufficiently broad- 
based so as t0 include representatives 
of business and other disciplines. It 
has also suggested that the Commis
sion must be given enough time to look
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into the working of the different Gov
ernment departments and organisa
tions with a view to suggesting con
crete steps for reducing non develop
ment expenditure even in development 
programmes.

The above suggestions will be taken 
into account while finalising the com
position and terms of reference of the 
Commission on Expenditure.

Eigh Level Committee on Forward 
Markets and Role of Forward 

Market Comnussion

8949. SHRI A. R. BADRI- 
NARAYAN:

SHRI NIHAR LASKAR:
Will the Minister of COMMERCE, 

CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether it is a fact that Union 
Government have set up a high level 
committee on forward markets and 
role of the Forward Market Com
mission;

(b) if go, when;
(c) whether the Committee is also 

to suggest commodities where for
ward trading should be allowed; and

(d) if so, what are the points the 
committee will go into?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL): 
<a) to I'd) Yes, Sir. The Govern
ment of India set up on 27th March, 
1979, a Committee under the Chair
manship of Dr. A. M, Khusro, to look 
into the operations of forward markets 
and the role of the Forward Markets 
Commission to effectively regulate the 
futures trading and futures markets in 
various commodities with a view to 
curb unhealthy trends and also to 
implement the Government’s decisions 
prohibiting forward trading in specified 
commodities. The terms of reference 
of the Committee ere:

(i> To view the role that forward 
trading has played during the last 
10 years;

(ii) To assess the role that forward 
trading can play in the prevailing 
economic conditions and marketing/ 
distribution system in the commodi
ties in which forward trading is 
possible, particularly in commodi- 
ties in which resumption of forward 
trading t0 generally demanded;

(iii) To examine the extent to 
which forward trading in commodi
ties jn which such trading may be 
permitted, could be of direct or in
direct benefit to producers and con
sumers of the commodities;

(iv) T0 examine the extent to 
which forward trading has special 
role to play in promoting exports;

(v) To suggest measures to ensure 
that forward trading in the com
modities in which it is allowed to be 
operative remains constructive and 
helps in maintaining prices within 
reasonable limits;

(vi) To suggest amendments to 
the Forward Contracts (Regulation) 
Act in the light of its recommenda
tions particularly with a view to 
efficient enforcement of the Act to 
check illegal forward trading when 
such trading is prohibited under the 
Act; and

(vii) To suggest measures for 
strengthening the Forward Markets 
Commission to achieve the objective 
of making futures trading socially 
purposeful.

Alleged Inefficiency of I.A.C.

8950. DR. BIJOY MONDAL:
SHRI MUKHTIAR SINGH 

MALIK:
SHRI SHANKERSINHJI 

VAGHELA:
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state:
(a) whether Government have 

fieen the press-reports in the Blitz
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dated 31st March, 1979 under the 
heading “I. A.C. shocking ineffi
ciency” ;

(b) whether Government have also 
received similar complaints against 
Pal?m Airpoit Officers’ behaviour 
meted out to the passengers, and

(e) whether any action has been 
taken by Government in regard there
to and if so, the details thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SIIRI PURU
SHOTTAM KAUSHIK): (a) and
(b). Yes. Sir Such complaints arc 
tihoroughlv rnquned into antf appro
priate action taken

(c) The complaint refered to in 
para (a) was brought to the notice of 
Indian Airlines by the complainant in 
January, 1979 without furnishing flight 
particulars. On enquiry from him, he 
referred the Corporation to his Tnvel 
Agent in Canada The Travel Agency 
in Canada has boon requested to 
furnish requisite details, which uie 
awaited Indian Airlines will lake 
necessary action on receipt of the in
formation from the Ti avel Agency 
Indian Airlines maintains harmonious 
relations with foreign travel agants 
and foreign airlines It makes efforts 
to provide satisfactory services to its 
passengers. Complaints received arc 
invaiiably investigated and lemer^al 
action taken where it is called for.

Strike of class m  employees of 
Reserve Bank of India

"*8951. SHRI GANGA BHAKT 
SINGH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether Government have prior 
information about the strike of Class 
III employees of the Reserve Bank of 
India and if so, whether the Govern
ment have taken any prior action in 
this regard and if not, the reasons 
therefor; and

(b) the demands of the employees 
and whether Government propose to 
persuade the management of the

Reserve Bank of India to accept their 
demands?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Reserve 
Bank of India has reported that there 
was no formal notice about the token 
strike for a day on 3rd April, 1979 by 
the employees of the bank.

(b) The demands of the employees 
relate to improving service conditions 
of the clerical staff.

B ilitG ral discussions are already 
going on bt tween the Reserve Bank 
and the A1RBEA (ALL INDIA RE
SERVE BANK FMPLOYFES’ ASSO
CIATION) ond next rou’-’d of dis
cussions is scheduled to be held on 
2nd May, 1979, under the saegies of 
tht* conciliation proceedings of the 
Chief Laboui Commissioner (Central).

Seminar by federation of Indian ex
porters Organisation

8952 SHRI K RAMAMURTHY: 
Will the Minister of COMMERCE, 
CTVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the conclusions arrived at dur
ing the Seminar held on 7th, 8th and 
9th December, 1978 by the Federation 
of Indian Exporters Organisation; and

(b) the action initiated by Gov
ernment thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) An All. 
India Convention was organised by 
F.I.E.O. at New Delhi from 7th to 9th 
December, 1978. The main recom
mendations made at the Convention 
related to Export Houses, Export 
Import policy and procedures, crdit 
and finance, Cash Assistance, draw
back, role of Export Promotion 
Councils, Commercial Intelligence, 
role of Commercial Representatives 
abroad etc. The Convention also made 
recommendations in respect of various 
Commodity Groups like engineering
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goods, processed foods, handicrafts, 
leather and leather manufactures, con
sultancy and project exports end small 
scale sector in general.

(b) Action 0n the main recommen
dations has already been taken/in
itiated. Some of the important 
measures taken are given below: —

(i) A Working Group was set up 
under the Chairmanship of Shri 
L C. Jain, Chairman. AIHB to re
view the rolo of Export Hou^e, in 
export promotion and also to specify 
theit role in future. The Working 
Gioup has already submitted its 
recommendations and necessary fol
low-up action has been initiated.

Hi) On the basis of the recom
mend! 10ns of the Alexander Com
mittee, revised principles hav; been 
determined for tfxmy the quantum 
of Cash Compensatory Support. The 
revised rates applicable to exports 
with effect from 1-4-1979 have also 
been announced for different items. 
These retes have been fixed generally 
foi a period three years subject to 
review from time to time.

(iii) A Committee has been set up 
under the Chairmanship of the 
Member (Customs), Deptt. of Re
venue to review the existing system 
of draw-back including fixation/ 
settlement of drawback claims.

(iv) The role of export organisa
tions like STC, MMTC, HHEC, 
EOGC, TDA and TFA have been re
defined to make them not only more 
action-oriented but also instruments 
for the growth of export sectors of 
the economy particularly in the 
small scale and cottage industries

. sectors. They have been entrusted 
with the responsibility of facilitat

ing the availability of essential in
puts, providing market intelligence 
and marketing support including 
credit cover to these sectors.

(v) The Export Promotion Coun
cils and Commodity Boards are also 
being energised to play a more

dynamic role in servicing the ex
porting community. Their proce
dures also are being simplified with, 
a view to providing them greater 
flexibility in operations.

(vi) The organisation of the Chief 
Controller of Imports & Exports is 
being revemped and assigned a pro
motional role in the export scctor.

(vii) Task F.„rc3s have befi c-.n- 
situated to look into the problem 
of dynamic export sectors like—

(1) Leather and Lealher Pro
ducts;

(2) Gem and Jewellery;
(3) Handicrafts;
(4) Electronics;
(5) Project Exports;
16) Furniture,

( 7 )  Agriculture produrts;
(8) Export services;
(9) Exports from small scale 

»ector.
Some of the Task Forces have al

ready submitted there reports which 
are being processed.

(viii) Emphasis is being laid on the 
export of items in value added 
from rather than in primary form; 
this will lead to increase in em
ployment as also increase in export 
earnings.

(ix) The import policy has been 
liberalised to facilitate availability 
of import inputs at international 
prices. Import licensing procedures 
have also been considerably sim- 
plfied and in number of cases com
pletely done away with so as to 
reduce the time taken in acquiring 
essential inputs.

(x) It has been decided to en
courage and secure greater invol
vement of the State Government 
in the export effort. Detailed dis
cussions will be held with them 
individually and colloectively. Meet
ing will soon be held with the Chief 
Ministers and other concerned 
Ministers where necessary.
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(xi) Foreign offices of Export Pro
motion Organisation and Commo
dity Boards are, to the extent pos
sible, being brought under one roof 
for achieving better coordination in 
their activities. This has already 
been implemented at New York, 
Paris and London.

(xii) The offices of our Commer
cial Representatives abroad are also 
being geared up to play a more 
dynamic role in providing market 
intelligence, Support to exporters, 
follow-up action and feed-back etc.

(xiii) Quality control regulations 
and pre-shipment inspection proce
dures are being revised and the re
levant Act and Rules amended.

Detailed follow-up action in regard 
to various Commodities on the basis of 
the recommendations made at the 
Convention has been initiated keep
ing in view also the recommenda
tions made by the vanous Task Forces 
set up by the Ministry.

Implementation of Choksi Committee 
Recommendations

8958. DR BAPU KALDATE: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be olodsed 
t0 refer to the Unstarred Question 
No 4592 replied on 23rd March, 1979 
and state.-

(a) what are the specific recom
mendations made by Choksi Com
mittee which have been implemented 
through the Finance Act, 1978 and 
Finance Bill, 1979 with details there
of; and

(b) what is the fate of the remain
ing recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) A state
ment indicating the recommendations 
contained in the Interim and Final

Reports of the Direct Tax Laws Com
mittee (Chokshi Committee) which 
have been accepted and implemented 
by the Government, was placed on the 
Table of the House in answer to Lok 
Sabha Unstarred Question No. 7875 
put down for reply on 20th April, 1979.

(b) As stated in reply to Question 
No. 7875, the remaining recommenda
tions made by the Chokshi Committee 
are under consideration and neces
sary legislation to give effect to such 
of these recommendations as are 
found acceptable by the Government 
would be introduced as early as pos
sible.

Protest by engineering personnel of
1 A. Workshops

8954. SHRI D D. DESAI: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state-

(a) whether several aircraft with 
Indian Airlines are being stretched, to 
the maximum time during everyday;

(b) if so, whether this compromises 
passenger safety; and

(c> whether the engineering per
sonnel of I.A. Workshops have pro
tested against this stretching?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a) and
(b). Indian Airlines utilize the avail
able fleet of aircraft to th® optimum 
level and while doing so it is invari
ably ensured that the aircraft are 
available for normal periodical ins
pections Safety is in no wav com
promised. All the aircraft in the 
fleet of Indian Airlines arp subjected 
to stringent maintenance checks and 
no relaxation is ever made in this re
gard.

(c) No, Sir.
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Voluntary Disclosures

8955. SHRI BEDABRATA BARUA: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be
pleased to state:

(a) whether any black money has 
been voluntarily disclosed to the 
authorities after 1st April, 1977;

(b) if so, what is the amount so 
disclosed; and

(c) what is the amount disclosed 
each month from April, 1977 oftwards?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) lo (c). A
number of disclosures of concealed 
income/wealth have been made before 
I k- income-tax/wealth-tax authori
ties since 1st April, 1977 Whether a 
particular disclosure is actually volun
tary as envisaged under section 273A
(i) of the Income-tax Act, 1981/Sec
tion 18B(1) of the Wealth-tax Act, 
1957 is determined by the Commis
sioner on completion of the relevant 
as»sessment(s) and initiation of penal 
proceedings. This takes time.

Information as to the amount of 
concealed income/wealth declared by 
the assessees in the two years 1977-78 
and 1978-79 is being collected and will 
be laid on the Table of the House.

Cash assistance for exports of synthe
tic textiles and engineering good*

8956. SHRI D. D. DESAI: Will the 
Minister of COMMERCE, CIVIL SUP
PLIES AND COOPERATION be 
Pleased to state:

(a) whether cash assistance is to be 
continued for exports of synthetic 
tertSes and engineering food*;

(b) if so, the details thereof;
(c) whether the list of items eli

gible for cash assistance hag been 
widened; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Yes, 
Sir. New Cash Compensatory Sup
port rates applicable from 1st April 
1979 have been announced.

(b) All items which enjoyed CCS on 
synthetic textiles and engineering 
goods upto 31st March 1979 will con 
tinue to enjoy CCS from 1st April 
1979 also. In synthetic textiles, the 
number of items is six while in engi
neering goods it is 172.

(c) and (d). In case of synthetic 
textiles, there is no change. However, 
four new items have been added to 
the list of engineering goods.

Cases pending with OBI against bank 
Officials

8957. SHRi SARAT KAR: Will ihe 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE bp pleased 
to state:

(a) whether there are some cases 
pending with CBI against bank offi
cials as on 28th February, 1979;

(b) if so, the details thereof; and

(c) the progress made so far in 
these cases?

THE MINISTER OF STATE jN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Accord,
ing to the information furnished by 
the Central Bureau of Investigation, 
there were 135 cases which were 
under investigation/enquiry by Cen
tral Bureau of Investigation against 
officials of the PuWic Sector Banks as 
on 28th February, 1979.
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(b) The charges against officials ge
nerally related to misappropriation, 
•defalcation, irregular and/or unautho
rised sanction of loans and advances, 
possession of disproportionate assets, 
conspiracy, cheating, false < iairm in 
respect of TA and Leave Travel Con- 
cession, torgeiy, showing undue 
favour* to patties, fabrication and 
manipulation of books ot accounts/ 
records, fraudulent withdraw ol of 
money, demanding and accepting of 
illegal gratification, sanction of loans 
to fictitious boriowers, obtaining 
commission on the loans sanctioned 
etc.

(c) The cases are at various stages 
of investigations/enquiry.

Jet aeroplane purchased by U.P. Gov
ernment

8958 SHRI KANWAR LAL GUP
TA: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
refer to the reply given to Unstaired 
Question No. 5151 on 31st March, 1978 
regarding the purchase of let aero
plane by U.P. Government fiom an 
American company and pleased to 
state:

(a) whether that Government made 
direct contact to the American com
pany or through the Central Govern
ment;

(b) what was the cost of the aero
plane ; and

(c) how much amount has been paid 
by different States to the Central Gov_ 
ernment for using the Airports for
the aeroplane*! owned by each State 
in the last thm years?

THE MINISTER OF TOtRISM 
AND CIVIL AVIATION (SHRT PU- 
KUSHOTT/VM K*USHIKV 1) .md
(b). The Uttar Pradesh Government 
on intimation received from M/s. 
Indamar Company of India, who are 
the sole agents of M/s. Beerhcraft 
Corporation of U.S.A. that only one 
King Air C-90 aircraft was left for 
booking in the first quarter of 1977 re- 
-quested them to book a King Air C-

90 aircraft' for sale to them, subject 
to issue of foreign exchange release 
by the Central Government. The ap
plication of U.P. Government is still 
under examination by the Inter-De
partmental Committee on ihe import 
of Executive aircraft.

(c) The information is being col
lected from the concerned agencies. 
Working of public sector undertakings

8959 SHRI KANWAR LAL GUP
TA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF FIN. 
ANCE be pleased to state;

(a) whether Government are aware 
of the fact that there is a loss of about 
15 crores in all the public sector 
undertakings in which about I5t000 
crores have been invested;

(b) if so, the names of 10 first 
industries in the public sector under, 
takings in which there is a maximum 
loss;

(c) does not Government propose to 
make a thorough probe into the work
ing of the public sector undertakings;

(d) if not, why not; and
(e) what specific steps have been 

taken by the Government tQ see that 
there is a profit of 12 per cent in the 
public sector undertakings, as suggest, 
ed by the Planning Commission?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRl 
SATISH AGARWAL): (a) Yes, Sit.
However, the investment at the '"nd of
1977-78 for which year 4his loss has 
been reported uas Rs 12,831 crores 
and not 15,000 ciores

(b) i Fertilizer Corporation of 
India;

2 Eastern Coalfields Ltd.;
3 Bhar.it Coking Coal Ltd.;

4 Hindustan Copper Ltd.;
5. Indian Iron and Steel Co. Ltd.;
6 Heavy Engineering Corporation 

Ltd ;
7. Mining and Allied Machinery

Corporation Ltd.;
8. Shipping Corporation of Ind}a; v
9. National Mineral Development 

Corporation Ltd.;
10. Bokaro Steel Ltd.;
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(c) and (d). All these enterprises 
including others are reviewed periodi
cally by the Administrative Ministries 
and BFE. The reasons for losses are 
under constant attention of the Gov
ernment and steps are being continu
ously taken for their improvement.

(e) The Administrative Ministries 
and the Finance Ministry adopt various 
measures aimed at improvement in 
capacity utilisation, adjustment in pro- 
duct-mix, adjustment in price com
mensurate with cost escalation, ra
tionalisation of marketing mc*th< d etc. 
to ensure attainment of optimum pro
fit by public sector enterprises.

Increase in retail prices of commodi
ties on which extra levy has been 

imposed in Budget

8960. SHRI KANWAR LAL 
GUPTA:

SHRI T. S. NEGI:
Will the DEPUTY PRIME MINIS

TER AND MINISTER OF FINANCE 
be pleased to state;

(a) how much retail prices of the 
commodities on which extra levy has 
been imposed in this year’s budget 
have increased after the budget;

(b) the pre-budget and post-budget 
retail price of each items on which 
either fresh ]evy has been imposed 
or the levy has been increased;

(c) 1he details of the companies „n 
the public and private sectors, along 
with their price increase in the items 
manufactured by them on account of 
the levies in the budget;

(d) whether Government have 
made any survey of tho increase of 
retai] prices of all the commodities 
which come under item 68 in which 
the increase of price has been made;

(e) how many consumer items are 
included in item No. 68;
. (f) is it a fact that even the middle 
class and the lower middle class vil
lager has also been adversely affected 
on account of the recent budget; and

(g) if so, to what extent?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISII AGARWAL): (a) There is
no uniformity in the increase or de
crease of rt*1ail prices m resnect oj 
the commodities on which extra levy 
has been imposed or relief in duty has 
been provided in this year’s Budget. 
Besides changes in the rate5 of duty, 
retail prices of different commodities 
are also influenced by a number of 
other factors such as demand and 
supply, prices of competitive pro
ducts, local charges, tyot* of retailers 
etc. In a number of cases, excise 
levies are also not uniformajiy appli
cable to all the manufacturers in view 
of various concessions in favour of 
different classes of producers. For 
these reasons, it is difficult to quantify 
the increase or decrease in the retail 
price of the commodities attributable 
to changes in excise duties.

(b) and (c). Wide varieties of pro
ducts are generally covered by each 
item of the Central Excise Tariff Sche
dule. Depending upon the raw mate
rials, process of manufacture, class of 
the manufacturer, consumer prefer
ence etc., prices of different varieties 
oi goods covered by the same tariff 
item may vary. Prices of the same 
goods mav also vary from place to 
placr and from retailer to retailer. For 
th< so reasons, it is not possible to pre
cisely indicate the changes m retail 
prices as a consequence of budget 
levies,

(cl) and (e) Item No. 68 of the 
Central Excise TaiifT is a residuary
item commisin.T or all in',,»uinr,t’ !iod
commodities which are not ^r.owherc 
specified in tho Central Exci*- Tariff. 
Hence, a large variety of commodities 
ranging from capital equipment to 
consurrer article., may be covered by 
this levy. It has not, therefore, been 
found feasible to conduct any survey 
for assessing the impact of the increase 
in the rate of duty on Item No. 68 on 
the retail prices of the affected com
modities. In view of the nature of 
the levy, it is not possible to specify
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the number of consumer items includ
ed in Item No. 68. Further, there are 
a number of exemptions applicable 
to this item. In the circumstances 
explained in the reply pertaining to 
partS' (a), (b) and (c), no study is 
practicable regarding the price impact 
of the enhanced levy on goods falling 
under Item No. 68.

(f) and (g). In the 1978 Budget, a 
record level of reliefs have been pro
vided to farming sector. Removal of 
excise duty from unmanufactured to
bacco and elimination of excise con
trol from a large number 0f growrrs, 
curers, small dealers of tobacco will 
also provide relief to a large number 
of small people. Protection and en
couragement has been provided to la
bour oriented industries. Relief has 
also boon provided to some items of 
common consumption. In view of oil 
this, the budget proposals may not 
have any significant adverse effect 
on common consumers.

Decision to strengthen Public Dis
tribution System

8961. SHRI KANWAR LAL GUP
TA: Will the Minister of COM- 
TytERCE. CIVIL SUPPLIES AND CO
OPERATION he pleased to state:

(a) is it a fact that Government has 
decided to strengthen the public dis
tribution system since July 1, 1979;

(b) how much investment will be 
made to store items to be provided at 
fair price shops;

(c) the total amount to be spent on 
this scheme; and

(d) what specific steps have been 
taken so far to make the scheme 
successful?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR GO- 
YAL): (a) Yes, Sir.

(b) and (c). The Scheme envisage* 
financial outlay by the Central Gov
ernment on price support and buffer- 
stocking operations confined to agri. 
cultural commodities and the expen. 
diture would vary from year to year 
depending on thfe support price and 
issue price fixed, the size of buffer- 
stocks and other related factors.

(d) Necessary guidelines for imple
menting the scheme have been issued 
to the State Governments.

Extension of Soft Loan Scheme to- 
Profit Making: Industrial Units

8962. SHRl JYOT1RMOY BOSU: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to refer to the reply ;*tven to 
Unstarred Question No. 3570 c>n 16th 
March, 1979, regarding “Extension of 
soft loan scheme to profit making in
ti ubtrial units” and state:

(a) how many companies belonging 
to large industrial houses of the five 
industries referred to in the answer, 
have taken advantage of the term— 
financial institutions;

(b) full particulars, including the 
names of large houses, of those 
companies; and

(c) total amount sanctioned and 
total amount disbursed to date since 
inception, to each of the units under 
the control of large industrial houses?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) As on Sltft 
March 1979, 48 companies belonging 
to large industrial houses t.e. those 
registered under section 26 of the' 
MRTP Act, 1969, have been sanctioned 
assistance under the Soft Loan 
Scheme. Of these, 5 companies have 
declined assistance and in 2 other 
cases, the MRTP groups concerned 
are no longer in control.

(b) and (c). Information is being, 
collected and, to the extent available, 
WK1 be laid on the Table of tbtf Hduse.



Steps to attract ana encourage earn
ings of Indians abroad for investment 

in India

8963. SHRI EDUARDO FALEIRO: 
Will the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pjeasea to state:

(a) whether Government are aware 
that huge savings of Indians abroad 
are lying in Banks in foreign coun
tries sometimes earning very low 
rates of interest; and

(b) if so, what steps Government 
propose to take to attract the savings 
of thg increasingly affluent Indian 
middle class abroad and to encourage 
them to invest a part of these in 
India?

THE MINISTER OF STATE IN 
TIIE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) The
maintenance of accounts in foreign 
countries by Indian residents abroad 
uo not fall within the our view of 
Indian Exchange Control 'md as such 
Government have no precise informa
tion about the funds kept abroad by 
su\_h category of persons.

(b) Government has devised several 
schemes to encourage remittances 
by way of investment in bank depo
sits or in industrial ventures. Apart 
from the various schemes which have 
been devised by Indian banks to mo
bilise additional deposits, the following 
specific schemes have been d 2vised by 
Government to induce the flow of re
mittances to India;

(i) The non-resident (external) 
account scheme under which the 
non-resident Indian account-holder 
has the benefit of having the 
amounts received therein, remitted 
outside India at his will;

(ii) The foreign currency (non
resident) accounts scheme, under 
which in addition to the benefit 
mentioned in item (i) above, the 
account holder does not run the risk
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of any loss due to fluctuation in ex
change rates.

(iii) Scheme permitting invest
ments, with option to repatriate by 
non-resident Indians and persons of 
Indian origin residing abroad, in 
new Indian companies upto 20 per 
cent of the new equity issue;
(iv) Scheme permitting invest

ment, with option to repatriate by 
non-resident Indians and persons rf 
Indian origin residing abroad in 
certain industrial undertaking upto 
74 percent; and

(v) The scheme of priority allot
ment in respect of import of trac
tors, cement and scooters to persons 
receiving funds equivalent to the 
cost, from relatives abroad.
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Measures to attract savings of Indians 
Abroad

8964. SHRI S. R. DAMANI: Will
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether it is a fact that hundreds 
of millions of Deutschc Marks belong
ing to Indians in West Germany are 
lying in Banks there, earning inte
rests as low as 1.5 to 2 per cent;

(b) what measures have been taken 
by the Government to attract the sav
ings of Indians living abroad;

(c) whether the Government is con-, 
sidering a proposal to allow non-resi
dent Indians to hold foreign exchange 
accounts in any currency with Indian 
Banks and offer attractive rates of 
interest; and

(d) the incentives offered to the 
Indians living abroad to encourage 
them to invest their savings in India?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) The main
tenance of accounts in foreign coun
tries by Indian residents abroad do
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not fall within the purview of Indian 
Exchange Control and as such Gov
ernment have no precise information 
about the funds kept abroad by such 
category of persons.

(b) to (d). With a view to en
courage inward remittances and in
vestment m India by non-resident 
Indians, the Goverment have divised 
the following schemes:

(i) The non-resident (external) 
accounts scheme under which the 
non-resident Indian account holder 
has the benefit of having the am
ounts received therein, remitted 
outside India at his will.

(11) The Foreign Currency (non
resident) Accounts scheme, under 
which in addition to Ihc benefit 
mentioned in item (i) above, the 
account holder does not run the 
risk of any loss due to fluctuations 
in exchange rates.

(iii) Scheme permitting invest
ments, with option to repatriate by 
non-resident Indians and persons of 
Indian origin residing abroad, in 
new Indian companies upto 20 
per cent of the new equity issue.

(iv) Scheme permitting invest
ment, with option to repatriate by 
non-regident Indians and persons 
•f Indian origin residing abroad, in 
certain industrial undertakings upto 
74 per cent; and

(v) The scheme of priority allot
ment in respect of import of trac
tors, cement and scooters to persons 
receiving funds equivalent to the 
cost, from relatives abroad.
No proposal to permit non-resident 
Indians to open foreign currency 
accounts in currencies other than 
US Dollars and Pound Sterling is 
under consideration of the Govern
ment. *

Opening of Branches of Batiks In 
Rural Areas

s m . SHRI S . R. DAMANI: Will 
the DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE 
be pleased to state:

(a) how many branches were opened 
by various Banks in rural areas dur
ing the financial year 1978-79;

(b) the details in respect of their 
performance, particularly about lend
ing advances for various purposes and 
collection of deposits; and

(c) how many new branches being 
proposed to be opened in rural areas 
by various banks in the next financial 
year?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
Available data show that the com
mercial banks opened 1721 branches 
at rural centres during 1970.

(b) The data system does not pro
vide for consolidation of information 
on the deposits and advance-? of the 
branches according to the year of 
their establishment. As al the end 
of June 1978, all rural branches of the 
scheduled commerical bank1* had 
mobilised deposits of the order of Rs. 
2379 crores and had outstanding ad
vances amounting to Rs. 1248 crores.

(c) The Reserve Bank of India are 
at present engaged in drawing up, m 
consultation with the State Govern
ments and the banks concerned, a 
three year plan of branch expansion 
in each of the underbanked districts 
to achieve a population coverage of
20,000 people per rural/semi-urban 
branch.

Exemption of Duty on Imported 
Viscose Fibre

8966. SHRI S. R. DAMANI. Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
be pleased to state:

(a) whether the Government have 
taken any decision regarding the 
exemption of Duty on imported Vis
cose fibre arrived in steamers which 
got final entry between 1st and 4th
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January, and if so, the position of such 
arrivals may be clarified;

(b) whether it is a fact that impor- 
ters of Viscose fibre had to suffer 
losses due to dock workers strikes 
and port congestion, thereby causi'ng 
late final entry of the steamers, though 
they were actually arrived and waiting 
for berths even from November, 1978;

(c) if so, why the notification issued 
on 5th January, continuing the exemp
tion of import duty is not applicable 
to the consignments arrived between 
1st and 4th January; and

(d) whether Government have re
ceived any representation in his 
regard and if so, the action taken 
thereon?

THE MINISTER OF STATE IN 
TIIE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL)* (a) to
(d). t»rior to 31st December, 1978, vis
cose staple fibre was exempt from the 
whole of the basic and auxiliary 
duties ol customs and the whole 
of the countervailing excise fluty. 
The question whether these exemp
tions should be continued beyond 31st 
December, 1978, was examined by 
the Government, it was decided to 
continue only the total exemption 
from the basic and auxiliary duties 
and to levy a countervailing excise 
duty at the rate of Rs. 1.32 per kg. 
on the imported viscose staple fibre. 
The exemption notifications were 
published in the Official Gazette on 
the 5th January, 1979. Subsequently, 
representations have bee.i received by 
the Government for extending the 
lower rate of duty also to a few con
signments of viscose staple fibre 
which were brought by certain ves
sels which arrived at different ports 
between 1st and 4th January. 1979. 
These representations are under ex
amination.

TWres outstanding agaburt persons 
drawing Privy Patw of Rupees one 

laftfa or

m i ,  SHRI HARI VISHNU 
' KAMATH: Will the DEPUTY PRIME 

MINISTER AND MINISTER OF 
FINANCE be pleased to refer to the

answer given to Starred 'Question No. 
194 on the 28th July, 1978 and state:

(a) whether the requisite informa
tion about the amount of income tax, 
wealth tax and other direct taxes 
outstanding against the 102 persons 
drawing privy purses of Rupees one 
lakh or more annually (before 1®71 
has been collected; and

(b) if so, whether it will be laid 
on the Table?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULIFIQUARULLASH): (a)
and (b). The information has been re
ceived from the field formations. The 
same is being scrutinised, verified and 
reconciled. The assurance given to 
the House in reply to Starred Ques
tion No. 194 on 28-7-78 will be fulfill
ed shortly.

Complaints of malpractices against 
Bank Officials

8968. SHRI K. LAKAPPA- Will the 
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether any complaints of mal
practices against bank officials were 
referred to C.B.I. during 1977 and 1978; 
and

(b) if so, details of the same and the 
results of the investigations made by 
the C.B.I ?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH); (a) and
(b). Information is being collected 
and will be laid on the 1'ahle of the 
House to the extent such information 
may not prejudice the investigations.

Deducttob of Professional Tax for cal
culation of Income Tax

8969. SHRI R. K. MHALGI: Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether it ig a fact that every 
individual doing some profession in



231 Written Answers APRIL 27, 3979 Written Answers 232*

Maharashtra has to ply the professional 
tax and the said tax amount paid to 
the State Government is not eligible 
for deduction while arriving at the 
Taxable income for calculation of in
come-tax of the said individual;

(b) if so, whether it is not Tax over 
Tax; and

(c> if so, what action Government 
propose to lake in the matter and 
when?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRj ZULFIQUARULLAH): (a)
Eveny individual doing some profes
sion in Maharashtra is required to 
pay professional tax to the* Slate 
Government. ln the case of salaned 
persons, with effect from Assessment 
year 1975-76. such a claim stands 
covered by the standard deduction al
lowable under section The pro
fessional tax paid is adjustable r*-- a 
drducation against the incomp from 
busmens or profession assessable under 
section 28 of the Income-lax Act, 
1961.

<b) No, Sir.
(c) In vJew of the pos'tion e x p ir 

ed above no action is propored to be 
taken by the Government m this m.i+- 
ler.

Postal Insurance policy

8970. SHRI R. K. MHALGT- Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state;

(a) whether it is a fact that the Pos
tal Insurance Policy is more beneficial 
than Life Insurance Policy 0f L.I.C. as 
jshown in an article published in Ma
harashtra Times, a Marathi daily, 
Bombay dated 14th March, 1979; and

(b) if so. why there should be such 
difference in the insurance policies 
of the same category issued by ‘wo 
Government agencies?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLLAH> • (a)
Yes, Sir.

(b) The Postal Life Insurance Fund- 
caters for a restricted class of emplo
yees such as Central/State Govern
ment servants and employees paid 
from Local Funds. By virtue of the 
nature of its operations, the PLI’s 
piocuralion and servicing costs, and 
consequently the premium rates, are 
lo^ ci than those of the L.I.C.

Helping hand from Neighbouring, 
Countries for development of Tourism.

8971. SHRI M CHANDRA-
SIIEKHARA MURTHY: 

SHRI P. M. SAYEED;
SHRI NIHAR LASKAR:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether the Union Minister has 
sought the helping hand from neigh
bouring countries for development of 
tout ism in India;

(b) if so. whether the Minister has 
also invited neighbouring countries m 
the region to take advantage of an 
autonomous Institute of Tourism and 
Travel Management to be set up in 
India to train executives for Tourism 
Industry;

(c) if so, whether India has suggest
ed a regional tourism plan for Afga- 
nistan, Bangladesh, Nepal, Pakistan 
anu Sri Lanka;

(d) if so, what are the details of the 
proposed plan; and

(e) whether all the above neighbour
ing countries have shown their willing
ness to cooperate with India in promo
ting tourism?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
FURUSHOTTAM KAUSHIK): (a) to
(e). It has always our endeavour to 
develop tourism from our neighbour
ing countries. In pursuance of this, 
India and its neighbouring countries- 
Afganistan, Bangladesh, Iran, Nepal, 
Pakistan and Sri Lanka—are coopera
ting closely in the field of promotion 
of tourism to and within this region 
through the machinery of the Worlds
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Tourism Organisation Commission for 
South Asia of which they are mem
bers, as also through bilateral ar
rangements. The Commission is 
-drawing up a joint marketing prog
ramme for promotion of tourism to 
this region. This will be discussed at 
the next meeting of the Commission 
in Kathmandu in June 1979 and the
reafter it will be finalised for imple
mentation. Our neighbouring coun
tries have also been invited to take 
•advantage of the Institute of Tourism 
and Travel Management that is pro
posed to be set up by the Central De
partment of Tourism f-ir developing 
professionalism in toiHsrn and for 
providing a cadre of trained mana
gerial personnel for the tourism in
dustry.

Implementation of Wanchoo Committee 
Recommendations

8972. SHRI M. V. CHANDRASHE- 
KHARA MURTHY:

SHRI P. M. SAYEED:
Will the DEPUTY PRIME MINIS

TER AND MINISTER OF FINANCE 
be pleased to state:

(a) whether it is a fact that the re
commendation of the Wanchoo Com
mittee "Report on tax cut has resulted 
in securing more revenues;

(b) if so, to what extent;
(c) whether all the recommendations 

-of the Wanchoo Committee have been 
fully accepted and implemented;

(d) if not, how many of its recom
mendations are still pending for im
plementation and the reasons therefor; 
and

(e) when they will be implemented?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRIZULFIQUARULLAH); (a) and
(b). The Wanchoo Committee had,
inter alia, recommended that the 
maximum marginal rate of income- 
tax> including surcharge, in the case 
of individuals, Hindu undivided fami
nes, unregistered firms, association of

persons, etc. should be brought down 
from the then prevailing level of 
97.75 per cent t0 75 per cent.. The 
Committee had also recommended 
some reduction in tax rates at the 
middle and lower levels.

This recommendation of the Ctn*- 
mittee was accepted by the Govern
ment in 1974 with minor modifica
tions. The Finance Act, 1974 lowered 
the rates of income-tax at all levels 
of persona] incomes and fixed the 
marginal rate of income-tax, includ
ing surcharge, at 77 per cent which 
was made applicable oin the slab of 
income over Rs. 70,000. In his Budget 
fcpeech for the year 1976, the then Mi
nister of Finance had stated that the 
expectation of tho Government that 
the reduction in rates would lead to 
better tax compliance had been ful
filled as was reflected 111 the increase 
in income-tax collections in the im
mediately preceding two years. The 
then Minister of Finance further 
stated that while thr»*-« were some 
other factors, including the drive 
against tax evaders and other econo
mic offenders responsible for the up
trend in collections, the reduction in 
tax rates also played a role in promo
ting better tax compliance.

The Income-tax collections depend 
on several factors, namely, the state 
of the economy, price trend.*, efficacy 
of tax administration, rates of taxes, 
etc., and accordingly, it is difficult to 
say how far the reduction in rates of 
income-tax had led to better collec
tions over the ye'ivs.

(c) to (e). The Wanchoo Commit
tee made 393 recommendations. Deci
sions have so afr been taken 
in respect of 326 recommenda
tions. Out of these 32G recommenda
tions, 9 recommendations are pending 
<c r implementator A statement indi
cating such recommendations with 
reasons for then peidoncy is laid on 
the Table of the House [Placed in 
Library. See Nn. IT-4376/79). Ne
cessary action will be taken to imple
ment the recorr.mc ic'r.tio.is which 
have been acc^ sd  by 11**“ Govern
ment
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Proposal to Start International 
Air ports

8974 SHRI P RAJAGOPAL NA1DU 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
slate

(a) wheihei there are any pi oposals 
with the Government to start inter 
national airports m our country's, and

(b) if so the places’

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT- 
1AM KAUSHIK) (a) and (b) Sub- 
Best ons have been received rioni time 
to time from various quarters i( 1 con
version of certain domestic airports in
to international auports e g , those at 
Srinagar Amritsar Ahmedabad Tri- 
vandtum etc An-India ha\e already 
started operating international services 
Middle-Last countries from lu\in- 
dium The leaMbililv ot An I uia 
opei ltimt; servues from Amnlsai is 
piesentlj undei examination

Giving of Loans by Government to 
Railways

8‘>7r) SHRI P RAJAGOPAL N *1- 
:DV Will the DEPUTY PRIME 
ISTFR AND MINISTLR OF H N W  
CE be pleased to state

(a) whether the Government are 
g \ini» leans to Railways,

(b) ii so the amount given during
1978-79, and

(c) the amount proposed to be 
given during 1979-80?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SIIRI 
SATISH AGARWAL) (a) to (c) In 
accordance with the reccmmenaatk» s 
of the Railway Convent on Committee, 
approved by Parliament m March 1979, 
no loans have been sanctioned from 
1st April, 1978, to the Railway Revenue 
Reserve Fund from the General 
Revenues for meeting shortfall in 
dividend payments For the Railway

Development Fund, a loan of Rs 537.49 
lakhs was sanctioned during 197&-79. 
As per Budget Estimates 1979-80, the 
Railway Development Fund will not 
require an„\ loan from the General 
Revenues dui ng the year

Promotion of Tourism In North Eastern 
and Meghalaya States

8076 SHRI P A SANGMA Will the 
Minister ot iOURISM AND CIVIL 
AVIATION be pleased to state what 
mcusuics tho Central Government 
propose to take to prorrote tourism m 
the North-Eastern region with parti- 
culai lofetence to Maghalaya*?

IHL MINISTER OF TOURISM AND 
C1VII AVIATION (SHRI PURUSHOT* 
TAM KAUSHIK) Because of restric
tions on the enlty of international tour
ists into the States m the Noith Eas- 
tun legion excepting for Kaznc.nga, 
CJauh ill and Smllong, as well as entry 
1c studious ior domestic tourists lor 
vî itm!* ceitun areas covered by the 
It uei-lme restrKted-area" in Manipur, 

M /onm Aiunachal Pradesh and 
N ilind it his not been possible lor 
tht Dtpaitment of Tourism to actively 
piomotc touiiMn to the North Eas
tern region

H o v u v m  at the instance of tho Cen
tral Department ol Tourism certain 
relaxations have been made for inter
national lounsts to visit Kaziranga, 
Gauhati and Shillong In view of this, 
a Forest Lodge has been constructed 
at Ka/uanga Game Sanctuary which is 
being run In the India Tourism De
velopment Corporation It is also pro
posed to construct Youth Hostels, one 
each at Gauhati and Shillong during
the Five Year Plan 1978__83 The
Governments of Assam and Meghala
ya have been requested to make avail
able suitable land for this purpose. 
The ITDC also proposes to conduct a 
hotel at Gauhati

The question of taking up additional 
schemes in the Ncrth Eastern Region
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will be dependent upon further relaxa
tion in entry restrictions into this 
area, and keeping in view the sugges
tions received from the State Govern
ments for taking up the development 
of 2 centres/schemes in the Central 
Sector.

Rise in the Prices o f Natural Rubber

8977. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether there has been any 
rise in the prices of natural rubber 
during last three years;

(b) if so, the details thereof, year- 
wise; and

(c) the reasons therefor and the 
steps Government have to augment 
the bulTer stock of natural rubber and 
to check the rise m its price0

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b). Yes, Sir. The average 
price of lot rubber comprising of RMA. 
3, 4 and 5 grades at Kottayam market 
during 1976-77, 1977-78 and 1978-79 
was Rs. 595.96, Rs. 632.11 and Rs. 953.43 
respectively per quintal.

(c) The rise in the rubber prices is 
consequent on a shortfall in the pro
duction of rubber during the years 
1977-78 and 1978-79. To augment the 
stock of natural rubber in the country 
and to check the rise in its price, 14,750 
tonnes of natural rubber was imported 
during September-October 1978. On 
a further review of the demand- 
suPPly position import of an additional
15,000 tonnes of natural rubber was 
allowed during 1978-79.

Cases Detected in Connection with 
Contravention of F.E.R.A.

8978. CH. HARI RAM MAKKASAR 
GODARA: Will the DEPUTY
PRIME MINISTER AND MINISTER 
OF FINANCE be pleased to state:

(a) the number of cases detected 
during the last one year involving big 
business houses and others as well for 
contravention of FERA;

(b) the nature of offences and the 
amounts involved; and

(c) the nature of action taken in the 
matter and appreciation given to the 
officers who detected the cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) The
number of cases detected and Show 
Cause Notices issued during the last 
one year (1st April, 1978 to 31st 
March, 1979) in respect of offences 
for contravention of FERA is 2844.

(b) and (c). It would involve much 
time and labour to furnish for all these 
cases the details about the nature of 
offences, amount involved, nature of 
action taken and apreciation given to 
officers who detected the cases.

Agreement between India, Bangladesh, 
Nepal, Thailand and Burma Re. Jute

8979. SHRI CHITTA BASU: Will the 
Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether it is a fact that the jute 
producing countries like India, Bangla
desh, Nepal, Thailand and Burma re
cently met at Kathmandu to discuss 
various problems of jute in the inter
national market;

(b) if so, whether any agreement 
among these producing countries 
could be arrived at; and

(c) if so, the details of the agree
ment?
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’ THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) Yes, Sir.

(b) and (c): The Jute producing 
countries unanimosuly urged for early 
flnalisation of an agreement on jute 
which would provide for tackling the 
various problems faced by jute and 
jute goods in the international trade.

“STC in Newspaper Muddle"

6980. SHRI CHITTA BASU:
SHRI VASANT SATHE:
SHRI VIJAY KUMAR N. 

PATIL:

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether attention of the Govern, 
ment has since been drawn to the news 
item captioned “STC in news paper 
muddle" published in the Indian Ex
press on 10th March, 1979; and

(b) if so, whether any inquiry has 
since been made into it and the re
sults thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a)
Yes, Sir.

(b) Some complaints were re
ceived about the quality of only one 
consignment of glazed newsprint. 
The matter was taken up with the 
foreign supplies who have agreed 
to pay compensation to the Indian 
consignees.

Deterioration in tbe Record of Fublie 
Sector

8981. SHRI CHITTA BASU: Will
tbe DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether his attention has been 
drawn to the comments in the Econo
mic survey for the year 1978-79 to the 
effect that the Public sector “record 
has deteriorated sharply” ;

(b) if so, whether the Government 
have since made any attempt at iden
tifying the real and basic causes; and

(c) if so, the details of the causes 
and steps taken to remove these basic 
causes?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE! 
(SHRI SATISH AGARWAL): (a)
Yes Sir.

(b) and (c). Though there was 
some shortfall in the physical per
formance of a few public sector 
units in the first eight months, in 
most cases this was, as evident from 
the attached statement, substantially 
made good in the subsequent four 
months as a result of timely correc
tive steps.
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Foreign Shares in Cigarette Manu
facturing Companies

8962. SHRI HALIMUDDIN AH
MED: Will the DEPUTY PRIME
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether Government propose lo 
change the shares of Foreign com
panies which have invested in India 
and the shares will be reduced only to 
25 per cent in case of cigarette manu
facturing companies in particular and 
other companies in general; and

(b) if not, the reasons for not 
Indianisation of cigarette companies in 
India in particular and companies m 
general?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)
No, Sir.

(b) Government's policy in re
gard to the dilution of foreign share
holding’ in existing foreign companies 
is set out in the guidelines framed 
under section 29(2) (a) of the Foreign 
Exchange Regulation Act, 1973. Those 
guidelines are being strictly enforc
ed.

Ban on Sale of Foreign Brand 
Cigarettes

89R3 SHRI HALIMUDDIN AH
MED. Will the Minister of COM
MERCE, CIVIL SUPPLIES AND 
COOPERATION be pleased to state:

(a) whether Government propose to 
impose ban on the sale of foreign 
brand cigarettes In India, as these are 
injurious lo health, so that foreign 
exchange will be saved with the ban 
thereof;

(b) if not, the reasons thereof; and

(c) whether Government propose to 
impose heavy taxation on foreign brand 
cigarettes in the nation’s interest?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BAIG): (a)
and (b). There is no proposal to ban 
such imports. However, since 1st 
April, 1976, when the Cigarettes 
(Regulation of products, Supply and 
Distribution) Act, 1975 came into 
fsree, every package of Cigarettes 
for disribution or supply for valu- 
bear thereon or on its label, the 
able consideration or Tor sale must 
condition “Smoking is injurious to 
Heallh” even if it is imported.

(c) Foreign brand Cigarettes al
ready attract countervailing duties 
(m view of central excise) in addi
tion to import duties.

Loss to public finance holding major 
share in T1SCO

8984 SIIRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased
1o state:

(a) whether he is aware that the
TATA sister concerns Jike TISCO, In
dian Tube Co., Tinplate, Tata Robins 
Fnser Tayco are making profit at the 
cost of the TISCO by manipulating 
their business transaction with
TISCO;

(b) whether it ig a loss to the Public 
Finance holding major share in the 
TISCO but not in other sister com
panies; and

(c) if so, steps taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a),
The Industrial Development Bank 
of India has reported that it is not 
aware of any transactions manipu
lated by the Tata sister concerns like 
Tata Engineering and Locomotive
Company Ltd., Indian Tube Com
pany etc., to make profit at the cost 
of TISCO.



245 Written Answers VAISAKHA 7, 1801 (SAKA) Written Answers 246

(b) In view of the answer to part
(a) of the Question, the question of 
public financial institutions suffering 
any loss does not arise, also because 
TISCO has been paying dividends 
regularly. _ 1

(b) Does not arise.

f i r s *  i t a r  « r w r r

8985. q*»o q n o  ritarnft : wr
*fir«T»n fTrnfrv

’Tjv ?̂TT% ^  fW  JPTff fa> :

(«p) t  fr ^ tr:
H WTTfT *frc ftĵ T % arttnr ¥ST%
fasnr jfnnrr &nr  ̂ ; wfa:

(*sr) f r ,
I ?

vfem, arrn̂ v sift Htreifan ihmra
H TTSq- (*ft WTfr̂  *»T) : («F)

( s r ) .  ? r$ fe ? 5 ft #  w n i i v 7 8  *  §5  
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Complaints from Publishing Houses 
regaxding Import of Newsprint

(a) whether the State Trading Cor
poration had purchased for import 
1290 tons of Finish newsprint;

(b) if so, what are the value of the 
total imports and what tonnage was 
distributed to Bombay, Madras and 
Calcutta ports;

(cj whether it is a fact that serious 
complaints have been made by several 
publishing houses that imported news
print is not of Finish manufacture and 
suffers from low quality; and

(d) if so, what investigations have 
been carried out by the Government 
and who has been held responsible for 
the variation in the quality, quantity 
and Finish of the paper and the action 
that has been taken to remedy the 
same?

THE MINISTER OF STATE IN 
TI1E MINISTRY OF COMMERCE* 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BA1G): (a)
STC purchased 1283 tons of Finish 
Newsprint.

(b) The total value of this 
newsprint was Rs. 43,59,377. Of the 
total quantity of 1283 tons, 1035 tons 
was distributed to Bombay port and 
248 tons to Calcutta port.

(c) STC has not received any seri
ous complaints about the origin of 
this newsprint. jiHowever, some qua
lity complaints were received 
which have been settled with the 
foreign suppliers who have agreed 
to pay compensation to the Indian 
consignees.

(d) Does not arise as the matter 
was duly taken up with the firm 
and has been settled to the satisfac
tion of the consignees.

Export of Silver, Silver Articles andl 
Silver Ornaments

8906. DR. VASANT KUMAR 
PANDIT: Will the Minister of 
COMMERCE, CIVIL SUPPLIES- 
AND COOPERATION be pleased 
to state:

8987. DR. VASANT KUMAR 
PANDIT: Will the DEPUTY
PRIME MINISTER AND THE MI
NISTER OF FINANCE be pleased te 
state: I
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(a) what is the amount of silver, 
silver articles and silver ornaments 
exported during 1977 and 1978;

(b) what is the approximate stock 
of silver in the (1) trade circle, (2) 
in Nationalised Banks, (3) in other 
Banks and (4) with the people in the 
country;

(c) what is the total yearly produc
tion of silver in country in the last 
two years; and

(d) what is the decision of the Go
vernment regarding export of silver 
articles and ornaments out of India?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SATISH AGARWAL): (a)

*,Export o f  Silver 

Year Quantity in Metric 
Tonnes

1077-78 . . 644

*978-79 . . 700 (Approx.)

Export qf Silver articles

Year Rs. in lakhs

1977-78 . . 273-88

1978-79 . . 91-18
(April-Dee. 78 
provisional).

Export t f  Silver Ornaments

Year Rc. in lakhs

1977.78 . . 95-38 (estimated)

i s o -47 (estimated)
(ApriUjan. 79)

(Figures of export of non-gold 
jewellery are available and stand 
nt Rs. 119.23 lakhs for 1977-78 and 
Rs. 150.59 lakhs for the period April,
1978 to January, 1979, out of which 
about 80 per cent is the estimated 
export of silver jewellery).

(b) No reliable estimate ot  the 
stock of silver in (1) trade circle,

(2) in Nationalised Banks, (3) in 
other Banks and (4) with the people 
in the country is available.

(c) India is not in a producer of 
silver except as by product of other 
metals like gold, silver and lead. The 
quantities of silver produced as by
product during the last two years 
were: —

Year

1977-78 .

1978-79
(U pto Feb., 79) .

Q u a n l i t y  ( i n  Kg s . )

12,753-927

11 ,340’ 609

(d) The export of silver manufac
tures coins etc., is being allowed. This 
will, however, be kept under review 
in order t0 ensure substantial value 
addition in such manufactures to eli
minate the possibility of export of sil
ver in the guise of likhtly worked 
manufactures.

Opening of Branches of Nationalised 
Banks in Adivasi Areas

8988. SHRI AMARSINH V. 
RATHAWA; Will the DEPUTY 
PRIME MINISTER AND MINISTER 
OF FINANCE be pleased to dtate:

(a) whether Government propose to 
open more nationalised banks branches 
in Adivasi Area of Gujarat State;

(b) if so, the criteria adopted for 
opening new branches;

(c) what are the methods for grant
ing loans to Adivasis;

(d) whether Government propose to 
consider to normalise its method; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH) (a) 
and (b). Yes, Sir. in terms of their 
revised branch licencing policy the 
Reserve Bank of India are drawing 
up three year plans of branch expan
sion in underbanked districts. Of
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the districts in Gujarat which have 
concentration of tribal people, Ba- 
naskantha, Dangs, Panchmahals and 
Subarkantha have been identified as 
underbanked districts requiring new 
branches to be opened. The propo
sals are being finalised by the Rc- 
serve Bank of India in consultation 
with the State Government and the 
]'\jd banks concerned.

(0) to (e). In extending credit to 
the tribal people, the banks are al- 
j. idy follwing simplified procedures. 
Loans for productive endeavours are 
advanced on a group-guarantee basis 
or even without insisting on any 
security or guarantee where the bor
rowers are not in a position to offer 
cither If eligible, the tribal bor- 
1 'weis \rc financed under the Sche
me of Differential Rate of Interest. 
The banks also extend credit in the 
tribal areas through Large sized 
Multi-purpose Societies (LAMPS).

Income from Agriculture

8989 SHRI AMARSINH V. RA- 
THAWA: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) what Is the total estimate of in
come in the country from agriculture 
during the last three years, year-wise 
and State-wise;

(b) whether it is a fact that almost 
all the big business houses are running 
agriculture farms and saving the in
come tax; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH) (a) to (c).
The information regarding Item (a) 
i1' not readily available with this Minis, 
try. It is being gathered from va
rious sources. Regarding Items (b) 
and (c) a’so, the information is to 
he collected from the field offices. 
This is being done.

The information will be laid on 
the Table of the House, when it is 
collected.

Loans given by Banks and Financial 
Institutions to M/s. Allied Produce Co. 

Ltd. Paonta Sahib in HimachaE 
Pradesh

8990. SHRI DURGA CHAND Will 
THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE
be pleased to state;

(a) whether the Central Govern
ment are awaio that M/s Allied Pro
duce Company Ltd., Paonta Sahib in 
Himachal Pradesh have been issued 
industrial licence on 4th November 
1975 for setting up of wood pulp and 
speciality paper mill at Paonta Sahib: 
and

(b) whether it is a fact that tho 
State Government has applied to 
financial institutions and nationalised 
banks m July, 1977 for loans etc.?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUAR ULLAH) (a) 
Vos, Sir, A licence was issued to 
the Company during 1975.

(b) While the State Government 
of Himachal Pradesh has not mad  ̂
any application to Industrial Finance 
Corporation of India, Shri J. mehia 
of Al!i *d Produce Company Ltd. 
had made an application for finan
cial assistance to financial institu
tions in July 1977. However, in 
January, 1978 Industrial Projects 
Approval and Review Authority, 
Government of Himachal Pradesh 
informed the financial institutions 
that in view of the inadequate prog
ress shown by the applicant in imle- 
menting the project it has been de
cided to cancel this case alongwith 
commitment of wood with immedi
ate effect.
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Guidance on Banking Facilities for 
Loanees

8991 SHRI DURGA CHAND 
Will the DEPUTY PRIME MINIS
TER AND MINISTER OF FINANCE 
be p eased to state

(a) whether it is a fact that the peo 
pie particularly in the rural and hilly 
areas who approached the nationalised 
banks for loans are not given anv gui
delines in the matter with the result 
that I'kv  aie put to great inconven
ience

( j) whether there is any proposal to 
t rmg out printed pamphlets contain
ing detailed guidelines on banking 
facilities for the loanees and

(c) if so the details thereof if not 
the reasons therefor and in what man
ner guidelines is given by the hanks 
to the loanees'*

TIIE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQU ARULLAH) (a)
No, Sir The Banks do avoid causing 
any unnecessary inconvenience to 
their customers In case complaints 
aie received the<?e ere inquired into 
by senior officer? of the bank con
cerned

(b) and (c) Banks assist bono- 
wets by giving them detailed infor
mation about the vanous schemes 
undei which they can avail jf  bank 
finance and also help them in )i ling 
the application forms etc Mo>t of 
the commercial banks also adopt the 
orocedure of distubutmg publicity 
hteiature/printed booklets on diff
erent schemes both to the public and 
State Government agencies

Token strike by Employees of Reserve 
Bftuk of India

8992. SHRI ANANT RAM JAIS- 
WAL- Will the ®EFUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state

(a) whether it is a fact that the All 
India Reserve Bank Employees Asso
ciation had gone on one day token 
strike,

(b) if so the causes thereof and the 
amount of loss suffered by the Bank 
in terms of bank business as a result 
thereof and

(c) whether Government have under 
consideration any measures to avert 
such strike there in future and if sc, 
the details thereof7

TIIE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH) (a)
Yes Sir

(b) No foimal strike notice was 
jiven but it is understood that it 
was m suppoit of their demand for 
a fiesh settlement on the service 
conditions of clerical emplovees of 
the baik

Smte Reserve Bank is not perform
ing dny commercial banking busin- 

there was no loss m teims of 
bank s buiiness Transactions held 
up on 3rd April 1979 were attended 
to/cleared on subsequent days

(c) Reseive Bank of India and All 
Tndia Reserve Bank Employees As
sociation will continue with their 
bilattial discussions on 2nd May,
1979

vim wi Orofa 
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(’*r) x*m ^ «r  w* ŵ rc «rr̂  
wr ^Wt itvtt % vkrt
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Purchase of Tobacco by STC

8994 DR. LAXMI NARAYAN PAN- 
DEYA Will the Minister of COM
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether it is a fact that though 
the State Trading Corporation had 
taken a decision to purchase 15,000 ton
nes of tobacco, it started purchasing 
tobacco after 3 months;

(b) whether it is also a fact that tra
ders had purchased large quantity of 
tobacco prior to that,

(c) whether about 80 thousand ton
nes of tobacco is expected to be pro
duced during 1979,

(d) if so, the steps taken to ensure 
reasonable prices to tobacco growers 
and nlso to save them from the exploi
tation by monopoly companies, and

(e) tTae quantity of tobacco for ex- 
poit of which orders were received by 
the companies from foreign countries 
during tllie first quarter of 1978-79 and
1979-80?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG): (a) and (b). 
The Central Government directed the 
STC m the third week of February, 
1079 to purchase 10,000 tonnes of VFC 
tobacco of 1979 crop in Andhra Pra
desh on Government account. Market
ing of Virginia tobacco m Andhra 
Pradesh commenced in second week 
of February. The STC commenced 
purchase of VFC tobacco on Govern
ment account towards end of Febru
ary/early March.*

(c) Production of Virginia tobacco 
in Andhra Pradesh during 1978-79 is 
estimated between 95,000 tonnes to 
1,00,000 tonnes.



(d) Central Government intervened 
in the tobacco marketing through the 
S.T.C., to ensure reasonable pnces to 
Virginia tobacco growers.

(e) Government is not aware of the 
expoit orders foi tobacco received by 
the companies from foreign countries 
during first quarter of 1978-79 and
1979-80 However, exports of un
manufactured tobacco during first 
quarter of 1978-79 (April to June) 
were about 26,118 tonnes valued at 
about Rs. 47 15 ciores
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sifcr <nflff9WT hwto£
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8996  wio w w lt ir n w  <rHN : w t
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m? ft :

(? f) to t  fin* fw m f ^  ftrafa 
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( u )  to t *r§ f  ftr * *  *T*rcr sr$pr
*TC *IM TT 5T3T»T •PT'T ^  *Ffe*TT̂  ^ )
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w w  h  x m  »ra> ( « f t  « n f r e  w n )  s

»  («r) 197Q % fet? vrer
f^crrnr f̂rfcr ?t  r̂rfrpr qrt ’Tf 1 1 
gtnfr r̂«r «fV trnrmr n̂rr %

«^fd v  ^ ^  ?n!®r't nft 
^rrar ?rwhaT ^rrar ^ 1 ?t
mq- ma «mrt % wrar w  % 1- 1- 1 97 ‘>
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Dilution of foreign equity by M/s. 
Porritts and Spejncers (Asia) 

Limited

8998 SHRI ANANT DAVE* Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state

(a) how M/s. Porritts and Spencers* 
(Asia) Limited, Fandabad, a multina
tional company, has been allowed to 
dilute its equity shares upto 41 per 
cent who is running business on a 
letter of intent issued in the name 
of another company, i.e., M/s. G. Wil
liams and Co Private Limited; and

(b) if answer is yes, who is respon
sible for the error and what action* 
proposed to be taken against the con
cerned?
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THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE <SHRI 
SATISH AGARWAL): (a) M/s Pr-
ritts and Spencers (Asia) Limited is 
engaged m the manufacture of indus- 
tual mechanical clothing for which it 
ho ds an industrial licence No. L /
23(3)/43/68-Tex (E) dated the 17th 
Apnl, 1968, as amended in Febiuary,
11)74 Sincp the products manufactured 
by tho company require sophisticated 
technology not available indigenous’ /, 
tho company has been permitted to 
cairy  on its business with its existing 
foreign shareholding 0f 59 per cent in 
.icrms of the FERA guidelines

(b) Does not arise

Recovery of income tax arrears from 
15 top industrial house*

8999 SHRI HARI VISHNU KA- 
MATH: Will the DEPUTY PRIME
"MINISTER AND MINISTER OF 
FINANCE be pleased to refer to the 
answer given to Starred Question 
"No. 194 on the 28th July, 1978 and 
state the outcome of action taken by 
the Income Tax Authorities for re
covery 0f arrears from the 15 top in
dustrial houses?

THE MINISTER OF STATE IN THE 
■MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): The requisite 
information is not readily available, 
it is being collected and will be laid 
<on the Table of the House as soon as 
possible.

ftrm fisfwhi, ***** A
irm, vmr-m* mt mmnit wn vtx 
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PAPERS LAID ON THE TABLE

A nnual Report etc. op State T rad
ing Corporation of India Ltd. for

1977-78

MR. DEPUTY-SPEAKER: Papers
to be laid.

Shri Arif Baig.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND CO-OPERA
TION (SHRI ARIF BAIG): I beg
to lay on the Table a copy eich of 
the following papers (Hindi and 
English versions) under sub-sec
tion (1) of section 619A of the Com
panies Act, 1956: —

(1) Review by the Government 
on the working of the Stato Tiading 
Corporation of India Limited, New 
Delhi, for the year 1977-78.

(2) Annual Report of the State 
Trading Corporation of Inrlu Limi
ted, New Delhi, for the year 1977-78 
along with the Audited Account? and 
the comments of the Comptroller 
and Auditor General thereon. [Pcued 
in Library. Sec No. LT-4367/79. ]

S t a t e m e n t  )*>. r e a s o n s  for d e l a y  i n  

l a y i n g  A c c o u n t s  o f  C o f f k e  B oard  
for  1977-88

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND CO-OPERA
TION (SHRI KRISHNA KUMAR 
GOYAL) : 1 beg to lay on the Table a 
statement (Hind* and English ver
sions  ̂ cxplainig reasons for not laying 
within nine months after the close 
of the accounting year the Accounts 
of the Coffee Board for the year

197T~78. and the1 Audit Report there
on. [Placed in Library„ See No Lt- 
4368/79.]

Annual Report etc. of Orineferl Fire 
and General Insurance Co., Ltd., and 
a statement;

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): 1  heg to lay 
on the Table: —

(1) A copy each of the- following 
papers (Hindi and English versions) 
under sub-section (1 ) of section 
619A of the Companies Act, 1956: —

(i) Annual Report of the Orien
tal Fire and General Insurance 
Company Limited New Delhi, for 
the year ended 31st December, 
1977 along with the Audited Ac
counts and the comments of the 
Comptroller and Auditor General 
thereon.

(li) A statement regarding Re
view on the working of the Orien
tal Fire and General Insurance 
Company Limited, New Delhi, for 
tho year ended 31st December* 
1977

(2) A statement (Hindi anct 
English versions) showing reasons 
to delay in laying the papers 
tioned at (4) aboce. [Placed in 

Library. See No. LT-4369/79.]

COMMITTEE ON PUBLIC UNDER
TAKINGS

M in u t e s

SHRI TRIDIB CHAUDHURIT 
(Berhampore): I beg to lay on the 
T?\ble the Minutes of the sittings 
relating to Third, Eighth, Twelfth, 
Thirteenth, Fourteenth. Sixteenth 
and Twenty-fifth Reports of the 
Committee on Public iJndertakingsr 
on Jute Corporation of India Limited
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CALLING ATTENTION TO MAT
TER OF URGENT PUBLIC IM

PORTANCE
REPORTED VOILENT INCIDENTS AGAINST

A siancommunity in  Southhall 
L ondon

SHRI MUKHTIAR SINGH MALIK 
(Sonepat): I call the attention of 
the Minister of External Affairs to 
the following matter of urgent pub
lic importance and request that he 
may make a statement thereon:

‘The reported violent incidents 
against the Asian community, parti
cularly Indian immigrants, in Sou
thall areas of, UK and reaction of 
Government thereto.’

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SAMARENDRA KUNDU): 
Mr Deputy-Speaker Sir We have 
noted with dfep concern the re
ports on the clash in Southall, 
London, on 23rd April. I personally 
spoke to our High Commissioner as 
soon as I heard about the incident 
on 24th April. I again contacted the 
High Commission on “ISth April to 
ascertain the latest position. Our 
High Commissioner had £one to Sou
thall to meet the members of the 
Indian community, including ?ome 
who had received injuries during 
the incident.

As the House is aware, the incident, 
arose from an election meeting held 
by the National Front in the Town 
Hall of Southall on 23 April. The 
National Front is a racist neo-Nazi 
organisation which advocates hatred 
against coloured settlers and their 
compulsory repatriation. Asians in 
Southall had resented permission 
being given by the local authorities 
to the National Front in view of its 
obnoxious ideology and programme. 
The Indian High Commission had 
advised the British Government on. 
19th April that such a meeting 
would affect the racial environment 
in the area and even provoke some

untoward incidents. These fears 
came true. The police blocked ac
cess to people approaching the 
Town Hall from the afternoon of 23 
April, Serious clashes between the 
police and the demonstrators occur
red during the evening. It was not 
only the Asians in Southall but also 
British people opposed to the fascist 
policies of the National Front who 
took part in the demostration to 
express their feelings. The police 
alleged that the demonstrators had 
launched unprovoked attacks on 
them. On the contrary, tne Asian 
and other organisations blamed the 
police for their high-handed use 
of force. In the disturbances several 
people were seriously injured and 
one of them, a New Zealander, be
longing to th Anti-Nazi League, died 
from the injuries. About 40 people 
of Asian origin are reported to have 
sustanied injuries. About 340 people 
were arrested and most of them re
leased on bail. Our High Commii- 
sion has asked the British authorities 
to indicate precise figures of the In
dians arrested and charged. It is 
understood that tho British Govern
ment are making their own inquiry 
into the incident under the Police 
Act of 1976.

The latest reports from our High 
Commission indicate that tho tension 
has been reduced in Southall. Our 
High Commissioner has repeatedly 
advised restraint on tho part ot the 
Indian con nn unity in the interest of 
racial harmony.

We are in touch with the British 
Government, both here and in Lon
don. regarding the follow up mea
sures. We are glad to note the con
demnation by the British Prime 
Minister and other British political 
leaders of the racist National Front 
“reminiscent of Nazis”, as Mr. Calla- 

, ghan has said. Without in any way 
minimising the magnitude of the 
task. we hope that everything will 
be done to restore confidence among 

\ the affectd communities.
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itfrzz  *  stt̂  A wrsr
*TT *? * *  *  <T*5TT | fa
?*r fa**r w* % wsr f'T 1 ftra
f a few T4 £  arrar̂ r ire srrm «tt fa  

f  tftr fafafTr̂ T-T ’PT n*F SfTt̂
<rr *rirsTr srrerr «rr f̂a*T ?ret re 
sftv fl-CTrm ti jwrffr fa '̂TT ^  i?t § 1 
fatf wi?*fr *r Wfl m$i srr |
fa T.HfefarĴ PfT sffr »P*Kn |, 'TTn̂T'TH
m f l W  $ ^ fa *  fa*ft *r?2F tit 
A vhx g-ra't aft it* Jrtftinft £rat $ 
'jfavr *t, grm tft *<ftt »r;?ife%3*T 
trnT'TTJT m̂ rrq art stoj. ?
=r? «Tnn=m fm sn̂ fam re ^  
f^rm mi, 3T> sftTff tftt ^
3 ^  5TTH q?fr® 3FT »sfŶTT ?ftT *TTTT *TTT I
tiitft srr# n rft 3/t3 A srrt «ft
?rfâ  ^sr? k 3*% A r̂fr vni «ff fa sfrt 
re *ft wtoffr *; m«rs* <=r̂  srr 
fa«IT *f T̂ftT $ 1 ^?tt tft *fT
re Tff fa?R * irc'sw «r TTfttipr
re, vftror re 1 s*rra«? *pth % t?#, 
mT for $■ fprrt spfirere #
f*femr‘ *t i * #  f5rt>;i5rsrT % st
«ft fa fff faf* *PT «r?t re ?t*
*rm  $ 1 tit  f̂tfa f̂anrfarar $ Tf 
??r faf»r «rnm€ wfV sftf^nr ^ 1
VfrzF̂ T *Ft Q'TT VX7T m f̂ TO tficT iffW VTtTT 
| fa ^«pt f̂itn fatrr 3rre[, ?̂rt

ffajpw f  5tt*t fa  ̂ 3rrS 1
3-̂ rr tr̂ r ?mr»T srr̂ nr t fa ??r̂
fJTfff W % Xfpft ffTflFPPT fWT artf *TT I
5W w  faw *Y ̂   ̂«fr̂   ̂ <fir arar
ftfCTr ssttvtt «Ft ram  vi' ^ ?r ^
ctpt w  fane f*few wft 
«tt f a  f ? r  fa f* T  #  * ftfs ir  v t

1 m3<m >f so fsrn; ^ff- 
*H«r t 1 *Pfr «rr fa *̂r

iTsmr *pt̂  v f̂ rtr ĵtr f  
fa 7*r faw «TRT#?r *̂rr̂  ftrwro sft̂
«Ff >STTTf I ’irSR̂ S <F faWPfi ift falTTF|VR
fan r̂r§ £  irftr fâ nr <Pt ^ 
fam%  <ft fSffT*f*PT ft# | #fa?f 
sr? «ft*nv<T ^  f  rer  ̂ *r̂ t re tft 
*rr <TfR *i ’j x k t  *rr^*r f ' m  £  1 50-  

6 0  v  * r f f *  ? rin  *flrfe>T 5 tp y  ^  v  fwi
m n, #srsf5T %z «rr%, nfâ r fft re 
qr*r iprrT #nr#?r strr ?>jtt—î fWr 
*mj»r ?tm {  fa ^  »fr ^ w r t
«t>t n,fsm *H{f4#vt w f  ftr«T# 1 
fjr*rftf*r?r r̂ vr q* <fcn; it
«rr aftfa i*i< *rr«r r^rm m  1

m r  ^rr 3rro:?ft **#* # ^  qr# 
f(rf? r?w  t f tn r f? r * * r  ^  » r t fa s r r f i  
f  #fa* «rrarâ  fa argf re
«jrn=r fam wrtt | fa fa#*

qT«ff rTT*R ?T TO TT g?TT# STT̂ ft f ,  
% vft tfaqfTTW  ^T SRTT ^T?fr T?y |  I
tft ft ?r??ra H ?rre ^rrfj’ m
faf»r tit 'TrftTOV •??> sfVt ^  ?nc? tit
afaR* ^  fŝ rraY ssrk
^ fe?TTO re £*r tTTf t  
srk T̂Brf̂ fr f?mr sj‘\t jjt?
3f^r ^w?r ir 5rr$?fr rrfaijflr^ re^% 
TK flTfi ?  ̂ #-RJ7 ^rt tft
f  f fM t  vfr I ,  Ep(*pr^^ sptf
ŝmfVT ^  | 1 5mfm ̂  strt ^  | fa

5TST I^JTcT aft, ^  ^â TT ?ft
^   ̂ fa f>r# ^̂ rr̂ rr ? f^T, sftẑ r 
«r 5> #faR- ?R ?r> sfit^ «fr wRfV T?v 1 
pFrfTOT t  !3fr ?£&#? faJTT  ̂ apff
^  ?Tf5r ^  ^  | sp^l

We are having talks with the Gov
ernment. firr̂  crstSm # jprr faqr ? 

We should have lodged a strong pro
test with the Government

WT ?*fat ^ fatT ^T «̂TR t  «(T
?r§V? wr fafw< # 5*rr̂  <rrgfir̂
tit « rk  rrfsm?^ tit v t f  < tw > w  f tm  

that India stands by them and, In
dian Government stands by them.

fa**r *pt <n«RTRT?r <p> finrr nr
?T?lf ftwr 1 $ «m̂ r fjrfTOT ?rnpr  ̂ «r?

*11%™  ̂ fa ®RT ^  faf*r tit 
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Wt Wfitar f»» : OTTWff
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A vger 5? ?r* g \ ** 3 ?ft tw
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w  f*r?ft «ft v f t rw c  A
ti f  ^uf^t r̂nrt i  far? titvf
»Fi*r «rsnr §*r  ̂ nft «r«i# ^rf vftmrr 
ti m*r r̂er̂ t?r tit 1 trpnftir m  # art 

«F?r fa f*r?r? ^
«rt ?f̂ wrJT f<n£fa*s f, ^  nr«r
t- ’et̂ st t  # ** vt ^  v??Tr ^w r
ff fa ÊT 5T «pt| ^t 3HR?T?f|f
C‘ 1 $*r f̂fwsT ^pjfa€t ?  «r«# vwr#
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st«t f. 1 s*rf?rn whwt |m 
£ *rhr foffq- snara) anm ro f, vOx # #5 f, 

s*r 1 4 nv «ft
g<THr TOUT f  fo 3J> ®rST <TC BTf 
ipr *rrfa<r I, *n«r nftr ^-5̂  ?r^tt $ 
frr«r sft *thw sqrfaa fa*n f  1

nsp grr̂r zrs g; % ?*r
$ Tfi 4t aft Tiq- *ft ? fa ^  aft
RVTTT I, ^  STftT ŜTT ^ 3* £ sY* 
SITrfVJT qoiT #TRT l r̂ T̂T T̂JT t  ®fk 
*urr, *Tf*rf̂ T *ft ^ jt̂ r  srk jfrt 
*n$fa$T ?ftr nfur̂ ir 5Brtr g*rrc jtst *f 
WT 5T ft-sr <T fqrjq- 'flT* 'fc'TPTT *T«T sflT
*rm ? i ^  ¥? «ruT r fa w
ff-s TT 3fT WTiiffW (f, ?*r f̂3R>'7
* £ HTT̂XT r*Tf̂ FTT fao W?5T 3
*r*?T 5T3TT5T fc*i & 9>T ?nrT * *̂Tt qfcTTOT
* *fr *«a spmr fw  f  i

sn*m?sr f> *nx * *n?rnta *reF*r 
5 fa*r fsfrzn f, girrf wr*
SJR iJ spT( 3 irg -jqf w 'w i g I

SHRI G. M. BANATWALLA (Pon- 
nani). Mr. Deputy Speaker, Sir 
the happenings, to say the least, are the 
most deplorable and disgraceful. I am, 
however, very much pained to see that 
both the High Commission and the 
Government of India have taken the 
matttr very lightly. Sir, in this 
statement that has been made by the 
hon. Minister, Shri Kundu, we are 
told that—

“We have noted with deep concern 
the reports....”

Further, he says:

"We are in touch with the British 
Government.’* This shows only the 
weakness on the part of the Govern
ment. There is no expression of pain, 
no expression of anguish, no expres
sion of resentment, no expression of 
condemnation, especially also in view 
of the police brutalities.

i+ vfr’ * put to tIle Government that It has been very vreak in this particu
lar mater 6f upholding the honour of 

people of India and even about

the Prime Minister the remark has 
been made that he is a filthy person. 
I therefore put it in a categorical 
manner to the Government to let us 
know how the Government has ade
quately and appropriately communi
cated to the British Government the 
strong teelings of the pe r)le here 
throughout the country.

Sir, not only has the matter bten 
taken lightly, but, I put it to the Go
vernment that the Hi>h Commissioner 
has been rather lethargic No r'oubt, 
a few days before the incident, he 
came into contact with the British Go
vernment and informed them of the 
delicacy of the situation. But we ^re 
told that it was thc hon. Minister, Shri 
Kundu, who contacted the High Com
missioner as soon as he heard the 
statement, on the 24th April. Sir, the 
incident took place on the 23rd April. 
Let the Government clarify whether 
our Commissioner informed the Go
vernment of the incidents having taken 
place, or whether it was ihe Govern
ment here that heard in the news the 
whole thing and then informed the 
High Commissioner over there. 
We are told that it was the Govern
ment here that contacted the High 
Commissioner the next day, that is, the 
24th April. Sir, the incident took place 
on the 23rd April and it was after two 
contacts of the Indian Government 
with the British High Commissioner 
that on the 25th April, the High com
missioner chose to visit the area and 
reach the people. Let us therefore 
know whether the Government has 
taken up with the High Commisskner 
this point about its lethargy and the 
light manner in which it has been 
proceeding in the matter.

Sir, we are told by the hon. Minister 
Shri Kundu and I quote—

“We are in touch with the British 
Government both here and in 
London regarding the follow-up 
measures.”

This is a very vague sentence. *We 
are in touch* means what?
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What are the steps which have teen 
taken? Has any strong note been filed 
with the British Government? There 
is a report in the newspapers too ay 
that the British Government has been 
asked to hold an enquiry into the 
mat'^r Is it true that sn enquiry 
has been asked for by this Govern
ment '* What is the nature of the en
quiry? Is it a mere enquiry under the 
Police Aft over there? Sir, I under
stand that the Home Secretary has 
made a statement that if any enquiry 
is made, then, the rontents of its report 
will not be made public, lias ouf Go
vernment made any comment on 
this * -irticular remark of the H om.p 
Secrr* <ry that an enquiry which will 
be hel \ in secret will not appropriately 
and at! ‘quately deal with such a sium* 
tion’

I W"'ild like to know from the Go
vernment whether they propose to 
raise t^ese matters in the Common
wealth forum and what would be our 
attitude in totality with respect to 
these matters I hope, categorical and 
specie replies to the points that I 
have raised will come from the Go
vernment.

SHRI SAMARENDRA KUNDU* Mr. 
Deputy-Speaker, Sir, Shri Banatwalla 
is not happy with the words that have 
been used here in the statement; he 
says that we should have used much 
more stronger words. He might have 
seen reports in the newspapers that 
two days back I had stated in the 
Rajya Sabha that we look at these 
matters with deep anguish and 1 had 
said that this matter was indeed very 
unfcrtunate If the problems could 
be solved by use of strong words, per
haps the Government and some of us 
would not stop using these words. I 
would request the hon. Members to 
bear in mind that an election cam
paign has been cfoins; on in UK. and 
on 3rd thov aTe having their poll. We 
should not do anything or cause to do 
anything that it would appear that we 
are going to side with this group or 
that group, this party or that party. 

We agree that we have the duty and
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resposibility to look after welfare ot 
the Indian citizens abroad, but when 
a matter become a law and order pro
blem, we have also certain limitations. 
Therefore, in certain very difficult 
times, we have to be in touch with our 
High Commissions to find out the ac
tual facts, circumstances etc. If you 
would kindly see the statement, we 
have given versions of both the sides. 
We have said:

“The police blocked access to peo
ple approaching the Town Hall from 
the afternoon of 23rd April. Serious 
clashcs between the police and the 
demonstrators occurred during the 
evening. It was not only the Asians 
in Southall but also British people 
opposed to the fascist policies of the 
National Front who took part in Ihe 
demonstration -to express their feel
ings. The police alleged that the 
demonstrators had launched unpro
voked attacks on them On the 
contrary, the Asian and other orga
nizations blamed the police for their 
high-handed use of force.

I hope, a very distinguished Mem
ber of this House, Shri Banatwalla 
would appreciate that sitting in this 
House, one could not sit on judge
ment on certain incident that took 
place at Southall. We are cer
tainly entitled to know facts about 
the arrest of Indian citizens there; 
how many are injured and what are 
the losses that they have suffered. 
We are going into these aspects of 
the problem.

I strongly refuse the charge that cur 
High Commissioner has been lethargic. 
On the contrary, he has been very 
active. The news comes from there. 
The hon. Members know that there is 
a time gap of five hours; London time 
is behind of us by five hours. We are 
very anxious to get more news and 
the hon. Member should have welcom
ed the fact that we have been keeping 
in touch on teleDhone with our High 
Commission. It does not mean that he 
has not sent any report to us. I do 
not think, we should look into the*® 
problems in this manner: rather, he
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should appreciate that quick steps 
were taken to cellect more facts and 
to decide -what action we were go
ing to take.

The hon. Member wanted to know 
whether we would raise this matter 
m the Commonwealth forum Tnese 
matters are always diseased m the 
Commonwealth meetings and we use 
this forum to discuss certain matters 
of multi-ractiai and other -,uoh prob
lems

•sft finraipnT (sfsm
JTF i^r, *r?rt ^  sfr k m  |  

T O  S5TRST 1 ¥ c m T  f t  % I faTCT 5ITTT T T
*tnr pir $ tftc faflr 

q r v a  3 f t T t a r r T ^ t « f t T » r $ s  t  
g m r r r T T  ofararr *j?r t  faarcftRrt T t  ^ r r  *r
f -W H I  3TT W d l  TT Sf’efTT TT?T T
f^ rir,  *rVr fV O y  i f  v i i f f i ^ l  'sw I t h t  
'Si r  tu t  *tt eft ^ fs ra - 3  g?r <t t
f^ n n , f fs rc r #  w?t  cn r T t  s ira t  t t ?
T T  -BRffeT n * r !*?T TT TT
t f #  ? t r t  f a r a r ,  3f t  arerr t t  * *  ?rret fc, 
\ J * t t t  fa r ts i  w rr#  ^  fa i}  ’sttsett «u,
^  «TTT % f5r®FT ■ft * l f  W<ii) *TR f o r  f  W
%ftT  300, 4 0 0  szfffcrqt * f t  f tm fT IT  T T  I w  
t o t  1 w  s t t t  t t  ‘*fr«si,jr « r ra r ,  farer^ «t?t trfaprr 
* p r  ^  s t r  ^ n T a to  j js t  ffra rra t t ,
*r ^1 ? *r w  T rsa rrfo tft % srn? *rcfV
*nFt«r*r J  T f r  fr  I t  * ? t t t  f T R  g t  t?  f , 
fr*r T^rt r ^ n  ?t t t  f a  v s I v r  =t ?tt an tf

f  T  5*T fT H t T t  HTTP ^  T ?  f  I ^
T r fb r r  f ,  q r  «ft*r?fr $ * r r  T t  t t # ,  art <bttct
SjfPT $  * f tT  T t  I JT^ ?ft*T
s f t f . W  T t* n  *n r? fc r

# w r  Jj5r t  f w r f a s t  $  sifw 3f*<T 
%  $ 1 wrt vt sw shpi# f  1

v m r v H  a t  ?> T t  t  1 « n ?5
*rar ’I'tfir f<np %m ft  ?w ?ft
srgrspmHft  ̂1 3iv Strt tt ^Wm Tftem 
n̂jr̂ TT̂ lr<ft, *rar?fr ^T^Tm^rsmr^«ft 1 

«r?t tt m vM  9 ?rfir aft <Kwnar<wt 
T̂ t f ^  trVr r̂t srrtr ŝnrr vttott 

wnft # f?m!T TTift sftr ?»r r̂srw 
TT ^fr % 5STT-nm <PT ?TT? % STfflfstfST̂  
•PT̂nr 1

- f f r?  ^  j*£  jp rp h t f tn rr  I ,  t t  
wtnftr 1 1 «^i T*rr  ̂ :

“Our High Commissioner has 
repeatedly advised restraint on the 
part of the Indian community m 
the interest of racial harmony.”

its *mr* f*w <r?it t  fr tt «ttt?NV # 
^fer ^  ngrr, «fy»- tst t ?  f  1

3TRT ^  ®pf?T5JI JT ^  I fr gfrff ^
^#3T f r t lT  f*F TT ^*T5Tr fr*JT *T®IT I
spft ^  t  f r  ? r f  frfuwT #  w t
frrt^ ^  ^ 1 'wr fTTt? % ^  «fWt
# 5 ^ T T ? i r 5 r T T T f r T r « r T ? ^ r a s rrr t  ^
*r ftr *T?r ^  1 m  n w r i l  ^  m  ? ftr  t t  
r̂srr »rt  ̂ |f?Fr # f  ® v 5eri«r

f w  t t  *n P d^« i $revi«TTifTvt t t  ^ * ih t
f^JT I 5T ^  3TFRT ̂ TWr g f«F p u t  Tf*TVTT 
^  <prr fW tJ  f t  ^  arc* ^  w ^ m  n  w t  
* t $ -  ar? nf ^  I ,  « w f r  <jfara w r  «p?Rfy
JTf 5TRT »̂T «Si«fn*t« #  ^T 5fV ^ I

WT  ̂l^RPT ÎT % qitU*
f g ^ f t r q y R , t j t  r n ^ ?  wi ^  ? t t s t t  t t  
«[!TI?r ^HFflT *T T T T ff I J J T  J T f t ,  « P T T  ?ft f*f« t W  
JT^iJd # #  WT qaPT 3̂3W %
<^T  4W5T9T Ti?  T  fq*?4 W T ^  ^  ^
wr ?tttr q firfter It «TTt ^ 
^   ̂ ^

 ̂ T̂ T f!T <nd 4>1
^vft ^ ft; fir f̂r % setr *rat tjft thrift

siT?r *Pt f n < i  ^  1 f t w
T t  fsr^CT T t  t  ? ! I T O  WZ T t  f * w r
T > | ,  TTJ^ JTf 5T> 2fTT? fbpFf^ TT 
«rtT?fTy»t ?*rarr f r ^ r r  * f t ,  f ^ R r ^ v r r ’i r v rT r fh f  
sftrtTftnnf ^?r t  5fm> ttw TT^rraTt*

^r<TTt T t |  f?r?a f i^ t  T t  fr 1 f r a t  
# « f t » iF 5 n f t  T?r |  %  ^ f w ^ jm4 ^
1̂5RT $ I atfT TT 3ft Ssn-T

^  s m r F  t t  s p rr *  ?f®r m  t ? t
s w t  T t f  f?p?rr ^  T t  n f t  1 im  tit 
tf% SITrPTT f  f T  TT7 ^  *t W T
t ^ t  m rr $  w t r  t t  s ft ^ w h i T t  ?ft¥T ^rr t ^ t  
f ,  OTT f̂ RTTC w  *TfW^ % fflfT
T i^ * n ^ t  >i?t $  1

f r s t f t  ^ tt t ?h w  «(rr f%  f * r  ¥ h r r$
TTrtm - T  W ? r  T t  IJrTo W to ^

I 4  *T| aTFFTT ?  f T  ^
«ft*T t Y t t 4  T f tJ ^ r  « ftr«r#*r *n ir fn  T t  JToiwr® 
? ft°  vf ^  arrff, arr* #  f» r  w t  «f^*r 
>33T T f  f  I

WgJ >W TT»TW?*r TT JT^TfT ?, A  W  
T9W f  fT ?*r nm n, TH5

TTflRT^ A *TR fwfew PflTTT <fl | »
<WT ^ T T  flT«T f*W  T T  ^T?T TT T f  «TPTOT
^  ^ s t  t  ’  w  t  arm ^ * t  3  «rt 
q y r  T t̂ f  1 f t « $  fWV #  *nrr «rr i
^[T TT acf 5ftft %■ TfT vr TfT I  f r
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[*ft fasra ^ ttt
"snrjfa *55 # ®pt F’tvrt fwr
3|t3 I ^T T  K fWsFfiRTfPT ft  T£l

t  W t  *rr mf«nrt ft 3rr?ft f  1 
* t $ t  « f l r  f r r m  *  ? i y
pfirarf *t?t *p t̂ni « fa*s srrwj<n 
arr̂ rt w ?zt 1 1 wt irsm sram 
fa tr^ •tft ?>Tfsm wtf^r koff 4- ?n«r fa?r 
f?î T ?r«n $ ?srt h ?t t?T

,*rq!PT T̂THTitff ^ fa*# qfrrxrsr̂ v«r # strut 
^  w * 4 m  TR w e *rr% sf's^n m
*PT £ ?

^  s r n r  f w i n  *?> «rfe'jS ? i k  'T .^ T fT ’ P
I; | ̂ ?Rr flT«t ?*f rRK spT 5fT fe*rfafw?PT

*fit srr ’ f t  % w, ^  « r p  f it  t o t  s tttt jft  1 1 
3? #  jpiTt^n ^  s s r  i  ? n r * f w r  *  <75 « t s t  
w*raw | 1 fere* €r vfr sdr qT̂ f
«r?T T?J t ! JPTT Hat JT?KJT Stf «TTK »T
f ^ f f f r r e  *  sfTTif *  t f j r r e r r  ®Pt i r t c h s  
*rt qf*wr ?

sft WT̂ a- j** : si srr far 4  ̂ t
a?, arg^r s s s n f t  ^ j h t  fr « k  m  g k  * f  
j£STC wfr V^fl f̂ RTl t̂ t iTTWq *preT
#  farcr n t f r  stfrfsrn grr-r i t  m l  
f  s p r k ’  «rr*r *£1 t  1 <asrr j t ?  |  f ^
VfZ, f s T W I  5 ^ T O 5 l  ^  % inz  ‘^ T R T  ?ns r ^ r
|> PV WT V *frfe»T **X W  VTT r

«ft fif3W «pre H5f̂ 5i7 : fsra iftf̂ T 3 *t£ 
a rm T  ?n 5pt£ n f s n ^ . ^  ^rr

V T T  ^  ^  i f t f c i T  ^  t  ? « s t f  5 r» R J T  *IT 
t r f s v p m  f fC r  an^t ^ n  ^ r t c t t  «rr 1 ^ r m  g T O  
jf?Rr  ̂ m 1

«ft ?m̂ nr f  «s : ggr qf | ^
qf«^ mfert *ft 1 xftr ?̂r T̂ tfen $ ^
< r ? ^  st^T wvc  q f t p n r ? t

srt % qmlT̂  f, i  snrsrit
f ,  l i k  3f t  J T T ^ t  5PT f s R t g  ^  f ,
<3* ?ra  ̂ ffm «f̂ T % ^  TT
t̂*rr st«F 5Tjfr $ 1 ?i5r t̂sft ®r̂ t ^  ^  # 

» r > 5 m T 5 r ? r ^ | ? i T , 5 r ? 5 r e r f i f t f f  1 f
q f t  g g n r  y r t  t  ^  #  f y f e m  zv n x  « f r
fir&ŵ r ?f r̂nrO v r r $ 1 1

< H r  R  t %  ^r? T f %  * T |  « r |  ?r w ^ t F f l '  s ^ r r  
f ? w  ? t r  v rt *? j  ?r W r t  ^  t |  t  

r f t r  5 3 ^  f r c f t s  ^ t t  «flr ^ a  t |  f  1 
Wff ^5T ̂  ^  arr?r r̂errf nf | — 
f t  T P f r  f  trsfr «f?jt ^ r  M s r t  t j w  |  xtk 
S ^ n r  T f i w R r  m ix  i t j r t  ft  1 A * r ^ t  t t  s t o  
?it<s v f ’ TT ifT w m " ^  P f  t t  m e f W f  
•ft inr friwr | fp ??r^  M ir t  «tjrt %ftr 
qf^nr wpIt *z*z $ ^  *frfbi v>

tff fam on |, f̂spsr fm 
*pt *r?r I fe f#w?r v mnr <tt icfrfc ĵN- 

?ft thp# f , *r?r ^R!ff rn 5T"<r fu vt
^rr^^nrrfi^^?! T?n | wtT q?p 

«r̂ ®r 2̂-RT g'̂ ir m gt fv 3??t?r | f?p
'4Tf=r̂  #

f̂ r 1%?t spf w ? i  f̂ a tr^ spt
qjm^r vvr. xt ^9Ptw itz «& tn fs ^

?rriif!TT?̂ ™pr t, fat* $ tm qr 
iik vt srr marii qr f^tq 'm̂r 

n 1

im  s?ê w p̂nJTT t f% fa 0 * 3ft
«£*Tf t, T'fri ?»t wzm t  sni: vi h?‘Y 
w>?j\ vish % »i?.ua ?r̂ t g 5fT :̂«rm 
^R9R r., -dm n% f̂ sri I :—

“I think that everybody, of ell 
pnrties, should deeply deplore what
happened yesterday."’ Then he has
said something else and then comes 
the relevant part; “The doctines of 
the National Front <:re pernicious,

provocative; they are reminscent ol 
Nazism.........”

SHRI VIJAY KUMAr  MALHO-
TRA: What nbout the police?

SHRI SAMERENDRA KUNDU :
I read that out.

PROF. P. G. MAVALANKAR
(Gandhinagar): When did he say
this?

SHRI SAMERENDRA KUNDU : 
On 24th. The incident *.iok place or* 
23rd,

I have already answered the ques
tion about Commonwealth.

These matters are also taken up* 
the meetings of the Commonwealth.

SHRI SAUGATA ROY (Barrack- 
pore): Let me take this opportunity 
to pay my tributes to the very brave 
non-Asians who participated in the 
anti-Nazi demonstration; particular
ly, let me pay my homage to the- 
great New Zealander who laid down- 
his life in the face of severe police 
bhutalities to support the ariti-Nazi 
cause. The problem of racialism in<
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Britain has been growing from year
to year. First, we had the skin heads
in Britain, people with shaved heads
who used tg beat up the Indians.
Sucli incidents became very common
in the last few years. Then the
racialist National Front was set up
under the racist pig, Enoch Powell,
and led by Martin Webster and John
Tydall. They raised a new anti-
Indian and anti-black hysteria in 
the country. It is a wonderful thing
that though Britain had a Labour
Government, under the pressure of
the new extermist National Front
the British Government has been
making its immigration laws tighter
and tighter. The fact that there are
virginity tests against Indian v/cmen
immigrants in Britian now is proof
of how much pressure these racialist
wield on the British Government.
They have laid down the strictest
laws today for immigration.

The whole question is how our
Indian Government lo-oks at this
whole problem because the serious
ness of the situation has not been
brought out by the statement nf the
Mini:ter 'of State for Extarnal Afla-

I irs, I am very sorry that a former
! fire-brand socialist like Samarendra!

Kundu came out with such a wishy
washy statement giving both version
of the incident. Of course, now he is
a Janatâ  man. (Interruption).

' A week before this Incident, there
was another incident in Leicester
where another racialist meeting was.
held by the National Front, where
the local people had protested and
where there had been massive police
reinforcements to protect the raualist
Front meeting. When this meeting
took place in Scuthhall, as the
Minister has pointed out, the In
dian High Commissioner point
ed out that this meeting would dis
turb the public peace in Southall.
The Ealing Council, which had ear
lier refused permission to hold the
meeting, suddenly gave them permi
ssion this time. A 5000 strong conti-

 ̂ ngent t**' policemen surrounded the
meetiu’f to protect 59 supporters of

the racist National Front. The anti-
Nazi demonstratorg v/ere standing
outside. The police prevented jour
nalists from going inside the meet
ing. This was the incident that led
to the conflagration. What happened?
59 people stood on the steps of the
Southhall public hall and they chan
ted abuses at the Asians—3000 of
them who were outside. It is
no small wonder that in spite of all
this provation, violence did not break
out in a bigger way. After all, the
main victims of violence were the
Asian people who were demonstrat
ing, including Tariq Ali  ̂ the Pakis
tani firebrand, a very piquant situ
ation is obtaining in the U.K. today.
Though the official posture of all the
parties is that they are against ra
cialism, the administration is acting
totally in collusion with the racists.
James Callaghan has denounced the
National Front as a racist organisa
tion. We have also heard Mrs. That
cher condemining this incident. But
what does the British Home Secretary
Mr. Merlyn Rees say? He said in an
interview that these incidents were
unprovoked incidents by Asians and
that caused violence. Worse still is
the statement made by the Sc-otland
Yard Chief, Sri David McNee who
said:

“The incidents' .were unprovoked
attacks against the police and pro
perty by groups of people deter
mined to create an atmosphere of
tension and hatred.”
This is the statement of the chief

of the official police and of Britain
and this shows the attitude o f the
administration. In spite of what the
leaders are saying, the attack is 
mainly against the Indian people.
The people have protested in Britain
also. To protect a few people, 5000
policemen had to be brought at a 
cost of a quarter million pounds.
This is the trouble the British Gov
ernment î  taking to protect the ra
cists. They say that in order to have
full democracy election meetings
should be held. But is it the right
of anybody in any country where
there is democracy to have racist
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tShri Saugata RoyJ
organisations hold election meetings? 
This is a point which we have to 
seriously consider, I am sorry that 
the Government has at :-tage con
demned the brutalities of the police 
against the defenceless Asians, it 
has not protested that sc many peo
ple have been injured The High 
Commissioner did not go to the 
ercmation ground and nobody 
went to the hospital This r, situation 
that is prevailing. I would urge up
on the Munster to make a senous 
.-tudy of the situation.

It is high time that Indian abroad 
cease to be whipping boys. Indians 
go abroad because we do n'.'t give 
them jobs They go abroad, get em
ployment ar»d siert|t remittances, 
which our Government utilise for 
their foreign exchange requirements. 
Now these people are beaten up and 
our Government do not stand by them 
The Indian people abroad have been 
the whipping boys of ldi Amin, in 
Sri Lanka, in Burma and now m 
Britain. It will spread to France also. 
Then with what fece will you send 
Indians abroad and with what face 
we shall ask them to send remittan
ces to our country? It is high time 
that the Government take a firm 
stand in this matter.

I would like to remind the hon. 
Minister that not only are we still 
in the Commonwealth, maintaining 
our umbilical card with our historical 
Brtish masters, but today the British 
investments in India exceed the Bri
tish investments before 1947. There 
are more British personnel wnrkmg 
in this country today than there were 
in 1947. There is so much remit
tance going out of the country. Yet, 
the Government at no stage showed 
that it has guts to stand by the Asain 
community abroad, to give them 
confidence by taking some stiong 
stnnd, so thal people abroad under
stand that if the interests of Asians 
are hampered, if Indians are hit. \C 
Indians are insulted, if Indians are 
discriminated against, the Govern

ment of India is there to protect the 
Indian interests abroad and that in
side the country we will lake such 
steps so that the racist pigs do not 
repeat such incidents abroad.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): There should be a 
full-fledged discussion on this.

SHRI SAMARENDRA KUNDU- I 
listened to the speech made by my 
most esteemed7 distinguished and 
ebullient inend; whethci i should 
cal Ihim firebrand, I do not knt w. 
If one has to be a firebrand or one 
1o v p s to be firebrand, a firebrand 
has to be repponsible.

AN HON. MEMBER: So, you are 
irresponsible.

SHRI SAMERENDRA KUNDU : 
I have never been irresponsible. I 
have only âid that a fire brand has 
to be responsible.

Government have to act nccoiding 
to the information they get. I have 
already shared with the House what
ever information I have got. I en
tirely associate myself with the feel
ings and sentiments expressed by the 
hon. Member about racial discrimi
nation and the difficulties encoun
tered by Indian citizens abroad. 
Whenever there are any incidents, 
we have always gone to their 
rescue, within the various constr
aints ta our approach; we have 
always gone to the help of Indians
abroad___(Interruption) There are
many examples. We have acted pro
mptly whenever such cases have 
come to our notice. Our High Com
missioner to the spot and discussed 
the matter with the people. It 13 not 
true to say that nobody has gone to 
the hospital. I can say that c-ne of 
our officers has gone *nd visited the 
hospital. My information is that none 
of the injured are now in the hos
pital Three or four persons had 
gone to the hospital and some ol 
them have been discharged also.
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AN HON. MEMBER: What about 
the High Commissioner?

SHRI SAMARENDRA KUNDU :
I  can check up whether the High 
Commissioner has gone there Or not. 
Further, the High Commissioner 
•cannot go everywhere, as you cannot 
expect the Minister to £,0 every
where As I said, the Hit?h Commis
sioner has gone to Southhall and 
had a meeting with the Indians.

The High Commissioner had gone 
to the spot and had a meeting with 
the Indians and Asians also ttterc I 
can say that no other Ambassador 
or High Commissioner had gone to 
the spot This is one thing which 
Mr. Saugata Roy must also appreci
ate, to give the devil its due. You 
can criticise, but to criticise blindly 
without giving the devil its due is 
not constructive.

SHRI G. M. BANATWALLA: On 
a point of o rd e r . Referring to the 
High Commissioner, the hon. Minis
ter has said, “give the devil itj due” 
Does he take him to be a devil?

MR. DEPUTY-SPEAKER: Tt 'is a 
devil’s point, it is lot a point of 
order!

SHRI JYOTIRMOY BOSU : He
has second hand information. If the 
went in cognito and tried to find 
out, he will see that he has the most 
unhelpful and unsympathetic peo
ple abroad. It is a waste of money 
to maintain these missions.

MR. DEPUTY-SPEAKER : Let
him finish his answer.

SHRI SAMARENDRA KUNDU : 
Mr. Jyotirmoy Bosu’s views on this 
are very well known.

The last part of the question is 
about strong action. We are taking 
appropriate action, and we are in 
constant touch with the Government 
there and also with our High Com
mission 'whatever is necessary
“to tackle tbit problem we will cer- 
'tainly da.

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): I learn that the Indians 
wanted a ban on the racist meetings 
in Southhall. Why have they not been 
banned? I am told that four meetings 
are going to be held up to 3rd May. 
The National Front is a racist orga
nisation. They are abusing Indians, 
they are saying so many things 
against Indians, and they are insti
gating people against Indians and 
creating an atmosphere which gene
rates violence. Therefore, I want to 
know from the Minister whether he 
has asked the British Government 
to ban such meetings in the area 
where Indians are concentrated.

We are not able to protect them. 
Is it possible for the Government 
to protect them or not, we want to 
know What are the steps they are 
going to take to protect them? Sup
pose in future such violence errupts, 
then what action are Government 
going to take? When we wanted 
India to come out of the Common
wealth, our External Alfairs Minis
ter said that it was quite necessary 
for us to be in it because the British 
Government was not going to dio 
anything, and we were in a majority 
there. Are you going to cfensure 
the British Government through the 
Commonwealth? Can you give that 
assurance?

SHRI SAMARENDRA KUNDU : 
These questions have been answered. 
I can give my personal opinion, but 
being a Minister I am prevented 
from giving it. If 1 had been there, 
I would have said many things.

About banning this organisation, 
I have said that it is one of the most 
dirty racist organisations. It foments 
racial hatred, and is a Nazi type of 
organisation. It has no love for 
Indians, Asians and almost all the 
parties ,the Liberal Conservative and 
Labour party leaders, have conde
mned this incident. I think the Bri
tish Government are examining the 
law whether they can ban it or not, 
they will decide.
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12.50 hrs.

PUBLIC ACCOUNTS COMMITTEE

H u n d r e d  a n d  t w e n t y - s e v e n t h  ̂ H u n d 
r e d  AND f o r t y - s e c o n d  AND HUNDRED

AND FORTY-THIHD REPORTS

SHRI ASOKE KRISHNA DUTT
(Dum Dum): i beg to present the
following Reports of the Public Ac
counts Committee: —

(1) Hundred and twenty-seventh
Report on paragraph 11 of the Ad
vance Report of the Comptroller and
Auditor General of India for the
year 1976-77, Union Government
(Civil) on Loktak Hydro-electric
Project relating to the Ministry ol
Energy.

(2) Thirty-fifth Report on thfrl 
Ministry of Agriculture and Irriga-j
tion (Department of Agricultur
Research and Education)—Indieaf
Council of Agricultural Research-
Working conditions of agriculiura
scientists.

(3) Minutes of sittings of the com-] 
mittee relating to the Thirty-fiftl
Report.

(4) Thirty-second Reort on Actio
Taken by Government on the recom-]
mendations contained in the Tenth 
Report of the Committee on thej 
Ministry of Railways—Passenge
Amenities.

(2) Hundred and forty-second Re
port on Action Taken by Govern
ment on the recommendations con
tained in the Seventy-ninth Report
on Direct Taxes relating to Minis
try of Finance.

(3) Hundred and forty-third Re
port on Action Taken by Govern
ment on the recommendations con
tained in the Seventy-eighth Report
on Direct Taxes relating to Ministry
of Finance.

12.52 hrs.

(5) Thirty-seventh Report O ttJ  

Action Taken by Government on the| 
recommendations contained in tha 
Twelfth Report of the Committee onl
the Ministry of Agriculture and!
Irrigation (Department of Irriga-1 
tion) —Development of Irrigation-!
Facilities.

(6) Thirty-eight Report on Actioftj
Taken by Government on the re-J 
commendations contained in the Six-]
teenth Report of the Committee on| 
the Ministry of Energy (Department
of Power)—Power.

ESTIMATES COMMITTEE

T h i r t y - t h ir d  a n d T h i r t y - f i f t h  R e 
p o r t s  AND M i n u t e s  a n d  T h i r t y -

s e c o n d  a n d  T h i r t y - s e v e n t h  t o

F o r t i e t h  R e p o r t s .

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to
present the following Reports and
minutes of the Estimates Commit
tee:—

(1) Thirty-third Report on the
Ministry of Finance (Department
of Revenue)—Customs.

(7) Thirty-ninth Report on Action| 
Taken by Government on the recom-i
mendations contained in the Nine-j
teenth Report of the Committee onl
the Ministry of Railways—Loss and]
Damage Claims on Indian Railway

(8) Fortieth Report on Action!
Taken by Government on the re-1 
commendations contained in thfrl
Ninth Report of the Committee onl
the Ministry of Education and Sociall
Welfare (Department of Education)-]
Higher Technical Education.
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12.51 hrs.
COMMITTEE ON SUBORDINATE

LEGISLATION

T w e n t ie t h  R e p o r t

SHRI SOMNATH CHATTEHJEE 
(Jadavpur): 1 beg to present the 
Twentieth Report (Hindi and English 
versions*,) of the Committee on Sub
ordinate Legislation.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

T w e n t y - n i n t h , T h ir t ie t h , T h i r t y -  

f o u r t h , T h i r t y - f if t h , T h i r t y - s e v e n t h  

a n d  T h ir t y - e ig h th  R e p o r t s

SHRI RAM DHAN (Lalganj):
I beg to present the following Re
ports (Hindi and English versions)
o f the Committee on the Welfare ot
Scheduled Castrs and Scheduled
Tribes:—

(1) Twenty-ninth R e p o rt on the 
Ministry of Works and Housing
(Works Division)—Reservations for
and employment of Scheduled Castes 
and Scheduled Tribes in th e  Central
Public Works Department.

(2) Thirtieth Report on Action
Taken by Government on the recom
mendations contained in the Fifth
Report on the Ministry of Railways
(Railway Board)— Reservations ior,
and employment of, Scheduled
Castes and Scheduled Trifcc-s in the 
Workshops of South Eastern Rail
way and also award of petty con- 
racts to Scheduled Castes and Sche
duled Tribes in the South Eastern 
Railways.

(3) Thirty-fourth Report on Action
Taken by Government on ths recom
mendations contained in the Sixth
Report on the Ministry of External
Affairs—Reservations for and emp
loyment of, Scheduled Castes and 
Scheduled Tribes in ihe Ministry of

External Affairs and its suboi ornate 
offices including Indian Missions ab
road.

(4) Thirty-fifth Report on Action
Taken by Government on the it- 
commendations contained in tut* 
Twenty-third Report on the Munstry 
of Finance, Depaitment of Revenue
(Indirect Taxes Division) — Reserva
tions for, and employment of, Sche
duled Castes and Scheduled Tribes
in the Central Board of Excise and 
Customs and its field formations.

(5) Thirty-seventh Report on the
Ministry of Railways (Railway
Board)—Reservations for, and emp
loyment of, Scheduled Castes and 
Scheduled Tribes in Nottheast Fron
tier Railway and award of petty con
tracts to Scheduled Castes and Sche
duled Tribes in Northeast Frontier
Railways.

(6) Thirty-eighth Report on the
Mintetfry of Petroleum, Chemicals
and Fertilisers (Depaitment of
Petroleum)—Reservations for, and
employment of, Scheduled Castes 
and Scheduled Tribes in the Indian
Oil Corporation Limited (Marketing
Division).

12.56 hrs
COMMITTEE ON PUBLIC UNDER

TAKINGS

F if t ie t h  R ep o r t

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I have the
honour to present the Fiftieth Report
of the Committee on Public Under
takings on Bharat Heavy Electricals
Ltd.

SHRI VAYALAR RAVI (Chiray- 
inkil): Will we have a discussion on
it?

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Yesterday,
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when we raised questions on the 
Government Business, we did say 
that there should be a discussion 
on this Report.

Mr. DEPUTY SPEAKER. You 
give a Motion and it will be consi
dered.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): A motion has al
ready been given. We want a 
discussion on it.

MR. DEPUTY SPEAKER: It is for 
the speaker to consider it.

DR. SUBRAMANIAM SWAMY : 
Will you kindly convey our feelings 
to the Speaker?

SHRI VAYALAR RAVI- AT the 
moment, you are the Speaker. You 
may allow a discussion on it. Let 
us have a discussion on the Report.

12.58 hrs.

STATEMENT BY HOME MINISTER 
RE. HIS RECENT VISIT TO JAMMU 

AND KASHMIR STATE

THE MINISTER OF HOME AFF
AIRS (SHRI II. M. PATEL); Sit. the 
Hon’bic Members would iomcmher 
that on the 19th Apnl, 1979 there w£»=; 
a discussion in this House on a Call
ing Attention Motion regarding thi. re
cent large-scale violence and anon in 
the State of Jammu & Kashmir Dur
ing the discussion, a suggestion was 
made that 1 should pav a visit *o the 
affected areas to acquaint myself with 
the various incidents that took olace 
on the 4th, 5th and 6th April, 1970. 
Accordingly, I visited the Srinagar 
and the surrounding areas on the 22nd 
April, 1979. The Chief Minister of 
the State, whose headquarters at the 
moment are at Jammu, also arranged 
to accompany me when I visited the

State (St.) 2S4.
to J&K

places in Srinagar which had suffered 
from mob violence as also the villages 
in which varying number of houses 
were almost totally gutted.

In Srinagar town, I saw the various 
buildings which had been completely 
or virtually completely giifted, namely, 
the Srinagar Club, the Office of the 
United Nations Military Observers* 
Camp, the residence of the Director of 
Doordarshan next door and the All 
Saints Church and the buildings in 
its compound. These had been ap
parently selected as the targets of 
attack and arson by the mob. Im
mediately afterwards, I visited some 
of the villages in which residential 
houses, mainly of Jamait-e-Islami and 
Ahmediays were burnt down. The 
villages I went to were, Hassanpur, 
Sicharoo, Darigaon-Devsar and Arwani 
m Anantnag District. In some villages, 
large number of trees in orchards, 
belonging to members of these groups 
were cut. It was clear that in all 
these villages, the burning and other 
darrage was caused in a selective 
manner, the attack being directed to
wards the followers of Jamait-e-Islami, 
and persons belonging to the 
Ahmediya sect According to ibe in
formation given to me by the State 
Government more than 900 residential 
and non-residential structures were 
burnt; 3 mosques and one church were 
damaged by fire; about 800 shops, 
cow-sheds and stores were damaged, 
About 200 houses were looted. Five 
lives were lost in Police firings; 
while three persons died in clashes 
hetween the villagers and the rioutous 
mobs Two persons died as a result 
of drowning in the melee.

Later in the evening, I received 
tations representing Jamati-Islaml, 
Jamait-uUTulba. Jamait-e.Ahmediya, 
the Christian Residents of Srinagar, 
Congress (I), Awami Action Committee 
and the State Janata Party. Almost 
all of them emphasised the need for 
immediate steps for rehabilitation of 
the affected persons and families; 
punishment to the guilty; and adeq
uate preventive steps so that such

APRIL 27, 1979
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incidents do not occur in the future. 
1 also discussed the situation with the 
Chief Minister as also State Govern
ment officials.

13 hrs.

Having been the strong reaction of 
the people in Srinagar m particular 
early in 1978 when the late Shri 
Bhutto was found guilty by the Lahore 
High Court, the State authorities had 
expected that there would be repercus
sions if and when Shri Z. A. Bhutto 
came to be hanged. They, however, 
did not expect that the reaction would 
be so violent and widespread. Nor 
did they think that it would be so 
selective against the specific groups 
which became victims c\i mob fury. 
As soon as the State authorities realis
ed the magnitude of the trouble, they 
took all possible steps to bring the 
situation under control. But valuable 
time was lost in getting together the 
requisite additional police force and 
units of the Bordex Security Force as 
well as the Army. The situation was 
brought completely under control by 
7th April. The State Government 
arrested a number of persons suspect
ed to be responsible for the violence 
and arson. Quite a few of 1ho*e who 
were believed to have led the .nobs 
are said still to be fiee. And people 
in the villages I visited resented the 
fact that many of those arrested were 
released almost immediately on bail.

The State Government and other 
non-official voluntary agencies like the 
Red Cross have distributed blankets, 
clothes and grains in the affected 
villages The State Government is 
arranging to sanction loans for timber 
and G, C. sheets to the persons whose 
houses have been damaged or burnt. 
It has now approached the Central 
Government for special assistance fur 
the rehabilitation of the victims and 
this request will, of course, be 
sympathetically and speedily consi
dered.

While this is the bare narration of 
what happened and what had been 
done to restore normalcy, I must also 
state that it is my impression that 
considerable tension still prevails and 
certain groups told me that they felt 
insecure and uncertain of the future. 
For this reason and also because of 
some aspects of all that occurred, I 
feel that it would be in the interest of 
all concerned to subject the occurrence 
of the 4th and 5th April to a close 
scrutiny.

The Chief Minister of the State 
agrees with this view and intends to 
have a thorough enquiry made to find 
out why the authorities were not able 
to anticipate its nature or take ap
propriate preventive steps or contain 
the violence more effectively when it 
did occur. The Chief Minister is also 
determined to see that prompt and 
deterrent action is taken against the 
culprits so as to create a sense of confi
dence amongst the affected groups 
of people. I have assured the Chief 
Minister that the Central Government 
will give all necessary assistance to 
the State Government to enable them 
to take all measures necessary to 
restore confidence among all sections 
of the people and to ensure that 
such disturbances do not occur.

DR KARAN SINGH (Udbam- 
pur) 1 May I seek one clarification? 
In view of the fact that there is a 
widespread feeling that the ruling 
party which the Chief Minisler heads, 
the National Conference, was, m fact, 
largely responsible for mstisjntins* 
and leading these mobs, will the hon. 
Home Minister please assure the 
House that whatever inquiry takes 
place is not under the auspices of 
that very Government and that Party 
but it is an impartial and judicial 
inquiry? Otherwise, it will not be 
able to serve the purpose of restor
ing public confidence.

SHRI H. M. PATEL: I do not think 
I am in a position to tell him any
thing on this. My point really would 
be this. I have said that an inquiry
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would hr. mado to ascertain the facts 
The h-on Members statement that 
there is a widespread feeling that 
tV  National Conlerence was respon
sible for this, X think, is a statrment 
which has not been acceptable

13.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA)- With 
your permission, Sir, I rise to an
nounce that Government Business in 
this House during the week com
mencing 30th April, 1979, will consist 
of: —

(1) Consideration of any item of 
Government Business carried over 
from today’s Order Paper.

(2) Consideration and passing of 
the Aligarh Muslim University 
(Amendment) Bill, 1978.

(3) Consideration of amendments 
made by Rajya Sabha in the Spe
cial Courts Bill, 1979

(4) Consideration and passing 
of:—

(i) The Inte--State migrant 
Workmen (Regulation of Em
ployment and Conditions of 
Service Bill, 1979.

(ii) The Salary, Allowances 
and Pension of Members of Par* 
liament (Amendment) Bill, 1979

SHRI V. M. SUDHEERAN (Allep- 
pey): With your permission. Sir, I 
would request the Minister of Parlia
mentary Affairs to find some time to 
discuss the increasing road accidents 
in Delhi.

Sir, road accidents m Delhi are 
increasing alarmingly

MR. DEPUTY-SPEAKER Let us not 
go into the subject.

SHRI V M SUDHEERAN: This is a 
very important subiO:t The hon. 
Munster oi State lor Home Affairs 
<.)ale<̂  in tho Raj>a Sabha on 19th 
April 1478 that nearly 730 petsons were 
kiHi 1 and 4188 petsons injured in road 
.v’c fonts in the Dfelhi during the
ueriod July 1, 1977 to June 30, 1978. 
On the sa^e day one of our colleague 
) oc arm* a vicl m of negligent and rash 
driving—Mr Parmpnand Govmdji- 
wala who died and the other triend, 
Shrj Mohan Jain is still suffering Sir, 
DTC operation is found to be totally 
unsafe

MR DEPUTY-SPEAKER: We can
not discuss DTC nr\w You are only 
wanting time for a discussion.

SHRI V M SUDHEERAN Day be
fore yesterday, Mr. P. S. Narayan, a 
DA VP official died because of careless 
driving. He was about to beard the 
bus Everyday 3 or 4 persons die on 
account of road accidents. Even to-day 
three incidents have been reported. I 
appeal to the hon Minister to ftnd some 
time to discuss the functioning of the 
DTC.

SHRI VAYALAR RAVI (Chirayin- 
kil) We could not discuss the Demands 
of either the Shipping and Transport 
Ministry or the Communications 
Ministry. DTC comes under Shipping 
and Transport. There is an alarming 
situation in Delhi because of the series 
of accidents. I know the hon Minister 
is aware of the fact and I only wish 
that a discussion takes place to support 
the Minister to take all measures to 
tone up the DTC in the interests of 
safety of the passengers but also to re
form the whole thing and also see that 
the precious lives of the people are 
protected.

The other things is the Communica
tions Ministry The Communications 
Ministry was not discussed on the floor 
of the Ministry for the last 7 years. The 
last discussion, if I remember correct
ly. was when Mr. Bahuguna was the 
Minister. It is one of the vital 
subjects concerning the citizens of the
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country- We could not find time to 
discuss this Ministry. Some motion 
or something the hon. Minister for 
Parliamentary Affairs should find so 
that we can get a chance to discuss 
this Ministry, wherein, I am sure, 
every member will participate. There 
are certain new elements coming. Re
cognition has been given to a new 
union which has created a lot of ten
sion.

Secondly, the telephone connections 
are not functioning properly. My own 
problem is with regard to Cochin it is 
a terrible thing. 1 demand a discus* 
sion should take place on this aspect 
also.

SHRI RAVINDRA VARMA: The 
subjects which the hon. Members have 
raised are undoubtely important, and 
they will be considered by the Busi
ness Advisory Osmmittee.

13.10 hrs.

MULTI-STATE COOPERATIVE SO- 
CIETIES BILL

E x t e n s io n  o f  t i m e  f o r  p r e s e n t a t io n  
o f  R e p o r t  o f  J o in t  C o m m i t t e e

SHRI KRISHNA CHANDRA HAR
DER (Durgapur): I beg to move:

“That this House do further ex
tend upto the last day of the next 
Session, the time for presentation of 
the Report of the Joint Committee 
on the Bill to consolidate and amend 
the law relating to co-operative so
cieties with objects not confined to 
one State and serving the interests 
of members in more than one State.”

SHRI HARI VISHNU KAMATH 
(Hoshangabad): I oppose the motion 
1 invite your attention to Rule 303 
which reads as follows:—

“As soon as may be, after a Bill 
has been presented and referred to 

799 L.S.—10.

1 Select Committee ,the Select Com* 
mittee shall meet from time to time 
in accordance with rule 264 to con
sider the Bill and shall make a report 
thereon within the time specified by 
the House.

“Provided further that the House 
has not fixed any time for the pre
sentation of the report by a Select 
Committee ................ ”

See the next Proviso also which says:
“Provided further that the House 

may at any time, on a motion being 
made, direct that the time for the 
presentation of the report by the 
Select Committee be extended to a 
date specified in the motion."

I am sorry to say that there are cer
tain features in this memorandum 
which cry for a satisfactory explana
tion. The Committee was constituted 
on a motion adopted by this House on 
the 15th May last year and concurred 
in by the Rajya Sabha on the 18th 
May. That is in the last budget 
session, it was constituted by the 
House and it was instructed to report 
to the House by the last day of the 
first week of the net session. That 
means, last July, on 21st July, 1978, 
they were asked to report. Then what 
happened? The Committee was grant
ed—it is laughable—two extensions 
for the presentation of the report- 
first, on the 21st July. They were to 
present the report on that date. The 
first extension was granted on up ta 
21st July, 1978. The first extension 
was given upti 22nd December till 
just before the winter session adjourn
ed in 1978.

Again, the second extension was, 
given from 24th November upto the 
last date of this session, that is, 18th 
May, 1979.

Now comes the most inexplicable 
part of the whole memorandum—Para 
3. The Committee has held 11 sittings 
so far. That is all right. I do not 
question the number 11. But please 
Bee how many were held after these 
two extensions were granted. The
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Committee has held, after the first ex
tension, two sittings and seven sittings 
after the second extension. That is to 
say this is s.mple arithmetic, this does 
not need higher mathematics— that 
means they have held only two sittings 
between May and July last year—2 + 
7—9; 11—9—2. Only two sittings 
were held from the date of the ad
journment of the last budget se&sion 
till the last day ot the monsoon session 
and on which date they were to submit 
the report. Why no explanation as to 
why more s ttings could not be held? 
Two sittings only were held in Delhi. 
They could have done—easily tnree or 
four sittings. We, when Mr. Shyam- 
nandan Mishra, my colleague, was the 
Chairman of the Committee on Lokpal 
Bill, used to hold many sittings from 
day to day. So, Sir, this is most—I 
will not use the word ‘atrocious’ or 
‘outrageous’ ; had I been in the Oppo. 
site side, I would have used the words 
‘atrooic.us’, ‘Unpardonable’—‘inexcus

able’.

Now, Sir, they want this extension.

We, Sir, must set ait example. It 
is high time that we had the aus
terity and efficiency and all that 
otherwise with what face can we tell 
the Government to be efficient when 
we are ourselves not efficient, when 
our Committee is not efficient. I 
am sure, you, the Chair, are equally 
anxious to set a good example. Our 
Committee should set an example for 
efficient and hard work.

Now, please read para 4—

“with a view to acquainting 
themselves with the working and 
existing conditions of the Multi- 
State Co-operative Societies and 
also to look into the implications 
of the Co-operative principles in 
their application to these societies...”

Now, Sir, tor looking into the impli
cations of the Co-operative princi
ples they need not go on an all-India 
tour. This work could have been
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don© while sitting in Delhi. I read 
further—

“...in order to formulate their 
views before taking up elau^e-by- 
ti'duse consideration of the Bill.”

The second part of this sentence 
is all redundant. They could do it 
in Delhi. Then further for this 
laudable objective—

“the Committee undertook on- 
the-spot study visits of various 
States...”

Sir, I know as per rules it is very 
difficult for the Committees to go on 
allJIndia tour for on the spot visits. 
I have been Chairman of the Peti
tions Committee for two years and 
only once I asked the permission of 
the Speaker to go on a visit outside 
Delhi. Here this Joint Committee 
undertook on-the-spot visits of 
various States. They have not men
tioned the number. Further it says 
‘in phases’. It is a.phased programme. 
The phased programmes consisted 
of three phases for on-the-spot visit. 
Two phases they have finished. 
First phase began in September 1178 
after the extension was granted. 
After the budget session during the 
summer, either because of fatigue of 
the budget session or summer heat 
they did not go for on-the-spot 
visits. The first phase was complet
ed from 18th to 25th September, 1978 
soon after the monsoon session 
adjourned. The second phase was 
completed between 3rd and 11th 
January, 1979. It is a very good 
season. The third phase is y*t to 
begin. I cannot understand why 
they could not complete the third 
phase at the end of January or in the 
beginning of February. No reasons 
have been given as to why the third 
phase could not be completed. It is 
yet to begin.

Now, Sir, what have they done sit
ting in Delhi? It is para 5—

“The Committee heard oral evi
dence of experts in the field oC

APRIL 27. 1979
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Cooperative movement and repre
sentative of various National Level 
Cooperative Federa t i ons /  Organisa
tions, etc.. . I”

Tboy have not mentioned the number 
oi experts. I read further—

“ at their sittings held on the 
9th August, 1978, 22nd to 25th Jan
uary, 1979, and 11th and 12th April, 
1979.”

So, during the inter-session recess 
they have held only four sittings. It 
is most unpardonable In the recess 
you had four sittings. On the 9th 
August you had a sitting and on the 
11th and 12th April you had a sitting 
and these were during session. In the 
recess yog had four sittings only, that 
is, from 22nd to 25th of January. How 
many days? I am not good at count
ing. These are four sittings, Mr. 
Deputy Speaker, may I know, if the 
committee sits both in the morning 
and in the evening, is it to be consider. 
'«d as two.sittings or one sitting?

MR. DEPUTY SPEAKER; Depend
ing on the sitting. If they sit twice, 
it is considered two sittings.

.SHRI KRISHNA CHANDRA HAL
TER; I am told 'B sittings. 1 was in 
hospital at that time.

SHRI HARI VISHNU KAMATH: 
Any other member of the committee 
present in the House? He was in 
■hospital then.

MR. DEPUTY SPEAKER: You have 
a specific amendment.

SHRI HARI VISHNU KAMATH: 
1 am stating the background. T- there 
any other member of the Comn.ittee 
now present in the House?

SHRl -DINEN 'BHATTACHARYA 
‘‘fSerampore); Everybody was eager to 
loin the committee.

SHRi HARI VISHNU KAMATH: 
X can now understand‘their eagerness!

Sir, 1 now come to the juicy part of 
the whole memorandum.

MR. DEPUTY SPEAKER: How
much justice would you extract out of 
this?

SHRI HARI VISHNU KAMATH: 
The Memorandum says-

‘The ( ommittee have yet to under
take third phase of the study tours 
of some of the remaining States said 
take up clause-by-clause considera
tion and complete other states of 
the Bill.’
And then it says*

‘The Committee, after considering 
the quantum of unfinished work, 
felt that it would not be possible for 
them to complete the work and 
present their report by the stipulat
ed date, i.e. 18th May, 1979.’.
—That is about 3 weeks from now. 

And then it says:

4 The Committee have, there
fore, decided to seek further ex
tension of time lor presentation of 
their report upto the last day of 
the next Session.’
My amendment says:

In item T3,
Tor ‘the last day*

Substitute the first day’.
I beg to move my amendment:
In item 13,
For the last day’

Substitute ‘the first day’.

If that is accepted by the House, 
the motion would read as follows:

“That this House do further ex
t e n d  «pto the first day of the next 
Session, the time for presentation of 
the Report of the Joint Committee 
on the Bill to consolidate and 
amend the law relating to coopera
tive societies with objects not con
fined to one State and serving 
the interests of members in more 
than one State ”
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I am sure my colleagues here—1 

am confident that my hon. colleagues 
on the right, left and centre—and 
centre includes Mr. Haider also— 
will agree with the amendment, in 
view of the facts which I have stated.

I move my amendment and I com
mend it for the acceptance of the 
House.

MR. DEPUTY SPEAKER: The
amendment has been moved.

SHRI NIRMAL CHANDRA JAIN: 
(Seoni): Let it be first week.

PROF. P. G. MAVALANKAR 
(Gandhinagar): It should be: Last
day of the first week.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Last day of the first
week of the next session.

MR. DEPUTY SPEAKER: Mr.
Kamath, do you accept that amend
ment?

SHRI HARI VISHNU KAMATH: 
He wants to be a little more gener
ous, but generosity misplaced! Any
way, Sir, I accept this amendment 
to my amendment.

SHRI KRISHNA CHANDRA BAL
DER: I accept the amendment by
Prof. Mavalankar to Shri Kamath’s 
amendment.

MR. DEPUTY SPEAKER- All 
right. I will put the amendment of 
Shri H. V. Kamath, as amended by 
the amendment of Prof. Mavalan
kar.

The question is:

In Item IS , /a- the words ‘last day 
o f the next Session’ substitute ‘last 
day of the first week of the next 
Session’.

The motion was adopted.

MR. DEFUTY-SFEAKER:. I uill. 
now put the motion moved by Shri 
Krishna Chandra Haider, as amend
ed. The question is:

“That this House do further ex- .
tend uptcr the last day of the first ,
week of the next Session, the time 
for presentation of the Report of 
the Joint Committee on the Bill 
ta consolidate and amend the law 
relating tb co-operative societies: 
with objects not confined to one 
State and serving the interests of 
members in more than one State.,r

The motion was adopted.

13.20 Hr*.
The Lok Sabha then adjourned for 
Lunch till twenty minutes past 

Fourteen of the Clock.

The Lok Sabha re-assembled aHer 
Lunch at twenty minutes past Four

teen of the Clock

[S h r im a t i  P a r vath i K r is h n a n  »n the- 
Chair]

MATTERS UNDER RULE 377
(i) Reported Short StjppLY or

WAGONS FOR CARRYING FOODGRAINS
FROM KARELI AND GADARWARAi
M an dis  in  J a b a l p u r  D iv is io n  t o

OTHER PLACES.”

SHRI NIRMAL CHAND JAIN 
(Seoni): Madam Chairman, Karelfa

and Gadarwara in Jabalpur division 
of Madhya Pradesh are two-important 
grain mandis. There have been regular 
complaints of short supply of wagons- 
to these two mandis besides others in 
Madhya Pradesh. I had drawn the 
attention of the hon. Railway Minister 
to this effect on receipt of telegrams 
from Grain Merchants’ Association, 
Gadarwara vide my letter dated 4th 
April. 1979 which has been acknow
ledged on 17th April, 1979. But no 
redress has been provided. Kareli 
Gram Merchants’ Association have sent 
a detailed letter which has been filed



by me along with my notice. Now * 
regular Satyagrah has started. The 
incident may take an ugly turn any 
moment. The issue has been also 
raised in the Madhya Pradesh Vidhan 
Sabha. Redress is, therefore, imme
diately solicited.

2g j Matters under

<ii) S hort S u p p l y  o r  r a w  m a t e r ia l s
TO SMALL INDUSTRIES LOCATED IN
A sa n so l  D urcapur  In d u s t r ie
BELT.

SHRI ROBIN SEN (Asansol): 
Madam Chairman, the Asansol-Durga- 
pur small and ancillary industries are 
the worst sufferers and speedy growth 
of small and cottage industries in this 
important industrial belt is deterred 
due to step-motherly and non-co
operative attitude ol the big public 
sector undertakings specially under 
SAIL and HSL Due to non-availabi
lity of jobs from these giant public 
sector undertakings, the capacity of 
these small industries remains id'e 
during most of the days m the year. 
This idle capacity of "these industries 
means retrenchment of workers, lay
off and also unsteady and fluctuating 
•economy of these small industries. 
"These small industries in Asansol- 
Durgapur industrial belt also suffer 
due to non-having raw materials from 
Government supply sources. Although 
in the last year, a gala opening Of 
stock yards was made tit Durgapur 
by HSL/SAIL with 'the intention to 
supply raw materials to SSI units of 
Durgapur-Asansol, but it is experienc- 
■ad t^at required quantity of steel has 
not been supplied till .to date to -any 
of these SSI/Ancillary industries.

In view of the above, it is urged 
upon the big public sector undertak
ings in this industrial belt particularly, 
HSL/SAIL that reservation of certain 
items should strictly be off-loaded to 
these small industries on a fair 
price and also regular supply 
of required quantity of raw 
materials be ensured for >oth the 
survival and growth <o£ these small

29g
and ancillary industries and thereby to 
create employment opportunity to 
certain extent.
( i i i )  P rocedure for  givin g  g a l ia n t r y  

a w a r d s  a n d  p r o m o t io n s  to  officer
OF THE DEFENCE FORCES

SHRI D. D. DESAI (Kaira): Madam 
Chairman, from the days of Shri 
Krishna Menon to Babuji, the House 
has been repeatedly assured about the 
sound health of Defence Forces.

MR. CHAIRMAN: The rules provide 
that you confine yourself to the writ
ten statement.

SHRI D. D. DESAI: Madam, we had 
been led to believe that the Defence 
forces had learnt the lessons of 1062 
debacle and had carried out improve
ments of Command performance all 
along the line. But the article by Lt. 
Gen. Harbakhsh Singh (Retd.) in the 
Indian Express on April 25, issue re* 
veals that the Command failures of 
1962 were reported in 1965 and 1971. 
This should cause grave concern since 
there is little public debate on the 
issue about the capabilities of the 
Defence forces. Also in the same 
newspaper Lt. Col. J. R. Saigal has 
revealed serious deficiencies in selec
tion procedures particularly above Lt. 
Col. rank and in giving gallantry 
awards. While awards and promotions 
given to right persons build up army 
morale, these given to the wrong 
ones, shatter it. Mr. Saigal's revela
tion that in 1971 an award was ‘thrust 
upon’ a Commanding Officer of Singals 
and that award became a topic of 
ridicule, is shocking. The Govern
ment must come out with a statement 
about these deficiencies in order to 
allay public apprehensions about our 
Defence forces.
(iv) L a c k  of  tr a n spo r t  f a c il it ie s  

for  ex po rt  o f  edible m u s t a r d  
OH. FROM BKARATPUR a n d  K h a ir -  
ut m a n d is  of  R a j a s t h a n .

: w r fa  nimT, 
“ firo# sft *$Wt ft Trow* ***&
fWI sfrsft t  *ftnr far ■ft
fsmta fcwTwrtir f  m w

VAISAKHA 7, 1901 (SAKA) rule 377
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TPT foSR]

1 1 tr̂ frrsR iTTTsm sf? ?)t| f  1
,f5?Hr ffT fc.JTTer *J¥ T?T t, 55ft 
*jfanT * t *r srst iron, srtsr*P

*nro wV 53ttctt TTTsnn?! $ wwt 
«rar *r*n;?i 3ri% *n*rpr, *»im stthti v m

«p*ft *rV vntf *rsr*TT$ % ^  7̂ r i  1
t t to t t*  sr M r  to p t gfroT sitfr sm  
ft ?ra q »m mqtrr faufa *n?n «th.Ffr 
a t  t, ?;t s n ^  s ig m r r  srg T  * j r t e F  * r  f r s n  
• p it  ?rr ’ r'lr ft rp-m gtnsnrc ̂  fqrcrm'T v t 
tft *tr> JT5r *r£t <m?r - t̂ faspr n 

vft €TT> ?T*T?m <$5T r?T f  1”
( v )  N eed i-o r  t a k in g  o v e r  t h e  

MANAGEMENT OF SiDHPUR COTION 
T e x t il e  M i l l , S id h p u r .

SHRI AIISAN JAFRI (Ahraedabad): 
Madam Chairman, Sidhpur Cotton 
Textile Mill at Sidhpur has been closed 
since last three months and nearly 
23,000 workers have gone jobless. The 
mill has been closed due to inellicient 
management. The attention of the 
Government was drawn several times 
by the workers towards the mis
management practices oi the manage
ment but no attention was paid. In 
the result the mill has been closed 
down adding 2500 workers in the huge 
army of unemployed in the country.

There is no likelihood of reopening 
of the mill in the near future by the 
old management and if at all it is re
opened by the said management, it 
will fail to give smooth and clean ad
ministration

The National efforts so far did n o t  
achieve the goal of cloth production in 
the country. The Central Government 
are announcing time and again its 
policy regarding the cloth production 
and the textile industry but with no 
results.

Instead of reducing the unemploy
ment, such closures of units in the 
various parts of the country, the pro
blem is becoming acute and the in
vestment of crores of rupees is becom
ing idle adding to the gross national 
loss.

The Government has adopted the 
policy of not taking over ol such sick

units declaring that such units will be 
given to profit making units but the 
procedure is Jengthy and does not help 
quickly. Particulaily when the mill 
machineries are good and management 
is been upon, closing it. Sidhpur Textile 
Mill is a pood example in this.

I lequest the G ov ern m en t to com e  
fo rw a rd  im m ed ia te ly  to tak e o v e r  the  
m ills im m ed ia te ly  to help  the p rod u c
tion  o f c loth  in the cou n try  and i  w ill 
rilso request the G ov ern m en t not to  
ask fo i the R eport u n d er S ection  18A 
o f the Industria l D ev e lop m en t and  
C on trol A c t  o f  1961 and take o v e r  the 
m ill stra igh t-forw a rd  loo k in g  to the 
pecu liar situation  p rev a ilin g  o f S id h pu r 
M ill and  h elp  the lo t  o f the w orkers.

MERCHANT SHIPPING (SECOND 
AMENDMENT) BILL

MR. CHAIRMAN: The House will
now take up consideration of Rajya 
Sabha Amendments. Now, I would 
like to point out before the Minister 
moves the amendments that they are 
purely of a verbal or technical nature. 
It only concerns changing the figure 
and the dates.

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHBI 
CHAND RAM): I beg to move:

“That the following amendments 
made by Rajya Sabha in the Bill 
further to amend the Merchant 
Shipping Act, 1958, be taken inter 
consideration: —

Enacting Formula
(1) That at page 1, line l, for the- 

word “Twentyninth ’ the word
“Thirtieth” be sub&fttude.

Clause 1
(2) That at page 1, line 3, the word

“Second” be omxtted.
(3) That at page 1, line 4, for the- 
figure “1978” the figure *♦1979*' be- 
substituted.
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Clause 2

(4) That al page l, line 13, for the 
words, brackets and figure '‘ (Second 
Amendment) Act, 1978” the words, 
brackets and figure “ (Amendment) 
Act, 1979” be substituted

SHRj B. RACI1A1AH (Chamaraja- 
nagar): This Biil serves a very
limited purpose. It will have a dis
criminate y effect on the persons 
working m the field of navigation. 
The changes are consequential, but 
still, this Bill attiacts Article 14 of the 
Constitution.

MR. CHAIRMAN: This has been
discussed when the Bill came up here 
originally. This is not the occasion for 
repeating that discussion.

SHRI B. RACHAIAH: The Minister 
has given an assurance that he would 
bring in a comprehensive Bill cover
ing all aspects of navigation, and of 
service conditions of the personnel.
I want to know when those improve
ments in the service conditions of the 
personnel will be brought about.

SHRI VAYALAR RAVI (Chirayifc- 
kil): This Bill has been debated al
ready. x will not repeat the points made 
earlier. The whole purpose of the am
endments, as I have understood them, 
is to limit the scope for people leaving 
service before a certain period. The Mi
nister feels that the availability of 
trained hands to serve our own country 
is very limited. When we train people, 
we want that their services should 
be utilized in this country for 4 years. 
We lack adequate number of trained 
hands in the country. This is the sub
stance of the Bill.

When the Minister (himself goes 
through the report made in this con
nection, he will see that the number 
of trained people is so limited. The 
Minister is a miser in giving training 
to people He mentioned 6 training 
cartres— 1 have not read the report—
2 in Calcutta and 4 in Bombay. Does1

he think that Bombay and Calcutta 
are the only areas where we can estab
lish training centres and give training 
to 700 or 800 people in this country of 
600 million people which has, so many 
unemployed persons? There iS scope 
for establishing training centres in 
Madras, Tuticuiin and Cochin. What 
prevents the Minister fiom establising 
the training centres there and training 
employees whom he can lend to other 
countries and earn money? I am not 
accusing tho present Minister. He is 
there only for the last 2 years.

I was surprised to know another 
thing. The pilots are so scarce in this 
country, and they are so much in 
demand—pilots, second commanding 
officers and sea-men are in demand 
I want the Minister to reply to these
points and to see that Cochin gets a
training centre.

mfjnm r tn w *  (arwrf 
*r$>wr, ** fare <re «n*ro 

aft snFRr | 1 4  sroft ^  $  ff»nr
$  $  qr g 1 ff*ro tfr* sft

^  jpT «FpH SfTfTCr f  f*F
|f*m aft ffffonrcr srsaft
am t. | 1

t  1

***£ h i n #  % 30*r*$ t?# wrr
^  W f apartf * vn  TOT vr

ftroi *PTT I STfV
w wfoar t o  arc

fwrr »wt i star 
wft $ an% 3  v

Ti*nt >aft H3T iRT5j*r t, 5 © Hfft f*p*rr
tot 1 arm | f*p $  «ftn fasrifr

*  aft qft wrr* f , snaft vs
?rq| SfTta fca 1 1 irt VR arhr 
iw*u  ̂ 5̂ 1

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRJ 
CHAND RAM): Mr. Chairman, I am 
thankful to the three hon. Members 
who have suggested some concerto 
measures for the intake of the trainees. 
1 can only assur« them, specially Mr. 
Rachaiah and Mr. Vayalar Ravi
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that we are already seized of this 
matter. In fact, the remedy does not 
lie in restricting these trained people 
from going abroad. 1 have my full 
syrmrithy with them; and I have 
assuied them that no undue harass
ment will be caused to them. We will 
use this measure only when it is neces
sary in the national interest. I assur
ed the maritime union and their leader, 
Mr Kola al] the necessary help So 
far as arrangement for training is con
cerned, I have already taken steps in 
respect of 250 cadets which we are 
training at the moment. Previously, 
we woie training 125 cadets; from 125, 
we ha^e increased the number to 250 
cadets. Now, 1 am trying to see that 
this number of 250 cadets be increased 
to 500 oer annum. And I am trying 
to get another fulfledged training ship 
from abroad for which I had sent my 
Director-General of Shipping to locate 
one. He is going to submit a report 
in that regard; and after that report is 
considered, we will certainly, with the 
help of the Finance Ministry, acquire 
another training ship on the lines of 
T.S. Rajinder. I have asked the DG 
to make ship by ship assessment to 
see whether the present capacity of 
the ships can be increased.

So far as maritime engineering 
officers are concerned, there are two 
institutions. One is at Calcutta and 
another is at Bombay. Here also, I 
am trying to see that the number of 
present cadets of 100 is increased to 
200 per year. I think the hon. Mem
bers know that there is a great short
age of pilots and navigation officers. 
Mr. Rachaiah has pointed out that I 
did assure the House that 1 will bring 
forward a comprehensive and con
solidated Bill But this is a very minor 
amendment, in fact, this Bill had been 
passed by the House itself; and then 
it was transmitted to the Rajya Sabha. 
The Raiya Sabha had made certain 
amendments; and these amendments, 
as you were pleased to remark, are of 
a very technical nature. And, there
fore, I can, once again, assure Mr. 
Rachaiah that certainly I will be able 
to bring forward some kind of a com

prehensive and consolidated Bill at 
some suitable time.

MR CHAIRMAN: As early as pos
sible.

SHRi CHAND RAM: So far as
Shrinvati Ahilya Rangnekar’s com
plaint about admission and qualifica
tion, etc. is concerned, I will try to 
find ^ out But the minimum quali
fication is Inter-Science Previously all 
those boys who were Matriculates with 
science were admitted. But the course 
was for two years. Now, in order to 
increase the intake, I have reduced the 
course to one year. But the qualifica
tion has to be raised from Matriculate 
to Inter Science of 10+2. The quali
fication was enhanced only to enable 
us to increase the intake.

SHRIMATI AHILYA P. RANGNE- 
KAR* This time, the Bombay Univer
sity exempted all students from ap
pearing in Inter Science; and then they 
did not get a certificate of promotion 
from the Bombay University.

SHRi CHAND RAM: That ma'ter
of the question I will have to examine; 
and there is a great competition to get 
admission into these institutions.

MR’. CHAIRMAN: Mr. Ravi had 
pointed out about the shortage.

SHRI CHAND RAM: I will appeal
to the hon. Members that this is ft 
very minor amendment of a technical 
nature. I hope the House will pass it

MR. CHAIRMAN: The question is:

“That the following amendment# 
made by Rajya Sabha in the Bttl 
further to amend the Merchant 
Shipping Act, 1958, be taken into 
consideration: —

Enacting Formula

(1 ) That at page 1, line 1» for th© 
word “Twentyninth” the word •‘Thir
tieth’” be substituted.”
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Clause 1
(2) That at page 1, line 3, the 

word “Second’’ be omitted.
(3) That at page 1, line 4, for the 

figure “1978” the figure “ 1979” be 
substituted.
14.47 hrs.

Clause 2
(4) That at page 1, line 13, for the 

words, brackets and figure “ (Second 
Amendment) Act, 1978” the words, 
brackets and figure “ (Amendment) 
Act, 1979” be substituted.

The motion was adopted.
MR. CHAIRMAN: Now, we will

take up amendments. First, the 
Enacting Formula. The question is:

“That at page 1, line 1, for the 
woid ‘Twentymnth’ the word ‘Thir
tieth’ be substituted.*»

The motion was adopted.
MR. CHAIRMAN: Now we take up 

amendments to clause 1. The question 
is:

“That at page 1, line 3, the word 
“Second’’ be omitted.”

The motion was adopted.

MR. CHAIRMAN: The question is: 
“That at page 1, line 4, for the 

figure ‘1978’, the figure ‘1979’, be 
substituted.”

The motion was adopted.

MR. CHAIRMAN: Now we take uo 
^amendment in clause 2. The question 
-is:

“That at page 1, line II, for the 
words, brackets and figure ‘ (Second 
Amendment) Act, 1978' the words, 
brackets and figure ‘ (Amendment) 
Act, 1979’ be substituted*

The motion was adopted.

SHRl CHAND RAM: I beg to move:
“That the amendments made ny 

Rajya Sabha in the Bill be agreed iO.”

MR. CHAIRMAN: The question is:
“That the amendments made by 

Rajya Sabha in the Bill be agreed 
to.”

The motion was adopted.

HARYANA AND UTTAR PRADESH 
(ALTERATION OF BOUNDARIES) 

BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRl DHANIK LAL MANDAL) • I 
beg to move.

“That the bill to provide for the 
alteration of boundaries of the States 
of Haryana and Uttar Pradesh and 
for matters connected therewith, be 
taken into consideration.”

Sir, I am happy to bring forward 
this measure which seeks to make an 
adjustment in the boundaries between 
the States of Haryana and Uttar 
Pradesh. This Bill is the product of 
an agreed approach made by the Chief 
Ministers of Haryana and Uttar Pra
desh to find a satisfactory solution to 
the problems which arise in the villages 
in the vicinity of the Inter-State 
boundary between these two States 
determined by the deep-stream of 
Yamuna which changes from time to 
time on account of fluctuation in the 
course of the river.

2. I may briefly narrate the back
ground of this problem. The present 
boundary between the two States, 
Haryana and Uttar Pradesh, owes its 
origin to notifications issued by the 
Government of India in the year 1884 
and 1887. These notifications were 
consolidated in a notification issued in

•Moved with the recommendation of the President.
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the year 1933 which continues to be 
in foiee Thus at present the boundary 
between these two States is partly 
fixed with reference to the boundaries 
of adjacent border villages and partly 
variable, being ihe decp-stie-mi of the 
river Yamuna which often manges its 
course. Out o£ the five border di&- 
tnrts of Haiyana and six of Uttar 
Pradesh, the boundjiy between Ani- 
bala and Kuiukshetra disUicts of 
Haryana and Saharanpur district of 
Uttar Pradesh is fixed, and so is "He 
boundary between (Surga m diMmt ot 
Haiyana and Mathura district of U+tar 
Pradesh. The deep-~,ti earn oi the 
Yamuna has all along been declared to 
be the boundary between Karnal and 
Sonepat districts of Haryana on the 
one side and Saharanpur, MuzaiTar- 
nagiar and Meerut districts of Uttar 
Pradesh on the other, and also l-etween 
Gurgaon district of Haryana and 
Bulandshahr and Aligarh districts of 
Uttar Pradesh.

Attempts were made from time to 
time in the past to leplace the river 
boundary by a fixed boundary, parti
cularly in the portion covering 
Ballabhgorh tehsil of Gurgaon district’ 
but for one reason or another, these 
attempts remained inconclusive. 
Latterly, after the establishment of 
Haryana as a separate State, the dis
agreement between the two State 
Governments over the exact location 
of the river boundary between 
Gurgaon and Bulandshahr districts 
grew more and more pronounced.

With a view to settling once for all 
the problems arising out of the 
fluctuating boundary, the then r,hief 
Ministers of Uttar Pradesh and Harya
na and suggested to the then Home 
Minister, Shri Uma Shakar Dikshit, 

in May, 1974, that the latter might 
agree to arbitrate in this matter in 
his personal capacity; and that the 
Award of his arbitration would be 
accepted by both the parties. Accord
ingly, Shri Dikshit gave his Award 
on 14th February, 1975, recommend
ing the replacement of the variable

boundary by a fixed boundary des
cribed therein. The Bill seeks to give- 
effect to the Award.

As required by the proviso the 
article 3 of the Constitution, this B>11 
was referred by the President m 
August 1976 to tho Legislatuies ot 
the States of Haryana and Utlur 
Piadesh loi expressing their vows. 
The Vidhan Sabha and Viahun Pari- 
i-had o.f Uttar Pradesh discussed t'le 
Biii on 3rd and 8th November, 1976 
respectively. The Haryana Vidhim 
Sabha discussed the Bill on ]5th 
November, 1976. The Legislator of 
both the States adopted resolutions m 
support of the alteration of bound
aries as contemplated in the BUI 
(The proceedings in both the State 
Legislatures regarding this Bill have 
been placed in the Parliament 
Library). The views of the Chief 
Ministers of these two States v/cre 
again ascertained when new Govern
ments were formed in these States 
after the elections in 1977. Both the 
States urged that steps should be 
taken to sponsor legislation t0 give 
effect to Shri Uma Shankar Dikshit’s 
Award to replace the variable deep 
stream boundaries by fixed bound
aries.

Now coming to the main features 
of the Bill, I would like to say that it 
follows the pattern of the States re
organisation laws, particularly the 
Bihar and Uttar Pradesh (Alteration 
of Boundaries) Act, 1968, passed by 
this House in the past. It Is, there
fore, not necessary to go into many 
of the details. I would like to confine 
myself to certain special features of 
the Bill. The territories to be trans
ferred from one State to the other 
have been described in clause 4(1) 
of the Bill and the fixed boundaries 
in clause 3 read with the Scheduled 
to the Bill. The description of the 
fixed boundary is the same as that 
given by Shri Urns Shankar Dikshit 
in his Award. Even though the fixed 
boundary has been described in the-
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Bill, it will be necessary to translate 
it on tae ground and locate the exact 
position of the boundary pillais. For 
this puipose, we have included a spe
cial provision m clause 3 of the Hill. 
Sub-clause (2) of that tlauic j>io- 
vides ior the demarcation being 
done by an authority to be appointed 
by the Central Government. It has 
been made clear that 111 ma*mg the 
actual demarcation I he authority 
should follow the alignment ot the 
fixed boundaries as described in the 
Schedule The desciiption oi the 
fixed boundaiy in the Schedule is in 
terms of “the piesent deep stream 
line” which was venfied and deter
mined by the Survey of India during 
the months November 1974 to Feb
ruary 1975 and in teims of mter- 
village boundaries as ascertained and 
mapped at the settlement of Gurgaon 
district completed 111 the year *943 
For the purpose cf do’-nsreating the 
boundary, the authority has, there- 
iore, been empower ad to interpret the 
description of the fixed boundary and 
take into account the relevant lecords 
This measure of discretion which is 
necessary has been provided for the 
demarcating authority.

It is also necessary that the ad
ministrative authorities as well as the 
people of the area should have a cor
rect idea of the areas which would be 
affected by this Bill. It has, therefore, 
been provided m clause 3(4) of the 
Bill that the authority shall prepare 
maps of the areas on both sides of 
the fixed boundary and in the vicinity 
thereoif which would show the “pre
sent deep stream” line and the fuxed 
boundaries in relation to it and also 
the names and boundaries of the 
villages on both sides of the fixed- 
boundary as indicated by the State 
Government concerned with reference 
to the revenue records of that 
Government. The authenticated 
copies of these maps shall be sent to 
the Governments of both the States.

As the jurisdiction of the States has 
been changing In the areas to be

transferred due to fluctuations in the 
deep-stream, there has naturally been 
some apprehension on the pait of the 
people, particularly the cultivators, as 
to how their lights would be ailccted 
alter the tianster We hav Madi. a 
i'lovision in clause 27 ol the Biil to 
the effect that the existing law*, s lall 
continue to operate 111 tho translorred 
terntonei i.e. Haryana laws will 
operate in the areas which would be 
transferred to U P. and the U P laws 
will opeiate in tho aiea, \vhi<h will 
bt tiaiisle) red to Havana until other
wise provided by a compctont 1'gisia- 
ture or other competent authouty. 
All rjghtb which the oeopl^ have 
acquned under the existing laws over 
the land would thereloie, continue by 
virtue of this provision. Clause 32 of 
the Bill makes special provisions re
garding construction and maintenance 
of the boundary pillars.

We had felt that it would be de
sirable to locate the fixed boundary 
on the ground so that the transfer of 
territories could be given effect to 
straightaway on the passing of this 
law. Work has been started for this 
purpose in consultation with both the 
State Governments and this is nearly 
complete except for a small stretch 
of about 8-10 Kms.

Special provision has been made in 
Clause 3(3) (c) of the Bill to em
power the demarcating authority to 
enter upon and survey any area in 
the vicinity of the boundary line and 
take necessary measures m connection 
with the demarcation work Clause 33 
of the Bill seeks to validate the things 
already done and the action already 
taken so that to the extent possible, 
surveys etc. already made could be 
utilised.

The passing of this Bill would be 
an important step in the direction of 
stabilising the administrative arrange
ments! in the area which is subjected 
to,so much uncertainty at present, lt 
is based on a principle which has
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been accepted by both the State 
Governments and I commend the Bill 
to the House for acceptance

MR. CHAIRMAN Motion moved.
‘That the Bill to provide for the 

alteration of boundaries of the 
States of Haryana and Uttar Pra
desh and for matters connected 
therewith, be taken into considera
tion."
SHRI M RAM GOPAL REDDY 

(Nizamabad): May I know why only 
these two States have been selected? 
If there to be any boundaiy altera
tion, that must be done throughout 
India

MR CHAIRMAN The Minister has 
explained why this Bill is necessary.

SHRI M RAM GOPAL REDDY: 
Similar reasons are there for all 
States If there is any award for 
other States also, that also should be 
implemented. I request the Minister 
to constitute a committee or commis
sion to go into the disputes of all 
States so that a final decision may be 
taken

MR. CHAIRMAN: You want him 
to clarify why other States have not 
been covered

SHRI M RAM GOPAL REDDY: 
Yes.

SHRI DHANIK LAL MANDAL: 
This question has been clarified time 
and again Wherever there is a dispute 
between two States relating to any 
area and there are claims and count
er-claims, both the Governments pan 
sit together and sort out their prob
lems. If they need our help, we are 
realy to extent our cooperation, help 
and assistance, because we think that 
for a lasting solution, it is better that 
the States concerned should to
gether and soit out their r». hlen>s In 
this particular case, both Haryana 
and UP Governments sat together and 
asked the then Home Minister, Shri 
Uma Shankar Dikshit, to arbitrate.

They assured him that his arbitration 
will be accepted. That was done.

MR. CHAIRMAN: He wanted to 
know, when you have taken this up, 
why have you not taken up the issues 
about other States also.

SHRI DHANIK LAL MANDAL: 
This legislation was pending for a 
long time because the award was 
given in 1975.

MR CHAIRMAN- A whole lot of 
others are also pending

SHRI B. RACHAIAH (Chamaruja- 
nagar) Regarding the boundary dis
putes between Karnataka and Maha
rashtra and Karnataka and Kerala, 
there is the Mahajan Award which 
has been with the Government of 
India for a long time I want to know 
what you are doing about that.

SHRI DHANIK LAL MANDAL: 
The Governments of the two States 
should sit together and sort out their 
problems If they want any assis
tance from us, we are ready to help.

MR. CHAIRMAN We shall now 
take up pnvate members’ business.

15 hrs.
COMMITTEE ON PRIVATE MEM
BER’S BILLS AND RESOLUTIONS

Thirty-second Report
SHRI PABITRA MOHAN PRAD- 

HAN (Deogarh) • I beg to move
“That this House do agree with 

the Thirty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 25th April, 1979.w
MR CHAIRMAN: The question is:

“That this House do agree with 
the Thirty-second Report of the 
Committee on Private Members? 
Bills and Resolutions presented to 
the House on the 25th April, 1979’*.

The motion was adopted.
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15.62 fers.

RESOLUTION RE PROCEDURE FOL
LOWED REGARDING PROMOTION 

OF A JUDGE

MR. CHAIRMAN: Mr. Stephen.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): l wrote a letter to 
the Speaker to say that I wanted to 
raise a point of order. I think that 
must be with you. I have informed 
him m advance.

My submission is that please see 
the language of the Resolution of my 
learned friend, the Leader of the 
Opposition:

“Having considered the statement 
made by Shri Shanti Bhushan, Min
ister of Law, Justice, and Company 
Affairs on the floor of the House on 
6th March, 1979 on the circum
stances under which the promotion 
of Shri O N Vohra took place 
after the pronouncement of judg
ment in ‘Kissa Kursi Ka’ case.

This House records its displea
sure . . n | r

SHRI C M. STEPHEN (Idukki):
I am on a point of order. This point 
of order was disposed of on that day 
and I had gone on with mv speech. I 
am half the way through my speech.

MR. CHAIRMAN* He has spoken 
for nearly half-an-hour.

SHRI KANWAR LAL GUPTA: He 
had not spoken for half-an-hour He 
did not speak even for a minute.

MR CHAIRMAN- But Ihe record 
shows that time taken by him is 29 
minutes.

SHltl KANWAR LAL GUPTA. No, 
he did not speak. You kmdlv allow 
me tti iaise my point of order.

MR. CHAIRMAN: The pomt is
that many points of order were raised 
and those points of order were dis
posed of. Mr. Stephen had started 
his speech while moving the Resolu
tion. So, if you have got a pomt of 
order in relation to something he 
has said, that is pertinent at this mo
ment. Now, once the Resolution has 
been taken up, I am sorry you can
not raise tms point of order.

SHRI KANWAR LAL GUPTA: 
Kindly listen to me and then you de
cide. You are the final authority. I 
do not challenge your authority.

MR. CHAIRMAN: You were read
ing out the Resolution and you want
ed to raise a point of order on this. 
Points of order on the Resolution 
were raised. They were disposed of 
and Mr. Stephen had started his 
speech. He has moved the Resolu
tion. Therefore, are you raising the 
point of order on something he has 
said? Only that is pertinent at this 
stage. You cannot reopen something 
by continuous points of order.

SHRI KANWAR LAL GUPTA- 
What happened last time was that 
some points of orders were raised, 
but the Chairman at that time said 
that he cannot consider these points 
at orders, because the Speaker has 
admitted the Resolution. Therefore 
he said the question of raising the 
point of order does not arise I hop° 
you will agree that when you ave 
here as the Chairman, then vou havn 
every right to accept or reject a 
point of order, because you are here 
acting as the Speaker; so, you have 
all the powers which the Speaker 
has, when you are in the Chair. But 
at that time Chairman said that 
he cannot entertain the point of order, 
whatever it mav be beoausp th*» Re
solution was admitted by th<* Snea
ker. So, if it is vour ruling that 
you will not entertain any point of 
order because th*» Speaker has ad
mitted the Resolution, then t have 
nothing to sav except to bow before



jur verdict But if you think you 
can eoiertain the point of order, be
cause you possess as much power as 
the Speaker possesses, then my hum- 
hls submission before you is that you 
j&mdly allow me to raise the point of 
order. In faot, I wrote a letter to 
the Speaker so that he may think 
over it, because it raises a constitu
tional point, a matter of great oubtic 
importance. Now if this thing poes 
on, then the judiciary cannot func
tion freely; if the judiciary ig attack
ed, it would demoralise the judi-

*ary.. . (Interruptions) If you allow 
me, I will raise it. But if you say 
that the Speaker from his chamber 
has admitted this Resolution and so 
I have no right to raise a point of 
order, I will sit down.

MR. CHAIRMAN: You raised a 
point of order and the Chairman at 
that tlme ruled out your point of 

'Order, then Shri Stephen started his 
•ajteech. So, I think Shri Stephen may
• tofoitinue his speech

g i j  J rote Jure
followed

SHRl KANWAR LAL GUPTA: Is 
it not a fact that I told you___

MR. CHAIRMAN: I have read the 
proceedings.

SHRI KANWAR LAL GUPTA: 
Perhaps you have not read it fully.

MR. CHAIRMAN: May be my
capacity for reading through it is not 
the same as yours!

SHRI KANWAR LAL GUPTA: 
Shri Stephen spoke for a minute or a 
minute and a half. But that was after 
the Chairman had disposed of the point 
•of order on the basis that we cannot 
raise a point of order, becuse it was 

admitted by the Speaker.

MR. CHAIRMAN: You may resume 
your seat,

SHRI KANWAR LAL GUPTA: 
tf you also agree that I cannot raise

re promotion of 316 
a Judge {Rea.)

a point of order, because the Resolu
tion has been admitted by the Spea
ker ----

SHRI C. M. STEPHEN: That was 
rausod, that was over-ruled «nd that 
was buried over.

MR, CHAIRMAN: The Chairman 
hat, already ruled on the point of 
order. I cannot give a ruling over 
again.

SHRI KANWAR LAL GUPTA: 
You are also a member and you may 
have to face the same difficulty

SHRI C. M. STEPHEN: Madam, in 
the course of the Private Members’ 
Resolution last tim e...,

MR. CHAIRMAN: Mr. Gupta, I 
hope you did not mean that remark 
Seriouslŷ  because I do not think that 
is a good remark to make about the 
Chair.

SHRI KANWAR LAL GUPTA: 
Every member will have to face the 
same difficulty. I have not made any 
adverse remark.

MR. CHAIRMAN: But do not make 
it agaii\3t somebody who is here; 
do not make it when I am sitting 
here. I do not think that is a nice 
remark to make about anyone who 
is in the chair, because it is directed 
to the chair,

SHRI KANWAR LAL GUPTA: 
You are a member and you are act
ing as Chairman. What is wrong in 
mentioning it?

SHRI C. M. STEPHEN: Madam
Chairman, the Resolution is very very 
limited in its scope and I would re
main limited to it. I would ensure 
that my observations are limited to 
the scope of this Resolution. The 
operative part of this Resolution 
reads:

“This House records its displea
sure over the procedure adopted in
connection with the said matter.**

APRIL 27, 1979
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What exactly is the procedure which 
the Resolution seeks to impeach? The 
procedure I have in view is just this, 
that after taking a decision to pro
mote Justice Vohra, after the Gov
ernment took the initiative, and dis
cussed it with the Chief Justice of 
the Delhi High Court, they decided 
to delay the notification in the 
Gazette, linking the act of notifica
tion with the conclusion of a case 
which was pending before the Judge. 
This is the procedure which I seek 
to attack by this Resolution.

I have nothing against the promo
tion of the Judge, I have nothing 
against the Judge as such. But I do 
consider that this position taken up 
by the executive, namely, that the 
promotion of the Judge, recommended 
by the Chief Justice of the Delhi High 
Court, recommended by the Chlfcf Jus
tice of the Supreme court, approved 
by the 'President of India, was to be 
put in cold storage, saying that the 
notification under article 217 Will issue 
only after the Kissa Kursi Ka case is 
disposed of, the delay caused by this 
is, according to me, unconstitutional, 
unwarranted, against the public in
terest and amounted to an interfer
ence of the executive with the due 
judicial process, and has put the 
Judge and the judgement under a 
cloud of suspicion. This is, in short, 
the attack that I make on the proce
dure, and this is the procedure I 
have in view also.

There are just five points which I 
■want to highlight, one by one: (1) Was 
this enforced delay warranted? (2) 
Was this delay in the public interest?
(3) Was this delay in conformity with 
the provisions of the Constitution?
(4) Was not the delay an interference 
of the executive with due judicial 
processes’  (5) Did the delay not 
bring the Judge and the judgment 
under a ploud of suspicion, robbing 
the entire proceedrngs of acceptability, 
credibility, Impartiality and detach
ment, xrtiich alone would make a

judgment acceptable by the people and 
also the accused?

These are the five points which I 
wish to raise. In the first place, was 
the del<?y really warranted. One of 
tho reasons which Shri Shanti Bhus- 
han mentioneJ in his statement was:

“It was felt that :t would not be 
in public interest to elevate him till 
the case was concluded since any 
such step would necessitate re
examination of the witnesses by his 
successor, causing great inconve
nience both to defence and to the 
prosecution.

I do not know which law he is relying 
upon in this regarcl. There is section
326 of the Criminal Procedure Code, a 
reading of which will convince any
body that merely because a new Judge 
comes in, the witnesses need not be 
called back.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): Ate you read
ing the section before it was amended 
in December 1978?

SHRI SOMNATH CHATTERJEE 
(Jadavpur): It is before the amend
ment. So, the first point goes

SHRI C. M. STEPHEN: It is afler 
the December amendment; it has in
corporated Act No. 45 of 1978. So, the 
first point does not go.

SHRI SHANTI BHUSHAN: This
provision was not there when his name 
was recommended.

SHRI KANWAR LAL GUPTA: 
Therefore, this goes.

SHRI C. M STEPHEN- It goes and 
comes. You may give the former 
section 326. After all, this amendment 
operated only in a very small portion 
oi it. You can correct me. I have got 
the text before me. and the amend
ment that was brought in by Act 45 ot 
ib78 as incorporated in this.
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There it is stated:

“Whenever any Judge or Magis
trate.
The amendment was that in the 

place ol Megistrate, “Judge” also 
was added in. That was the only 
amendment.

“Whenever any Judge or Magis
trate after having heard and record
ed the whole or any part of the 
evidence in an inquiry or a trial, 
ceases to exercise jurisdiction there
in and is succeeded by another 
Judge or Magistrate who has and 
who exercises such jurisdiction, the 
Judge or Magistrate so succeeding 
may act on the evidence so recorded 
by his predecessor, or partly record
ed by his predecessor or partly re
corded by himself.”
Provided that he can, if he thinks 

necessary, call in the witnesses, re
examine and all that. Therefore, this 
Section does not make it compulsory 
on the Judge to call in or does not 
give a right to the accused to demand 
witnesses may be called in. Subject 
to the correction, this is all the text I 
have, which I am reading.

SHRI SHANTI BHUSHAN: Up to 
December it was compulsory.

SHRI C. M. STEPHEN: You g’ve 
me that particular Section which was 
in force m December 1976 or 1978. 
You give me that.

This is the position. Therefore, 
this plea was not sustainable Even 
if it is sustainable, may I put a ques
tion: Was ‘Kissa Kursi Ra’ case the 
only case pending before Mr. Justice 
Vohra? There were other cases. 
There were other criminal cases pen
ding before Mr. Justice Vohra, with 
respect to whom the evidence was 
half-way through or more than 
through. Why the speciality about 
‘Kissa Kursi Ka’ case? You are saying 
•Kissa Kursi Ka’ case was taken up 
in order that inconvenience may not 
be caused to the witnesses and all 
that in TECissa Kursi Ka' case. In

order that inconvenience may not be 
caused, this special solicitude was. 
shown. What about the other cases? 
Were not the other cases there? Why 
the speciality about this one particu
lar case? If the solicitude is showa- 
ble with respect to this case, then 
you must concede that no judge can 
ever be promoted or transferred be
cause at the moment of his promotion 
or transfer inevitably some ca*e will 
be pending before the trying judge or 
magistrate. If this standard is accep
ted, then you are bringing the entire 
functioning of judiciary to a complete 
stop. This is the main thing. There
fore, the first point I raised is really 
relevant I am raising the more im
portant point now. Is it going to be 
the guiding principle which would 
mean that unless the slate is complete
ly cleaned off, nobody can be promo
ted? Then he will say, now that bar 
is not here. But what about the pre
vious one? Was it that no judge was 
ever promoted or transferred when »  
case was pending before him? I am 
again emphasising: Why this parti
cular attitude about this particular 
case? I would here again say that 
looking into the records I find ano
ther very strange thing. When Justice 
Vohra was promoted as the Sessions 
Judge from what he .vas—that was 
Magistrate Judge or something like 
that—when that promotion was given 
to him, in that promotion order it was 
written that ‘Kissa Kursi Ka* case 
also will go with him. I request my 
friend to repudiate this allegation I 
am making. In the appointment 
order, in the proceedings of the ap
pointment order, it was specifically 
stated although he is going to be the 
District and Sessions Judge. Then 
there is a nothing there. Again, I 
come to ‘Kissa Kursi Ka’ case. ‘Kursi" 
case, I will say from now on.

MR. CHAIRMAN: You say it in
Malay alam!

SHRI C. M. STEPHEN: This ‘Kursi*" 
case also will be tried by Justice* 
Vohra. Therefore, to begin with*
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Justice Vohra tried this case along 
with many other cases. Justice Vohra 
is made the Sessions Judge and when 
he is made the Sessions Judge, a 
special mention is made that the 
“Kursi’ case will be tried by lum. 
There are four notes added on. 
(Interruptions). The ‘Kursj’ case will 
be specially tried by him. And then 
he is about to be elevated as a High 
Court Judge. Then again, the ‘Kursi’ 
case comes in the way. May I point 
out, there are many other cases, there 
is no bar, but this case is a bar? Only 
this case is to be disposed of.

MR. CHAIRMAN: Whicn case?

SHRl C M STEPHEN: ‘Kursf case. 
Unless the ’Kursi’ rase is disposed of. 
Justice Vohra will not be elevated to 
the p!j e Is it a fair approach 
to tĥ  whole question7 I am asking. 
Theiefore, I may submit 
that this discriminatory case is viola
tive in a sense that—I do not know 
what the legalistic aspect of it is- in 
spjnt it is violative of Article 14; 
equal treatment, equality before law. 
Accusers are before the judge Here 
is a special treatment accorded to one 
particular cast; on one particular c-c 
casion and the case is taken care of. 
All are not equally treated. One is 
specially treated, may be to his advan
tage, may be to his disadvantage. 
That is violative of the spirit of Arti
cle 14. Mr. Shanti Bhushan, the <mi- 
nent constitutionalist as he is, nny be 
able to quote s o * t i p  judgement and say. 
within Article 14 it will not come But 
the spirit of Article 14, it vill cer
tainly violate A number of accusers 
are before a Judge and pick out one 
accuser, give him a special treatment. 
This special treatment i‘ not avail
able to other accusers—1 speiial 
solicitude, that is what I say. Why 
that special solicitude to that particular 
accused so that his witnesses may not 
be inconvenienced; those prosecution 
witnesses may not be inconvenienced? 
A special treatment given to a parti
cular accused in a particular case is
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violative of Article 14. The spirit of 
Article 14 has been violated. This is 
what I am submitting. Therefore, I 
say this plea of yours does not at all 
hold good. Then the question is: 
Was this delay in the public interest? 
Let us remember that the oppoint- 
ment of this Judge comes under Arti
cle 224 of the Constitution. Article 
224 comes when? When you are ap
pointing additional judges. Article 
224(1) says.

“If by reason of any tem porary in
crease m the business of a High 
Court or by reason of arears of uork 
therein, it appears <0 the President 
that the number of the Judges of that 
court should be for the time being 
increased, the President may appoint 
dulry qualified persons to be additio
nal Tudges of the court for any suth 
period not exceeding two years as* 
he may specify ”

This Judge was appointed as an 
Additional Judge. Clearly, it comes 
under Article 224 The appointment 
was justified by the fact that there 
are arrears, that the amount 
ot' work pending before the court 
demands that for a temporary period 
a judge »nay be appointed. Therefore. 
4 5 judges are sanctioned. Appoint
ment is to take place in a week. There 

enough of work for 5 judges to look 
after and the Delhi High Court Chief 
Justice starts proceedings. He de
mands that an appointment may be 
made. He makes the recommenda
tion. It comes to the executive, the 
eecutive puts it up, stalls the whole 
thing. For how long, God alone 
knows. Until ‘Kursi’ case is complet
ed. There is no specific period. Only 
till such time as the ‘Kursi’ case is 
completed, this appointment will not 
be made, absolutely held up. And 
what follows? Not only one Judge, 
because this Judge is not appointed, 
the other judges are not appointed. 
Sanctioned posts are remaining 
vacant for an idenfinite period with 
accumulated work remaining in the 
court and the whole disposal being
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stalled. Is it public interest? Is it 
in the spirit of Article 224? For a 
single case is this the thing to be 
done? Was it warranted? This is ab
solutely against public interest.

Look at the personal aspect of this 
matter. My friend Shri Shanti Bhu- 
shan has given a very good certificate 
to Justice Vohra, I do not want to 
differ from him. He says:

“Mr Vohra had an excellent re
cord, and the proposal to appoint 
him was in order in every respect. 
It was therefore approved by the 
President.”
Here is enough work for the 

Judges, here is a Judge perfectly 
competent, a Judge with an excellent 
record. The appointment is recom
mended by the Chief Justice of the 
High Court and approved by the Sup
reme Court Chief Justice and sanc
tioned by the President Working is 
waiting, but the appointment is not 
made, and as a result of thal four 
more appointments are delayed Work 
remains accumulated, that is one as
pect. A deserving Judge is not given 
the posting, not because of his fault, 
but because he was too excellent. In 
the eyes of the Government, he was 
the only man who could dispose of 
the Kursi case. Therefore, he had 
to remain there. Because of his ex
cellence and because of the confidence 
of the Government that nobody else 
could oossibly do better in the Kursi 
case, he had to remain there indefi
nitely, and a person in the service is 
delayed his chance of assuming 
charge of the post to which he is 
promoted. Is it in public interest? It 
is absolutely, completely, against 
public interest. That is the second 
point I want to make.

Thirdly, was it in conformity with 
constitutional procedure? I would 
like to invite attention to article 217, 
according to which the appointment 
has to be effected in a particular man
ner. It says:

323 Procedure
followed

“Every Judge of a High Court shall 
be appointed by the President by 
warrant under his hand and seal 
'ifter consultation witn the Chjcf 
Justice of India, the Governor of the 
State . and the Chief Justice of 
the High Court___”

All, the preliminary proceedings are 
over, consultations are over, approval 
is over, and finally wh^t do they de
cide? They decide that the appoint
ment be made straightaway, but the 
notification may he held o”e” I sub
mit this is against th‘„* -spirit of thjS 
art’ which contempl. l", tint the
complete process must take place. I
am 1 rising this question. On?**, in con- 
sultat’on with the Chief Justice of 
Tndi the Chiei Just c-* n» the High
Co’Ji and tho Governor of the State
conoo. n d̂, a decision is 1 itu*n that the 
po«t has got to be fillCvi arul that such 
and such a person be appointed, is it 
in the contemplation of th*' Const-l.i- 
tion that the issue of the warrant be 
delayed indefinitely? in this «.ase ;t 
is only five or six months, but to put 
the argument in an absurd manner, 
would it be in the contemplation of 
the Constitution that you decide to 
appoint somebody and hold over the 
warrant for five or ten years? If it is 
proper to hold over the warrant for 
six months, it is equally legally proper 
to hold over the warrant for five years, 
it is equally legally proper to hold it 
over for ten years. Your consultation 
with the Chief Justice and everybody 
is over, the decision on the appoint
ment is completed, but after ten yeais 
you issue the warrant. Strictly speak
ing you need not have a fresh consul
tation at all. So, is it not in the con
templation of the Constitution that the 
consultation, the decision and the issue 
of the warrant must be a compact and 
complete process? I can understand 
the consultation and the decision to 
appoint taking some time, I can under
stand your not deciding to appoint him 
at all but to keep the whole thing with 
you without discussing with everybody, 
but you take the step of going to the 
Chief Justice of the High Court, you
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do not take the step otMjjRig to the 
Supreme Court. You wentto the Chief 
Justice of the High Court, you discuss
ed with him. The Chief Justice and 
yourself entered into a contract. Shri 
Shanti Bhushan says:

‘ The Chief Justice ol the Delhi 
High Court, with whom 1 discussed 
this aspect, agreed with this view 
and was oi opinion that while a Deci
sion on the proposal con'm be taken 
ft that very stage, itu? .utu'd notifi
cation might be held w? till the con- 
»lusion of the ‘Kissa Kursi Ka’ casa ’’

SHRI VINODBHAI B. SHETH 
(Jamnagar)- That was in pubnc in
terest.

SHRI C M STEPHEN: M-iy n  
Janata Party interest Is it proper for 
vou’  You collected up everything, the 
recommendations and everything. Was 
it proper tor the Law Minister *0 meet 
the Chief Justice of the Delhi High 
Court and 'i«v if sc .is u< 11 with him 
wilh spe •» . i. *e ie :> « cjsj wh rh 
is pending beloie a cc\urt under his 
jurisdiction/ Was it proper for you? 
It is an entirely different domain. 
How does the Law Minister go into 
the domain of a case pend.ng before a 
court? You reier to the case, you §0 
to the Chief Justice and tell him 
“Kursi” case is pending and there it 
may be difficulty if somebody “comes 
in.” “Don’t therefore insist that the 
man may be promoted” and they 
agreed. You say that the Chief Justice 
agreed that the matter may bt kept 
pending but the Chief Justice insisted 
that the decision may be taken. The 
decision is taken that the case may 
be kept pending. Why did you not go 
to the Chief Justice of India? If ap
pointment is to be made in consulta
tion with the Chief Justice of India 
and if you consulted him, when you 
decided to delay the proclamation or 
the issue of the warrant, why did you 
not consult the Chief Justice of India? 
He was kept apart. You discuss it 
with the Chief Justice of Delhi 
High Court, under whose direct juri- 
diction, this particular judge operates.

You tell him about this particular 
case. What business had you to men
tion t0 the Chief Justice of Delhi 
High Court about a case pending 
before a subordinate court? How is 
the Law Minister concerned with a 
particular case pending before a sub
ordinate court? Were you functioning 
in a proper way in discussing that case 
with the Chief Justice of Delhi High 
Court? You discuss that case with the 
Chief Justice of Delhi Court. You may 
not have said “you write the 
judgement” . You showed enough of 
interest in that case. You said—“If you 
are going to promote Justice Vohra* 
the witnesses will have to be called 
again in this particular case, the ihing 
will have to be delayed, inconvenience 
will be caused, early disposal will not 
take place.” You have discussions 
about a particular case Is it proper 
for the Law Minister of Tndia to dis~ 
cuss with the Chief Justice of the High 
Court with specific reference to a case 
pending disposal before a subordinate 
court’  It is there that you completely 
erred.

My submission is, the moment the 
decision is taken, the lapse of time 
is not warranted at all. I again re
peat, you could have kept the file 
with you, you could have taken the 
decision at a proper time. But this 
act of yours was not without a pur
pose and there it is that you come in 
to vitiate the entire proceedings.

15.33 hrs.

[S h r i  N . K . S h e jw a lk a h  in the 
Chair.]

Therefore, in this whole procedure, 
you by-passed the Chief Justice of 
India, you violated the spirit if Arti
cle 217. You entered into an arrange
ment with the Chief Justice of Delhi 
High Court. He discussed the case 
with you and you took up a case for 
discussion with the Chief Justice of 
Delhi High Court. Who knows that 
this will not come up for an appeal
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for the benefit of not only an accused
but a convict, who was proclaimed as
the crown prince of India, and before
whom obeisance, had to be paid by
all and sundry, including the Cabinet
Ministers.

And, Sir, we had seen how the dic
tates of, not only the dictator but of a 
progeny, as 1 said, mature, half lite
rate progeny who ransacked all the
democratic values in this country,
played with life of the pepole, how
his wishes become the order of the
day.

SHRI C. M. STEPHEN: i rise on a
point of order. Here is a resdhil’ ni
about the procedure. I took care to
remain exactly within the framework
of the procedure. If he wants to at
tack our people who ar-> ^ot coii'.e.'lc i 
with this, he is free to do so. There
is a procedure for that. But I would
submit that this must be stopped. If
he wants to carry on a very reasonable
debate, we must remain and behave in
a very reasonable manner. He has
used words which are object cr: it;ip
So far all right. I r a i o b j e . i i t m  *o
the words cohorts of the dictator syco
phancy and so many other thu't,a hs 
was using unparliamentary, unmen
tionable things. These things are
being used in'reference to the Members
of this House. He is doing all that I
just want to know if this line of sub
mission is permissible.

(Interruptions)
MR. CHAIRMAN: I think

should stick to resolution.
you

SHRI SOMNATH CHATTERJEE;
The real object has come out I am
coming to tiiat.

SHRI C. M. STEPHEN: What real
object has come out? Are you free
to call names about person.

(Interruptions)

We know your loyality to this
country, we know your loyalty to the
Constitution. You are talking of Nam-

boodiripad, the fellow who was
convicted of the contempt of the court.

You are coming here to teach us.
(Interruptions)

SHRI SOMNATH CHATTERJEE: I 
submit that the real object behowl the 
resolution is to express their annoyance
because they could not delav the dis
posal Of the case which was pending
and then the conviction came. They
believed that the case could be kept
pending for months and months and 
years and years. You will kindly re
member that it was the hon. Supreme
Court who intervened and directed
the expeditious disposal of the case.
And in the meantime, the accused
had to go to the jail because he had 
been found guilty of tampering with
the witnesses

(Interruptions'^

SHRI C. M. STEPHEN: I rise on a 
point of order. The particular case he 
in referring to is sub-pudice now.

SHRI SOMNATH CHATTERJEE: I 
am not referring to any particular case.

(Interruptions)

SHRI C. M. STEPHEN: Dealing with
the merit o f the case is a different
thing. (Interruptions) That case is 
sub-judice. (Interruptions)

MR. CHAIRMAN: Mr. Somnath.
Chatterjee, you should not refer to it. 

(Interruptions)

SHRI SOMNATH CHATTERJEE: I 
have not gone into the merit of the case 
at all. What I am saying (Interrup
tions) is that I am entitled to say 
what is the reason behind this resolu
tion.

SHRi C. M. STEPHEN: That is sub- 
judice, he is dealing with a case which
is sub-judice.

SHRl SOMNATH CHATTERJEE; I 
do not yield. I have not gone into the 
merits of the case at all. I am entitled
to say the reason behind his resolution,
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that this is not ‘a case' but this 
is ‘the case.’ This was mentioned to 
him and that his future depended on 
this case was als0 told. He realised it 
and acted according to that. I am not
casting aspersions on Justice Vohra.
But you cud a criminal act with res
pect to the impartiality and the repu
tation of the judiciary m this coun
try by resorting to this procedure,
wheieby you brought the judge and 
the judgement under a cloud of sus
picion. A thing which could ha\e 
been done normally, you brought it 
under a cloud ot suspicion, and there
by you corroded, completely smash
ed the basis on which the judicial
structure oi this country must be '-“ar- 
ed up It is here that I am attacking 
thy procedure. Originally, Mr. 3athe 
told that Mr. Ram Jethmalani or 
somebody has said: “The judgement
is in my pocket” That was a waiuju
slattment and could have been ignor
ed. By your explanation vou made 
tho whole thing biased. Somebody
disposing of a case, he is getting 
a piomotion. nothing wrong about
it, blit now you have come fox A’at d 
and told us *e many thing, which 
raised so many questions umpteen 
interrogation marks spring up out of
the statement you have made before
us. That has made the whole position 
completely vitiated. Therefore, I am 
attacking the procedure followed.

This is a black chapter m the judi
cial process of this country. Thu? »s a 
wrong step you took. 1 charge you
with impropriety in discussing this 
matter with the Chief Justice of India 
I charge you with impropriety in tak
ing a special interest in a case out of
many cases which were ponding be
fore magistrates and judges of this 
country. I charge you with violation 
of article 14 m picking up a case and 
giving it a special treatment. I charge
you with vitiating the judiciary and 
its reputation by bringing it under a 
cloud of suspicion and by robbing it 
of its credibility and respectability. I 
Charge you, in the matter of appoint

ment, with a procedure adopted in 
violation of article 217. I charge you 
with violation of public interest in 
this repect that for the purpose of
serving your intentions with respect
to ‘Kissa Kursi Ka’ case, you allowed
accumulation of arrears to cary cn
in Delhi High Court for quite a 
month and kept about five posts unfil
led so that this case may be d sposed 
of

A greater violation of public inte
rest canot be contemplated. The Law 
Minister of India by this conduct h ŝ 
dealt the heaviest, the most grievous
and the cruelest blow on the judiciary
of this country and it is on this Dasis
1 attack the procedure adopted in the 
whole process.

With these words, I commend the 
resolution for the acceptance of the 
House

MR CHAIRMAN. Motion moved:
“Having considered the statement 

made by Shri Shanti Bhushan,
Mimstei of Law, Justice and Com
pany Affairs on the floor of the
House on 6th March, 1979 on the 
circumstances under which the pro
motion of Shri O. N. Vohra took
place after the pronounccmen; of
judgement in ‘Kissa Kursi Ka’ ease.

“This House records its displea
sure over the procedure adopted in 
conneclion with the said matter”

SIIRI KANWAR LAL GUPTA (Delhi
Sadar)- Mr. Chairman, Sir, I heard my 
learned friend, the Leader of the Op
position, with rapt attention for about
45 minutes. After listening for 45 
minutes, I lound that he has absolutely 
no case. lie is trying to find out a 
black cat in a dark room in which it 
does not exist. He has tried to build 
i,p the case and made an attempt to 
charge the Law Minister But, I must 
say, he has failed and failed misei ab
ly

His motive was to malign the judge,
to demoralise judiciary and to tell the
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people that this Government is not 
capable of running the country, is not 
capable of running the administration 
of the country well and to create a do
ubt in the mmds of the public that 
judiciary is functioning in the same 
way, the way during Emergency 
it used to function. They want to 
equate us with them. That is his mo
tive.

When the Law Minister, Mr. Shanti 
Bhushan, made a statement, I may 
quote Mr. Sathe on the basis of which 
he made a statement That is the real 
purpose behind this resolution. Other
wise, there is no case. Every procedure 
has been followed I do not want to 
waste time of the House by reading 
out all that. Every article specified 
in the Constitution for the appoint
ment of a judge has been literally fol
lowed. The Chief Justice of India has 
been consulted; the President has been 
consulted. Every procedure has been 
followed. Still, my hon. friend says 
that the procedure followed was wrong

1 quote:

“During the course of discussion 
on the Special Courts Bill on 1st 
March, 1979. a reference was made 
to the ‘Kissa Kursi Ka’ case and in 
that context, the hon. Member, Shri 
Sathe, made the observation that an 
assurance had been given to the dis
trict and sessions judge Delhi to try 
that case, ‘if you hand over the con
viction, you would be made a High 
Court Judge/’

This is the real purpose of Mr. Sathe 
and this is your real purpose also. 
When you say that the judge is under 
a cloud, the whole judiciary is under 
a cloud, what is the main purpose be
hind it?

You want to see that people lose 
faith in the judiciary. You expect us 
to behave in the same manner as you 
did during the Emergency I say ‘no’. 
You have failed and failed miserably.

Here the procedure has been fully fol
lowed. He says that delay had been 
made in issuing the notification be
cause he was conducting the ‘Kissa 
Kursi Ka’ case. Mr. Stephen is a good 
friend of mine, 1 want to tell him 
that there was no mala fide intention 
Even now there are vacancies in the 
Delhi High Court. It could have been 
delayed, the process need not have 
been started. Even the process, after 
starting it, could have been delayed. 
But the process was started in time; 
it was comoleted in time. That, by 
itself clearly shows that there was 
no mala fide intention. The only idea 
behind that was this; the case was in a 
very advanced stage; it was about to 
he completed, within a month or so; 
therefore, the judge who was dealing 
with it for two years should complete 
it. That was all. Nothing more than 
that. If you read in between the lines, 
then I would only say that you are 
in the habit of doing that like your 
leader and you have to dance to her 
tune

AN HON MEMBER: He is himself 
a Leader.

SHRI KANWAR LAL GUPTA- He 
is Leader of the Opposition so far as 
we are concerned But he has a super 
leader. On her direct on, he has to 
dance and he is dancing .. . (Interrup- 
tioyis).

AN HON. MEMBER: What about
your leader, Mr Deoras?

SHRI KANWAR LAL GUPTA: Mr. 
Deoras is not in the dock. It is Mrs. 
Indira Gandhi and her son who are 
m the dock. The whole attempt 
through this Resolution the split of 
the Congress Party, the agitation, all 
these things combined together is a 
pre-planned, pre-calculated conspiracy 
to politicalise the whole issue and tell 
the world that the boy and his mother 
are innocent and that the Janata Party 
is vindictive. That is the attempt. 
This Resolution is a part ef that at
tempt. This is all calculated, pre
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planned. Is it not to malign the judi
ciary and demoralise it and see that 
the faith in the judiciary goes? That 
is your attempt. You want to tell the 
people that, even under the Janata 
which claims that it follows the rule 
of law, the judiciary is a government 
department. It is not so.

What happened when the Emergency 
was there? I filed a writ petition. Mr. 
Stephen knows aboyt it. I have told 
him. He is a very good friend of mine.
J was sick and 1 was not given treat
ment 1 filed a writ jn the High Court. 
There was a friend of mine who ap
peared on my behalf. No lawyer was 
ready to appear on my behalf. Only 
a friend of mine appeared. But on 
the same day he appeared, in the even
ing. a MISA warrant was issued against 
him. The next day when I appeared, 
he was not there. I was told that a 
MISA warrant had been issued against 
him and the fellow had to ask for 
forgiveness, ho had to give in writing 
that he would not appear for me, it 
was a mistake and all that. The only 
plea of mine was that I should be al
lowed to be treated. The judge allow
ed me treatment. And what was the 
result? The Judge was transferred 
from Delhi to Orissa. This is the waj 
you have been functioning---- (Inter
ruptions) .

SHRI M. RAM GOPAL REDDY 
(Nizamabad): You want to copy us?

SHRI KANWAR LAL GUPTA: This 
is the way you have been functioning. 
You see everything with the same eyes. 
Perhaps ye.u are seeing your own face 
in the mirror. Is it not a fact? We 
do not believe in this type of things. 
We have allowed you to give all types 
of evidence that you have. Did we 
not? We could have put you under 
MISA, the MISA wh.ch was enacted 
by you. We did not. And you say 
that a lot ei repression is going on, 
the MISA is still continuing; and peo
ple are being harassed and arrested

and all that. All sorts of charges are 
being levelled. . . .

SHRI C. M. STEPTEN: No,w the dis
cussion is not on the Home Ministry, 
the discussion is on the resolution.

SHRI KANWAR LAL GUPTA: What 
I gay is that the prescribed procedure 
is being followed in this case----

SHRI C.M. STEPTEN: I made many 
points—point No. 1, 2, 3. 4 and 5. An
swer those points.

SHRI KANWAR LAL GUPTA: It
is not in the public interest to delay 
the matter. Why? We have to settle 
that case at the earliest in the pubLc 
interest. The whole country was in
terested in that. And what was Mr. 
Sanjay doing? He was spending lakhs 
of rupees in purchasing the people with 
the result that many witness became 
hostile That was going on and you 
know the Supreme Court verdict on 
that. The Supreme Cc.urt asked the 
High Court to put him behind the bar 
for one month. Only for that, because 
he was creating mi9chief. Is "it not a 
fact?

SHRI C.M. STEPTEN: Even when he 
was in jail, the witnesses were turning 
hostile—-the whole lot of them.

SHRI KANWAR LAL GUPTA: They 
were already paid.
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I can appreciate your agony and the 
pain because that boy has to be punish
ed and he has been punished. You 
have a right 1,0 gc to the High Court. 
Go to the High Court, go to the Su
preme Court. But you think that in
the eyes of law there should be two 
exceptions—

One is Mrs. Gandhi and the other is 
Sanjay Gandhi. They are above law.
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* 1 $  * m w r r  fa :  %m f a t f t  -3̂  <pt, art b r u t t  
«parr $ ,  srr?  #' s p s  t

w*tt îrrsrT qfoK  f  m n?tffR?r r̂ar 
t?nq n 1 wrsr *fr zri-vri 4  rg fr %%*(
f  1 4' »r?nft ?ffr ^ rrrr, #fsFT?r 9rri%
55ft s r f l w  f v  «r«rt vft ? r f  g T f s r r c  #. V s r  
ftp F r t  ^  « r k  f t ? f  ? i  s r ^  5 ^  f f R - f r s r e  
sflft ?>ft eft srrâ r f t  ^  *rm,
t<% ?rsft S T O  3T ^  3ra-V " f e f T T
qnf”  w  ft  ^rnrr 1 m  ? m - « F t ^ t f  
fiwra £Rft 1 iptr grr«r H m 1
srriiar m s.?rn ?raT 33 far “f^wr 

m” $w m <fam ^ < r  ^ r f f t  
«Kf a r a r  ftn fR ft  1 w f a ^  w i p r ,  w m  
^  4to ? n w  q t? T  t

335 Procedure
followed

re promotion of 336
c Judge (Res.)

wnrirt srr̂ :̂ 3 *rw*r «imt fr^nr |. 
H T fa rt, « r t f  « i^ T n r 1 1 W w  w  
«P^TT q i f  t  ^  ?TTft
qYsrfeqsns* ^  f  1

3 (*  ernTsft %  ?ft s * i?  wi
Ffr rfarTT 3ft i t  &&  « 1 r  ^  ? ? « t*
^ v f t  TOtfsir 5fw ^ff^rt *r3r( b)*ft m  m w rif 
n irf mzm ftr *Fra?r «ri saftfe 
? r m rr t  ' ^  *»? 9 tfa fe ^ n ^ 3 r  <ft
^tfvr^r |  ? r m t  1 ?*rrfar^ 3ft
^ r f a r  ¥ 't B'm 1 v fk r vi v r  
qffrcr wh ¥13 ?r TfT aft, ^  w ^ ft ?

“fî f f^r irrrvT ?nnT *rt8 t
wfr t o  1 wp- ?rr«?

I #  ^  f a ^  ^ j t t t  ^ ? t f  ffr w rr  
_ ^f?t m  w #  1WT m ’n'i # ftr ?*r 
' ^  sn ^  f  1

SHRI C. M STEPHEN: He is mak
ing a political speech.

SHRI KANW AR L A L  GUPTA: This 
is a political resolution. What else is 
it?

*m ^  f  % w  I'rfirfCTW
fejrepH t  %ftr. 3̂fW tlfr f  f«P
^ f? fi? n rft t t  $  «r*t 5n?r, ^ t s r t t  «n: «  
fsnrarr̂  w t r  'TT fafew T^ ^
firm  ^itst « f f t  irfe ? * w  ? r ft
?fr H spt srw sfftr
nfaq'T ?TSff T̂Jt ( tf̂ TT 3ft 3 Sf7t?fa ^ i t
^  % fo  ? m t  % fa q  ? jt t t  't srrwt 1
m fp r tT - s n fffc n  n??r %z s m c ia T O
?t5rV5p ?m r srranT, a t  q sR T ^  ara^ grnft 
?  1 ^srar ŵ ti f^5T <rw err rn*r ?=mT far 

qT?r?t w  1 1 Omen*) 
n% jrffH T  vfr jfr?rr jr w  r?cff—

n w f m w t ft? w? 4  q fr  ^ t^ tt  
fa ii iftl sptt w* ^ 
‘sw r%, # f^ r  w  g f  ? f a t —  ?rt 
qm r̂wr far ?ft*rf w, mvt wi «rafnc fwr 
t o i  % 1 ora zyj^ # ^ ? f f  ? r ^  ^  ^ s r  
«it t ,  ?ft w  < h f a f ^ n t 9r
’t o t  sftr ^  5Tfaq'f ^  vi ^  ^ t ^ t f t p i  
*pt r̂r T^t f  1

16 hrs.

wkr § fa? 5Rm qrer 3tro Orjrarrer
^  >R?ft i  1 »r?ran «nef strra ?rr #
f r o  t % \ 3R?n TT?Tf 
fa» «pt * t H J  ̂ Tq^TT, ITTfO-
t> o  ?fto w k  « f o  w n c o ^ o F t o  sffrg ft ?PC| 
^  *T H T  ^ n ^ n r, ^ W t  *Pt^ rT^T.

-*V̂ s---- — -^ » A  ’v . ..TV__' ..
? l*rt, m v T  ^ T g  V P S 7 I  »rtw T?t *IT B R R a l T

APRIL 27. 1679



3 3 7  Procedure V A IS A K H A  7,
followed

% n f , t r i f o r m  «rr * e r r a  s t o t ,
u v  * >  q *  g t  f a * n ?  ¥ r & r r  srrairr i ^r«raT 
q r f f  *s r$  «ft f w r m  VT?fr f  f a  t v #
* stRt fafcffj* 5>̂ t r̂ffcq: i 5* 
f t f y f t e a r e r ^ t  w m r ^  *fix
r? £ i qf%, gr«r *rrs ?rrr9 r^q srr# w*t **
< fR  a  sf afT^r fsp 3*T»T s f ^ r r s f t
*f>r gT*r ^  5 ,  eft 3  q ' F r ^
JT T  f ^ n n , ^ r ? r rfa  srt q t r r ^  i p n i  r r  
3TTPT «n i fftft amhfnr jti sr̂ Hrr 
apt aft t f t  | « f* r  ? n r r , T T j f  *rr e » ft  i

* m  sfTS?IT |  f w  f T T R  t * r e  *fr  - # ^ 1  
? H K  9  fR *P 3 T  S l f e f l R t  *i  faTO T*T ^TTrT 7 ,
R̂fri $ qrrm5T°qT fmm «r % f,

T 7  f a T T P T  ? 7T %  f ,  m  *  w >  ^ T n T
%T v te  ?  i vm ? *  * tt£  sp jT  fa^Tf fr,

m  i n  f r s n  fTR^T»fr, t f k  5 * t r  f o a  3 * r * t  
*RI fR  5! I

A n*Txr?n f  fr «fr mfrr •wir * st 
sfafm  ?n^Tiri g, fsr?j?r srw f  sfh 
imi Ŵ i ,̂'«T T̂fT fwi W  fc, fw r  3*T 
n m 'ta rr  im  crr*rasr;r ? r  n f v j s i r p T  ?i a ?  
JFsrra wrt sm
srRfc?, si3Rflr wV *ftfa*ran ? xftx w n  
*ni f  " W  r  i s?r f?rn it pfTssr srra 
fc «ITqt3fh)T5T * STT'fHT VS»IT far ST*R SR 
TH JHFcTR *t t 5*m d <*, vTf 3^T SPSST gm  I 

I think absolutely no case is made out 
and, as tu (h ? I oppose the Resolution.

ST° f»5 («n»T^) tffliqfcT
ŵrarq-, ^cr q t r  wvzq ??Rt 

«it Fgtqw #  t, fsr> ^
«r«T̂  ?en % l iw %lffi«qrr  ̂ rrffj^O  ̂
?jt v f*rrnr^t "f?Rfsfpr ^ fanr*r 
 ̂ ^rf «ft af -&% »t^ht *t f̂r fa w

#f«rviT sir I ^RT ^PfiR T \ *  q t o  o?To
^ ap̂ T «IT •

“The appojntments ol the ludges 
ol the II gh Courts have neen left 
to fhe President anct only in consul
tation with the Chief Justice ol India 
and the Governor oi the State has 
been provided fo r ”

«fr <rtorr jn̂ sr  ̂ ^  fT ^  
^  ?R>TOr ■n̂ rf̂  $ smf q̂r 
^  r n  t̂%tt I

*m 3T3T ept fiTJTfiRr StT ?R>̂  3 ^
| r a r t ,  ?ft »lt xr̂ tfz gHt
I  w* mvfe «ft «rw  I  , 
w  ^ r  v tf  t  % ^  fotffjnf

apft# *re 3^ *Pt <̂1 *1* t ,  *nnr sr̂ r vft 
f*rr̂ <rr̂  *t ?rvn &t$t vrf ?»htt *rrt t  • 
w  #• M t t  «fi— "f% w r f t f f  *pt”  v  * h

q >5i> »ft fJT»hT«rr t, «̂PT—V?
5fTCT i, wtfp ?nTOT*T «Yr W
$ f # r  «TT t̂f arr?r ^  «Pt ?TT*rf?r̂ gt
&n t  • *MSpt ?*t T tsrtp j «F5?rr « r r^

?f?r osr^'t jp?t 1 ?rf«r«TH
sft sjTTf 217  #. ? f W  vr 5ft 
ftnrr &, a n  ^?T# w «pt
far  ̂ fw r  #% jt *r? *rgt frgT ^  am
*r argT 3w n f  |*rr i  1 2 1 7  <1 s m  w
5TfTR f —

Every iud«e ot the high court shall 
^e apjjomted b\ the President bv war- 
raiit undei hn> hand and seal after 
lonsiitatjon  ^vilh the Chiel Justice of 
I^dia

B*r ?r«er |«rr, ^
3??>l ?T̂  3MT97 1

fa,T T f t  fsp 148Tt aTTTf w
3T?sm ^̂TT, 5Tp0 fsfrvflT̂ 5H ÛT, 91
1 4s»Y arm | —

The State bhall not deny to an> per
son equal ty before the law or the 
equal piotection ol the laws within the 
toiritorv oi India.

?TT IT? ^fT OPH ^ m  $OT I,
*Tg «T̂V 3RTPTT I »TW ?TT ft?TT W*r?fT
f  a m  ?FT W»R g*TT<t »T̂ TT
q ft.Mi îcn wt ^¥ gsrhr vl? w
*r?m ^  f*P ag *n=ra g«rr ?,

f?n? ga>TT *pte n 3rr?n 1
tffETTfa* W?ft f f  t  OT ŝrc % g*r % 
flfasrR W!T gK sftr f̂*TTTf9rfrr Tr 3 R  
,p?f ?Tfr ff̂ Ti 1 1 5ER!rn *  -hr g*r

srrci ^  5  gsf^ ^  jtt fr^Pte ^rar* 
^  ?fra? T9<rr f  1 im rito
|  ftr—

Equaulj c i justice is dioatly aftect- 
eJ by th-* quality ol indniduals who 
become judges Therefore the method 
by w huh we sele t our judges is cru
cial

?ft sfrr sarr *t?t? aft *Tfe«ir?r # fwT gm 
«rr m  * t ^sresr girrft t o t t t  # 
f w  ? (m n n r j

<rr§» # argct vrm t o t  gisnrr 1
# *r̂  ’*T$enr g v ta t  jt?

1901 (SAKA) re pro notion of 338
a Judge (Res )



339 Procedw e 
followed

[ VTo THTSpr ] 

crg r *PTSfT t  W T O ? *  *t, T T  * t  w f t  
an y *  < ft fo n  |  sw r *  « rt w  * t  t f r i p t  
v t T t f t r o  v k  ?1 t  i * f t  *ra; w w f r  aft 3  
P*F fTO ^  xmx ff»PTR «FT, 3*TT»
«mn <rr *nr *  'ra’rr £—

In the b ook  Supersession  o l  Judges’ 
by K u ld ip  N a w r  on page i2 a very 
interesting ioo tn ote  appears T he fo o t
note says

‘ A t  the oa th -tak in g  c c r e r r o n j, 
Shri K u m aram angalam  went to Jus
tice  R a j and told  him  iou ilarl>
Such posts a ie  a rtw ard  lo r  pen tical 
ser vices  rendered Justice R ay re
plied  1 d o  not le ca ll rendering any 
politica l s e rv iie  to anybody e x u p t  
to truth and ju stice

% arfsfaprflr 90T I Frfsrn
*r *r? frr #  *<a?r f  • *w«ft

araw | *pt ^  *r *t «tV«t m
# <mr g i aw pn *rr
srifcr *rr 3 *r TTRFisr ^  *nr a rrr *ft
4  'wmrr sr?rt f r ^ r t  s r frm

t  * $ t  qra^r ? rg m  i

It w ould  not be out o f  p lace  to add 
that the G overnm ent, a fter the sixth  
Parliam entary e lection  is w illing  to 
adhere to the policy  o f m axim u m  res- 
pect fo r  ju d ic ia ry  T he due status o f  
lu d icia ry  w h ich  w as erod ed  d urin g  
em ergen cy  p e n o d  is being  resto ied  
Let us hope the present G overnm ent 
w ill not fo llow  the n on -ad h ercn te  p o - 
l u j  o f  p rev iou s  G overnm ents and w ill 
appoint Jurists as Judges

4  f h t  f t  sp^rr ^tb*tt |  I t
l*T <PT *Tt§ fHPTSr fR ft ft faf
« r rp i  w *  m  an r ^  t o t  * t f « r  

«rrcr tftPm <r fsnr *pt t tn i ?ra 
% xr*m «*t i $  ftrtpr *r «r? sranS 
g fa ?r?t ar̂Tirr | i  iw ¥ fwr *r 
* t  «mqrfH ^  |  i ^  w ro fa

ft> fVRTT ?̂ ff *T!T >̂T 4Md
C T T I  ^  T T  & &  *c R T  $ t « T # T  |

f a  *? rV  v r t  v t  «r$ '  T * f t r * r t  m
$ f a f P T * r w & * f t ? P T 3 p T  a r m  % t 
w ’ BT v m  h  ’ f t  *rc ft wrcrt ?hn 
<TRIT $ I *T£t JWT I

We should not only be honest m oublic 
life but we should also appear to be 
honest

Hi AN 1 fa  <m ^ t «ifT6RTT Vt ^
1̂ 3 #  'w # ^  fsn? aft ftwT *rat

tTRFEr ^ P̂Rft f̂ TTCTT | I
ftrfT w<r Hft wfvr ^  ^twert «r<np 

«ft 5® 5F ^ I aqfacT ?ft
*PP«T ?Ft 5ETPT# X9TVT *f!T# | I

*Ft tJ?TM 'T̂ t, ^t fjf5F3f
§?T( r̂<r *R wd<N f  1 qf55pp
wtr vfefsnrt ^t strt *P̂ t ?ft <rfenp irfe^rft
#  «ft wrt t  fr  «rr*r ^ tt =arrf?tT 
?n?T »rw ?t *Ft »ft 5T»r f*P htpt ft

t  <

Selection and Appovntmtnt ot 
Supreme Court Judges’

vw fg^ t̂ t  '•rr ^rsrrac ^ptt 
W  ^ aft fjpspi* f  !Tf 4  'T̂ ’TT ■errfcTT 
I I ftRHT |?TT — R̂W3nt
*r m T^r ît q 5?rm ^ 1

The real problem that we fa«-e is 
that a highly competitive legal pro 
iossion has been engrafted on l high
ly structured status-onented society 
Judicial appointments excite thus
competitive *nd <it the same time 
reinlorie the status-onented struc
ture No Government can change 
all this by itself

srt wpt *mrr t  srrfo ^  aft T tf
«rl7?rcj5T «rr f *r ^  wx

 ̂ 1 ^5?r f?rm t  jrfrerm
srtsrrofr $  ?r fen  *fk smr?
f̂ft T̂TT Tn=R fl^t Iff fRft I f̂ RT

*zrfafrr «pt flfTt^r ?i?it %, f^m ^t «rrafr ^  
•THt STfTT f  3TPT 3R?ra ^  f̂TTT 5TJ3TT ftrft 
^ pftf^V JT? *FT*r ffTIT t  <

A sftr «*rnsr ?ft ^  ^rr 3fnr
msrf̂ Rrr %ftx sra^m m  «p?r 

»rf «ft »h wr?» ajstftnrft
gUT «rr? ^  ?pĵ t wz? srt |

“Supersession of Judges The
supersession ot 3 senior Judges and 
the appointment of A N Ray as 
Chief Justice of the Supreme Court 
on April 25 1973 and three and half 
years later, the supersession of Jus
tice H R Khanna m favour of Jus
tice M H Beg generated considera
ble heat in judicial and political 
circles”

w ft 5ffWRir *r *ft «nr 1% art **nwfa* f  
^srti *Frspr cpiranrs Tt t

re ji •oroofton of 340
0 Judge (Res)
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Procedure VAISAKHA. 7, 1901 (SAKA) re pnnioPon of 342
3 followed a Judge (Res./

“It cannot be denied that the 3 
judges were passed over only be
cause their rulings displeased the 
Government.”

This was the structure of their Gov
ernment.

“There can be no two opinions re
garding calibre and total suitability 
of each of the three superseded 
judges; Two of them have already 
served with distinction as Chief 
Justii'e of High Courts.”

^ *rprr far *̂rqrt w  w  
*ffaRT far war 3T?ff q r  fa><rqrt
fasrarrn htw ap* # Hmmfsrvr qft $rfwr
• f t  * R T  f  1

srt it A srrar ^ tt  w^rr 
far 14  s f l r  2 1 7  $  t

r̂®er vft w?tt ^ farcren g*rr 1
w  T rc ^ r ffr  <Ft « F | * r f a  ?r^lf s ft |  «n  fa ^ r  
faarr qrr sresrefr §ot | ? jjr, ar̂ t 
f k ^ R  * r  ^ ra rtftra rt q?t h Wt r t t

icq wk *t df «ft wirr ws sftnf $ rwrff
anqmftwi srf?rf«<5cr t[t ’'rf t 1

Therefore, David Gwynn Morgan in 
the book titled “Asian Affairs” in his 
writings under “A Controversial Issue” 
says as follows;

“Restoration is the air in India 
today. The draconian quality of 
Mrs, Gandhi’s Emergency coupled 
with the emphatic defeat which ter
minated i t ,  has encouraged the new 
Government to say that it intends to 
expunge al the charges made during 
18 months period.”

* %m $t ^ rr sng*rr far wr 
*f W $ ftRTT | This is a part of 
political conspiracy to denigrade 
judiciary. *sftfar 3* qrt farPTTff sf$r $ 

<*ww *rnraRi%i tt, ^  *>> farwrcr 
f f i  | *rrsrn? sto* 1 $  *?*t *rcre *  

^  f, aRft- wiwmfin>i 3 fawra 
^  f  * r m  |  far « t?  i m f W

Wrjfe ?ras% fSRwrer fawn 
<nfcWT tk 1 tpsr smr â rc ^  *tht
* * * »  w  q n ft  q O T T ? ft £  W f f l  |  I

$  v t  rr^r T r v h f i n F  *n *rs n  $  1 
snr ra *r v tf irar xjtft, at #  to  «pt 
ssprcr vtst i *rr| w  to % «nt *n|
TO <OT % «TT%, A TO <PT WT»W VT9T
w f f a r  'JRTTT q r i f  q T q r f ih r  q r i f
*1$ ?ft «TRT 3THT T̂ JT r̂NJT fJTT*T-
qrf̂ PT T?*ft, *T| AW T ÎT I lfET qft
v t f f t  « ? w fa r a r  * r t  qftfartr, wrp w i f t r o  v t
VefftRT *T€T vtfarg, ^  3ft ^  T8TT ^ t

5̂ 3ft WFT v t  T5TT %5ft ?|3[
fsrrvf vt ^ f̂ nr sqwnf ’̂PT ^

qr *f>*ft jsniHiff *rt vtfarq; 1

tcRT i i  ^ T̂OTRT WTT ^ I

« f t  F *fH M  ^ ( f ^ R T * f t )  : 
m w m  sft fafaysr c m  r«ra«r 

<wt 5rnrr *nrr, faRTT fr «ft fa^r % wK 
Jfŝ rr ¥?t xrrnw ^ 1 *^»fhrr 

«ft l?TO ^t Wt fWT ’TOT far % qf^
q r  #  s n rr^  anrfa? f a q w  ^  r ?it  

wt f  1 #?rr q̂ r «pt Hifr
qrt vrf firrr *niT, a? »ft ̂  fv^RWhr faraw f  1 
Ttf fair*? ^ ? VVH 9TRT JJ*?T
a ft #  q ^ r  far f a w f  ^ 9 T  ^  w rT v r fa q T  far 

t o t  wncft w t f a r  w  fnrsr s P t c t  
’ rtsft q r i t €  * f  ?T3R ^ t  T R s f t f t r  w  ^ t  ^  
n̂rt ^  ^  srtr «ft*rat r̂rat A

t?rr ^ t  ^r?r ?>, * r « m  «rar*r q ft w s t f  «ift 
?TT?r m far<r t̂*pt q̂ nr srstt vnrr ait 
snrf jwr ŝr inrf ^ arr? «tî w fâ  ^  
wfajfr «i$«i qft far stsftt qrr sr?tr srwt 
s f t r  a p O ft n r c t  f f t ,  s T p m f a r v r  q ft ^r?rr-*T q r t t  

| far ?nfr ^
VPT51T faiWT Jflf q>T firrfl t̂ (Jl$ ^

| 1 5flrfar4 aft̂ TT sEn̂ar qft ^n*r 
qrr %, wnflqrfMvi qft sr t̂ft qrr v  ̂ vaftia 
wrr»r[ f ,  w r?tfa^r *r ?tt !a r r ^  f ,
w r r  5  ? r f  q f t i  ^  arait q ft, a ft i w  ip ftTT
qft 1 *rf ?fT t̂ ’Enfarwr  ̂ farer ^ qrnt?»r 
a ?  u w t 1̂ ,  ^  xran ftfa q ?  m w i**' w  A  5TFIT 
»wt | 1 w  qimT wr n m  | 1 ^  
q ^ r a w  |  far flnrar?r ^  » f t  q ft y u  f t  g r r  
ŝrar % 1

A person who becomes blind in the 
autumn season has got always the 
image of greenary around him.
*0«M C qft îHdfl ^ I fa p ^
fntrfavtrT | «n<iqif̂ 4»i vtw r# qrt,«rrjr t  9^ 
< fw n ^  f  « f t r  srrar #  s r t r t  f  far 
» r ^ t  ? w  ?ft»r ?rt ^ r i T O f t r w  qrt w r * r r  

f , ^fa^r §  strt t  1 sjht-
q Tfapur q ft ^  <pt w * r  q ^ #  iw u  «tt i# tr  

«ftr A »ft ‘zzfm fcn !«nferr ^  1 *rtt



, [* ft  f a i f o  

tftforcr q ^ R  *tw t jr*?r gr$ * t£

* * R v i i  *  m  ? t? T 3rf
If? ffrt f«PTT f a  2Tf I F E t fW s F T

I  t v\* farzr ^ r f f c z i r  » t o  q ' t o  $ t  s e t  * t  
5l w r  * 7  *  TTarpqpT i t *  fo rr  * m  1 *«Tt 

TOT W  «tT, fa*T *FTTOT % iqjTf W  3T ? WTT ^
•row 3 fa rm*wz, ttf̂ <j, jjTfafasr, snnft 
«pm v r #  # i wrq -3% is p w h t w ? r  £ 1 

a n r o f w  T t  e p t ^ r t  ^iupS $  1

^rvrrrfH i*?m, *rfauFT *vt u r n  2 1 7  *rt 

«rr?r*p?>*r*ft 1 ?*r um 217 * *r?*w^fa—

The President, in consultation v t̂h 
the Chiel Justice, would ma«o the 
appointments.

tn frtn  v j&  *?r a n a  1 1 1 *t *rra t — v& 
f s s ^ r  fa * n  'STnrrrr, *t h t  f r

J R t  SPFTT %  %m %, T^ft tf-TTT %  5* m  f ’Tai7T
r Tr f j p r  s w t t :  ^  1 1 *rfc n?  t t h t  ^ h i

f a  s n r t t j  m  s r f a w  hi st-s t h tt?  - M r r  
fa ^ fa f ®pt frqrtrrz ?rr fc*n <ft fa *  *Hf *VZ 
«wt ’  ^rra<r s n $  *  * t  q ?  %, ^  s t  *r?r n  ?rra 

«R*it ^ 1 sw t f«r sr* t i f R  s q s v r  % w h  v 
Vt $ I “ft *n?mr lit *F*T Jh- I-7S WX 
r^rr spj»t U m  »n "OTt f?*T 'Tt^ 'T stt£  ?  
«ft ffTcT ?TT5 n JTfT STM TOT <TT f a  <FTi
*t srfarar m  sir 3 #?*rta ?, s h t t  « m  m i  * fx  
a n  1 wmm f a f t r  T M  3 * T  <*
V  q ?  JtHDWT fc m  *?T fsp—

“Sleps nre being taken to fill up 
the vacancies expedition lv The 
State Governments and the C’hici 
Jubtices have been reminded to ex
pedite their recommendations They 
have also been asked to adhm to 
ieitam specified time scheduled in 
sending proposals ’’

snr 3t t  *r w r z  ?fr^rr * r n w  ?rr jtt»t m  * m  
at tm f  fr jw str mm m ?ft r̂«ft 
«rm w w  wt 1 wrr ^
f«r aft rnmrer qT 'Tf^r n?n

rr«ft%TT gr TRf) *ft ^  epTH
v >  f q r r  %  f t w r r  ^ m n  w ' T f r  v m m  m v t  r r  
? r a n  ? t  * p f t  t >  W t f * P  W P T  ( w ^ T O  3 T 3 l ^ ?
?  i w  ^ 1 w n  "̂wrf̂ rn w s g  t  ttspt m a r 
f t  5FT5JT ?'T TWt |  I q fr  * t  W TO  JfPT^o1?

sfsrr f o r r  t  \ T T ^ r f ir  #  f W r e  i t ,  f f r o  ^  0
£  tprr f w t 4 rr?I *  ix  ^
« r r s r R q T 3̂ ? w y p r » < r f T r r  1 « r r ^ T ^ i f T % ^ f c r  

«TPPft f  ferfsr $ m  & r  

1 « n r rm crW ^ * ra t  h srt f s
T ! f r  3%  ^ f h F R  V T #  «pt # *T R  ?  srYt ?'f?TT  
W f s r  f w f * n r  « m n ft  $  t f h :  s m t w
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?Y  «rr ?r> w m  w r  ^ r r  
«tt 1 « r m  w t ^  f«P«5rr n f f ' « f a r  %  I h t  «p t  
f w r i  w  ?nc? %  A h  v r i  v m  * n f t  
^ z r m r r s w r  v t  <5rr?n
$  *rrq *t«p#  wt ^ «p n *r * 1 $  t$  1 1
w  w rfH  «ra«i w t  «P 7*n : 6 ^  i  1
fs n r  ? r r ?  i t  ^  ^  9n r w  t  w  ?r
« r r m  ? 9i m  m  ^rwft »nTer %  s r ffC T

'<fr ^rrrr t ,  *p 3r fe » T  q r  
wnn t i

jrrq^ft ^  s r v m r  h  q ? %  ?th  «rrt ^
w w  %  fen rn : ^  #rTT ^ T ffrr  «ir 1 * n r r  %m  

f^ E T F  T *  ^?r 5f t r  w rq ^ n  m  * t ? t  ^rirm  f«p 
j ^ r m  qsrqT r̂ v  ^  t  ^  w m  ^  »T9 ^  

fa zrt?w mpr SF7̂  ,??r̂ t sî tfnr 
^snffTT ««t tftx  w t  f t f t  f o r r  * m  1

W  S n fE T 'T  1 1 ?TT T̂TcT ^ f t  N 1.
a * r m  w t  ?i?r r s ?  f e n  w ,  t $  «rit <r^
n a r  m rr, w  "3̂  r r w  § ? t t  t  1 ? n q ^
w fT  n r  2f s t  srrq^fT q ?  « r ? m
r̂fpTT m—

Any sell-respecting Judge >'huul(.i thiow 
away the case

wrq^ w t  ^r?n nrrai m t  p f^. k w  wy. 
f«r r w  ?fgt w>r?n =sn??i ^ o t f ^
r w m  t w * Z  f t  * w r  $  i ‘w  Stpt:

TP T8R  I(T ?t^ T  m  p - WT^jft
^TT Îf̂ TT I 3TTT WTTTI ^  ^̂FTrq̂TI, 5TgT
?rt w r  t t ^t ^ t  w * i  1

A wrq $  T f’TT ’?Tf!tTT f  %  VR J afTTt 3T3T
«♦ m T^ctT p rtT ^>TTT flP tq i TT 'ft 

^nf^; flrpTrr j^t q̂ vfT =snf?n ( fa# arg nft 
WTq# ^ft #*^1 ^ t 1 1 itfrq#; f ^ r n r  ^  *?rfr 
zF^rfswiT  ̂ 1 <7̂  t o  wi*< cfnr'R f  
?rnfV 5rrq; ?m r̂a «p??i t— %■% n 
snq; Irw. i argw f o u  % ^ p r  % f«rR 
»§rRt Tt 1 «i77 niim w 9n#nr w?m # sw
^rt nttcj w  farfar «raT gimr ^  $  eft A 

qT<r mx ^  ^ r ? r  ^  f r  *tmi si^st 
n *?rf % pm  mtft qri %, wnr w  *ra> 
f  ’  ' c t t t  srsrR ^=fiq zr? fe rr  f r̂ «r%® «rrer*ft 
f’ H'ra 5f^t f  I *f sf fap ?TiTT *TPT
it %imz 5t ih  tft sarrF  ̂ ?  ^  *ft w #
t  f f  wnifa mm ?ft f t  crt v n r v t  ^ r  ftrff 
*mr t v ?>i> nep Trrar fm  ̂  f  1 tmx 
5icfr3n q? |wfqr %̂: 3ft htt to  qT? wtpt 
q i  1 w t  q f r  f * * r f a  scrnr *H5T ^ t  t o  ^ n rm  

t v qre wpt r̂n? aw 5375ft qi 7̂  sftr 
f 'T T  m q v t  f w r q ’T  s p th  * f t  *rN ? r f w  f*p 
pfrzrnsir ^  ^  f  1 w  ^  f t  » w m  «rr 1
I f r  #  f*r=R ? ? R T  |?TT ftp ^ > R  3rft2¥  «TF6
? f s * i i  #  f T ^ f r t *  fsprr, stftq> a r fvC T  « r r e
*  f k v r t t  f% ^ r  h r  's f t p t  v x  fkm

9rr̂ , f«P̂ T 5«f vr «ft ^  | sra% qf?r
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srrsflT ff fa  <wt «rf«?wr f s t f sr rrcf w t? t  a t  ^  
fm  | ftr f a  w S t fa<£ ^  fowT ftff * m  ? 
qfssT*F «FT̂  $ fat* JTfe far
fvm <m «fa fa  $ fare an* % 3*m
smftspr fawr tot <ft w  # ht* w fe s  fa*T- 
SRT ^  £ ?  **r ?*T 2TT^ *T<T fesr

^ 3 CZT«TTTii t f a a ie s tfa re T O 1  t*F*T«TT 

antmfrppr v *rm «rnr f*rr |, 
trrfprarr # fim & *ftr ^  srt nsnftfa* 
x m z  (  *r?r ? r t ^ o t  £ i w  fa ir  $

•nmr § srk farTsr *r*?rr p i

MR CHAIRMAN: Before I call other 
hon Members to speak, I am seeking 
guidance from the House The time 
allotted originally for this Jem w£is 2 
hours. Accordingly, tĥ » discussion will 
be terminated at 4 30 p.m What is 
the intention ot the House: how much 
time should wo extend, for the debate*

SOME HON MEMBERS: One hour.

SHRI SIIANTl BHUSHAN: As tar as 
I un concerned, it should finish to day

MR CHAIRMAN: So, we tenta’A i’v 
•xteiid the discussion by one hour * e. 

upto 5 30 p.m It can be unto j  in tie 
before fi 3(1 p.m. so that another Reso
lution may be moved So, the time 
wit be upto 5.25 pm

SHRI SHANTI BHUSHAN: I w-11 re- 
''uir» about 20 or 25 minutes

SHRI C. M. STEPHEN; There must 
be time for me to reply. The t;me I 
require wrll depend on what th» Minis
ter is going to say.

MR. CHAIRMAN: I think M- Ste
phen can have 10 minutes. Now Mr. 
Somnath Chatterjee.

SHRi SOMNATH CHATTERJEE 
{Jadavpur); Sir, i feel that it is rather 
unfortunate that this Resolution has 
be?n allowed to be discussed, pecnuse 
the object seems to be what it does not 
appear from the Resolution. The Re
solution purports to refer to “the proce
dure adapted" in connection with the
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appointment of a Judge, but the object 
has been very patent and Mr. Stephen 
could not hide it, in spite of his great 
parliamentary skill. The object has 
been to create doubt and raise suspi
cion about the validity of a judgement 
delivered recently by a learned Judge. 
Therefore, I feel that this rs a Resolu
tion which has been unfortunately al
lowed to be discussed in the House.

However, since the matter has lecn 
allowed and there have been discus
sions already, I would like to dav a few
words. The Resolution refers to the 
statement of the Law Minister, and 
it has been brought wAth refeienc** to 
that statements. The statement, it 
appears, became necessary because of 
a most reckless allegation m„clc ny a 
Member belonging to Mr. S ephen’s 
party, that the Judge was told. "If you 
deliver a convicting judgerrei r you 
will get the prize of the post jf r, Tligh 
Court Judge ” Now. naturally, it was 
the d u ty  oi th; Law Minister to come 
forward und remove the imMri SMon 
that wjs sought to be crewed that 
1here was something improper m the 
way +he case was conducted anj ine 
judgement was delivered. Therefore.
I don’t think that in this case anv im
propriety has been comrT\tlej bv the 
fJovernment On tin other hi*id, they 
have discharged their fundi 91. When 
we find the persons who for m^th*: to
gether and vears together rebelied in 
castigating the judiciary an! c’ccirrnt- 
.ng the judicial system in th.s country 
showing great concern ov<v the ap
pointment of one single Judge, one can
not help wondering that there is seme 
other motive behind this than main
taining the tradition of the judiciary in 

ĥis countty On manv iccasio*"; we 
have seen the crocodile *e;’rs -shed 
from my hon. friends sitting on that 
side who have been the cohorts of the 
dictator during thore 19 mo* ihs. Lut 
today. I find sycophancy has reached 
the lowest depth. Mr. Stephen an 
hon. Member of thi3 House, the Leader 
of the Opposition, I am sorry, was obli
ged to carry on command performance, 
and this is not only at the dictator of 
the mother, the greater dictator, but
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for the benefit of not only an accused 
but a convict, who was proclaimed a? 
the crown prince of India, and before 
whom obeisance, had 1o be paid by 
all and sundry, including the Cabinet 
Ministers.

And, Sir, we had soon 'iow tho dic
tates of, not only the dictator but of a 
progeny, as 1 said, mature, halt lit*- 
rate progeny who ransacked all the 
democratic values m this country, 
played with life ol the pepole, how 
his wis’ies become- the ordrr of the 
day.

SHRI C M. STEPHEN: 1 use on a
point of order. Heie s a xesol "< << 
about the procedure I look care 1o 
remain exactly within the tramrwork 
of the procedure. If he wants to at
tack our people who ar» lot cn^.e. u I 
with this, he is free to do Theie 
is a procedure for that But I would 
submit that this must bv stopped It 
he wants to carry on a very reasonable 
debate, we must remain and behave in 
a very reasonable manner. lie  h.>s 
used words which are object < r .in 
So far all nght. 1 rai \> obje t u r n  *> 
the words cohorts of the dictator syco
phancy *nd so many other thii ŝ. h* 
was using unparliamentary, unmen
tionable things These things are 
being used in ‘reference to the Members 
of this House. He is doing all that I 
just want to know if this line of sub
mission is permissible.

(Interruptions)
MR. CHAIRMAN: I think you

should stick to resolution.
SHRI SOMNATH CHATTERJEE; 

The real object has come out I am 
coming to *J*at.

SHRI C. M. STEPHEN: What real 
object has come out? Are you free 
to call names about person.

(Interruptions >
We know your Ioyality to this 

country, we know your loyalty to the 
Constitution. You are talking of Nam-

boodiripad, the fellow who was 
convicted of the conrempt of the court. 

You are coming here to teach us.
(Interruptions)

SHRI SOMNATH CHATTERJEE: I 
submit that the real object behr-d the 
resolution is to express their *mnoyanc,? 
bccause they could not del&v thf» dis
posal Of the case which was pending 
and then the conviction cams. They 
believed that the case could be ktpf 
pending for months and months and 
years and years You will knd’y re
member thal it was the hon. Su»uemc 
Court who intervened and directed 
the expeditious disposal of the case. 
And in the meantime, the accused 
had to g0 to the jail becaus? he had 
been found guilty of tampering with 
the witnesses

(hiterrupttoni»

SIIR1 C. M. STEPHEN: I rise on a 
point of order. The particular case he 
in referring to is sub-pudice now.

SHRI SOMNATH CHATTERJEE: I 
am not referring to any particulm case.

(In terru p tion s)

SHRI C. M. STEPHEN: Dealing with 
the merit of the case is a ditFerent 
thing. (Interruptions) Tnat case is 
sub-judice. (Interruptions)

MR. CHAIRMAN: Mi. Somnath
Chatterjee, you should not refei to it. 

(Interruptions)

SHRI SOMNATH CHATTERJEE; I 
have not gone into the merit of the case 
at all. What I am saying (Interrup
tions) is that I am entitled to say 
what is the reason behind this resolu
tion.

SHRI C. M. STEPHEN: That is sub- 
judice, he is dealing with a case which 
is sub-judice.

SHRJ SOMNATH CHATTERJEE; I 
do not yield. I have not gone into the 
merits of the case at all. I am entitled 
to say the reason behind his resolution,
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therefore I am referring to that matter 
The case was pending for long and the 
matter was almost coming to an end. 
We find from the statement of the hon. 
Law Minister that all the procedure 
under the Constitution had been fol
lowed before the appointment was 
actually announced, he had gone to the 
learned Chiof Justice of the Delhi High 
Court and had got the sanction of the 
President to withhold the actual notifi
cation lor a few days. How is the in
dependence of tho judiciary inteivfc red 
with and how is it unconstitutional? 
My time is not unlimited and I am s .re 
the hon. Law Minister will deal with it 
'ind during the little time that 1 have, 1 
should like to make one or two sjbmis- 
sions The object is that it somehow 
this case could have been prolonged 
further, the inevitable could have teen 
post 1 toned Secondly, today in the 
name of saying that Mr. Vohra is an 
excellent man but tho Judgement was 
not. as if he was persuaded to deliver 
this judgement bv showing this lolli
pop, namely, the judgeship of the Delhj 
High Court—my hon. friend has stated 
that. That was the impression that is 
created in the minds of the neople. I 
am trying to disabuse that That is 
not the impression that has been 
created in the minds of the people. The 
intention today behind this resolution 
is to create a doubt in the mind of the 
people: would it have been so? There
fore the attempt which has been made 
is not to uphold the judiciary but to 
denigrate the judiciary once more. 
This attempt should be resisted by all 
the right thinking people in this coun
try. Therefore my hon. friend gets 
piqued, naturally when we referred to 
the emergency and what had happened 
'n this country, how judiciary was 
dealt with in this country, how the 
Judges were transferred and how the 
learned judge of the Delhi High Court 
was sent back as judge of the sessions 
court. 1 had to appear for Jyotirmoy 
Bosu in the Delhi High Court, I know 
What happened, what kind of plea was 
take*) on behalf of government. Once 
Justice Rangarajan delivered the 
judgement that it Justiciable, tfi*

next day an ordinance was issued 
maknig it non-justiciable. That is the 
way they were treating judiciary at 
that time. The only crime that he 
committed was that he wanted to s-ee 
the file* of the Home department. 
They said: No, he cannot. This was 
the attitude taken by them. Toddy 
they are showing so much concern for 
judges and judiciary in this country. 
Therefore, my submission is that if 
anybody has suffered due to delay in 
the announcement of the notification, 
it was Justice Vohra himself, nobody 
el ê because it is his appointment 
which was delayed by a few days. 
Somebody else suffered by the expedi
tious disposal of the case but that is 
not the consideration that has to be 
brought here.

I am not referring to .my matter 
which is sub judice. Probably *one 
would have felt that when a lonper 
period of sentence was there, whether 
that sentence could have been yiven or 
not. That is the matter which we are 
not discussing today.

Mv hon. friend referred to one point, 
whether it has any relevance or not, 
whether it was in public interest or not, 
he said  that Article 224 provided for 
appointment of additional judges on 
the basis of clearance of arrears Ar
rears are there. Does it mean this 
should be done? T his is a new inter
pretation given to article 224. That 
means that whenever there are arrears 
judges may be appointed. There are 
so many vacancies all over India, we 
put question to the hon. Minister and 
we are pressing him hard for appoint
ment of judges, more and more judges 
have to be appointed. There are so 
many constraints. We understand, 
There are lacunae here and there. That 
does not mean that a few days post
ponement of the declaration of the 
appointment of Mr. Vohra has thrown 
to the winds article 224. Then, refe
rence was made to Article 217. In this 
country the appointments of judges 
are made in a particular method. We
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may not agree with that method which
has been laid in the Constitution. But
,so long as it remains in the Constitu-
'tion, it has to be followed not only in 
letter but in spirit also. We have
found that there have been gross
breaches of that during the previous
regime. We have seen that. There
are many comments about the judicial
appointments. I do not wish to go
into the details here. But those com
ments and complaints are known. Here
what has happened? The entire pro
cedure has been foUowed and I believe
whatever may have been the other
things, I am not going into these things.
The Law Minister himself showed
great respect in going to the Chief
Justice of Delhi High Court. Probably,
they were used to calling the Chief
Justices to their residence. Now he
had gone to the residence, to the office
of the Chief Justice'of India, told him
of the position, got his approval, got
the approval of the President of India
and thereafter it has been done. There
fore, we do not find any impropriety
committed. We cannot help thinking
the reasons which have prompted this
Resolution. The reasons for which
they have prompted this Resolution
cannot be the maintenance of the dig
nity of the judiciary, upholding the dig
nity of the judiciary. The main reason
behind this is one person in this coun
try who was one of the accused in this
case. He has now been convicted. It
is subject to the appeal, nothing to do
with the merit. But why the matter
was delayed? Shri Vohra woula have
been promoted earlier. He would have
been brought to the High Court earlier.
De novo trial for another two, three
years, another set of witnesses and all
sorts of dilatory tactics would have
been adopted. We should expose the
motive behind this Resolution. Then
We shall find that those persons who
had voted in favour of giving immunity
to one individual in this counti-y. for he
had occupied one seat in this country,
are talking to-day of the sanctity of the
criminal jurisprudence of this country
and sancitty of the judicial process in

this country. In this case it is admit
ted by the hon. Leader of the Opposi
tion that the incumbent deserves the 
appointment from all points of view
and that is the test. Was he or was 
he not suitable for that post? It is 
admitted by him. It is conceded by
him that an eminent person has been
selected. He has not been superseded
by anybody, nor the Government has 
allowed him to supersede anybody.
Therefore^ the person in due time hi's 
been appointed. Because cf the pend
ing case, the appointment would have
delayed the disposal of the criminal
case. At that time it would not have 

•ejaq ;ou st ajj
■qguts Buqsu3 [ i jq s  si isi]; aq; ui Suibu 
;x9u aql M o^ ’auii; ssijnuiui 0Ag Xpo
s95(b; aq PapiAOJd jaquiajAl auo neo o;

ŝnC pinoAv i INVHHIVHD 'HW »
■aaaq Passnosip

a q  c ;  p j a \o i ]B  u a A a  s b a \ u o i ^ n i o s a a  s i q ;
eiBunj-icjun st SuiXes Xq pajJBjs

I XqM SI ^Bqj, uaj^BUi siq; ui auojB 
;jai uaaq 9ABq pinoqs oqM ‘aSpnC b Jo 
;uauiiutodde aq; jo  ;no a§B;uBApB ibdj), 
-nod euios o; X j; oj si ;q§nojq  usaq 
seq uoijniOLaH stq; qoiqA\ q;iAV paCqo
aq; leq ; s: uoissiuiqns Xui uaq; ‘paCqo
XBSJ sq ; SI ;eq ; j i  uaAa pa^ B p p  aq 
;ou .Cbui aoi;snC ;Bq; os i^xsnoijipadxa
asBo siq JO iBti; aq; pa^ui aABq p^noM 
pasnooB spif vuoq ‘pasnooB ;sauoq Xub 
asnBoaq ‘ ::';>snD0B aq; o; pioyauaq uaaq

SHRI VAYALAR RAVI (Chirayin- 
kil): You may call Shri Lakkappa.

MR. CHAIRMAN: I am calling in
order. Shri Lakkappa has given his 
name just now.

SHRI VINODBHAI SHETH. Please 
finish in just five to seven minutes.

SHRi VINODBHAI SHETH (Jam
nagar); The reservation is such that 
I will not take more than five min
utes.

I would like to confine myself within 
the four walls of the Resolution of 
Shri C. M. Stephen. It is a very 
unfortunate thing that this politically
motivated Resolution is coming from a
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lawyer It is a very unfortunate thing.
It should have been appreciated that 
we have restored judicial process in 
the country. We have restored the 
rule of law. Our Speaker has deemed
proper the discussion of this Resolu
tion in the House. I fully agree with 
Shri Somnath Chatterjee that it is a 
very sensitive resolution which casts 
aspersions on the judiciary of the 
rountry and the less it is discussed,
the better. As per Mr. Stephen,
article 217 is violated. But he does not
Kive any reason and which are the
punciples governing article 217 which
have been violated. The Chief Justice
of Delhi High Court is consulted.
He says, it is arrangement. It is not
arrangement, but consultation. The
Chief Justice of the Supreme Court
is consulted. The Prime Minister
endorses and the President makes the
appointment. But unfortuntely, the 
leader of the opposition was not con
sulted: I would like to put a very
pertinent question the leader of the 
opposition. Why did he not bring this 
lesoiution when the ex-Prime Minister 
was acquitted? At the time, we
did not bring such a resolution
because we uphold the dignity of
the judiciary and we believe the 
judiciary in the country has re
mained impartial. In every case when 
there is some appointment, we should 
not cast aspersions. I do not know
what makes Mr. Sathe say something
as if he has overheard our hon.
Minister Shanti Bhushan and Justice
Vohra engaged in a dialogue with Mr.
Sathe standing by, saying "You hand 
over the conviction and you would be
made the Chief Justice”, or something 
like that. Mr. Sathe can say anything
whir-h is blatantly incorrect, but for
the leader of the opposition to bring
forward this resolution casting asper
sions on the judiciary is highly impro
per. Ours is a country in which truth 
is honoured. Our judiciary stands for
truth and justice,/ unbiased and with
out any prejudice. During the emer
gency tbe position was different, but
now the emergency is gone and the 
judges feel free. There is no sword
of trarsfer hanging above them for

giving a particular kind of judgment.
Many of the Government decisions 
have been reversed by the judiciary,
but still judiciary is respected because 
we respect the dignity of the judiciary
in the country. On the contrary, I 
would argue that injustice has been 
done to Justice Vohra. Over and 
above that, you are putting some
blame on the Ministry. I ask, why de
lay his promotion for 3 months? Why
do injustice to Mr. Vohra? The delay
wa-; in public interest, not in personal
interest, j would appeal to the Minis
try to consider the promotion of Mr.
Vohra with retrospective effect, if you
want to do justice to him. Please go
through the record of Justice Vohra,
Has he superseded anybody? Has he 
got any connection with any Minister?
I am told he is one of the senior most
and most efficient judges. When Jus
tice Desai was promoted from Gujarat,
unfortunately because his surname 
was Desai, our Prime Minister's name
was dragged in. But see the judicial
pronouncements made by him. See his 
work. He has been appointed as the
vacation Judge now. Under this Gov
ernment, there will not be any favour
nor any fear so far as the judiciary is 
concerned. With these words, I re
quest the mover to withdraw his re
solution.

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Mr. Chairman,
Sir, a number of points have been
raised by the hon. Leader of the
Opposition on the Resolution which
h'js been moved by him and I popose
to deal with each of the points in its 
sequence. But before I start replying
to the points which he has tried to
make, 1 would like to start with two
observations by way of a preface.

When I looked at t ie Resolution for
the first time—I was keen to see as to 
who the mover of the Resolution was—
T found the name of the Leader of the
Opposition himself, Shi C. M. Stephen,
on the Resolution. I was greatly
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surprised. I had to rub my eyes in
wonder because I hold him in high
esteem. A fter having checked up that
he was the mover of the Resolution, I
felt that there was a typing error in
the Resolution because i  fe 't and ex 
pected and it seemed to me that pro
bably he had dictated something and
his stenographer had written out some
thing else. I felt that what he must
have dictated was that after “having
considered the -statement made by
Shri Shanti Bhushan^ Minister of Law
Justice and Company Affairs, etc. etc.”
The operative part in ‘This House
records its satisfaction and pleasure
over the procedure adopted in connec
tion with the said matter’ , i  tried to
check up but I was told that it was
not a typing error and the Resolution
had, in fact, been dictated in this very
form. So, initially, I was a bit shock
ed an,d surprised. But then, i  looked at
niy own career. My eyes took my mind
back to the days when I was a young
lawyer, a junior lawyer and I started
thinking: “ Had not I argued vehe-
rnently a hopeless case, a case which
had no merit?’ ’ I could not say no.
I felt that even I had argued several
hope’-ess cases and why had I argued
tho'.e hopeless cases? In the initial
years of my practice when a senior
entrusted a brief to me finding that it
was a hopeless case and that he did
not want to stand himself, he instruct
ed me ‘argue with all your vehemence
because this is your opportunity’. And,
therefore, I found that if somebody
entrusts a case to me and asks me to
argue the case vehemently, then it is
my duty. Sometimes, my clients,
sometimes, my seniors ask me to argue
a hopeless case.

SHRl KANW AR LAL GUPTA: He
is not So junior.

SHRI SHANTI BHUSHAN: Not
junior but as a Leader o f the Opposi
tion, he also does not have many
years. As a Leader o f the Opposition,
ne is fairly young. I mean, his gre}'
hair might betray him, otherwise, he
is young at heart and he is young with

his indefatigable energy. The kind 
of energy with which he argues his 
cases here, one would think that he is 
the youngest Member of Parliament.

So, I thought that there was nothing
wrong in arguing even a hopeless case.

Then, Sir, my mind went back to 
another incident which happened when 
I was a law student and when Sir Tej 
Bahadur Sapru had very kindly invit
ed me to attend his conferences also 
because he was very kind to me. My 
mind went back to a certain day when 
I happened to put a certain question 
at the time o f the conference and 1 
said: “ In a court of law where cases 
are supposed to be decided and judges 
come to conclusions on the basis of the 
facts and the law in a case, on the 
basis of the reasoning advanced by 
different counsels, what is the place 
of eloquence in a court of law; why 
is it that lawyers try to be eloquent
in a court o f law ?” And the answer 
that was given to me was; “Well, 
sometimes, when a counsel is arguing 
a case in which the facts do not support 
him, the law does not support him, 
even commonsense does not support 
him, what does he do? In those casê  
he has to rely upon his eloquence.
I clear'.y saw today when Mr. C. M. 
Stephen was stating his case in support 
of this Resolution that he was relying, 
only on his eloquence for which I have 
great respect because I do not think 
any other hon. Member o f Parliament 
can match his eloquence. Of course; 
so far as i  am concerned, I cannot 
match even one-hundredth of his 
eloquence what to say of his co™' 
plete eloquence. So, he has relied 
upon his eloquence only to try to build 
up a case. So far as the facts are 
concerned, so far as the law is con
cerned, so far as, if I may say so with 
great respect, even commonsense
concerned, there is nothing to aid him 
in regard to the points.

With this preface, may I come
the points that he has tried to malte 
out? '
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Now, Sir, perhaps even Mr. Stephen 
would agree with me when I say that 
when the name of Mr. Bohra was pro
posed by the Chief Justice of the Delhi
High Court and supported by the 
Chief Justice of India this being a 
Union Territory the Governor or Chief
Minister does not come into the
picture so the only two authorities 
wh0 aie required to be consulted
before an appointment is made, are 
thc Chief, Justice o£ the High Court
and the Chief Justice of India. And
both of them were unanimous that 
he is a fit person to be appointed. 1 
hope be would agree with me that 
there were only four options open 
to the Government. One was not to 
appoint him at all, but oven he has not 
advocated that particular option.

Mr. Vohra is not one of the senior- 
most a«> Shri Viriod Bhai said, but is 
the seniormost Judge of the Delhi
Judicial Service, a very* tempetent
Judge because So far as all these
ludges are concerned, a Chaiacter Roll
i*. maintained in which remarks are 
made by the Administrative Judge and 
even by the Chief Justice yearly. Chief
Justice after Chief Justice had made
outstanding entries on him uniformly.
Never anv kind of a different entry
of that kind was made and this is the 
kmd of a Judge, the seniormost in the 
service with an outstanding record,
the Chief Justice of the High Court
proposing his name and the Chief
Justice of rndia supporting his name,
the question of non-appointment, that 
is, not appointing him at all and reject,
ing him because he was hearing what
the Leader of the Opposition had 
chosen to describe on many occasions
as ‘Kissa Kursi Ka’ case or in many
different ways, but ultimately we
agreed that it should be called the
‘Kursi’ case, does n o t  rise. Merely
because he conducted the case in the
*Kursi’ case there, he should not be
disqualified for promotion in spite of
^emg the seniormost judge, in spite 
of being a Judge who was always very
highly spoken of by all the successive
Chief Justices etc. That option was

not available as the Leader of the
Opposition himself has agreed. There
fore, that left three options. One is
either to appoint him straightaway
as soon as the recommendations of the
Chief Justice of the High Court and 
Chief Justicc of India were available.
The second option was, all right, keep 
the matter pending and watch, i.e., all
right, if he was not to be appointed
straightaway, this part-heard case 
should have been allowed to go on.
Then, this is the option that he has 
advocated, viz., that the matter should
have been kept pending without taking
a decision, a premature decision, viz.,
alright, he will be appointed, but the
notification wi'l be delayed til] the
trial was over. That was the second
option. The third option was the one 
that was adopted jn the present case, 
i.c , al] right, take a formal decision at
the highest level, an irrevocable deci
sion, viz., that he will be appointed.
Long before he gave a judgment, an 
irievocable decision was taken that he
will be appointed because he is deserv
ing of the appointment irrespective
of what happens in the case, irrespec
tive 0f what is the final verdict in the
case, whether the case results in an 
acquittal or whether the case 
results in a conviction, but an 
irrevocable decision so that the 
decision should not be made depen
dant upon what the decision in the 
case is, what the judgment in the 
case is The third option was the 
one which he has advocated, viz.
keep it pending and thereafter,,after
the trial is over, after the judgement
is available, then make up your mind 
as to whether he is fit to be appoint
ed or not fit to be appointed *\nd 
I would ask the Leader of the Op
position himself to consider the op
tions carefully without prejudice
and then come to a conclusion. And
I am quite sure, if he does it with
out anv prejudice whatsoever, lie 
would be agreeable to changing the 
Resolution to the form which I have
suggested, which I thought that he 
has dictated to his stenographer.
Now, let us consider the first option.
The name was recommended by the
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Chief Justice of the High Court and 
the Chief Justice of India long ue- 
fore the amendment was made to the 
Code of Criminal Procedure to which 
reletence has been made by the 
Leader ot the Opposition. That 
amendment was made by a Bill which 
was enacted some time m December 
1978 so that at that time the name 
was recommended much earlier. At 
that time when this question was 
considered and at that time when I 
discussed the matter with the Chief 
Justice of the High Court, this 
amendment was not there and that 
was the position.
17 hrs

Whdt was the position? The posi
tion was one which had been exa
mined by the Supreme Court as long 
back as 1960 and pronounced upon 
by them They had said that so far 
the trial before a mag strate is 
concerned, if. during the pende’ic\ 
of the trial a magistrate ceases 
to be available, then the successor 
magistrate will have the option 
to proceed with the trial from 
dure was not applicable to Sessions 
whole trial do novo. But this proce
dure was not applicable to sessions 
Judges. Therefore, the Supreme 
Court had laid down in 1960 that so 
faj the trial before a Sessions Court 
is concerned, if for any reason that 
poitxular Sessions Judge ceases to 
be available, there is no option for 
the successor Judge but to start the 
who It' trial de novo, to record the 
examination of all the witnesses etc

So, this was the option available at 
the time when these recommenda
tions were made. Would the Leader 
of the Opposition apply his mtnd 
to this question, namely that n a 
long trial the position is not the 
same as in ordinary cases which 
come up be lore the courts every day. 
These are tak.cn care of by the word
ing of the notification of the appoint
ment of the Judge, by saying that it 
will take effect from the dale of his 
assuming charge. The idea is that
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after the warrant has been issued, a 
few days are given to him to join 
as a Judge and to take oath as a 
High Court Judge, so that the piac- 
tice has been that during those few 
days he disposes of all the part- 
heard cases, because m the ordinary 
cases there are very few witnesses', 
and the cases can be completed in a 
few days.

I wil-’ take the mind of th» Leader 
of the Opposition back to the pre
vious appointments which had been 
made in the Delhi High Court itself. 
During the time of the present Gov
ernment, in Delhi two persons had 
been appointed from the services be
fore Mr. Vohra. The fir̂ t was Mr. 
R. N. Agarwal who had been revert
ed during the emergency. When he 
was appointed and he took charge as 
High Court Judge, he did no* leave 
a single part-heard cast' behind him. 
S im ila r ly ,  the other gentlemen, Mr. 
Siddhu, who was also a District & 
Sessions Judge, Delhi, when he was 
elevated to the post of a Judge of 
the Rajasthan High Court, complet
ed all the part-heard cases and did 
not leave a single one behind him 
That has been the practice and the 
tradition.

But if in a particular instance a 
very long case is pending before the 
District & Sessions Judge, then the 
normal practice of staling m the noti
fication “with effect fiom the date of 
his assuming charge” cannot be fol
lowed, because you cannot leave a 
gap of months and months between 
the date of the notification of the ap
pointment and your a c t u a l l v  taking 
charge Therefore, that is u special 
case. These special cases do not arise 
every day, because these long cases 
are very rare.

The Leader of the Opposition, him
self knows that this Kursi case, as 
we now refer to it, had been going 
on before Mr. Vohra for a very long 
time.

SHRI C. M. STEPHEN: How long?
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SHRI 8HANT1 BHUSHAN: For
about a year.

SHRI C. M. STEPHEN: No

SHRI SHANTI BHUSHAN; A veiy 
large number of witnesses had born 
examined. The Supreme Court in 
January, 1978, had said that the trial 
must proceed from day to day In 
fact, they had passed a peremptory 
order that this case must be 1 w eed
ed with from day to day, it must be 
tried tm a writ petition basis.

SHRI C. M. STEPHEN: The trial 
started in April, and the prosecution 
evidence was over in October.

SHRI SHANTI BHUSHAN: The
trial took almost a year.

SHRI C. M. STEPHEN: April to
October.

SHRI SHANTI BHUSHAN: In
October the trial did not com  ̂ to an 
end.

SHRI C. M. STEPHEN: On 3rd
November, the prosecution evidence 
was over.

SHRI SHANTI BHUSHAN: There
after, the statement of the accused 
had to be taken.

Prom April, under the direction ot 
the Supreme Court, the Judge start
ed dealing with the case on 0 day 
to day basis, unlike other cases. 
So far as this case was concerned, 
under the directions of the Supreme 
Court, the trial was proceeding on a 
continual basis before this judge. 
The Leader of the Opposition will 
not controvert that a very large 
number of prosecution witnesses had 
been examined. Therefore, if st 
that time, when the prosecution evi
dence was almost over or over, if at 
that stage, the judge had been elevat
ed as a Judge of the High Court, 
then in that case, even the accuscd 
persons could have had a grievance

that "look here, you are now com
pelling us to go through all the pro
cesses of trial once again by elevat
ing a judge in the middle and when 
1he successor judge comes and by 
the time the prosecution evidence is 
again recorded on a day to day 
basis, then that . .. judge might also 
be ripe tor elevation and so on.” This 
would have been a very extreme case 
of harassment and even the accused 
persons, in fact, both the parties 
could have taken serious exception 
to this procedure viz.. when there is 
such a long case, when even the evi
dence on one side had to be recorded 
for six or seven months, then to 
deprive both the sides of the services 
of the judge by replacing him by 
another judge, at a time when the 
Jaw is that there is no option in the 
matter and there had to be a com
plete cle vovo trial, even the accused 
person could have said:

“so many prosecution witnesses 
have turned hostile, have not sup
ported the prosecution case and in 
fact ho might even claim that there 
fore, nothing is left in the case and 
at this stage, you are forcing a re
trial so that those prosecution wit
nesses may get a change of sup
porting I he prosecution case apain 
and so that the accused mqy be 
deprived of the benefit of their 
having turned hostile and not sup
porting the prosecution case. Is 
it fair to the accused persons?”

1 am quite certain that if that pro
cedure had been adopted, the Gov
ernment would have been attacked. 
In some quaters, it would have been 
said that the Government was trying 
to be deliberately unfair by har^r ng 
them again and again with certain 
witnesses and so on and so forth. 
Therefore, I hope that even the Lea
der of the Opposition would not ad
vocate that this is the nrocedure 
which should have been adoplo^ in 
the present case. To be faJr to him, 
I should say, he has not *upporW, 
argued or canvassed that he sbouM
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have been appointed straightaway. 
On the othci hand, what the Leader 
of the Opposition has told as that, 
this premature decision shou!d not 
have been taken viz. that he will be 
appointed a/toi the tual is ov<, be
cause this, m his words, amounted 
%  dangling a carrot belor'* Mr. Vohra 
and what hij had advocated is, you 
might have kepi the mailei pending 
without deciding, „nd alter the trial 
was over, then you might have ap
plied your mind as to whether he 
should be appointed or not and then 
only you rnighl have got his appoint
ment appioved and so on. But the 
Leader of the Opposition may kindly 
consider, in that case it could have been 
said that alright, here is a case with 
some political overtones because a 
former Minister was also en accused 
person, it is not everyday that such 
eases come up in which former 
Ministers are also in the position of 
accused persons” and so some poli
tical overtones and political argu
ments can bp raised and il in that 
ease, the decision had not been taken, 
then 1his argument would have been 
perfectly correct and as I said f-icis 
and law or even common sense does 
not support the arguments vvhich are 
sought U) be built up because in that 
case, it could have been said that in- 
spite of the t'acl that the Chief Justice 
of the High Court has recommend
ed his name, m spite Qf the fact that 
the Chief Justice of India has sup
ported ins name, we are not taking a 
decision and that we firit want to 
watch as to what the judgement is 
going to be. as to whether Mr Vohra 
is going to acquit or f onvict and 
then if you find that there is con
viction. thin you will say “he n a 
judge, who is fit to be elevated, \ou 
will elevate him” and if he is going 
to acquit, then you will say “he is 
useless, for some reason or other, 
his judgements could not be relied up
on. he is not fit to be elevated” . All 
these arguments which have been 
advanced in the present resolution 
would have been advanced and ad
vanced with some merit in that

ca&e, it the procedure which is being 
advocated by the Leader of the op
position had been adopted in the pre
sent case. Here, when we take an 
me vocable decision, long before we 
know as to whether a judgement is 
going to result m acquittal or con
viction.

SIIRI C. M. STEPHEN. What do 
you mr>an by “irrevocable dec sron”?

SHRI S4HANTI BHUSHAN: Irre
vocable in the sense the highest au
thority to take the decision, the Pre
sident viz, the Law Minister, the 
Prime Minister and the President, 
these are the only three authorities 
who come into the picture so far as 
taking the decision is concerned, af
ter consultation with the authorities 
specified in the Constitution is con
cerned. namely, the Chief Justice of 
the High Court and the Chief Justice of 
India Therefore, if all the three autho, 
rities have decided ye>, he is fit to be 
appointed because he is the senior 
most, he has got an excellent record, 
and, after the decison has been taken 
by all these three authorities and they 
have approved the procedure also, for 
this reason. namel>, here is a very 
sensitive case with some political over
tones and. therefore, there should be 
no chance that anybody might heve n 
feeling, * 1 do not know whether I will 
be appointed or 1 will not be appoint
ed", etc, here is a final decision----

SIIRI (\ M STEPHEN- Are you 
stating that there is a written order by 
the President of India of a particular 
date specifying, so and so is appoint
ed

SIIRI SHANTI BHUSHAN: Not ap
pointed The decision is that he will 
he appointed. The appointment is bv 
a warrant, it is not by a decision.

SHRI C. M. STEPHEN: Is there an 
order by the President of India saying 
that so and so is appointed or will be 
appointed—I do not know what exact
ly it is—the appointment is hereby 
done but the warrant will be issued 
after such and such time? Is there 
such an order by the President?
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SHRI SHANTI BHUSHAN: You are 
peifectly correct except with this ciis- 
tiruuon, not that he is hereby auooinl- 
ed. The appointment is by a w rirran‘, 
o'iL Tne w a n  ant j s  signed b y  the 
President. The appointment docs not 
tuhe eiHvt the moment the decision ’S 
take1' The decision to appoint a per
son is fn-fet taken and, thereatter, the 
aj j o  ntment is made by the President 
m  s i g n i n '*  the W c t r i a n t  The appo nl- 
nieiii is b,\ means oi signing the w.ir- 
raal. It is .signed by the President 
Betoie that also, the file m 
c>\e»y cast*, goes upto t u  President 
namely, when the decision is taken 
to appoint a person, even that deci
sion is finally taken at the level of 
the President of India. D ie law 
Minister takes a decision; that is 
approved by the Prim e M inister and 
that is also approved by the Presi
dent Then the d e c iio n  to appoint 
a pe.son becomes final;

Thcreaifter, certain formalities are 
completed, namely, the specimen sig
nature wnd certain declarations are 
obtained from the person who is 
.sought to bi* appointed. Then, the 
mailer once again, second time, is 
sent to the President, in every case, 
requesting him to sign the warrant 
and make the appointment by signing 
the wairant Then, he signs the warr
ant The first part of the proced- 
uL\' is done in every ca=e. That was 
completed in this case also, namely 
the tile reached upto the President 
with an observation that a decision 
should be taken to appoint him 
right t-jw but the decision will l>e 
given eflEect to by the cigning of the 
warrant and only after the case has 
been completed because of thesc com
plications. '

It was not that the Government 
took this decision, namely, about the 
procedure, completely on its own. A?
I said m my statement, this matter 
was discussed with the Chief Justice 
of the High Court and the Chief Jus
tice of the High Court fully agreed 
that, yes, this would be the right 
procedure. In actual life, the things 
are not absolutely theoretical. Even
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on a matter of deciding whether at 
what time a particular appointment 
has to be made, there are various 
matters of public interest which re
flect upon that, even affecting the 
administration of justice If the 
timing of a particular appointment is 
likely to create a lot of prejudice to 
the parties of a case, namely, the 
parties will be put to serious difficul
ties and seriou inconvenience which 
they do not merit, that is also a legi
timate matter to be taken into con
sideration in regarding to the timing 
of the appointment. That is why 
the Chief Justice of the High Court 
who was principally concerned with 
this matter was consulted for this 
reason.

So far as the conduct of oases, the 
litigation under the charge of the 
High Court is concerned, because 
supervision over the subordinate 
courts is done by the High Courts 
under the Constitution itself, it was 
the Chief Justice of the High Court 
who was primarily responsible to ba
lance these considerations. I agree 
that so far as the arrears were con
cerned, certainly, this delay was 
likely to affect the position of arrears 
to some extent, to whatever extent, 
whether it was 0.1 per cent or 00.1 
per cent, that is immaterial. That 
was one consideration, namely, the 
matter should not be dalayed. But 
at the same time, there was the 
impact it would have on the process 
of justice, namely, here are two par
ties, prosecution on the one side and 
defence on the other side, who have 
been fighting a case tooth and nail 
for a long time before the sessions 
court which, under the direction from 
the Supreme Court, was to conduct 
the trial expeditiously on a continu
al basis, that is to cost awav all the 
other casps and apply its full time 
to the trial of this case. In that 
case, whether the parties should be 
deprived of the service, of a judge 
so that they may have to start a trial 
de novo before another judc?e was the 
option. I submit, verv rightly, the 
Chief Justice of the High Court im
mediately agreed with this and sajd
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that “it wuuld not be right and yet, 
xn order to maintain the confi
dence of the people, B decision should 
be taken, there 13 no reason why 
taking of the decision ‘■hould be post
poned because, otherwise, that would 
sma<k of this that \ou want to 
take even the decision after you 
know whether he is going to acquit 
or convict; so, take the decision now 
so that the judge also, with a clear 
conscience and without pressure of 
any kind on hjs mind, can decide the 
case either way, if he feels that the 
evidence sufficient he can convict 
of if he finds that the evidence is 
insufficient, he can acquit; and, of 
course, the right of appeal is always 
there” Therefore, I submit that 
this was the only proper procedure 
which could have been invoked m
such a sensitive matter The car-
iot was not kept dangling because 
the carrot was absolutely out of the 
picture as soon as a final decision 
had been taken and had been ap
proved even at the stage of Presi
dent the carrot was away because 
then the Government had no choice 
in the matter; the decision had al
ready been taken that he would be 
appointed, he was the seniormost 
person, very eminently spoken of by 
succeeding Chief Justices, eminently 
deserving of this appointment, and 
so on After that, it would not be 
possible for the Government to say 
if, suppose, the cose had resulted in 
acquittal, “He has acquitted this 
case; even though upto the stage of 
the President, the decision has been 
taken to appoint him, we shall re
verse that decision ©nd not appoint 
him” That would not have been 
possible.
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If, on the other hand, there had been 
mala tides on the part of the Govern
ment, this is the precise pro^eduie, 
which hns been advocated bv the Lea
der of the Opposition, which would 
have been invoked* on some oretext 
or V>e other tho matter would have 
been delayed—no tune, this and that-

and the file would have been kept 
lying I have seen many files which 
used to he on the table of individual 
functionaries for month? and months. 
Therefore, this file also would have just 
lain unattended, and after the judg
ment was available, then it would have 
been said, “All right, took here; there 
might not have been anything on the 
record, but I have heard something 
against this judge, if, R N Agarwal, 
who had been appointed a judge could 
be reverted, namely, his term might 
have been extended, m the case of an
other judge in Bombay the same could 
have been done ” If there was anv 
mala fide in the matter, this was the 
procedure which would have been 
applied, nameiy, keep the matter hang
ing without taking a decision to 
appoint him even liefore the judgment 
had been delivered Thei efore, I sub
mit that the most proper procedure 
was invoked m this case Therefore, I 
would again appeal that there is still 
t'me for the Leader of the Opposi
tion—he has a  high reputation oi being 
straightforward, and so on--to correct 
his Resolution by removing the word 
‘displeasure’ and substituting jt bv the 
words ‘satisfaction and pleasure’

These are the poin ts  which have 
been raised namel>, whether the de
lay was warranted I ha\e made it 
clear.

Another point that the Leader oi Ine 
Opposition might say is this This 
was the legal position when his name 
was recommended by the Chief 
Justice of the High Court and sup
ported by the Chief Justice of India: 
but n December the legal position 
underwent a change because Parlia
ment amended section 326 of the Code 
of Criminal Procedure and thereafter 
it was not obligatory cn a successor 
judge to re-start the whole process of 
trial; at that stage at least you could 
have changed the decision and you 
could have said, ‘All ngnt; although at 
that stage it was not proper to appoint 
him, at least now we can decide to 
apooint him’. But even after this 
change of section 326, what is the post*
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hon as it would be applicable to the 
present case? The position is that, 
while it is not completely obligatory 
on the successor judge to try the case 
de novo, he has been given a discre- 
ton in the matter, nameiy. either he 
can proceed with the trial freon that 
stage or he can re-examine the wit
nesses who have already been examin
ed. Here was a special case in which a 
large number of prosecution witnesses 
had become hostile. In these kinds of 
cases where prosecution witnesses be
come hostile and it is a very contro
versial case, and so on, the demean
our of the witnesses, as the Supreme 
Court itself has pointed out on a num
ber of occasions and various High 
Courts have followed that ruling- 
watching the demeanour of the wit
nesses is very important; n a con
troversial case which might be 
balanced, it is very important 
for a judge. Otherwise, how do you 
arrive at the truth? How the wit
nesses have given the evidence 
is also very important. Therefore, 
what could be the reasonable expecta
tion in a cast* like this? The reason
able exi>ectation would be that a suc
cessor judge would say, ‘How do I 
decide such a controversial case unless 
1 have seen the demeanour of the wit
nesses:? Merely reading the evidence 
in cold pr nt.. .will not create the same 
impression in my mind if I heard their 
evidence myself ’ It is a controversial 
case. I hope the Leader of the Opposi
tion will also be charitable to agree 
that it is a controversial case. In a 
controversial case, therefore, there 
would have been a very big risk even 
at that stage and even at the later 
stage when the Criminal Procedure 
Code was amended and when the case 
advanced even further and it was al
most going to be over, to deprive the 
accused persons of the benefit of all 
this trial and cause harassment to both 
the parties and risk of the witnesses 
being recalled and re-examined on the 
pilea ‘Well, their demeanour is very 
important. I cannot judge th's con* 
troversial case unless I hear the wit
nesses giving evidence myself.' Th5s 
risk could not have been avoided.

Therefore, I submit this was the pro
per procedure and this delay was com* 
pletely warranted by the circumstan
ces of the case. . . .

MR. CHAIRMAN: Only 8 minutes
are left now.

SHRI SHANTI BHUSHAN: So, I
have touched only the main points. I 
will, therefore, again piead with the 
Leader ol the Opposition not to press 
his resolution and, after all this clarifi
cation, I hope* he will withdraw it.

SHRI C. M. STEPHEN: Mr. Shan*:
Bhushan and myself belong tĉ  if J 
may say so, the same mutual admira
tion bureau. 1 do hold him with very 
h gh respect. But, unfortunately, he 
has not been able to persuade me that 
the position of the government was 
correct. He was more eloquent to-day 
than usual. He is generally not elo
quent, he is generally very factual, but 
to-day he was very eloquent. May he 
for the leason that Mr. Agarwal told 
him that eloquence is needed. He 
knew that the case was not strong, 
therefore, he has to be eloquent.

Now certa.n points I made remain. 
I am sorry the points have not been 
replied to I am not concerned about 
this aspect o.r that aspect. The ques
tion is whether the conduct of the go
vernment has brought the judge and 
the judgment under cloud and suspi
cion.

(1) When Mr. Vohra was elevated 
as a regular District and Sessions 
Judge there was a noting to the effect 
that he will try the Kissa Kursi case. 
He has not denied it. I presume he is 
admitting it. All this took place within 
one month of hiy taking over the trial 
There was no reason why he should 
have been charged with continuing 
the trial of this case more than anv 
other case.

(2) There were cases pending befor° 
him—not only this case but there were 
other criminal cases pending before 
him. He referred to the previous
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judges, not to Mr. Vohia thereby
conceding that there were other cases
pending before him. If the other
cases were also pending before him,
would it not be violative of the princi
ple of equality before law if you are to
pin out ong particular case and decide
your adrninistraticn policy or promo
tion policy to hang on that particular
case?

(3) Mr. Vohra came to know and
was told that he was io be appo ntert
and elevated as a High Court Judge.
It would have been a different matter
if it had remained a confidential matter
between him and the President of In
dia. No, Mr. Vohra was told and he

unde-.'Stoed that and in that process^ by
passing on that information, he brought
into the picture the Chief Justice of
Delh' High Court, ths Chief Justice of
the Supreme Court, the President of
India—the whole lot of them. And
Mr. Vohra was told, Mr. Vohra was
given to understand that “ the Presi
dent of India is interested, the Chief
Justice of Delhi High Court isinterest- 
ed̂  the Supreme Court is interested-all
of them are interested and that the Kis- 
sa Kursi case is a special case.” If that
information goes and the Judge goes
on conducting trial, how will he be
have^ That is the question. Could
you take iiim to be absolutely unaffect
ed? That is why I said that :f a tiial
Judge is given to understand by per
sons who count that there are persons
in a particular case that is tanta
mount to influencing the Judge and any
self-respecting Judge will immediately
take umbrage and say, ‘I will not desi
with the case any further.’

Therefore, the vitiation starts then
and what does then happen?

The appointment is there. That is
what I was told. I do not know the
irrevocabiUty about it. We know the
Constitution; we know what the Gov
ernment does; we know what the Presi
dent does. The President does not be- 
cide specifically any of these things.
That is not a constitutional position.
Government decides; the President
signs. The President does not exercise

his volition in this matter at all. This
is the real constitutional position.

Therefore, there is no irrevoeabiiity
about it. Then, what remains? As
was pointed out by Mr. Somnath Chat
ter jee and other friends here is the
date on which a judge who is J u g  for
promotion gets his promotion. That is
material. Any officer will be interest
ed to assume the promotion post the
earlier. Therefore, the element of

husthng ;,ne case comes in. As also
the element of hastening the case comes
in fr.m  t.hat day onwards. If y o j  look
at the case diary  ̂ you wiU fine; that
many petitions were being summarily
rejecied. Recall of a witneSjj waS 
asked—rejected; recall of a particular
witnt'ss was asked for—rejected. Why?
Because a'lowing that means delay and 
delay mi ans delay not only -n the
matter of disposal but delay in the
matter ct getting promoted and pssum- 
ing charge of it. That is the vitiation
of the judicial process that was atterii- 
pted. Y'-’u have the hanging of a 
carroi o r  the judge; you are intei'esiecl
in speedy disposal. This v/as the only
man--er in which you can get the 
speedy disposal.

Now, they asked whether Mr. Vohra
was entitled to be appointed or not.
Far from me to say either ‘yes’ or ‘no’ 
to that because I do not know what
his records are; I do not know the 
man. Why should I comment about
it? But, Mr. Vohra continued to try 
that case after all these developments,
seeing a carrot hanging before him 
and after having been told that so 

and so, so and so and so and so is 
interested in this case and putting in 
that proposition he hurries the case 
forward. Otherwise his promotion
wiU be delayed. If Mr. Vohra con- 

that case, what- 
for the previous
forfeits hig merit
as a judge. That 

is because that impartiality is taken 
away from him. You have d.ing it. fj
Mr. Vohra has now become a scape-' 
goat for that. Government have done 
it Mr. Vohra has been put under sus
picion. This is what I have got to say.ij
Other things, I do not want to refer J

to at all. But, my main point remains
*■ 1

tinues to try
ever his merits
performance^ he
to be promoted
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eminent interfered in fn 1 judicial
process; the Law Minister interfered
in the judicial process; th? Law Minis
ter discussed with the Chief Justice of
India the case which was pending be- 
lore the Subordinate Court. The Law 
Minister promoted him and kepi his 
promotion pending saying that the 
promotion can be had only after the 
cvise is disposed ot.

This it an atrocious interference in 
the judicial process. It is absolute
ly inconceivable. Therefore, the judg
ment becomes suspect; the judge 
becomes suspect. That is the product
of connivance and conspiratorial
arrangement under the cat ”01, un- 
d r̂ the temptation in hustling a thing. 
This is the circumstance under which 
thi has beten done. It is most atro
cious of all persons. Mr. Shanti
Bhushan should not have done this.

That is all I have sot t0 say. I am 
soiry that the clean hand of Mr.
Shanti Bhusnan became soiled as a 
Minister in the matter of judicial pro
c e s s . I am sorry about it. This is all
I have got to say. I do not want to 
reply to many things, to the1 vitupera
tive fulminations and the characteris
tic way Mr. Chatterjee indulged in.
He could have the pleasure of doing
it. I do not want to reply to that.
This is not the time to do that. (In- 
terruptiovs). He has developed a 
grt'at fascination for the judiciary. I 
only want to remind him of what the 
great leader. Shri E. M. Shankaran 
Namboodripad said, namely that the
judges in India artJ the product of a 
Bolshevik. He had to stomach it. 
That was the certificate he had given.
(Interruptions) I have seen enough 
of the great performance; I have
seen enough of the brand democracy;
I have seen enough of his love for
democracy; i have seen enough of
your love for the country; I have
seen enough of your love for the ju
diciary; I have seen enough for the 
partiality of the judiciary. That is 
all I want to say.
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MR. CHAIRMAN: Now we have to 
take the Half-an-Hour Discussion.

SHRI C. M. STEPHEN: I will con
clude.

MR. CHAIRMAN: It is 5-30 P.M.
SHRI C. M. STEPHEN: I will just 

take two to three minutes more You
may put it to vole next lime. I do 
not want to delay the Hall'-an-Hour 
Discussion. At 5-30 P.M. it nas got io 
be taken up.

MR. CHAIRMAN: It is already 5-H0 
now. Now, we take up the Half-an-
Hour Discussion.

17.30 hrs.

HALF AN HOUR DISCUSSION

Alleged irregularities in Indian 
Institute of Technology, Kanpur

(̂ nnviyc) : wreftr 
*rrf # sft

farfansr q ft v fa q flfa i iT iq  < trk w r i t  
jp snffa mu, $, Hwr?er * m t Mz 
«bV ^  | i

“The ensis of confidence m the 
IIT Kanpur has reached a point 
where only a full-fledged inquiry 
will satisfy the warring factions.
The reluctance of the Ministry of
Education to institute a piobe even 
when a large number of alleged 
financial and administrative irre
gularities—some of them apparently
serious—have been brought to the 
notice of the President, Mr Reddy 
who is the Visitor of the Institute 
is not understandable.”

wnw, ot$ qis# fa sV sh
T?a, 4 '*?mt Mrprr fa srrf *rr£ zV 

faaFft srtft t *?r vr ititerz ft  iktcrt
i 9 7 7 - 7 8  ^snp? fstarrt' ftr:

«S2
qrffarl . 8545rrsr

16 4 i
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I*r® rnr̂ sft fasr]
fr̂ T srrcrr fc fa  tfF*rrcr wrrft srsr w k sw rfr  
$ 1 4 j^t <rr erenrrft qft arwr ^rr 
T̂fRn 1 f*rf*rc£fr ?m> feTTifwr *tpf.

sfarsr ^ tjwra ir vr
1 9 7 7 -7 8  aft aft fTTI# f[ ^  f3? «NT 3  
*T$'TT •41^11 I P̂>t WRT <TT JHld ?T *W?ft
7. *%f%sT *Tt T O  *£t fft
w t f t f i  (8) *  sn s r c  ^ i -
fpff *t f f  | *rf8T m 'Tfjrr r̂fnr

“IIT Bombay and Kanpur are vet 
to formulate proposals. The Com
mittee are unhappy over the inordi
nate delay in the implementation ol 
the recommendation ol All India 
Council for Technical Eduoi't ion.’’

w. $ «rrf srri ft qft frrfa 1 *tft rfwiwr
^  »T̂ f?T «TT ITT BTR *Tift ^

i  »
seRT ?t T̂ft, sth rror .>15

*T H f

“The Committee are unnnopy to 
note that there was delav m starting 
reservation of seats lor >cheiluled 
cases ar,d scheduled tribes candidates 
m the Institute while IIT Bombay 
and Delhi started reserving seats 
from 1968 this IIT started reserva
tion from 1974 for post-gtadudles and 
administration.”

*r$r $  j p f o t  *  tft  fsnsr * r r  w i  
t  f% Pb?rt srtp t £srr 1 s*r$
*WPTT ^W^rSH 2R2 WV’ ’ 2S3 tft

“The Committee are distressed to 
note that there was inordinate delay 
in submission of the Reports of Re
viewing Committee particularly by 
the Reviewing Committee on IIT. 
Kanpur.”

eft m t  ^  3Tf*r firssft I TT 5TOT 
#TT fa  TFSPftf T̂ ^TTTofTfffB PTT* nRTO
rrwRim srsrci $

“The Committee desires that an 
mdepth study may be undertaken to 
assess the extent of utilisation of the 
costly sophisticated equipment avail
able in the I.I.T. with a view to tak
ing necessary measures for tneir ful
ler utilisation.”

A  ^  * V  n r o r  i 5 b 3 ^ * n |

W t  =F?rft |  .
In the case of IIT, Kanpur, the re

commendation has not been implement
ed at all on the plea that there i$ 
shortage of accommodation and diffi
culties in schooling for children.

The Committee are disappointed to 
find the progress made in implement
ing the Faculty Exchange Programme 
(amongst IITs. and Indian Institute of 
Science in pursuance of the Vistor’s 
orders issued in Sepember, 1974 is very 
slow.

«r ^ *r 3rt #frr farcrr *nn ft, w  
vrfo win zfo vrfatnimb i
f f t  JTfft, n*-'<rt»tW trap- 3T?T m

A  sfiT H W rT  W T f a  aTR «T|?T

* P f t £ J  t  1 ^  ^  W T  t  ^

The Committee are 'oncerned to 
note that while IIT Madras and UT 
Bombay earned Rs, 12 94 lakhs and Rs
11.21 lukhs respectively during 1976- 
77, the IIT Kanpur tamed only Rs. 
4.31 lakhs.
W % St # JRirr
fr i in c  t w  m  ? r r f m  «ft  A  ^

=rrcr ^  f̂ rsr $ smm h
?  3 ^  i w  I f  q ^ r t  s tp t  eft A  *nr 

,arr??nr * ft? :

The sale of computers IBM 7044 and 
1401 at a loss ol lakhs.

»j?: z 'frr  aft 1w  tot ̂ , w
fTETT  ̂ I 'RPT 5TOSr &SK

«u n̂r i ^
«rê rr ^ r r  i frrrs ^«tt?t& i w ?  

s[*ro f r m f h R  #  * rrto ^ t< »rn T o  1401 ^  f^ nr

305TO
w r a  ^rr & r r  f i m  «rr #f% ^ r & s?  2 0  * r w  v r  
i r ^ z ’ f w w r i  t r r f ( w t o t ^ o  7044 «?■
<rercfapT ^  20 9TRT v &  *pt f w r  «TT
% f h : i z r s f t t m S #  15 fr r a r ’m f r r i  \ *

%  5 ? r r ^  «mr f t  » r t  1 in ?  

v m  v t f  ^ w r  » r t  1 A m  •uptt ^ I 9 « T  
I f% T[*$ iTPTfe % farereT? f w  m\
*r 5 T̂f?n. sfr
t  f  #  w  sn% # 5*rnrr *Pf*rr wHv 
wtr crrt stcttt pt ^ arrtn ^  1
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5pr?r %  «rV # 0  i r * r o  t t t w h w  t o  

% 1 Payment of Ks one lakh to Shri 
J.L Upadhyay.
$ 9?T <3F $ -J5T V 5RT >T? ?PT TOT «rj 
fo  OT ^  JO BUTT ^TUT *  f<*TT T̂PS sfrr *
foam sfarr htt 1 tts» *n*Tf?r ^ m*
f s m n  JW*rnft #  w t  ftrcn ft* 30
gmT $ jppt snsr *«?$ <ri <rrftr t  iptht

i **r<TT?r^3ft 70 sanr 
im f, n ot sr ŝrrf?̂ , ^  *rcr $^1 
q r r f  ¥ 1

Of TO A TO Tf̂ TT WTT I far 3P7TWT 
;$ fsfrr j f f  rnftffrtf f i jq - T fq , O T  T T  u •T^t

fâTT *nTT I

Advances made tor journals not 
adjusted:—Advances upto Rs 10 to IS 
lakhs towards subscription to journals 
are made every year to M/s. Allied 
Publishers No efiort by the Accounts 
Section is made to get the report about 
the receipt ot the journals ordered. 
The advances given to the All'eo Pub
lishers are shown as expenditure with 
out ad justing the same.

s r a  f a w w  f a r f a ^  1 o t  #  a r n c  ^  f c  1

f » f t  < r r *  * r  *  q * r  ^  % ^ rr = ^ T r  f, 
far cfT? *T <TT IHFTHT qfsST-

1 8,1979
*y f t o  wto $ z r  % i

Thus is to refer to your D.O letter 
No Dated 6th January, 1979 which 
has been delivered to my office on 8th 
January, 1979, regarding cent per cent 
ad\anoe payment made to M/s. Allied 
Publication Private Ltd., New Delhi, 
amounting t0 Rs. 6.51,648.

*r? w n  f?psrr g * n  ^  ft 1 v t  n x f o  
frwr |TTT | :

Accounts Section does not get *,ny 
Report from the Library in regard to 
these advance payments. The status 
quo regarding this could be cheeked 
from the Library, if you so desire.

wr t o  sre % turf! $ - 
the use of aircraft for private visit

** ♦ W * wtftr vntrfm *pf»5T
* n * r * r t * *  5 6 5 2 * * * * * |  i f k w w w r

f t u r  ft  1 w  *r f  f t*  i f t w  '
* $ r  * t3t*t «pt ? T O r r

q r  m ,  f ? > f  v r  * n r f  f t r c r  1 t  f tr
3n?nr % 1 r̂*fvt

t  ̂  ̂  ̂  ^  i  
% *KIH' »H<!T  ̂ I

’TTSTft TO ̂  WPT V <RT*R T’Sf̂TT ’■nsdi [[— 
Adjustment of Rs. 15,000/- against 
Imprest Rs. 2.000.

The Director ordered the adjustment 
of an amount of Rs. 15,000/- spent by 
the Department of Chemical Engineer
ing as against a permanent sanctioned 
imprest of Rs. 2,000/- particularly when 
the vouchers submitted by the Depart
ment were found mutilated anil erased. 
The objections were over-ruled.

$ i r  i f r m f i r  v  < m t  * n f f  ?r ytorr nr 
^*TT w r  ?T^TT ft I *TT<r *T|r W T t
^ 1 »t*w  ^  #w ?rt arr 9 v ? ff
t  «ft«Y sptt w  vk gror f —

“Since the matter has come to the 
notice of the authorities and a Com
mittee has been appointed by the 
Director to examine the vouchers, the 
procedure for adjustment of remain
ing vouchers can now be initiated 
only, on the basis of the statement 
recorded by the Committee for fur
ther recommendation ”

*nrrrffT JTgtaw, 4  fs n T  s n r n r  v  v r f  t o t  
^ ffs rr w ? r r  g 1 srar y r fV  t o  v z  t —

“Advance made to non-existing 
firms"

*?r 'TTO w t^r ^  t o   ̂ i
vtf w  ^  tjwin a frm ft 1 fsm % wr 

ftirr ^  r̂fsrr 1

“An order was placed by Purchase 
Section vide purchase order No. P 6 
E. 29/73-74/600 dated 25-9-73. The 
Institute made 90 per cent advance 
to the firm through bank which was 
in excess by Rs. 60.26

ftrenr tf t  t o t  ? n n  f tr  f t w t  
T O t jf a r f c z T T  i? T T t* r ? r f? r * n  *nrr 
^ i ' S r4 f iw r  » w t  1 t o  ^  T m  ^ r r  f tr  s m r m ,  
frrft «b4 «f?r fwr finrr itoto
^  *p f  T f r  j i  1 v r  f iW T
i p t  1 p*r afV >pr«

1 * *  q r  f t w w  ^  ftr  *  n m  \
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“Against our P.O. No. so and so 
dated 25th September 196,i plated 
with M/s. N .1 Electronics, Bombay 
an advance ol Rs 825 20 waft, paid to 
the firm bejng (M) oer tent a;,uiiis1 
document through Bank ’

??, XT *TRT fSTT f  W -tfT spit «T?JT =T?rf
qi*t *rr *Pt£ qarr ^tt $ i 

** *\ir ’sfftn A <fr f  i w r  ft
*ft*TT W> Vpsr A rr̂ T ^  ? —
Misuse oi the statutoiy pu.n'sion

fJTTT f w r  *T5fl -3ft W7 #  f  rTT FTT TT =EPT FT 
3|rt qTTfrr 11  ?r»T n  fani JTqJrr JT̂ra 
t—

‘ The Institute is an autonumous 
organisation incorporated undo” the 
Act of Parliament 1W51 and is wlio’ly 
financed bv the Central Government 
It !.<• functioning und*»r the Ministry 
of Education, Government of India 
The lormations of various constituent 
bodies such as 11 T Councils Boai i 
of Governors ot various constituents 
Building and Works Committee. Fin
ance Committee, Sonatc, etc consti
tute under the Act and the Siatutes 
which govern and guide the nstitut* 
functioning m the aieas oi adnvms- 
tration, academic including curricula 
and syllabi, construction and rer>a,rs 
oi major and minor works, Budget, 
etc ”

■̂ Tft q? m t5ptt pftm I w  *tro 
JRftpft qifasR f  I H7  ZH 5TFTT £ I 3?

srrfarsr̂  Ĥ t ft »tott t  i

“A gross misuse of the statutory 
provisions to favour individual? is 
exemplified in the appointment ol Dr. 
1M L. Nigam as Deput\ Directoi In 
violation of the past practice ot 
constituting a regular selection com_ 
mittees, the Chairman BOG exer
cised his ‘discretion’ to constitute an 
ad hoc Selection Committee and 
rushed through the appointment of 
Dr. N. C Nigam as Deputy Direc
tor.”
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A s-tt! gt *ptt fa h *pt % 
wfeterw  fMr % 1

i n f a r r  q  H jft T p I T  g  f a  4 n M a M  5OT %

fajfr rrorna'Ae *  1 ^fa^ «rr?ift ft 
srR 4 flV  ®t.r am  ^is *rm

wrr «p irsp srreTRt SFT S^TfT W* fa jf f  ?t f W* 
apn ^ t f t ,  fafSTT F T O T  ^ * 1  f

* *mr f  fa sn£ w t A f^ t
fan snrp- *i f t̂t % TOTfa A 3 wr qt ^  zt *

£ 1 Ft^ £ 3 ̂ r r  £ 1
w  1 1 ma- * fa ^ fa ’rr

41 I q?T qr THF *TF3PT WT?rr TTHK sfMHTFT 
Kn»r ^fr, * rT ft ir»TK-7^T # fa*r3 «n 4tfa*r 
wfacri 1 ^ r r r i w wnr 
t  fa mjar 5 vU farts «rr  ̂ m
ot rr qr rr̂  ft fir?r ̂ rrnt 5srrfw 1 ?tr q

t̂, n̂ p fsr̂ jT fain »rgT 1 !rt jfhr t  fan€ 
WKPi STT3T TT •TFT w t  I 4 *nT3TfTT F
fan*) mernt  ̂fafl  ̂ *ft <pf- Tit <r ^  ft 
yt W r T*T  ̂TTH f  AT 37 T»T »T t̂?T T rft 

I 'STt ^  fTH^ spt *  *TT*T
fe w *  ft J»T af TT4 faflT W T  ̂ 7*ft

r̂rfrq i

A  fsrar q4r t» w xt <nm H?t ffirr ^  ?  i 
%fp- JTfY *  <nx *r q^qrr ¥t arr̂ r jr r ? r r t  
g i i f !  i  t j*rmfwTT  ̂f*r fa#*t ? i ^trt ŝfr̂ r 

mi w kv  T?n i îfâ
2(7 *Ap9'4' ^  t̂ 7t f  I ’f?  ?t m ’sfat 7,TJTT I 
Hfan 3ii mhi'it #  ̂facr $ n jTT̂mr f fa 
qjfavilR Jp 'TT5T r̂ fâ r A jthfit w to »ft 
xO x famft  ̂ 'fft W3T3T f i x f t r  faWF ‘ift Ft 
^t n̂ fr n  mr «r« »rr f  ?ftr vfr fT, snr 
»rf*rfpr qn x f t r  irrr r r  t  spt*
^7 t 5̂ fft^ft r t  srnr qT  ̂ fft s r t  ?rrq ^  t t

f  i w  tcrnr fr*rr q?r <fT̂  f  
?flr n»r ft r m t* «n Am ŵ w
^n7 3̂ 17; sni »rr I STTT qTO ^FTt SITfT H#t ?TTt 
■STTf?̂  I art *c3T w r wr»- *Rt« f ,  rJj'm faW  
wfV1- faw  ^t RWrTcTT w  ?rr̂  fasr̂ ann? ^ 7  
? , fa’f t  A  Tt «rrr f w r  fqnrr P1, 
f a r *  v  arm  ?fw wrr fsraV i n  m  ^  f  
«ftr s*r #rar  ̂f®R r̂t u'PTsrt f ,  
q̂ TT<wq fasf q®rr ’tnq ̂ î?n*r ̂ fafn vr 
qit»T 5«V f?rwnjT 5rr«r mr «̂ t aprsrm v

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CIIANDRA CHUN- 
DER): I should, at the outset, thank Dr. 
Ramji Singh for admitting that the 
IIT is a very prestigious institution. 
Not only this IIT Kanpur is there, but
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there are 4 other IlsT which areprcr 
ducing the best of the technicians in the 
country, who are also highly regarded 
in ioieign advanced countries.

He has rightly pointed out that the 
IlsT should be look.»d after with suffi
cient care. He has referred to the 
Report ot the Estimates Committee. 
Whenever there is any Report of the 
Estimates Committee or of the Public 
Accounts Committee, Government al
ways iooks upon them with utmost 
care, and scrutinizes their every re
commendation and suggestion, so that 
Government is in a position to know 
what is best for the institu
tion, in the interest of the 
country—not in the interests of 
the Ministry or of any parti
cular officer. So. when Dr. Ramji 
Singh mentioned this matler about the 
Estimates Committee which wants an 
indepth study for a fuller utilization of 
the assets etc. of the HsT., certainly 
the Government is considering some 
ol the recommendations—which have 
been m ade. But apart from the 
broad recommendations in the Es
tim ate Committee’s report, the 
other specific instances which Dr. R;>m- 
31 Singh has mentioned, as 1 understand 
then-*, have not been mentioned 
by him out of the Estimate' Commit
tee’s report. But his main criticism 
was confined to the various viitjfisms 
made by the Estimates Committee. 
Government is carefully considering
these matters, and appropriate stops 
will he taken, and a report also will be 
placed before  ths Estimates C om m ittee 
just as in the case of the Public Ac
counts Committee—about what action 
Government is taking in respect of
these matters. Therefore, I request
Dr. Ramji Singh most humbly that he 
shbuld have patience to see what is 
being done so far as the report of the 
Estimates Committee is concerned.

He has mentioned many other cases 
c«f alleged gross irregularities but I 
should submit that the Half-an-Hour 
Discussion is raised on the basis of the 
question which was originally asked in

this House and to which I had given 
some answers. In that answer I have 
staged that several complaints have 
been made against the Director oi tne 
Institute and the enquiry which was 
demanded by the hon. members of this 
House before the President, who jS the 
Visitor of the Institute, was with regard 
to the conduct oi the Director. I have 
got copies of the submission whicn w js 
made. It was about the state of alfairs 
of the IIT under the present Director, 
Dr. A Bhattacharjee and it demanded 
that the victimisation which had taken 
place under him should be looked into 
I have said that the Director is not all 
in all in this institution. I am not 
being legalistic nor do I want to men
tion about autonomy etc. at this stage. 
But I am simply stating that under 
the Act and the statute ol the Institute 
—for that matter, all other institutes— 
Director is one of the officers—-principal 
officer no doubt—but his action is 
supervised by the Board of Governors, 
consisting of representatives of difle- 
rent States and also a large number of 
representatives of the Council of IlsT 
There is a Council of IlsT which looks 
after the affairs of IlsT as a whole 
Therefore, the specific poi\<s wni<h 
have been mentioned by the hon merp- 
be>' will be certainly senl to Hie Board 
of Governors for scrutiny an.j their 
statement will have to be ob*'t’ ned so 
that they might express their opinion. 
But some of the allegation* which 
havo been made against tnr- Director 
by the hon, members of th-? House 
have already been considered by ‘he 
Board and I do not know what else the 
Board will say.

Certain specific questions have been 
raised about financial irregularities. 
There is provision for audit not by 
any private auditor but by Govern
ment auditor, who scrutinises these 
matters. If there is really any finan
cial irregularity, the Government audi
tor will certainly give his ' comment 
and on that appropriate action will be 
taken. Dr. Ramji Singh has said that 
he will make these papers available 
to me. If he kindly makes them avail
able to me, certainly I will look into
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the mattei But I say once more that 
Government is keen that this presti
gious institution ulong with other IlsT 
should be kept above board If there 
is any doubt about any affairs of these 
IlsT keeping m view the structure of 
the IlsT and the various bodies which 
exercise powers over IlsT, certainly 
Government will see to it that un
necessary criticism may not be levell
ed against these institutions I say 
with very great regret that some stu
dents of IIT Kanpur saw me some
time ago and pointed out that because 
ot this publicity m the press criticising 
the IIT m this fashion their future is 
also at stake, because people will not 
have any faithi m the degrees of the 
IIT I most humblj request hon 
members not to take to that line But 
it any real case is made out, there is 
the Board there is the Government 
Auditor or Accountant General, what
ever he is called and it will be cer- 
tain'y scrutinised In addition, as 
Chairman ot the Council of IITs, I may 
say that if Dr Ramji Singh can show 
me those cases specifically which can
not be satisfactorily explained by the 
IIT, then appropriate steps wiL be 
taken

DR RAMJI SINGH What about 
my suggestion to appoint a committee 
ot say, i Members of Pailiament>

DR PRATAP CHANDRA CHUN- 
DER I respi ctfully submit that Mem
bers of Parlnment havt got creator 
k sponsibilit> towards the country in 
genei »1 md m the matter of m\esti- 
gatioti ot the aftairs of 1 single insti
tution I should not think that Mem
bers of Parliament should spend their 
time

wwi «iqf (fcwft 
3ft, ^  ̂ irmhr
A ?r srm flpra p fa rr «ft 9? fasrnr
f^fcfasrrftwTiosto am n vn »
«rmr fa*n arrir} wfoH fto vnr vt *n tjpr
$ f a  25,

n f  «
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3 3WTST % * f t  Jjfosrfaet
*  »tk * ^  $ fa srt 
ww * | fa 3?r w sfar & w  wr ̂
jrwr 1 sfa $, wry $, qfa?f feg?ft ffiqrffrgfr 
t  **r f̂’Tsf<tEhr ft *r̂ T vt vnpr-srrtn’nc 

trrorwfesr r̂afsrcr
*T3r%ST ait* v

i^srra
t, r̂t Mttrx t^t, srm *TR?ft 
t  1 *rfa>r f  few 3nFTt wpt? §mr, 

usfsre *rr? apt m̂nn, *rnr # ?i
tw  fr, fa f, w -S to *  %,

f  fit <?»TFifnra<T t

*rfrm f*Rr^r * srrc * ? 1

vn n f^ T W  jbt t̂bt |
srt A mom g wrio mto z\u r̂st̂ t*pr
’ fl’ ?t, wrr *TR*r fa aft ^  ^flrt^fer 
wre ?fgqT ftfeiT̂ rRTT qifiwingwsrforg 
a University or any other authority is 
accountable to Parliament That, you 
agree and the PAG, the Estimates 
Committee and all that go into the 
matter IIT is also accountable to 
Parliament lnspite ot the fact that 
it is an autonomous body it is account 
able to Parliament I have had 
experience when I had been to 
Banaras Hindu University and alii 
Central Universities There I came 
across the most alarming case in my 
lile there was a deposit of about 
Rs crores m the bank m favour of 
B« naras Hindu University It is depo
sited m the Bank but the University 
dots not know that the money is de
posited m the Bank Have you come 
across such tases? This was pointed 
out by my Committee lnspite of re
peated leminders, the Banaras Hindu 
Unnersity did not take any action or 
hat Do vou mean to say that this 

HI s0 iar as financial matters are 
concerned i«, not accountable to Par- 
1 iment What did you do m that 

cise’  In one case

MR CHAIRMAN You must **ek 
only clarification

SHRI KANWAR LAL GUPTA I 
am seeking only a clarification In one 
University, you have the audit second 
time, the Government audit second
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time, the particular case mentioned in 
the complaint. So, even in this case, 
will you consider the proposal so far 
as financial irregularities like fraud or 

.embezzlement are concerned and will 
you appoint some Government audi
tor again to go into the details and 
not to leave it to the Board of Direc

tors?

.18 hrs
1 do not know to what extent tfie 

complaints are correct. There is a 
luniour that the Director is attached
lo you. Whether he is actually attach
ed to you or not, 1 do not know. In 
your own interest, may I request you 
to refer all these cases to any per
son. regarding the appointment
and all that, so lhat everything may 
lit clear. These arc my two questions. 
First, about the financial irregularities, 
wr.l you appoint another audit, because 
the audit must have been over? But 
the same things iihout which a com
plaint has been made, will you refer 
to the audit as you have done in the 
ease of one university? My second 
question is about the other matters
which are only serious matters. If they 
ar« serious, will you appoint anybody, 
even the University Grants Commis
sion or anybody in your Ministry?
Will you appoint somebody to look
into this? These are my two ques
tions.

DR. PRATAP CHANDRA CHUN- 
♦DER; Hon. Member Shri Kanwarlal 

Gupta is a very experienced lawyer, 
and experienced parliamentarian as 
well. But I would respectfully say 
that his analogy of the Cabinet and 
the Prime Minister is not apt at all 
because the Ministers are appointed 
by the President on the recommenda
tion of the Prime Minister, whereas in 
the case of Board of Governors of 
IIsT, the Director ha& very little to 

i^ay and as I said earlier, a large num- 
yber of Members represent different 
States in that area and also on the 
Council of IIsT ever which the Direc

tor has no control. However, I am 
not going into these technicalities. I 
fully agree with my hon. friend that 
no institutions which are being financ
ed out of the funds of the government, 
i.e., out of public exchequer, will go 
scot free if there is any financial ir
regularity and the safeguard also is 
inbuilt in the statute. For instance, 
under Section 9(2) of the Institute of 
Technology Act, the provision is:

“Visitor may appoint one or more 
persons to review the work and pro
gress of any Institute and to hold 
inquiries into the affairs thereof and 
to report thereon in such manner 

as the Vsitor may dircct.”

The next sub-clause rlearly points out 
that a Visitor can give direction to 
these IIsT for carrying out the direc
tives. Therefore, ample power is 1here 
in the hands of Ihe Government. But 
this is an extreme step. Unless a pro
per case is made out, this type of rov
ing inquiries into these matters will 
create more confusion than it would 
solve. Therefore, I have submitted to 
Dr Ramji Singh, if he gives me some 
of these specific cases, certainly these 
will be looked into.

Shri Kanwarlal Gupta referred to 
two points. One is whether these 
financial irregularities can be referred 
tj some Government auditor. If his 
cases can be specifically brought be
fore me arid vriina facie Dr. Ramji 
Singh satisfies me then certainly I 
shall be prepared to refer this to Gov
ernment auditor once more so that 
these matters might be checked up. 
A« regards other matters, 1 have al
ready made my submission.

sft Tiftf (HtfRw) : W tf’TT
mm, f̂sr SPsrnrFT v  str * w&,

^  t, fasprr 
srsfrr  ̂ srm src srera forr fc,
ot % JfTtfssrer A' jttspt ^ tt  wrwm £ f«r strt-

w wpr t 1 wRfrrnpr
HU8t faw fafJFjt * R̂T to fafasjt

i r r -
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Az $ ’  vm wf fw^rrr tfrr
w i t?  ft,?ft $ *!zt *nmm f  % Mror*-
»ngy fipfi trg 1% y r  vtvsn, qnf̂ f̂ i'Ae 
•PTT̂ T? fa? AIeWrtt 3ITSV i  ^

? 1 3m w p t | fa*

• G»< jta ~ ) '*1'a/‘  ***) Uf>~]

y  Stiljl* A&’ja. -  *_pyXsi**

£  U* Ij6* *.)t( i  uwUfjJf
L*yXaa** jA tft) ut*Jj jjf

-  £  *■«••> »a» i. >5*55

UaI*. UjS n l** ^  jl*z~  £  (j*.!

4S?t̂  ^  cJ"  ̂ ^  i$ utA

U**  uS5Li L*** ijV  ~ O**
l*J <* ^31 L*

<£ U t * ^  ^  tjJ
x&>!9*  9S cfr.A**J)L jjf -  j>

A\ X&J& )jf )f*> «<*.> jjf )if -  *4

i$ jj)A  l*#qp**« S.* j j

Aj i-Jv# L^&li> jAiitli*

yr* 4- u? ^  >*+**

“ ^  kj**',*JV^ ** o * &>

/>** "  J**> «?*- >* J ’H ' *3** f*
[ ------*S jk

« T T  fa<£ * T * m  *r& » S T O  

Tl*T5Pt  ̂ w  flFCTPT *St fâTT $ I JfT̂ t
fwpr *m* 33 t  I (amn)

*ft «m !̂t wra (whjO mmfir *nfonr, 
*n *rr»mT vt t, w  fcPT 'ft ’swrer 
ypH *ft vmz fa w  1

cfj* n ftt  irg« : m rw  vpm *rrr $ far

fsr tc *t ^  w  M f t  ,®nt̂  1

&L»Kas* &£ • i&yO* &>h£) ĵ><S<1

 ̂ JU+t )* H c “  ̂ ** £  b* W
[“ (.JjA <̂2iXw5

PROF DILIP CHAKRAVARTY 
(Calcutta South)- We also have a 
few questions, Mr Chairman.

MR CHAIRMAN. Your names are 
not there

PROF DILIP CHAKRAVARTY: 
We, of course, submitted our names.

( Interruptions)

VIR CHAIRMAN- You have given 
notices, but you have given notices 
aftei 11 O Clock That is why they 
were 1 elected So far as your name 
is concerned, your name is not there 
because in the bal.ot your name did 
not <ome

PROF DILIP CHAKRAVARTY* 
Because wi> would like to take an 
opportunity to put questions.

«*V rwta «T̂pr *rtt mawm tt *rrnr v 
t far *rtf tft ^  t
nit ^  tpr p m ot ^ ^
sik ^  vr w r  t ? *m sneVmnr r̂ret 
*ft *r?ra*r ̂  t  fw? wk art ^  Tf, *arr| 

r?, r̂? ftnrsft
^  T$ xftr 5ptf ^  ?T̂rTT % ?
m?¥ w  w  m m  f  fa:  ̂ wt# t, ?ft d.m 
^t. far TO>R 9̂d+4»̂ ' q sptf trrr <ft «arw 
^ « R 7 r r v s r h ^ T f s r  
w > rm  *pt <n?RT *ft v fmr srwsfr *st ^rw 

?r *rt ?r «

t_r'*>v! 1*5 : tya*  ^ >(i ]

)*'*• ŝ*i ^  *t 4* *i K

e jV  O *" £  L.“ f ^
u »1 li  -  4* ^ t> J ly*

U**S » f y j f  O ** £  w *
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i>* dh- *9 ** £  ** *

i ?5 -r1** ^  “ l>**>

i>* o ^ V 15 y “ a**>

l3̂  lW  " c>**>
jif v^a>l* >t?59 -  &

>3 a * 3̂* 4* **

S -  ^  o **  J*4*-— ^*s«f >H

\J*fa ** ^ 55* ’ Kilt a*V J,>“
,j~ V v f  ^ j, ,5 ^*4

[ -  u‘ «?>* ** £a * *s £**

PROF. DILIP CHAKRAVARTY 
(Calcutta South): On a point of order. 
The House was scheduled lo sit only 
up 10 6 O’Clock. The conscnt of the 
House should have been secured for 
extension. If, without securing con
sent, the House continues for six 
minutes, certainly, though our names 
are not there, we can secure the con
sent of the House and put questions.
I move that the House continue up to 
7 O'Clock and the other Members also 
be allowed to put questions.

MR. CHAIRMAN; You have raised 
a point of order. It is correct that I 
should have asked the pleasure of the 
House. I thought the questions would 
be over within five minutes, but it has 
been prolonged.

Is it the pleasure of the House to sit 
for another ten minutes?

HON. MEMBERS: Yes.

MR. CHAIRMAN; Even if it is ex
tended by one hour, you are not going 
to be called because your name has 
not come In the ballot. It is not going 
to benefit you.

The House will be extended by ten 
minutes.

DR. PRATAP CHANDRA CHUN- 
DER; There is no question of showing: 
any disrespect to the hon. Members of 
this House. They are putting ques
tions. In fact, with regard to this IIT, 
Kanpur, several questions have al
ready been put, and we are discussing 
ah these matters in this House. Simi
larly, in the other House also ques- 
ti ms arc being put. If. on the plea of 
autonomy, there is no accountability, 
we would not have answered the ques
tions at all. The fact that we are 
answering questions shows that we 
are having respcct for the Members. 
I am also a Member of the House and 
some day I may be on the olher side 
and would liko to put some Questions. 
So, how can I show disrespect to the 
Members?

Parliament has pasei certain Acts 
and statutes on the basis of which cer
tain powers have Seen delegated to 
these institutions, and within the 
framework of the powers which have 
been delegated to thoni, tJv*v can ta/:c 
divisions. For instancy dismissal cf 
•it- employee. It is a caso of lha domes
tic tribunal and if the rules have been
ii iy ■ plied with, a ooun c-f

j ,w s'iil »o' interfere

Then again, there is also powers 
with the court of law to see whether 
the rules are complied with or not.

Autonomy is enjoyed by these insti
tutions to the extent spelt out by the 
Act of Parliament. Therefore, when 
we speak of autonomy, it does not 
mean that there is no accountability. 
I have read out the portion from the 
very Act to show that the Visitor, on 
Government advising him, can take 
action in this matter. So, the appre
hension of the hon. Member is not 
correct.

Hwrfii *ar ffarnft, w r

1901 (SAKA) in Kan 390
pnr (HAH Dis.»
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TTPTsrVw ?TKifr
^ fH'Ji'll - q l I

5TT?i: irf inwr
^  | i ^ JTRt f  ftr ^

firm m̂r #' 
?TPT ^  ^r >5W

Iff fJTTT ̂ r TTPHT |, 5T?; ^ W ’TT '̂
TTf̂ prr#? jf' ^qr | sfk cfV=T ?r ftr̂iTr irsV 
% ft-sTT '̂r- ?n: Trĉ qfir fjT^ i ,  wft ?r
cTffW Sff̂ prftTffrtmf ^ Tnrt^ ^r 5TPTT-
5rr̂> ^  #, «fVrraY JitsfV
wlx f̂srq- Jitsfr ^ ^ #,-!T5 fTRt
fw t ’T# t  q'TH H I #PPT ^
#?r: T̂ff ?TRT fwfe?
^  irWr ?T5f fiT̂ rr, r̂r'T & f '
fe TT ?t ̂  ̂ T- =?rffiT ft;
¥1̂  ̂# 2 mrt® ^r ?rrwra  ̂ferr qr i zr  ̂t ?:

55 fq f  . . . .

wmqfrl »T?>5JT ; ^  WPT t  3T5f^ ^  ̂
f , Iff ̂  wa' ^r iTTJT5rr | jt' ?irr

^ JTJri;?:  ̂ i !Tf t̂tt ?̂ffrFira> |
t^rc # SfFT T̂TfT ^  ?fWT I ?TFT 2 
# f̂ T'T & f?JTF3- =fTT | i

PROF. DILIP CHAKRAVARTY: 
We all endorse the views of my friend,
Mr. Manoharlal. Let there be a two
hour discussion. We all want to parti
cipate in the discussion.

(Interruptions)

MR. CHAIRMAN; Mr. Manohar Lal̂  
your feelings wili be conveyed to the
Speaker.

«ff 3315|a>Ji (wwtWRR) ; ?T»n>TfiT
srrf €r, w afiTzrfiTtRTW ?fk

tTTRT=ft crsrT 5t̂ ?rf5i ^  ̂ crcrm
^  ^  5t| f  i ^0 Tiinfl- f*Tf # ^  % fî q- 
%]w # T<l I' I ¥<r ^ ^  srsTR JraV
w«TT f?r«n ^  ^
 ̂fejTi I, i:?r «ft ffwq- 377 ^

JTTW ^  5̂PTT W  I wTt: ’IT |q f  5rfriT
ftrsTT st'Tm'V ?rpi' f ^  fq

I' I ft# ^ ^ jnr*?T-
^  ?mrr 1  ̂ ^ ^f^sr

#■ TÔ rr fqwr P?'fr w  tt m t
^Srf ^  ti TT̂ r̂ ŝ cupT ^ 1  sr̂TT

m, ^  #' fir^ «fT . .. .

“ There was a complaint that one
Principal of Compus, Shri J. S.
Mittu was dismissed. He was dis

missed after following all the de

tails of procedure. Then this Gentle
men went to the High Court and the
High Court dismissed his application.
Then political pressure was brought
to bear in this Institute.”

DR. FRATAP CHANDRA CHUN- 
DER: On a point of order. The hon.
member has placed this matter before
the hon. Speaker on a question of pri
vilege for misleading the House. So it
is under consideration of the hon.
Speaker. A question of privilege has
been raised over this matter. When
the matter is referred to the Speaker,
I submit that this should be placed
before the hon. Speaker.

isft 5 1 T WIT FfT̂ Rt : ^  JTHTWr
^RT JFTT rfr -?fT fTT r̂̂ TR' !Tf 3ft

^ ^srf ’tf I, sr?̂  w  3ff
m ^ 3T5, wc7 wY?: t t  srraTfter
^?f I  I !£ff ̂  qq- TToC # TW f?ra ^
I fti' 4 =T frf^ r? ^ irr f^ r  srfrn: ̂

5Tp-< f̂ r̂r sstfer ^
5TM fV I I

(̂T !Tf I 3 f?=TT?T, 1977
"feizsr” JT ’sqj SIT f?r m l srrf sV ^^5?  ̂
f̂ ?rrfWf s m  5iT?cr|c!n? | 1 'Vot
?T?rRT W3T m sirr f ^  x f t
I  I fTtTFt s r ^  ̂  STT̂  |tT f  1 STSq-pT̂ 'f ̂
I, ferrfWf 11 cPn̂T wriff ̂

^  tsfr f  i îTT 3fr 1 1  irrsrr-
fiRifFT ^  t  ^  ^ ^  oJTTW w #  T?: srtsrat 
^  r̂f I  I a'fET̂ ft $ ^ m if#  f̂f #
T̂TX f<JTT snT’TT-'KHf 5PRTT

?T ^  ^  r̂f I

fF f #  II #  5TT w f r  ^  T W ?5R f
^ ?T ?rrf#' 5 1̂^ f  :

“As suggested by you, I have ex
amined the papers regarding the 
joint entrance examination conduct
ed by the Social Committee and my 
observations are as follows:

“There appears to be overwriting
in respect of Code Nos. NW 64, MX 
41 and F2 42.

In respect of these candidates, Ihej 
original works have been altered. Noi 
initials had been put against Ihej
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above-mentioned instances of over
writings There is no recorded evi
dence of any policy decision having 
been made m this connection, by
the Committee. No uniform criteria 
appear to have been followed in 
making the alterations.

In view of the above facts, 1 am 
of the opinion that a prima facie
i-ase for mquny exists against the 
individual who has made the altera
tions.”

This is dated April 10, 1976.

^ 3TC s*r qrapy  ̂ ^ ^
ft  l

f*TĴ snfcPTT T «TF *T
*7^3 ^rq^^^wp-owrro
T O f  P r o  if T  sit»ftvro f * r r  *tt rr^r *

^Tt cld t̂*i f, O TTt ^ OT !3T^'
^ fori t ot v ftro *nqr 
t sjto at ^ f % f̂ RT# *ft *nf o wit 
itoro ?st *f f, ot ^ to ssrtrofrot

TRSTST̂ Rt *PT jft TORT 5TRTT f  f̂t 
sput *r f  ?iV 3̂rt inrau Tanr-̂ wr
*»>t spnr W*?( t  I 3TeT 3TOT̂ 3X $ *F*afr *f Tf?
& i f*r o  « n r f  sft *}■, o t  *Pt *T^t f r o r  t o t

T O ^ T O  W FP ifT O T  * 5t  a ft 5TT £,
ot ?f w ft frfli
am 'KTKcft ift x?£t t »w< faro ̂ rr̂nc artf, 
f̂ r«ffr̂ TT?«sfy *T^^q3rfsre#f,*OT*t
sro?t§%^i*r?[ srroft 12, 1979*?tfrest
$, ftrcr#lr# <w snrrr vt g?nwT £•

‘ I am also of the opinion that if
tho question is not allowed to be
closed, it is likely to land Shri Varma 
into difficulty which I would not like 
to happen if I can help it,*’

W  s p p r  v t  wnr$  fr n ft  ? W t  i f l r  r?r  
st i

'ft ’•toft vpkst v fr, ftrar $ wt* * qsfflteff
* Mt^mt irrr2 if £ 1

%  s it  T fljT fc jn  f ,  o t  « f t  f i R T  f t n f t  « n f t R * r  <
tffc ftpnr f a #  v r  firar tot i
19 < m < t ,  1979 «f?r t o P p t  * r f t  
j f  *flr *ur * f t f e r  3 « F t f ^ n r f ? !^ f

i 23  t m f t  $ 0  <fto f a ?  * ,  t f r  t o U r
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m&t f , fao *rm fit fw  1% Tforĉ re 
ftTTR fwfk 5TT̂ WT arptafT̂  pt ̂  I I 

19 art qtfbr ft,
n w  ^  sptf TOfro 

hir kz $ =|zr#̂  wnh: qx
s^ rarer v n  f r o  1 1 9  s n m t  ^  f a x  #  
n? sn?r *<ni ^  t  • wr smx wk »ft m l
t  I ^  ^  Sjfaf? STg?! Wt ^ f t  9T?f f  1 
3ft Tfrrcsrc, qmr̂ r $, w f%fw w  gt 1 
TOfro- r̂ct qft 45 t̂ jftHrrr * V? %i  «fr r 
W  q r^ p g - f  * f  ?rt 5m R  «rrr «Pt « w  «p t 
g s T F T T ^ T T f l  ?IT  *T ’ TTfi ri T f  'TT *T$ <F?T 
TOT |  •

"Assessment scheme for promo
tions to high posts ’

*TfT STTcT ^  # ?P7 T aft f*|T gTt WTfZt
% §• 5rf̂ f7 aft «rtr qr  ̂p ot qft Ot̂ jPrt
v ̂  h | w  vt ̂ rnT̂  ivT v hr <) ̂  0 ̂ 9" 0 
«ft̂ rRra spt ffrq^r «pt »ti r̂a'rf*r *nr wter#,
*ITft §4«fl+H w«i4>liH 3TT <ll*-e & OT TT 70 q̂hET̂t
r̂r ?pr ?rt ?rfTO t *rt f̂ rr ̂ tftt t, *rr?r *nw «wt8“, 

^ Vj qrwts- wTfl >̂t wtz ot ̂ ft f̂ ficO ? i 
qjrŝ r f^ r r t^ T z : n ^ n  w t ^ t t  ? h t  ,m f ^ ,

t̂tt rtrr ^rfft ■sfr ^  t̂ wrNY qrt
*TT̂ r I ^  S R i K ^ f t f T O f t R r ^ T  W T#  ? t  « r w ift  
qft f. i ?ft ̂  >r̂  Tftyrr ijott ’st̂ tt g 
% otht wwrfr if wrrt ^ t »rf t, *#Pcar 
ywtn^r r̂t  ̂ q̂r̂ f̂ivî
w ? p t  5p t t ^  m

jnftflpr wt | srtr «r»ft # $wr $
t  H M l i t  W’S R T T t #  T O R  fTOT •TT
f% ^ arr? ^ faq #qTT|y
Tt vrr*R srrdt | q^f q̂ T ^ t  ^rvit
wt jW^=n r̂ t | i iff rnp ft«r% |
f*F w < T O R  §<rr I  %  3l t ^  «FTPSTt
w k  sprr  ̂ ftrorr *rat Ht wm t q r  qyt v f t  $ i 
f v  ^  ^ m ^ f t  $T^t T O9T |"u v  F n c ' t f k  « R  
gnfF ^ » r r %  t o  w  sppr $  *n fk  *rifh  i

w f f t  if  « fR W  f ?W T*T?fTO W fH ll #  
f i r f t R  fTOTO^q^f, f t w f t w  w n  y r  w r a w r a r  
WiTDtftr tfpr TTtr^RT arn ffflft
^ff ^  arnr vrcurfPF nrq aifr 

f^ M l f  ?
$*Pft *TRT 4 5T5 3TTTOT *T?fST f  fip UTfO 

m f o  £ t o  ^ t  t o P h t  s m f t  $  t o w t  t o  q r
« r m  sfT r  f tm r f r o T  ^ ^  a r t  t f a r tq fr o t  ^

to qr t o '  <rc frofrr ^  aft ft? *mr
t  ftrwr vt cnw5t *t ift 

iftronr ^  <n? i

DR. P1AATAP CIIANDRA CHUN- 
DER; The hon. Member has mentioned 
three matters which are now the sub
ject-matter of the privilege matter
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[Dr. Pf&tap Chandra ChundefJ
which*.ha  ̂ been mentioned before the 
honu Speaker. So, I do not want to 
comment on these. Sufficient expla- 

' nation will be given to the hon. Speak
er,, and let him decide who is right and 
wfco is wrcmg. So, 1 am not making 
an^ canameet on those.

Aboul suspension ol the Registrar, I 
may say, it. is not only suspension but 
actual steps have been taken to ini
tiate disciplinary proceedings accord
ing to> law; a charge sheet has been 
served on hun. There are several 
heads of charges. There are four 
article's of charges Under them, alto
gether 26 items of dereliction of duty, 
omission and commission have been 
mentioned. a  retired judge, Justice 
Rt K. EaVeja, a retired District and 
Sessions Judge, Punjab Judicial Ser
vice*, * ĥo Was also in the Commission 
ol‘ Iriquiry which inquired into the 
liquor death by using spurious liquor 
in Delhi in 1!)72, and who was again 
in the Commission of Inquiry for in
quiring into the lathi-charge of poli
tical prisoners during Emergency on 
2tid October 1975, has been appointed 
to lbok into this matter. This matter 
is now before the Inquiry Committee 
and, as I have said, that is perfectly 
within the domestic jurisdiction of this 
institution. Government is not going 
to v interfere in this matter.

As regards various other matters 
Which the hon. Member has referred 
to, I Vould say, the charge is not only 
against this institution. Shri Manohar 
LAI was saying that it related to his 
constituency. I knew only yesterday 
that he has also levelled charges 
against the* IIT, Bombay. There may 
tfe'Chftrges against all the IITs. There- 
fttre,*’ this' Government will scrutinise 
aB 4h«ee charges. Merely because cer

tain charges have been signed by a 
number of MPs, it will not mean that 
th* charges are substantiated. This is 
what has been stated in the letter 
addressed to Shri N. Sanjiva Reddy, 
President oi India;

"Tho present Director is a man 
who is devoid of ideals and values, 
lie got this assignment as a reward 
foi his allegiance to the former rul
ers of the country. He is a great 
udmiier oi Sanjay Gandhi whom he 
cultivated with assiduous zeal---- ”

“The Director iollows the British 
policy ol divide and rule lo keep 
hnnseit 111 power.”

This Director offered to resign last 
year. Bui a number of professors came 
to me and said that this should not be 
done. T called the Director and said 
that that would bring a bad name to 
the institution if he did not face the 
situation

As reg irds the appointment of 
Chairman, it is not a fact that every 
time we appoint some industrialist. 
For u ib ta n re , m Delhi IIT, we have 
appointed Air Marshal Arjun Singh, 
who is a member of the Minorities 
Commission In Bombay IIT, there is 
a very well known scientist. But 
wherever we feel that particular per
sons will contribute to the general 
development of this institution, cer
tainly we should consider them.

MR. CHAIRMAN • The House stands 
adjourned till 11.00 A.M. on Monday.

18 21 bra

The Lok Subha then adjourned till 
Eleven of the Clock on Monday, April 
30, 1979 /Vaisakha 10, 1901 (Sfllca).
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